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LOK SABHA DEBATES 

LOKSABHA 

Tuesday, August 3, 1993/Sravana 
12, 1915 (Saka) 

The Lok Sabha met at Eleven of the 
Clock 

[MR. SPEAKER in the Chair] 

OBITUARY REFERENCES 

[English] 

MR. SPEAKER: Honorable. Mambas, I 
have to inform the House with a deep sense 
of sorrow of the passing away Gf two of our 
esteemed friends. namely, Sarvashri Bhagey 
Gobardhan and S.k Sambandhan. 

Shri Bhagey Gobardhan was a sitting 
Member of the House from Mayurbhanj 
constituency of the State of Orissa 

Shri Bhagey Gobardhan had alSo been 
a Member of the Ninth Lok Sabha repre-
senting Mayurbhanj constituency and dur-
ing his tenure in Ninth Lok Sabha. he served 
initially as the Union Minister of State for 
Planning and Programme Implementation 
and later as Union Minister of State in the 
Ministry of Human Resource Development. 

An Engineer by profession, he Joined 
the Indian Administrative Ser"ice in 1994 
C¥ld served in various capacities in the Gov-
ernment of Orissa. Later he retired voluntar-
ily and joined politics. 

Earlier, he was a member of Orissa 

Legislative Assembly from 1 985 to 1989. 
During this period, he was a member of 
various Committees of the Legislative As-
sembly. 

As a social Worker. Shri Bhagey 
Gobardhan Worked for the upliftment of 
tribals and for the abolition of superstitiou~ 
practices among tribals and promoted mas! 
literacy among them. He also took speci, 
interests in the revamping of the publ!, 
distribution system and in the implementa 
tion of poverty alleviation programmes. 

Shri Bhagey Gobardhan passed away 
on the 31st July, 1993 in Delhi at the age of 
59 Years. 

Shri S.K. Sambandhan was a member 
at Fourth Lok Sabha during 1967-70 and 
represented the Thiruthani constituency of 
Tamil Nadu. Earlier, he was he member of 
Madras Legislative Council. 

Shn Sambandhan. a businessman by 
profession. Actively partICipated in the so-
Cial and political activities. He was deeply 
committed to the cause of the promotion of 
Handloom industry and for the development 
of Co-operative institutions. He was the 
President of Madras State Handloom indus-
try and Trade Association and was the 
director of Madras Hand/oom Finance Cor-
poration and also of Madras State Handloom 
Weavers Co-operative Society Limited. 

He took keen interest in the proceed-
ings of the House 

He passed away on 22 July, 1993 at the 
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age of 72 Years. 

We deeply moum the loss of these 
friends and I am sure the House will join me 
in conveying our condolences to the be-
reaved families. 

The House may now House may now 
stand in silence for a short while as a mart< 
of respect to the deceased. ; 

11.04 hrs. 

(The Members then stood in silence for 
a short while) 

[English] 

SHRI SOMNATH CHATTERJEE: I 
know this is an important hour, Question 
Hour. 

MR. SPEAKER: May be; immediately 
after the Question Hour, you can raise it. 

(Interruptions) 

SHRI SAIFUDDIN CHOUDHlJRY 
'Katwa): There is a question mart<, whether 
He have democracy? (Interruptions). 

SHRI SOMNATH CHATTERJEE: The 
question is whether parliamentary democ-
racy remains as a valid concept in this 
country or not. 

MR. SPEAKER: We will look into it. 

SHRI SOMNATH CHATTERJEE: The 
question is whether one person can hold the 
country to ransom. Sir, repeatedly we have 
raised this issue. We have spoken to the 
hon. Prime Minister. We have raised this 
issue and what has happened in this country 
today the entire elections in the country are 
being brought to a standstill,. are being 
cancelled. 

I would like to !<now, whether there is 
aQY Govemment in this country or not. What 
is happening? What are you going to do? 
What are the Treasury Benches going to 
do? (Interruptions) 

Oral AnsweIS 4 

. SHRI PAWAN KUMAR -BANSAL 
(Chandigarh): Do not district from the issue 

(Interruptions) 

[ Translation) 

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker, Sir it is time for question hour and 
,we lIVa_nt that it should be taken up immedi-
ately. AlthOugh, alt of us know that • the 
action taken by the Election Commission 
-has -led to'serious constitutionat crisis-1Ind 
this House would like to discuss this issue 
and also would like to hear the Govern-
ments' point of view in this regard, but we 
want that it should be taken up after the 
question hour. 

[EngliSh] 

SHRI SOMNATH CHATTERJEE:' I am 
agreeable. We shaH raise it after Question 
Hour. 

[ Tanslation] 

SHRI GEORGE FERNANDES 
(Muzaffarpur): Mr.Speaker, Sir, an adjourn-
ment motion should be moved in this regard .. 
Then only the House should go for a discus-
sion. 

[English) 

SHRI SOMNATH CHATTERJEE: We 
have given due notice to the Governme.nt 
and to you to this effect. (interruptions) 

MR. SPEAKER:. Only questions and 
answers will go on record. 

11.08 hrs .. 

ORAL ANSWERS TO QUESTIONS 

[English) 

Cotton Prices 

"101. SHRI MANORANJAN BHAKTA: 
Will the Minister of AGRICULTURE be 
pleased to state; 
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(a) whether the cotton prices this year 
have declined as compared to the last year; 

(b) if so, the details thereof and the 
reasons therefor; 

(c) the estimated loss suffered by cot-
ton growers due to the decline in prICeS; and 

F 

(d) the steps takei1 or proposed to be 
taken by the Govemmnt to make up the 
losses? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) to (d). A statement is 
laid of the table of the sabha. 

STATEMENT 

(a) Yes, Sir. The wholesale prices of 
cotton this year, i.e. 1992-93 remained 
subdued compared to those last year. 

(b) The range of whOlesale prices of 

different varieties of cotton in major cotton 
markets in 1991-92 and 1992-93 are given 
in the attached statement (Annexure). The 
fall in the prices of cotton is largely attributed 
to a substantial increase in total availability 
of cation in the country arising out of a 
record production and a large carry over 
stocks of cation with the mills. 

(c) Although the wholesale prices of 
cotton remained depressed during 1992-93 
these, however, on the whole, remained 
above the minimum support prices fixed by 
the Government. The question of loss there-
fore does not arise. 

(d) in order to contain the fill in prices of 
cotton, the Government has released the 
biggest over export quota of 17.855 lakh 
bales (of 170 Kgs. each). the selective credit 
controls have also been liberalised. Be-
sides, Cotton Corporation of India increased 
its market intervention operations and pur-
chased a larger quantity of cotton during 
1992-93. 
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SHRI MANORANJAN BHAKTA: Mr. 
Speaker, Sir, India is the fourth largest 
Cotton growing country in the wor1d after 
€hina, USAandtheerstwhile USSR. Though 
we have larger area under cotton cultiva-
tion, production rate is still half of the global 
production. But as per Government record 
production and carry over stock brought a 
glut in the market . . 

In reply to part (c) of the Question, the 
han. Minister has stated that question of 
loss to the growers does not arise. Whether 
the annexure attached to the reply shows 
downward trend of cotton price and it so 
what remedial measures the Govemment 
proposes to take? And whether export con-
trol will be abolished in order to compete in 
the market economy? 

THE MINISTER OF AGRICULTURE 
(SHRI BALRAMJAKHAR): Sir, the question 
regarding the production of cotton in India, 
as compared to the other countries, is basi-
cally that we have got much more unirrigated 
area under cotton. 

About the prices, definitely, last year 
the prices were much lower than the previ-
ous year. If we compare those prices to the 
minimum statutory prices which are an-
nounced by the Government, they were not 
less. But there was something which has to 
be seen in proper light. 

• 
I also know that once we have those 

prices when production was 981akh bales in 
1991-92 , the prices were much higher, 
much above the minimum support price. But 
this year the cotton production was on a 
large scale, much more, about 117 lakh 
bales. So naturally, there was a glut in the 
market and we tried to sustain that by giving 
more 'export quotas. That is the only way to 
do it and this area, as you know to take 
recourse to certain other things also, we 
tried to compensate the fa'rmer by raising 
the minimum support price of cotton by 100 
rupees per quintal because this is one of the 
most important Crops in the country, rather 
cash crop in this country. There is much 
more investment in this also. Naturally we 
have to take care of this also. But I can 

assure you that below the minimum support 
price, nowhere it was sold, except in· 
Karnataka and one more place for Me 
month. That also we arrested because we 
put the CCI to take charge of the situation 
and come into the market. 

SHRI MANORANJAN BHAKTA: In the 
reply which the hon. Minister has given right 
now, he has not mentiQned whether the ad 
hocexport policy also will continue orwhether 
there would be some stable export policy. 
Because, at the moment for want of an 
export policy it is not possible for the Gov-
ernment to have a long term policy for· 
marketing cotton. 

Another point is, to support the Indian 
indigenous textile mills adequate financial 
assistance should also be provided to stock 
sufficient quantity of cotton in the market 
when it is available and the price is showing 
a downward trend. 

One more important point to which I 
would like to draw the attention is , the hon. 
Minister has stated that the CCI has pur-
chased more cotton bales during this year. 
I would like to know the total quantity pur-
chased and whether the CCI has paid the 
money to the growers or the total quantity 
purchased and whether the CCI has paid 
the money to the growers or the money is 
lying in readiness, to be paid to the growers. 
If so, what is the total amount of money the 
CCI has yet to pay the growers in different 
States? The State-wise figures may be given. 

SHRI BALRAM JAKHAR: This is a very 
important question raised by the hon. mem-
ber and this is the core of subject. He has 
asked about the present ad hoc policy. I 
agree with him that ad hoc policy does not 
help us, that it has to be done on a perma-
nent basis. There is a division between the 
Textile Ministry and the Agriculture Ministry. 
The Textile Ministry handles this portion and 
the Agriculture Ministry handles the produc-
tion. That is the crux of the problem. I have 
taken it up with the Prime Minister that in 
consultation with the Textile Ministry we 
should have permanent export policy so that 
we can sustain the prices which can help the 
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farmer to export and they can hold their own " want to save the weavers also. 
ground . We have been trying to get the 
export quotas at the earlier stages to ensure 
that the prices remain stabilised. Otherwise, 
when the market has gone out of hand and 
the !rower has sold his crop the benefit goes 
tothetraders, which i do not like. That is why 
I wanted to have permanent, stabilised policy 
regarding exports. That stabilisation effect 
will enable us to have our share in the 
intemational market also, in the whole world 
market, and this stabilisation is very neces-
sary. Otherwise it provides an opportunity to 
unscrupulous traders to have some specu-
lative trading. India's stable presence as a 
major cotton exporting country is very im-
portant. Cotton cultivation is highiy costly 
and it is highly disproportionate to the farm-
ers. The present-exports are not conducive 
to the health of the farmers. That is why I am 
trying to get it reviewed and have a perma-
nent policy which we can announce in ad-
vance. For the present, we should have a 
pragmatic and liberal policy to take care of 
the interests of the farmers and exporters. 
The present policy also contributes to the 
presence of India in the international market 
but it is undependable and unpredictable. At 
certain times we cannot depend upon it. 
There may be some shortage at times, but 
the aim should be one, to have a simple 
straight policy to see that people outside are 
assured that we can supply cotlon, what-
ever, be the circumstances. Sporadic prices 
in the international market deny a good price 
for Indian cotton. I want to ensure a good 
price also, I really agree that there is a need 
for a long term policy. I admire the question 
of Shri Bhakta. I hope tt'lat we will be able to 
do something about it. 

The proposed export policy of the Min-
istry of Agriculture is to have short staple,non-
spi:1nable varieties of cotton to be deleted 
from the negative list of exports of Ministry 
of Commerce. We do not need them. We 
only need the long staple variety. For other 
varieties of cotton a single minimum export 
price is notified so that long and extra long 
variety can be exported, and made available 
at low value, while the medium and other 
varieties should be available to domestic 
textile industry. 

I want to save ourfarmers also because 
they must have yam at their command. 
Quota parameters are to be prescribed to 
regulate export of yam and to improve yam 
availability to hand loom wetvers. 

The benefits of the proposed export 
policy, as I have explained, are many. We 
must have, these and we are trying to get 
them. That is the position. 

As regards.purchase by CCI, this year 
it was more than 3 lakh bales. That is what 
we did. 

About money, I have not got anything 
with me at the moment so that I can let you 
know because this has to be done by the 
other department. So, whether they have 
paid the money or not. that I can let you know 
later., 

SHAI ANNA JOSHI: Mr Speaker, Sir, 
the fall in prices is due to the record produc-
tion and carried over stocks of the earlier 
period. Due to that, this fall is there. The 
Govemment of Maharashtra had asked for , , 

permission to export cotton in this period. 
But they were not given proper response. 
That is one part. 

The second part is: is there any restric-
tion on the private bodies or institutions to 
export cotton in you r new hberalised policy? 

• The third part, which is coming out of 
Shri Bhakta's question. is that Maharashtra 
Govemment has to get As, 83 crore from the 
CCI for the last five years. What is the 
payment position? 

SHAI BALAAM JHAKAA: The 
Maharashtra government has monopoly 
purchase scheme and they have been ask-
ing for the export quota. Practically I can 
assure the hon. member that whatever ex-
port quota was available, mostly was given 
to federations and cooperative institutions. 
We can give you a detailed account of how 
and when each and every bale of cotton wan 
allowed to be exported -on 21.9.92 lakh 
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bc1tes; on 10.10.92- 5.25 lakh bales and on 
14.10.92 - 271akh bales; on27.11.92-2Iakh 
bales; on 14.1.93- 400 bales; on 16.2.93-5 
lakh bales and on 31.5.93 - 2.9lakh bales. 
In all itis 17.8551akh bales. So nearly about 
18 lakh bales had been allowed to be 
exported ...... (/nterruptions) 

SHRI ANNA JOSHI: Was it for the 
Maharashtra Government? 

SHAI SALAAM JHAKAA: It was given 
to federations divided by the Textile Minis-
try. . 

Aegarding the money which is being 
paid. I will refer to the Textile Minister and 
they can reply to that.. .... (/nterruptions) 

SHAI ANNA JOSHI: What about the 
restriction of the private bodies in regard to 
export? ....... (/Qterruptions) 

SHAI SALAAM JHAKAA: They were 
not given much ... .. (Interruptions) 

SHAI ANNA JOSHI: Is there any re-
striction? (Interruptions) 

SHAI SALAAM JHAKAR: In the present 
policy, it is the quota which is to be handed 
over by the Textile Ministry. And they prac-
tically did it to all cooperative institutions. Sut 
if we have liberalised policy (Interruptions) 

SHAI ANNA JOSHI: Why do you want 
to give quota? You can liberalise 
it ...... ( Interruptions) 

MA. SPEAKEA: It cannot go on like 
thiS. -

SHRI ANNA JOSHI: They have got 
rP.cord production ....... (/nterruptions) 

SHAI SALAAM JHAKAA : Forthe infor-
mation of the hon. Member. in the liberalised 
policy, if we have to adopt that then that 
fluestion will arise. 

r Translation] 

SHRI DATTA MEGHE: Fore the last 

15-20 years the coHon monopoly scheme is 
doing sell in Maharashtra. Now the scheme 
is going to expire soon. Unless the Central 
Government does r'!Ot increase the quan-
tum of the assistance, we cannot run this 
scheme anymore. I would like to know from 
the Government whether it has decided to 
extend the period of this scheme and when 
is the announcement going to be made. The 
coHon corporation of India which purchases 
cotton from the farmers in Maharashtra 
gives bonus to the farmers to the extent 
possible. The farmers throughout 
Maharashtra benefit from it and cotton trade-
has achieved new heights. Is the C.C.I. 
going to give bonus to the farmers on next 
purchase? Every year, the Government of 
Maharashtra has to kick up dust regarding 
export of surplus cotton bales. Are you going 
to grant permiSSion to Maharashtra to ex-
port cotton this year? 

SHRI SALAAM JAKHAR: So far as the 
question of extending the period of cotton 
Monopoly scheme is concerned, I feel that 
if the State Government and the farmers 
there are willing, we do not have any objec-
tion. This case is to be dealt by the textile 
Ministry and I would ask them to decide it 
immediately. I do not have any objection in 
it if both the parties agree to it. Now, how 
much should be allowed for export and what 
strategy should be adopted in this regard. I 
always help you in these matters and always 
say that Cooperative Federation should be 
given more share ...... 

I have been writing to these people time 
and again regarding this and I have got the 
record with me. If you like. I can give you the 
record. I wrote a letter on 20.1.93 then on 
16.3.93. then on 19.3.93 and then on 6.4. 
93. All these letters I have 
written ... (Interruptions) 

[ Translation] 

SHRI DATTA MEGHE: They do not 
give permission. That is the problem. 

[English] 

SHRI SALAAM JAKHAR: That is what 
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I am saying that we must have a permanent 
and fixed policy for export so that this does 
not arise in future and the farmer is happy 
with the situation and you are also happy. 

AN HON. MEMBER: What about the 
dues? 

SHRI BALAAM JAKHAR: Regarding 
dues, I shalt ask the Textile Ministry to see 
into this because CCI is under them,. They 
will find out and you can put a question to 
them about this. 

[Ttanslation] 

. SHRI DA ITA MEGHE: Will the Gov-
ernment give Bonus to farmers on purchase 
of cotton. 

(English] 

SHRI BALRAM JAKHAR : That is with 
the Textile Ministry. I can refer it to them and' 
you put a question to them. 

SHRIMATI CHANDRA PRABHA URS: 
Mr. Speaker, Sir, througllyou I would like to 
bring to the notice of the Minister that due to 
inconsistent and unstable prices since last 
year, the cotton growing farmers have un-
dergone lot of difficuHies. Especially in the 
southern region, the CCI has not so far 
come to the assistance that was needed by 
the farmers. Actually, this year the farmers 
are taken aback and there is not much 
growth of cotton., As we all know, in view of 
the export policy ofthe Government of India, 
the foreign countries are now coming for-
ward to have. more cotton textiles, cotton 
finished goods and cotton semi-finished 
material. Will, th, Ministry think of sitting 
together with the Textile Ministry and the 
Commerce Ministry to stop all these haz-
ards to farmers and td evolve some policy so 
that they can be well assured in advance 
and so that they can take up the cotton 
growing areas in advance in their respective 
regions? 

Secondly, cottonseed oil is a very good 
by- product. Have the Government ordered 
giving any incentive to grow r.otton ::It 1f!::Ist 

this. year onwards because this year mo_n-
soon season is aJmost over? Every year the 
problem ts same and the CCI does not come 
the assistance of the farmers, especially of 
the southern States. So, Will the Govem-
. ment third< of evolving some policy to stop 
these hardships and to encourage and give 
lot of incentives to the cotton growing farm-
ers. 

SHRI BALARMJAKHAR: Mr. Speaker, 
Sir, I have already answered that question 
as to wirnt are the equations, how it went 
down, why it wnet down. It is nothing new. 
The market intervention scheme by CCI is 
always operated upon and we are trying to 
safeguard the farmers' interests by giving 
them the support so that it should not fall 
below that level. 

We have three types of prices. One is 
when there is a glut, one is when there is _a 
shortage and one is which is beneficial to the 
farmers as well as to the consumers. So, we 
are giving the price fixed by tlle BACP and 
we announce it in advance. This time we 
have raised it by about Rs. 100. That is just 
to save the farmers from this type or fluctua-
tion 

Availability of Fertilizers 

*102.SHRIMATIGEETAMUKHERJEE: 
SHRI LOKANATH CHOUDHURY: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether there has been a poor 
response from farmers in regard to pur-
chase of fertilizers during kharif season this 
year: 

(b) if so, the reasons therefor: and 

. (c) the steps proposed to be taken by 
the Government to make fertilizers avail-
able to farmers at concessi anal rate, espe-
cially at the time of rabi and Kharif seasons? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICUL TURE(SHRI 
ARVINn NFTAM\ . /::1\ Thf! S::IIf! of Nitrno-
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enous fertilizelS so far during Kharif.l993 is 
higher than the sales in the same period in 
Kharif, 92. However, there has been a de-
cline in sale of Phosphatic and Potassic 
fertilizers. 

(b) and (c) While the s.ale of Urea has 
gone up, the sales at DAP and MOP have 
gone down mainly due to the increase in 
prices consequent on their decontrol in Au-
gurs 1992. The Govemment of India have 
provided a sum of As. 756 crores for sale of 
decontrolled fertilizers at concessional rates 
during the Kharif and Aabi seasons during 
the current Year. 

SHAIMATI GEETA MUKHEAJEE: Sir, 
will the Govemment state how much of the 
sum of As. 756 crore as litated in the answer 
provided by the Govemment. has already 
been released? 

In view of the complaint from a large 
number of peasants in different States that 
they did not get the fertili·zers and 
concessional rates. will the government state 
whether the know what percentage of peas- . 
ants have really been able to get this con-
cession? If the complaint is true- I believe it 
is true as I know- what is the Govemment 
doing to upSElt that situation? 

SHRI ARVIND NETAM: Sir, this year 
Govemment has provided for Rs. 756 crore 
as relief. The amount available is Rs. 150 
crore just now. But we have released the 
first instalment of Rs. 74 crore. 

SHRIMATIGEETA MUKHERJEE: Sir, 
before I go to my second supplementary. t 
want to ask one ctarification., So, il is clear 
that you have really released very lit~le of the 
total. The next season has already stared. 
How do you want to face the situation? 

THE MINISTER OF AGRICULTURE 
(SHRI BALRAMJAKHAR): Sir, as and when 
the Stales demand more, we give them., We 
have already released Rs. 89 crore. We are 
always al the beck and call of the State 

. Ministries to meet their demands. When· 
ever they ask for more or they have utilized 

the money given, we immediately release 
money and there is no problem .. 

SHAIMATI GEETA MUKHERJEE: Sir. 
the Govemment says clearly that sales of 
DAP arid MOP have gone down mainly due 
to increase in prices consequent on their 
decontrol in august, 1992. Now the Govem-
ment has permitted the import of DAP and 
that too is directly to benefit the American 
monopoly interest because it is from them 
that you are getting that. It is at the behest 
of the I.M.F. Mayo I know whether the 
Govemment will consider the question of 
subsidizing at least the indigenous indus-
tries of DAP so that the peasants and the 
industry both can be saved? 

SHRI BALRAMJAKHAR: I do not where 
this phobia of I.M.F. comes form. I have 
never cared about that. I am giving As. 
1,000 per tonne to the indigenous industry 
and they have already started out. Out of 
ten. six have already started and four are 
also coming on the line. That is one thing. 
The hon member may rest assured that we 
are not going to be chastened by anybody. 

SHRI LOKANATH CHOUDHURY: Sir. 
. the Govemment has admitted that the price 
of certain fertilizers has gone up. The Gov-
ernment has said some As. 756 crore have 
been given. On the other day the Prime 
Minister announced that in the DAP Indus-
try, where they are closed, they will be given 
RS.1 ,000 per tonne .. But now the question is 
whether this Rs. 1,000 will also be given to 
the American DAP or the foreign DAP which 
is being sold in the country, whether it will not 
indirectly finance them. 

SHRI BALRAM JAKHAR: Where does 
it come from? 

SHRI LOKANATH CHOUDHURY: 
also want to know that when the DAP was 
de-canalised, why other fertilzers were not 
de-canalised? Is a fact that on the advice of 
the multinational agencies, to save Ameri-
can Industry, the Government has de-
canalised only DAP? These are the two 
parts of my question. 
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[ Translation] 

SHRI BALRAM JAKHAR: Mr. Speaker, 
Sir, there is no remedy for fear. We have 
started to industries. We also want that our 
industries should compete with them. There 
is no question of givIng loans to them. They 
already have to repay the loans amounting 
to Rs. 6200 crore. I want that we should 
compete with them, as potassium phos-
phate is not available here. 

[English] 

We all bring them and manufacture 
them. I want my industry to compete with 
them fully, I want to sustain them, I want to 
resurrect them, I want to have a good healthy 
competitive industry of my own and that is 
what we are trying to do and nothing to do 
with this. 

SHRI LOKANATH CHOUDHURY: I 
want to have clarification. 

MR. SPEAKER: Question No. 103-
Prof. Ummareddy Venkateswarlu. 

(Interruptions) "" 

MR. SPEAKER: No. no. This will not be 
replied. This is not going on record. 

(lnte;ruptionsr" 

MR. SPEAKER: This is not to be re-
plied. Lokanathji, please take your seat. 

(lnterruptions)*" 

MR. SPEAKER: Lokanathji, this is not 
going on record. You can leave it at that. 

(Interruptions)'" 

MR. SPEAKER: Your are imposing your 
will on the House. You should go by what I 
am saying from here. This is to facilitate 
other Member. Please sit down. 

(I nterruptions)" 

•. Not recorded 

Commercial Exploitation of Railway 
Land 

"103 PROF. UMMA REDDY 
VENKATESWARLU: 

SHRI NITISH KUMAR: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether a high level delegation had 
recently visited European countries to gather 
first hand knowledge of commercial exploi-
tation of railway land: 

(b) if so, the details thereof including 
composition of the delegation and expendi-
ture incurred thereon: and 

(c) the details of the experiences gath-
ered by the delegation and how it is to be 
implemented in Indian conditions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) to (c). A statement is laid on the 
"Table of the Sabha. 

STATEMENT 

(a) and (b). Yes. Sir. The delegation 
comprised Minister of Railways (with one 
personal assistant), Chairman, Member 
Engineering, Executive Director (Land Man-
agement ) and Executive Director (Finance) 
of Railway Board. The delegation visited 
U.K. and France. The latter three members 
of the delegation also visited Sweden. An 
expenditure of Rs. 171akes (approximately) 
was incurred on this visit. 

(c) The delegation held discussions 
with the concerned authorities and visited 
sites where commercial exploitation of rail-
way land/airspace has been done to gather 
information on the nature and scope of 
commercial exploitation of land/properties 
by Railways in these countries. methodolo-
gies adopted, organisational set up, etc. 
The experience thus gathered. with neces-
sary modifications so as to suit the Indian 
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condition. will be utilised while formulating 
proposals for commercial exploitation of 
railway land/airspace by Indian Railways so 
as to generate additional resources for Rail-
ways' future developmental works, 

PROF. UMMA REDDY 
VENKATESWARLU: Sir, the Mn. Minister 
in his statement in reply has said that while 
both the Ministers of Railways were on tour 
to several European countries, they held 
discussions with the concerned authorities 
rind visited sites where commercial exploi-
tation of railway land airspace has been 
done to gather information on nature and 
scope of commercial exploitation. Here 
nrises a very curious question: Before both 
the Ministers at the same time visited some 
foreign countries to get the information on 
the commercial exploitation. whether this 
proposal has been thoroughly examined 
Internally here. whether this proposal has 
received the concurrence of the Cabinet. 
Without going through all this process. with-
out inviting some suggestions in India and 
without doing some exercise on this I do not 
know how the information that has been 
gathered elsewhere in other countries would 
be useful for the Indian conditions. Even the 
tenancy conditions in this country are quite 
different trom those in other countries. I 
would like to know from the han. Minister 
whether this proposal has received the con-
currence of the Cabinet before the Minister's 
Visit to other countries. 

THE MINISTER OF RAILWAYS (SHRI 
C. K. JAFFER SHARIEF): Sir. I am happy 
that the question has come before the House. 
Sir. In the first instance it is not correct to say 
that both Ministers went. It is I who went with 
the official delegation. my Minister of State 
was on a private visit, I think, at the same 
time and he has got nothiig to do with this 
visit at all. 

So far as this commercial exploitation of 
the railway land is concerned, it is being 
debated for quite some time and particularly 
this whole thing came out from a project in 
Maharashtra. Bombay-Band,a project. 
which came before the cabinet, but it was 
deferred and then it went up to the Secretar-

ies' Committee. Before that there was also 
a Meeting of the Group of Ministers and 
there also it was discussed. In this meeting 
in Principle, it,was agreed to that we should 
go ahead with this and based on that action 
was taken as the hon. Member was saying 
whether any exercise was done here before 
going and what is that we could gain there 
and how it is suitable to the Indian condi-
tions. 

I must say that our visit was very help-
ful. When you get exposure to certain new 
things, then only you can articulate the 
ideas. We were so much surprised about the 
way in which they have been abte to utilise 
the lazd and the space. The way that they 
are giving passenger fadlities and the way 
that they have modernised the whole thing 
is something which i do not Know how many 
centuries it will take if we lag behind even 
now. First of all. we do not have resources. 
Another thing is if we do not explore the 
possibilities of new areas. then there will be 
no way out. As far as I am concerned. What 
we have done is perfectly in accordance with 
the thinking of the Government of India and 
our visit was very beneficial to our system in 
the country. 

PROF. UMMA REDDY 
VENKATESWARLU: Sir. the Minister's an-
swer is that without and resources tor 
modernisation or commercialisation. the 
Ministers have gone on tour. About 90 per 
cent of the land which is owned by the 
Railways is illegally occuupied by other and 
I do not know whether any effort that IS being 
forth by the Railway Ministry to evict them. 
Even the Inter- Ministerial Committee that 
has been constituted to look Into this pro-
posal has not accepted this proposal. The 
Cabinet has deferred it and the Inter-Minis-
terial Committee is also not in favour of it. 
But. both th~ Ministers have gone on tour 
even without1he financial resources. What 
is the information actully gathered and how 
is it going to be utilised for the Indian condi-
tion? I would also like to know whether any 
commercial complex is gong to be bUilt up by 
the private sector on the Railway site and 
whether the Railway Ministry is going to sell 
or lease out any land to the private sector. 
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SHRI C.K. JAFFER SHARIEF: Sir, I do is what the experience which have to learn 

not know from where my friend has infonna- about. . . 
tion that the Inter-Ministerial Group did not 
approve and clear and all that. I myself 
chaired that meeting and what is being told 
is not correct. The inter-Ministerial Group 
has accepted in principle and all the Minis-
tries involved are keen on this. On the 
question whether we are going to sell the 
land,l would like to make it very clearthat not 
an ioch of land will be sold to anybody. We 
are not here to sell the I~nd (Interruptions) 
But we will lease out. (Interruptions)lf of all 
of us agree we can do it and if we do not 
agree. we can leave it. That is a different 
issue. But if you are interested in listening to 
me, please listen. 

Sir, no private investment will come for 
the sake of charity and let us be very clear 
about it. If some of you have this kind of 
doubt, you can go to Bombay and see what 
the CIDCO is doing there. You can see what 
is being done by the,local bodies in Bombay 
and the Railways together. If you go to 
vashu and Belapur stations and see them, 
you will feel that you are standing in a 
Railway Station of an European country. 
Such a beautiful complex that they have 
developed there. Portions of the concourse 
and platform floor have been given to the 
~ilways. 

The air space is being commercially 
exploited. (Interruptions) 

It seems that the Members are not 
interested in it. I do not know whether the 
House has been large hearted enough in 
listening. The Members, particularly from 
the oposite side are trying to. doubt the 
objective. The British Railway has given 
lease for 999 y~ars. Could it be posible in 
India? They have the pride of sense of 
belonging that the land belongs to them 
virtully that land is no more with them. But ' 
the development that has come there is 
something fantastic, enormous which one 
can never imagine. That profit is being shared 
with the municpipalities of the Britatin and 
also the Railways. This is how the developed 
countries have gone on mobilising resource 
and they have taken up rn<M;ternisation. That 

[ Translation] 

SHAt NITISH KUMAR: Mr. Speaker, 
Sir, the hon. Minister is quite satisfied with 
his foreign tour. I would like to welcome him 
back to the country. It is not much Significant 
when he has come back after spending Rs. 
17 Iakh of this poor country because re-
sources worth hundereds of crores of ru-
pees would be geMrated. His officials had 
visited sweden. They are likely to visit Japan 
and canada. I hope the Minister of State will 
be kind enough to them so that the officials 
may go on foreign tour. The Railways are 
making some efforts togeenerate resources 
and I do not want to oppose them. But 
through you, I want to know that the land 
acquired from farmers and other people for 
railways several years ago in the national 
interest, is now giong to be leased to private 
paries and multi national companies for 
commercial exploitatiorr. I would like to know 
what will h~ppen to the expansion project of 
raillwalys in future. The second thing is that 
the Govemmentwill eam more revenue with 
commercial exploitation of this land. Does 
the Govemment propose to give a part of 
this revenue to the people form whom this 
land was acquired fifty or hundred years 
ago? 

[English} 

SHRI C. K. JAFFER SHARIEF: As I 
said, we are not selling any land. Whatever 
land the Railways have acquired is only for 
Jhe railway development. Therefore, even if 
we commercially exploit the land, the plans 
of such development will have to be corre-
lated to railway activities. Whereas certain 
portions can be commercially exploited. 
Suppose a shop comes there, it may be 
useful to the passengers also. So. it not 
question of finding the land surplus and 
giving it to any body or using it for something 
.else. The question does not arise. 

The whole idea is how to modernise, 
how to find resources, how to use those 
resources for further development and im-
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provement of the Railways. 

Mr. Nitish Kumar is very humours I 
was missing him very badlY in london"""en 
I used to get tired from my trip. By chance 
had he been there I woule have spent some 
time with him. 

SHRI DIGVIJAYA SINGH: We, the 
members of Parliament, are always wanting 
more extension of railways facilities and 
railway lines in our own constituency. AU that 
need funds. It is commendable on the part 
of the Railway Ministry that they have come 
with this proposal of exploitation of the I 
surplusland and airspace which the Railway 
Ministry have got. 

What are the majoreconstatraints which 
the hon. Minister is facing in coming to the 
decision? This has been pending for quite 
long time. 

They must immediately come to a deci-
sion and start exploitation of the surplus 
landsa which can be used for the extension 
of railway lines in the country. How much 
time will be taken for this? 

SHRI C. K. JAFFER SHARIEF: I am 
very garateful to the hon. member. He has 
put every right question in the right direction. 
What is required is, the decision has to be 
taken at the Cabinet level which is likely to 
come up very soon. 

The one question whicfl is pending for 
long is bandra Pilot ProjfM;t. 

We connot progress in the manner that 
you e~t unless the State Government 
and the local bodies fully involve and coop-
erate. 

[ Translation) 

SHRI RAM NIHOR RAI: HIND-A1CO of 
8it1a group is iHegally occupying 147 acres 
at land owned by North-Eastem Railway in 
the Jokhi viUage in Sonbhadra district under 
my constituency. We have written to the 
hon. Minister several times in this regard 
and raised it in the Parliamentary Advisory 

Council last year also, I would like to know 
from the hon. Minister whether he will try to 
get the Ian",,,,", ;ated from Birla's occupa-
tion? 

[English] '\J. 
SHRI C. K. JAFFER SHARIEF: This 

question does not arise out of this. He must 
put a saparate question. 

[ Translation] 

SHRI RAJNATH SONKAR SHASTRI: 
The Hon. Minister should reply what is going 
to be done about the 147 acres of land 
iUegaliy occupied by Birla? No reply was 
given to it. (Interruptions) 

[English] 

MR. SPEAKER: You may please sit 
down. You do not understand anything at all 

[Translation] 

SHRI VIRENDRA VERMA: We expect 
a reply from the hon. Minister. We respect 
you .... 

MR. SPEAKER: You are not aware as 
you have not read the question. 

SHRI SA TV APAL SINGH YADAV: I am 
on point of order. 

MR. SPEAKER: A point of orderconnot 
be raised during the Question-Hour. I have 
called Shri Verma ..... . 

( Interruptions) 

MR SPEAKER: Please meet later. 

(Interruptions) 

[English] 
• 

MR. SPEAKER: You should behave 
properly. There is no point of order during 
Question Hour please. It is a Question of 
general nature. If you want answer, you 
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please give notice and the han. Minister will 
give the reply. The hon. Mimbers are not 
reading the question and they are asking • 
questions. 

[ Translation] 

SHRI RATllAl VERMA: I would like to 
know from the hon. Minister that while pre-
paring the proposal for surplus.land ....... Mr. 
Speaker,Sir. I would like to know whether 
lease and time will be given to the people 
belonging to the Scheduled Castes and 
Scheduled Tribes as perthe provision made 
for thase castes. 

[English] 

SHRI C.K. JAFFER SHARIEF: We have 
very clearly answered that it is a question of 
commercial exploitation. If they are compe-
tent, then we will consider them also. 

( Translation] 

Environamental Clearance of Develop-
ment Projects .... 

"104. SHRI GAYA PRASAD KORI: 
DR. CHATTRAPAl SINGH: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the revised noitification re-
garding environmental clearance of devel-
opment projects issued on January 28. 1993 
under the Environment (Protection) Ace, 
1986 has been gazetted; 

(b) of so, the details thereof; 

(c) if not, the reasons therefor; 

(d) whether any assessment had been 
made in regard to the asdverse impact likely 
to be caused by this nofification on indus-
tries/development project; 

(e)if so, the details thereof. and 

(f) if not, the reasons therefor? 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (f). No. 
Sir. As per provision of the Environment 
(Protection Act, 1986 and Rules thereunder 
comments/objections were invited and hear-
ings were hesd and this process was com-
pleted recently. The notification was issued 

. only after a need was felt to harmonise 
development with environment care is being 
taken to ensure that there will be no adverse 
impact on sustainable and environmentally 
compatible development projects. 

SHRI GAYA PRASAD KORI: Mr. 
Speaker, Sir, the said notification under 
environment (Protection) Act, 1986 was to 
be issued on 28the January, 1993. It has not 
yet been issued. i would like to know as to 
when it would be issued? 

Secondly. will the hon. Ministerdevelop 
forest on the land lying along river banks in 
the country? 

SHRI KAMAL NATH: Mr. Speaker. Sir, 
vede notification issued during January 1993 
the Govemment had invited suggestions, 
opinioQs and objections from the State Gov-
emments and industrial institutions. We have 
since received their replies. These have 
been considered and the State Govern-
ments and Industrial Institutions have been 
given hearing. The formalities have also 
been completed recently. 

With regard to afforestation of land 
along river banks, the Government has 
included the Programme in the Ganga k-
lion Plan Phase-2. It is being included in the 
National River Action Plan also; Besides, 
efforts are being made to afforest the land 
along river banks through State Govern-
ments and institutions. 

SHRI GA YA PRASAD KORI : I would 
like to know the time by which this notifica-
tion would be published in the Gazette? 

SHRI KAMAL NATH: A number of pro-
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posals have been received in this regard. 
Many people have offered tneirviews on the 
subject. These woule be given serious 
thought. If it is felt necessary. we would 
consutt Industrial associations and com-
plete the formalities. But it is not possible to 
give the exact date. 

[English) 

SHRI PRITHVIRAJ D. CHAVAN: Sir. as 
part of the new guidelines, all the States are 
required to form the State-level Advisory 
Committees. Part (a) of my question is: How 
many Stales have not formed these state 
Sdvisory Committees so far? If there are 
any, which are the States which have not 
formed the Committees? Part (b) of my 
question is; There are over 90 development 
projects from Maharashtra which have re-
ceived Phase-I enveronmental clearance 
under the Forest Clearance. Act.. But the 
final clearance has not been accorded 
primarty because the State Govemment 
have not completed the formalities under 
the Copensatory Afforestation Programme. 
They have not paid the money. I would like 
to know whether the Central Government 
has been in touch with the Maharashtra 
Govemment to get the formalities done; 
whether the Maharashtra Govemment are 
not completintthe formalities., I WOUld. there-
fore.like to know what is the exact position. 

SHRI KAMAL NATH: With regard to 
part (a) of the question which States have 
not formed their State-level AdviSOry Com-
mittees. the point is that the Committees are 
required to be formed under the new rules of 
the Fortest Conservation Act v.here certain 
Act where certain streamlining of the pro-
cess was done. 

Some ~tates have formed it.and some 
states have not formed it. I am unable to say 
right now which States have not formed it. I 
will forward it to the han Member. But it is a 
fnct that those . States which have not 
formed it are unable to take advantagl:l of the 
decentralisation. We have attempted to ex-
pedite the process and examination of clear-
ances under the Forest Conservation Act. 
With regard to section part of his question 

which relates to pending projects in 
Maharashtra, one of the requirements is 
that for compensatory afforestation, State 
Govemment is required to not only identify 
but physicany transfer the non-forest land 
into forest land. Some of the state Govern-
ments have not done so. either they find it 
difficult to identify or to go through the 
formalities of transfer. This has been taken 
up from time to time with the Maharashtra 
State Government and this is an ongoing 
process. But this process is very essential 
because it is essential that whetever forest 
land is diverted, is compensated by the 
compensatory afforestation. 

[ Translation) 

SHRI SATYA DEO SINGH: Mr. 
Speaker, Sir, through you. I would like to tell 
the han. Minister that environmental prob-
lem and development are complementary 
to each other. Today environment has posed 
a big threat to the country as well as the 
whole world. Comments sought vide the 
notification would come gradually. There 
are alrea~ laws to protect the environment. 
But they remain inffective while trees in the 
forests and those grown in the villages are 
being felled illegally. I had also drawn your 
attentaion to this earlier also. Taking a deci-
sion on this will take time. For the time being 
what steps are being taken to enforce the 
existing laws? Uttar Pradesh is being gov-
erned by the Central govemment. Will any 
special attention be given for the protection 
environment there? 

SHRI KAMAL NATH: so far as notifica-
tion is concemed. it was issued under the 
Environmental (Protection) Act. The hon. 
Member said that notification would be is-
sued and comments would continue to come. 
But the point to which the hon. Member 
made a reference is about the Forest Con-
servation Act. It is a fact that the Govern-
ment has received information in regard to 
felling of trees. We have discussed this 
matler with the State Governments from 
time to time. We have also tried to involve 
people in this cause. It is not feasible to 
protect the forests with the help of a Forest 
Guard and officialS from the threat of orga· 
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nized gangs. We have tried to involve the of crude oil has spilled not the Arabian Sea 
general public in the worJ(. Environmental on 17th May. Now it is very difficult to belive 
forces have been set up particularly in those thecontenation ofthe Ministerwhen he says 
districts which are sensitive from environ- that zooplankton- the meaning of this word 
merit point of view. In this regard discus- is floating and clrifiting and drifting animal 
sions are being made with State Govem- life-has been adversely affected. 
ments from time to time to strengthen the 
Forest Departments so as to enable them 
fight with the organised gangs. 

[Eng/ish) 

Leakage from Bombay High Oil Pjpe. 
line 

*105. SHRI RAM NAIK: 
SHRI C. SREENIVAASAN: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) the extent of damage caused to the 
marine wealth and environment due to leak-
age from Bombay high oil pipeline; 

(b) whether the Govemment have re-
viewed the disaster management plan of 
ONGC; 

(c) if so, the outcome thereof; and 

(d) if not, the action taken by the Gov-
ernment in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENV~ONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) Perliminary 
studies carried out by nationa Institute of 
Oceanography, Goa have indicated some 
adverse effects on zooplnkton and photo-
synthetic production. No fish mortality was 
recorded though some fishes were reported 
to be tinted. Continuous monitoring along 
the western coast is in progress and the 
report is expected shortly. 

(b) to (d). ONGC have prepared contin-
gency plans for below out, fire, oil spills, etc .. 
which ate general in nature. They have been 
asked to submit a comprehansiv Djisaster' 
Management Plan which is awaited. 

SHAI RAM NAIK: Six thousand tonnes 

And, at the same time, the said that 
there is no fish mortality. These are two 
contradictory observations. I have visited 
the site and it is my personal knowfedge, my 
constituency is on the western coast, that 
number of fish died in big way. So, I do not 
agree with the contention, since this is my 
personal knowledge. 

The Minister on the 1st of June, had 
issued a notice to the ONGC which says that 
they may kindly submit their explanantion 
for non-compIiance of the stipulated condi-
tions within period of two weeks from the 
date 01 receipt of that letter, failing which 
they wiD be constrained to take legal action 
undr the provisions of Environmental Act. 

Now, I want to know, whether they got 
the reply from them and why no ligal action 
has been taken against the ONGC? 

SHRI KAMAL NATH: Sir, while the hon. 
Member has said that he has personal 
knowledge, I wish to state that I also did visit 
the site several days after this incident took 
place. I had olSCUssions with the ONGC 
officials and offICials of the Maharashtra 
Pollution Control Board. 

The National Institute of Oceanogra-
phy had given a report. While it is true that 
6,000 tonnes of oil did spill. the immtidiate 
action taken by the CQast Guard was com-
mendable and that had saved a very major 
disaster. 

Sir, some fish died, according to some 
finding of the hon. Mimber. But, from all 
reports available with me. no damage, as 
such, had been reported. In fact. there is no 
fish mortality as such; by fish mortality. I 
mean, the damage that can be assessed. 

Sir. on the other hand. ONGC was 
served with a notice for non-compliance not 
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only in this area but for non-compliance in 
various sanctiions that have been given. 
They have replied to this notice and in reply 
to that. my Ministry had further taken it up. 
a reply has been received from ONGC and 
it is being examined. 

WRITTEN ANSWERS TO QUESTIONS 

[ T fans/ation J 

Poaching of Wild Animals 

·106. SHRISURYAN~RAINYADAV: 
SHRI GURUDAS KAMAT: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the government have re-
ceived reports from various States in regard 
to poaching of major species of wild animals 
during the last one year; 

(b) if so. the details thereof. State-
wise: 

(c) Whether the Govemment have for-
mulated any scheme to check poaching of 
wild animals; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) Reports 
regarding poaching of some important wild 
animals have been received from the State 
Gove. for the year 1991-92. 

(b) Statement-I giving details is at-
tached. 

(c) Yes. Sir. 

(d) Statement II giving various schemes 
is attached. 

STATEMENT-' 

The report regarding poaching of some 
important animals received from the State 
Governments for tRe Year 1991-92 is as 
below 
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STATEMENT·II 

The Central Government gives finan-
cial assistance to the states under Schemes 
of "Development of National Parks and 
Sanctuaries",'Project Tiger" and '''Project 
elephant" which have in built components 
for control of poaching and items like im-
proving communication network, procure-
ment of weapons, positioning of the staff at 
strategic points etc., are supported. 

Financial assistance from the Ministry . 
of Environment and Forests was also given 
to the States under the Schemes "Control of 
poaching and illegal trade in wild life" and 
conservation of Rhinos in Assam. However. 
these Schemes have been transferred to 
the States along with resources since 1992-
93 as per the recommendations of National 
Development Council. A scheme of 
"Ecodevelopment in and around portected 
Areas" IS also being implemented which 
Clmong other things aims at reducing men 
animals conflict and thereby reducing the 
chances of poaching and also developoing 
emphathy toward wildlife in people living in 
and around protected areas. 

Expert Committee on Railways 

'107 SHRI RAJENDRA AGNIHOTRI 
SHRI BRIJ BUSHAN SINGH: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Govemment have con-
stituted an expert commit1ee for suggesting 
measures to make the Indian Railways com-
mercially Viable needles to make a compre-
henSive study about its organisational struc-
ture: 

(b) if so. the terms of reference of the 
Committee: and 

(c) the time by which the Committee IS 
likely to submit ItS report? 

THE MINISTER OF RAILWAYS (SHRI 
CK JAFFER SHARIEF):(a) Yes. Sir. 

(ll) A statement is attached 

(c) Six months from the date of under-
taking the work. 

STATEMENT, 

(b) The terms of reference of the Com-
mit1ee will be as under:-

1. Having regard to the vital role Indian 
Railways have to play in the social and 
economic development of the nation, 
the Committee should examine the 
existing organisational structure and 
management systems of Indian 
Railllways, particularly, in the context 
of . 

a. The emerging economic impera-
tives of the country: 

b. the need to ensure commercial 
viability in the face of declining 
budgetary support and increasing 
cost of market borrowings: 

c. risking consumer conciousness in 
an increasingly competitive mar-
ket; 

and to suggest suitable changes to 
enable the Railways to transform 
itself Into a business-led 
organisation that maintainS its prof-
itability 

1.1 Examine the existing functional 
responsibilities at the managerial 
level and suggest how best they 
can be integrated to: 

I) provide cost-effective customer 
service; 

ii) optimise investments in growth 
areas: 

iii) speed up deciSion making: 

iv) ensure quality In ail areas: and 

v) match accountability with respon-
Sibility. 

1.2 suggest ways oy which the lull 
potential of the IlUfT1;1n resource 
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base can be effectively tapped to approximately RS.728 crores over a period 
achieve corporate objectives. of seven years. The funding from the World 

Bank would be of the order of US$ 163.1 
1.3 To spell the manner in'which the million meeting 87"10 of the Project costs. 

transformation to a business-led 13% of the project cost would be bome by 
organisation can be achieved in-· the Govemment of Uttar Pradesh. The 
cfuding, inter-alia, time frames, in- Project seeks to accelerate the pace of 
puts required and start andcomple- universalisation of Elementary Education in 
tionofeach of the sIgnificant steps U.P. It covers a gamut of activities to 
which would need to be taken. stengthenprimaryschools, non-formaledu-

cation, teachers' training and women's edu-
Basic Education in Uttar Pradesh cation. . 

-108. SHRI JANARDAN MISRA: 
SHRI ASHT BHUJA PRASAD 

SHUKLA: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government have re-
ceived any financial assistance from the 
World Bank for promotion of basic educa-
tion in Uttar Pradesh; 

(b) if so, the details thereof; 

(c) the districts in Uttar Pradesh where 
primary schools are likely to be opened with 
such assistance; 

(d) the number of schools proposed to 
be opened; 

(e) whether there is any proposal to 
appoach the World Bank for more financial 
assitance to promate the basic education in 
some other districts of Uttar Pradesh, par-
ticularly in Sitapur and basti districts;and 

(f) if so, the details thereof? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) A Basic Education Project cov-
ering ten districits of U.P. has been devel-
oped and posed to the World Bank for 
funding. In June, 1993, the Bank has ap-
proved funding the Project. 

(b) The Project envisages an outlay of 

(c) The Project would cover ten districts 
namely Varanasi, Gorakhpur, Allahabad, 
Banda, Etawah, Aligarh, Saharanpur, Pauri 
Garhwal and Nainital. 

(d) 2052 primary and 1077 upper pri-
mary schools wouid be opened under this 
Project. 

(e) Sitapur is already one of the Project 
Districts. There is no proposal at present to 

. approach World Bank to extend the cover-
age of the Project to any other districts in 
U.P. 

(f) Does not arise. 

Railways Property 

'109. SHRI CHETAN P.S. CHAUHAN: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) the estimated value of the railway 
property damaged in communal riots during 
1991-92 and 1992-93, zone wise: 

(b) whether the Government have pre-
pared any special scheme to protect the 
railway property; and 

(c) if so, the details thereof? 

THE MINISTER OF RAILWAYS (SHRI 
C. K. JAFFER SHARIEF): (a) Railway prop· 
erty did not suffer any damagedue to com: 
munal riots during 1991-92. However. dur-
ing 1991-93 railway property suffered dam-
age as detailed below. . 
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Railway 

Central 

Western 

South Central 

Value of Property 
damaged 

(in Rs.lakhes) 

5.75 

1.06 

7.21 

14.02 

(b) and (c). During communal riots, 
security arrangements in Railway premises 
are tightened in liaison with the GRP and 
Civil Police to protect and safeguard Rail-
way property. 

Milk Powder 

*110. SHRI RAM PUJAN PATEL: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the quantity of milk powder imported 
and exported by the country during 1991 
and 1992; 

(b) whether there is a shortage of milk 
powder in the country at present; and 

(c) if so, the steps being taken to meet 
its demand? 

THE MINISTER OF AGRICULTURE 
(DR. BALRAM JAKHAR): (a) The quantity of 
milk powder imported and exported by the 
National Dairy Development Board during 
1991 and 1992 is as under: 

(Onty. in MT) 

Year' Import (Export) 

1991 3286.525 

1992 14596 514.579 

(b) No. Sir. 

(c) Does not arise. 

[English] 

Upgradation of Consumer Products 

*111. SHRI V. SREENIVASA 
PRASAD: 

SHRI TARA CHAND 
KHANDELWAL: 

Will the Minister of CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION be pleased to state: 

(a) whether the Government have re-
cently taken a decision to stengthen the 
Bureay of Indian products at international 
level of boost exports; 

(b) if so, whether the 81S laboratories 
are likely to be modernised with the help of 
Wor1d Bank; 

(c) if so, the details thereof; and 

(d) the other steps Governemtn prO(' 
pose to take to enforce 81S certification 
marks compulsorily for all consumer prod-
ucts? 

THE MINISTER OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION (SHRI A. K. ANTONY): (a) 81S 
is constantly endeavouring to provide con-
temporary standards to enable the industry 
to produce goods of international quality. 
Indian Standards are being aligned to inter-
national standards. BIS is also operating a 
quality certification scheme. both for prod-
ucts and quality systems. 

(b) SIS has secured a loan from the 
World Bank to partly finance modernisatiJn 
oftesting facilities as per int:-rnational'elvels. 

(c) Under the Project. experts from an 
internationaly reputed laboratory assessed 
tho present capability of BIS laboratories 
c ' " 'o,mitted a report which is being imple-

Laboratory Upgradation and 
, i.SCl\;on are being taken up in the 

j c (/ ',cmesttc electrical appliances, food 
proceSSing and automotive and more so-
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phisticated equipments are being procured. ~ari1foldfn coming years. The Central Gov-
Laboratory managers have also been de- emment has instructed the FCI to re-exam-
puled for training in the leading laboratories ine the entire matter. 
aborad. 

(d) BIS Certification Scheme is volun-
tary in nature. Compulsory Certification has 
been provided by the Government under 
various Acts, Orders, Rules etc. only in such 
products (presently 129) which are impor-
tant from the point of view of heahh and 
safety of consumers. 

F.C. I. Offices in West Bengal 

·112. PROF. MALINI 
BHATT ACHARA YA: Will the Minister of 
FOOD be pleased to state: 

(a) whether district officers of the Food 
Corporation of India in West Bengal have 
been closed down; 

(b) if so, the reasons therefor; 

(c) whether the State Govemment of 
West Bengal has represented against the 
decision: and 

(d) if so. the details thereof and the 
steps taken by the Union Government 
thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) and (b). Yes, Sir. Prior to 1st 
August, 1992 FCI was handling retail distri-
hution of foodgrains in West Bengal on 
behalf of the State Government. The State 
Government withdrew the aforesaid work 
from FCI w.e.f. 1.~.92. resuhing in reduction 
of workload of FCI in the Region. In view of 
this. District Offices in the Region have been 
re-organised and reducted from 25 to 16 on 
the basis of the recommendations of the 
Zonai Committee. 

(c) and (d). Yes. Sir. The Chief Minister 
of West Benga! has written in May, 1993. to 
the Central Government to cancel the 
programme of closing down of district of-
fices as well as godowns stating that the 
procurement of rice is expected to increase 

Urdu University Committee 

*113. SHRI SYED SHAHABUDDIN: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) whether the Urdu University Com-
mittee has submitted its final report to the 
Govemment; 

(b) if so, the major recommendations 
made; 

(c) whether the Govemment propose to 
introduce a Bill for the establishment of a 
Central Urcly University: and 

(d) if so, the time by which it is likely to 
be introduced? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (d). T"e Committee on Es-
tablishment of Urdu University has submit-
ted its report to the Govemment. Its major 
recommendations are the setting up of a 
new Central Urdu University. completely 
secular in character and open to all. on the 
pattem of Indira Gandhi National Open 
University (IGNOU) with suitable changes 
and adaptations: enabling provisions for 
affiliation of institutions and opening of teach-
ing institutions on a selective basis not 
WIthstanding its predominantly distance 
education character; and greater emphasis 
to the teaching of Science and Technology 
and job oriented courses through the me-
dium of Urdu. 

The Report of the Committee is under 
consideration of the Government. 

Benefits of Excise Concessions to 
Consumers 

'114. SHRISANATKUMARMANDAL: 
SHRI ATAL BIHARI VAJPAEE: 

Will the Minister of CIVIL SUPPLIES. 
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CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION be pleased to state: 

(a) the time-bound strategy worked out 
by the Government to ensure the passage 
of excise concessions to the consumers; 

(b) the details ofthose industries/manu-
facturers who have neither passed on these 
benefits to the consumers nor given any 
information in this regard to the Government 
so far: 

(c) the specific steps takenlproposed to 
be taken by the Government against the 
defaulting industries and to ensure that the 
benefits of the concessions are passed on to 
consumers; and 

(d) if not. the reasons therefor? 

THE MINISTER OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION (SHRI A.K. ANTONY): (a) to 
(d). The Standards of Weights & Measures 
(Packaged Commodities) Rules. 1977 made 
under the Standards of Weights & Mea-
sures Act require declaration of price to be 
made by the manufacturers on the pre-
packed commodities and in the event of a 
reduction in duties. notification of the re-
duced prices in the national dailies by means 
of advertisements. 

When the tax concessions were an-
nounced by the Govt. the manufacturers 
were directed to notify the revised price of 
their products for Information of the c.on-
sumers in the news-papers. TheV were also 
advised to Instruct their retail dealers to 
charge only the revised prices. Wide public-
ity was also given through national and 
regional newspapers drawing attention of 
the manufacturers and retailers to comply 
with the rules. 

As the Ministry in charge of consumer 
protection, all the concerned administrative 
Ministries were also requested to persuade 
various sections of Industry under their 
charge to pass on the rebate to consumers 
and to take appropriate action. 

Two meetings wC.e also taken with the 

representatives of the manufacturers and 
voluntary consumer or9anisations in which 
the need to pass on the benefits to the 
consumers was underlined. The represen-
tatives of the consumer organisations dis-
puted the claims made by the industry asso-
ciations that they had reduced the prices of 
their products and passed on the conces-
sions to the consumers. 

As this Ministry is not in a position to 
ascertain the exact impact of excise conces-
sions on prices and the other components 
for price fixation, the Bureau of Industrial 
Costs & Prices (BICP) has been requested 
to undertake a study and give a report within 
a month in respect of some specific con-
sumer products of mass consumption and 
advise whether the excise concessions have 
been passed on to the consumers. 

Rail Network in Kerala 

'115. SHRI K. M. MATHEW: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether some railway projects in 
Southern.Railway in Kerala are yet to be 
completed: 

(b) if so. the details thereof; 

(c) the steps being taken by the Gov-
ernment to complete the projects as per 
schedule; and 

(d~ the new projects proposed to be 
taken up duing the Eighth Five Year Plan in 
the state aiong with the estimated cost of 
construction, project-wise? 

THE MINISTER OF RAILWAYS (SHRI 
C. K. JAFFER SHARIEF): (a) Yes, Sir. 

(b) Doubling of Kayankulam-Quilon and 
Quilon-Trivandrum railway lines. 

(c) The doubling of Kayamkulam-
Karullagapalli (13.65 kms) section of 
Kayamkulam-Quilon line is targetted for 
completion in 1993-94 and the balance by 
1995-96. Doubling of Quilon-Trivandrum 
section would be taken up in the coming 
years as per availability of resources after 
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the land has been acquired. 

(d) The work of gauge conversion of 
Tirunelveli-Tenkasi-OuiIon (175 kms) MG 
line to BG aLan estimated cost of Rs.105 
crores has been included in the Action Plan. 
This 'will provide an altemative rail link on the 
BG to Southern Kerala. 

I Translation] . 

Procurement and Selling Price of 
Foodgrains 

*116. SHRI RAMESHWAR PATIDAR: 
Will the Minister of FOOD be pleased to 
state: 

(a) whether the Government are in a 
position to supply foodgrains under public 

Financial Year 

1990-91 

1991-92 

1992-93 

1993-94 (BE) 

Distribution system on the sarne price as 
procured from the producers; 

(b) whether there is a wide gap between 
procurement price and selling price fixed by 
the Government; and 

(c) if so, whether the Gov~ment pro-
pose to get the year1y subsidy evaluated? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) No, Sir. 

(b) The requisite information is indi-
cated in the statement attached. 

(c) The allocations provided in the bud-
get for food subsidy during the last three 
years and the current financial year are as 
follows:-

(Rs. in crores) 

Provision made in Budget 

2450 (including sugar) 

2850 

2800 (including sugar) 

3000 
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[English] 

Sindhi Art and Culture 

'117. DR. K. D. JESWANI: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) the steps taken by the Government 
to promote and preserve Sindhi art and 
culture; 

(b) the results achieved so far; and 

(c) the details of further steps proposed 
to be taken In this regard? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH) (a) In order to promote the Sindhi 
Language the Government have established 
i1 'Singhi Cell" in the Central Hindi Director-
ate for undertaking activities like publica-
tion. bulk purchase of books for free distribu-
tion. teaching of Sindhi etc. 

For the promotion of Sindhi literature. 
Sahitya Akademi is publishing books, 

commissioning translations and giving an-
nual awards and translation Prizes in Sindhi. 

Sinrlhi Performing Arts are also finding 
rppresentation in the appropriate 
programmes organised by Sangeet Natak 
Akademi. Financial assistance is also being 
given lor staging of Sindhi plays. 

(b) and (c). The Government are con-
tinuing with these programmes in the Eighth 
Five Year Plan because of their encourag-
ing results 

! Translatton] 

Historical Places in Bihar 

'118. SHRI VIJAY KUMAR YADAV: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Archaeological Survey 
of India have identified any new ancient 
historical places in Bihar apart from Rajgir, 

Nalanda and Pawapuri; 

(b) if so, the details thereof and the 
arrangements made for their protection; 

(c) whether excavation has been done 
in such identified places; and 

(d) if so, the results thereof? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH) (a) No, Sir. 

(b) to (d). Does not arise. 

Saffron Cultivation 

'119. SHRI UPENDRA NATH VERMA: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Saffron is produced only in 
some villages of Jammu and Kashmir: 

(b) if so, the reasons for non-expension 
of area of cultivation of Saffron in other parts 
of the country; 

(c) whether any research work has' 
been undertaken on Saffron; and 

(d) if so. the steps proposed to be taken 
by the Government to increase the yield of 
saffron with the feedback of research? 

THE MINISTER OF AGRICULTURE 
(SHRI SALRAM JAKHAR): (a) Yes. Sir. 

(b) Due to exacting requirement of cli-
matic conditions, soil etc .. it could not be 
expanded traditionally in other parts of the 
country. 

(c) Yes. Sir. 

(d) For increasing produciton of Saf-
fron, a Central Sector Integrated programme 
for Development of Spices have been taken 
up which includes Saffron also. Under this 
Programme seed multiplication and demon-

'stration plotG will be established In the Jammu 
& Kashmir and Himachal Pradesh States. 
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Supply Seeds THE MINISTER OF AGRICULTURE 

(SHRI BALRAM JAKHAR): (a) The esti-
'120. SHRI RAM PRASAD mated quantity of Seeds foodgrains and 

SINGH: oilseeds required for 1992-93 are as fol-
SHRI MAN JAY LAL: lows:-

Will the Minister of AGRICULTURE be 
pleased 10 state: 

(a) the estimated quantity of seeds of 
foodgrains and oilseeds required at present 
in the country; 

(b) the total quantity of such seeds 
being supplied by the National Seeds Cor-
poration, State Farm Corporations and other 
Government agencies; 

(c) the total quantity of the hybrid and 
certified seeds which falls short of the re-
quirement in the country;' 

(d) whether any period has been stipu-
lated by the Govemment to meet the short-
age of seeds; and 

(e) if so, the details thereof? 

Foodgrains 46.20 lakh qtls 

Oilseeds 12.01 lakh qtls 

(b) A statement is laid on the Table of 
the Sabha. 

(c) There was no shortage of hybrid 
seeds, certified/quality seeds of foodgrains 
and oilseeds as per assessments made 
periodically with State Governments. 

(d) and (e). Do not arise. 

Statement Referred to in reply to part 
(b) of the starred question No.120 to be 
answered on the 3rd August, 1993 in the Lok 
Sabha 

(b) Agency-wise seeds available for 
supply during 1992-93. 
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Written Answers 64 
[English) 

Bouncing Back of Cheques issued 
by Super Bazar 

1156. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of CIVil SUP-
PLIES CONSUMER AFFAIRS AND PUB-
LIC DISTRIBUTION be pleased to state: 

(a) whether instances of bouncing back 
)f the cheques issued by the Super Bazar 
'lave come to the notice of the Government: 

~) if so. the details thereot, and tne 
reasons therefor; and 

(c) the action taken by the Government 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) In the recent 
past, three cheques amounting to Rs. 22.53 
lakes, Rs. 36.80 lakhes and Rs. 0.04 lakes 
were returned by the bank with the advice to 
the concerned parties to re-present the 
cheques after a few days. 

(b) Super Bazar IS maintaining a current 
account with the financing bank with the 
overdraft faciility of Rs. 1 crore. Generally 
the payment5 are made trom this account 
and some time it to happens thal on a 
particular day due to excessive presentation 
of cheques the limit is covered. In that 
event. the normal practice of the bank is to 
request the party concerned to re-present 
the cheque after ('ne or two days when it is 
cleared. It is a normal phenomenon in such 
commercial organisations where heavy daily 
payment takes place. 

(c).AII the above cheques were cleared 
on subsequent presentation. 

[ Translation) 

Production of Edible Oil 

1157. SHRI SHIVRAJ SINGH 
CHAUHAN: Will the Minister of CIVIL SUP-
PLIES, CONSUMER AFFAIRS AND PUB-
LIC DISTRIBUTION be pleased to state: 

(a) the total quantity of edible oils pro-
duced in the cOIJntry during 1992-93; 

(b) whether th~ existing production is 
adequate to meet the demands of the 
country; 

(c) if no. whether the Government 
propose to import edible oils in view of its 
demand in the country; and 

(d) if so. the names of the countries 
from which import is proposed to be 
made? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) and (b). The 
total quantity of edible oils produced in the 
country during 1992-93 is estimated at 
around 61 lakh MT. This is against the 
Planning Commission's demand projection 
of 65.59 lakh MT for 1992-93. 

(c) and (d). As a l1)atterof policy having 
regard to the interests' of the farmers and 
consumers Government always keeps the 
level of import of edible oils to the minimum. 
No decision for commercial import of edible 
oils has yet been taken. 

[English] 

Sick Sugar Mills 

1158. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of FOOD be pleased 
to state: 



65 Written Answers SRAVANA 12,1915 (SAKA) Written Answers 66 

(a) the number of sick sugar units, in the 
country, State-wise; 

(b) the reasons for the closure of those 
units: 

(c) the steps taken for the revival of 
those units; 

(d) the policy of the Government in 
respect of the sick sugar units; and 

(e) the details thereof? 

THE MiNISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP "lATH 
RAI): (a) Under the provisions of the Sick 
Industrial Companies (Special Provisions) 
Act, 1985 companies which become sick 
have to be referred 10 the Board for Indus-
trial and Financial Reconstrucilon (BIFR). 

These provisions have been extended to 
cover Go'/ernement companies also. The 
state-wise list of sick sugar mill registered 
with BIFR, as on 30.6.93, is given in the 
Statement attached. 

(b) Sickness leading to closure could 
be due to a variety of factors, such as 
inadequate cane availability, size, age and 
condition of plant and machinery, technical 
and managerial competence, high cane price 
not commensurate with sales realisation 
and various other factors. 

(c) to (e). Sugar mills have to them-
selves prepare schemes for rehabilitation/ 
modernisation and get them approved by 
the financial Institutions. Financial assis-
tance is also available from the Sugar Devel-
opment Fund (SDF) at concessional rate of 
interest for such rehabilitation/modernisation 
schemes. subject to their fulfilling of the 
conditions laid down. 



67 Written AnswelS AUGu§l 3, 1'991 Written AnswelS t)8 

..: 
U 
"( 
(I) 

·91 c: 

~ ~ 
0) 

8 -q) 
CD 

~ ~ ~ 
~ 5 z ~ 

" ~ 
~ 

'5 
S :::s c:r c 
~ ·S 2' CD 

~ ~ 
... 

~ 
~ N '5 

~ N ~ ~ ~ 
"- ~ ~ ;:::- -= '_ i':" CD c 0 ... ..- ~ z Z ::::> 
It) -c: 

!Z ~ 
w ~ :E 
~ I ~ 
~ ~ 

0 
fI) 

~ 
Is ci ~ 
~. 0 .... ... ~ () a! 

:l!l a..;' ... as ... 8, 01 
~ .!Q ~ 8, as 01 a! :::s , .... 

~ 
01 :::s 01 (J) a! 01 

~ 
:::s :::s (J) 

~ 
:::s 

I!! 01 i (J) (J) (J) :::s 

~ ~ 'i c I!! "0 (J) 

~ 
'5 I!! [ .~ a! /-@" i :::s 

~ 
a! .s::. 

f I!! ~ ~·S 01 ~ :::s 
~ as a! 10· a! 

lii c ;c- Ol :§ 'iij ~ E· c 01 
~ c: 

~ 
as > c: c: .s::. ~ :S .s::. ~ a! :::s as 

.(1) (.) (') "( () S2 tXl () () 0 I- (J) (!) 
-6 s ... 
~ 
~ .... 
0 -.!Q 

...... 

~ 
CD ..... ..... ..... ..... ..... ..... co' co 
~ ~ i ~ ~ ~ 'co ~ ~ 

C\I ..- - cs ..... -co co 0 ..... C\I C\I 
C\I C\I C\I 

.Q 
~ ..., 
CI) ....: ..- C\I .,.; N .... N c.; .. 



fi9 Written Answers SRAVANA 12,1915 (SAKA) Written Answers 70 

~ 
0) -<.ti -0 
c::i <l> c: <") <l> 
t: a. 
0 0 
(/) <l> 
t<l cr: 
t: oil ,2 (/) -0 

~ ~ ,"=' ~ ~ !!1 ::2 :ii :ii :ii :ii (/) .;g 0- 'iii CD CD 0 Z z z Z Q (f) C\I u.. Z 

(f) 

Cii 
~ U 

-0 
~ E ci 11 Q) ~ 

(.) « :0 .r. .... 
~ (.) ~ I1l Ol Ol 
~ -0 ::l oil rn ::l .r.: -0 c: C/) C/) 

(/) .... :0 I1l 
~ 

l!! Ol 
(]) til ::i rn til -t:: ::l E 'b Ol Ol ::l iii Ol (/) C/) 

~ t':! ::l ~ ::l rn Ol a. Ol is ::l ~ E Q C/) 1: C/) Ol ::l c: t: ::l C/) ~ C/) til E- o (f) .~ ::l til (\l C/) (\l 
~ ~ Ol i:7j 

<1:: 1- ~ ~ 
C/) :; 

~ 
3: :S ro ~ Q .D > Q) Q) Q. 

:~ til ell ell a. 0, (/) :=: > "- ell 
E 'b .r. -0 E ell I1l .~ 5: E ::l .;g 5: ~ 
(5 ~ 5: I1l 0 i6 Qi ::J .r. Q) 

~ I1l :5 <':l .r. 
:.::; ::2 <!J co Q co 0: ::2 (.) z C/) 

ci 
~ 
(]) 

to r-... to to to r-... r-... r-... co (/) 

<3 co ~ ~ ~ ~ ~ ~ ~ ~ (3 ~ r-... 0 C\I C\I IX) 
0 IX) IX) co 0> C\I C\I 0 C') 

ci 
~ 
(Jj N M N 



71 

~ 
III 

'" <Il u 

ci <: 
(fj 

Written Answers 

co co 
0; ..... 

Mo 

ro 
Cl 
::J 

(f) 
ttl 
C 
iii a: 

co co 
~ 
CD 

..j 

CI) 
1:: 
::J o a 
>. 

..0 

iii 
"E o 
>. 
ttl 

U5 

CD 
~ co 
CD 

..0 

ro 
Cl 
::J 

(f) 

~ o a. c 
~ 
ttl a 

C\J 

~ 
CD 

<0 

AUGUST 3, 1 ~~" 

~ 
°3 
0-c 
Q) ,_ 
Q) 
-0 c 
::::> 

C') 

~ ..... 

r-: 

x 
Q) a. 

Q) E c 0 
ttl a ae 
,_ Cl 
~~ 
ttl c 
C ttl 
::J o"!:: E ttl 
ttl.&: 
a::~ 

co 
~ 
l{) 
co 

-0 
<l> 
C 

oQ 
U 
C ro 
CI) 

<l> 
E 
<l> 

.&: 
U 

(/) 

1:i 
<l> e a. a. ro 
Q) 

E 
<l> 

{3 
(/) 

CI) 
-» 
C 
ttl a. 
E o a 

Written Answers 72 

<l> 
D ro 
C Om 
C 
°iii 
E 
(5 
C 
(/) 
ttl 
-0 
Q) 
CI) 
CI) of 
CI) 

is 

to:: 
::J o a 
.c 
0> 
I 
-0 
Q) 
C 
(ij 
U 
C o 
U 
<l> 
£ 
.Q 
-0 
<l> 
-0 
C 
<l> 
E 
E o u 
~ 
a. 
::J 
0> 
C 
'5 
C 

~ 

o 
C\I 



73 Written Answets SRAVANA 12, 1915 (SAKA) Written Answers 74 

[ Translation] 

Cooperatives in Agriculture Sector 

1159. SHRI CHHEDI PASWAN: 
SHRI MOHAMMAD ALI 

ASHRAF FATMI: 
SHRI MAHESH KANODIA: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) thr number of coopenittve 
organisations functioning in agriculture sec-
tor at present, Statewise; 

(b) the details of the amount allotted by 
the Union Govemment to these cooperatuive 
organisations, Plan-wise and State-wise 
during the last the~ years; 

(C) whether National Cooperative De-
velopment Corporation has reviewed the 
functioning of these cooperative 
organisations; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE !N THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) There were 170,096 
primary Agricultural Cooperative Societies, 
490 District Cooperative Societies and 110 
State Federations as on 30.6.199 t ~ State-
wise details of such societies are given in the 
attached statement. 

(b) The information is being collected 
and will be laid on the Table of the Sabha. 

(c) and (d). National Cooperative De-
velopment Corporation has been conduct-
ing review/evaluation studies of coopera-
tives for which assistance is provided and 
making recommentations for improving their 
operational performance. Such studies have 
covered cooperatives in the field of cold 
storage. fruits and vegetable, oil process-
ing. poultry, sugarcane manufacturing, cot 
ton processing marketing etc. 
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(English) 

Milk Booths 

1160. SHRI RAMCHANDRA 
VEE RAPPA: Will the Minister of AGRICUL-
tuRE be. pleased to state: 

(a) the number of Delhi Milk Scheme 
booths constructed recently; 

(b) the number out of them which are 
supplying milk to residents of Delhi; 

(c) whether some of the milk booths 
constructed recently are occupied by 
unauthorised persons: and 

(d) if so, the steps taken or proposed to 
be taken by the Govemment to get them 
vacated and make the milk booths func-
tional? 

THE MINISTER OF STATE IN THE 
MiNISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) and (b). The Delhi 
Milk Scheme (DMS) have got constructed 
seven milk booths during 1993 in replace-
ment of the old milk booths. Milk is being 
supplied to the residents from all the seven 
booths. 

. (c) No, Sir. 

(d) Does not arise .• 

Harvesting of Sugarcane 

1161. SHRt. SOBHANADREESWARA 
'RAO VADDE: Will the Minister of 
AGRICULRURE be pleased to state: 

(a) whether Indian Council of Agricul-
tural Research or private organisations have 
evolved suitabl~machinery for harvesting 
sugarcaAe which is otherwise a very cum-
bersome process; 

(b) if so. the details thereof indicating 
the probable cost of machinery;and 

(c) the steps proposed to be taken by 
the Government to make available this 

machine to farmers at reasonable rate? 

THE MINISTER OF STATE'IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SORUCES AND THE MINISTER 
OF STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI S. KRISHNA KUMAR): 
(a) Yes, Sir. 

(b). In view of the need of appropriate 
mechanization of sugarca,ne harvesting 
operation. Indian Coum;:il of Agricultural 
Research has been undertaking research to 
dev~lop a tractor rear-mounted sugarcane 
harvester. Prototypes of the design devel-
oped at Indian Sugarcane Research Insti-
tute, Lucknow are under extensive evalua-
tion. Based on the above design; Punjab 
Agricultural University. Ludhiana is under-
taking research to develop a two-row tractor 
front-mounted sugarcane harvester. Simul-
taneous efforts are underway for po.ssible 
collaboration with small-scale manufactur-
ers for product multiplication. The esti-
mated cost of prototype of above machine is 
around Rs. 50,000/-. 

It is understood that a tew Indian Manu-
factures are making efforts to collaborate 
with leading Australian firms for introduction 
of sugarcane harvester in India. As per 
.available information. such tractor-operated 
single row machines cut the wholestic cane 
and drop them at right angle to the row on 
soil where the crop is to be topped manually. 
Such machines may cost about Rs. 5.00 
lakhs. 

(c) t.CAR is a research organisation. 
The research designs. which found 
fieldworthy, will be made available to the 
interested organisations for further exploita-
tion. 

( Translation) 

New Divisions in Bihar 

1162. SHRI RAM TAHAL 
CHOUDHARY: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) the total number of divisional offices 



83 Written AnsINeIS AUGUSl3, 19,9~'"0' "'"" Written AnslNelS 84 ' 
located in Bihar; 

(b) the locations thereof and the criteria 
adopted for setting up these offices; 

(c) whether the Govemmentpropose to 
set up some more divisional offices and also 
a regional office in Bihar during 1993-94 for 
efficient management; 

. (d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS (SHRI 
C. K. JAFFER SHARIEF): (a) and (b). There 
are six divisional offices located in Bihar 
namely - Danapur and Dhanbad (Eastem 
Railway), Sonepur and Samastipur (North 
Eastern Railway), Katihar (Northeast Fron-
tier Railway) and Chakradharpur (South 
Eastern Railway). 

New Railway divisions are set up taking 
into consideration the size, workload, growth 
and pattern of traffic and other operational 
requirments of the existing divisions consis-
tent with the needs of economy and effi-
ciency. 

(c) to (e). Prevailing financial constraints 
preclude the possibility of going in for any 

::J'lew Divisions/Zones for the present. 

[Englishl 

Non-Formal Education 

1163. SHRI BOLLA BULLI RAMAIAH: 
Will the Minister ot HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) when the scheme ot non-formal 
education was introduced; 

(b) the main objecties of the scheme; 

(c) the date on whcih the scheme was 
reviewed and revised; 

(d) the States where this scheme has 
been introduced; 

(e) whether the Government propose 
to discontinue this scheme; and 

(f) if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT(DEPARTMENTOF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) The Scheme of Non-
formal Education was introduced in 1979-
80. 

(b) The main objective of the Scheme is 
to provide education of a quality comparable 
with that of formal school system to girls. 
working children. school drop-outs and chil-
dren belonging to habitations without schools 
upto 14 years of age. 

(c) and (d). The Scheme has been last 
revievved and revised in June. 1993. The 
Scheme covers 10 Educationally Backward 
States namely. Andhra Pradesh. Arunachal 
Pradesh. Assam. Bihar. Jammu & Kashmir. 
Madhya Pradesh. Orissa. Rajasthan. Uttar 
Pradesh and West Bengal and also urban 
slums hilly desert and tribal areas and areas 
of concentration of working children in all 
other StatesJUTs. 

(e) No. Sir. 

(f) Does no: arise. 

[ Translation) 

Closure of Sugar Mills 

1164. SHRI LAL BABU RAI: Will the 
Minister of FOOD be pleased to state: 

(a) the number of sU'gar mills lying 
closed in Bihar as on 30th June. 1993; 

(b) the details ther~of. location-wise; 

(c) the causes of their closure; and 

(d) the remedial steps taken to restart 
these mills? 
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THE MINISTER OF STATE OF THE 

MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) and (b). As on 30th June, 1993, fille 

SI.No. 

1. 

2. 

3. 

4. 

5. 

Name of the sugar mill 

Bihar state Sugar Corpn. Ltd., 
New Sevan. 

Bihar State Sugar Corpn. Ltd., 
Bihta 

Bihar State Sugar Corpn. Ltd., 
Guraru. 

Bihar Sugar Works, 
Pachrukhi 

Rohtas Industries Ltd., 
Dalmianagar 

(c) State Govemment have informed 
. that three sugar mills, namely, New Sevan, 
Bihta and Guraru, have been closed to 
rcdt,lce financial loss of the Bihar State 
Sugar Corporation Ltd., as they are very un· 
economic units. The other two, viz Pachrukhi 
and Dalmianagarare chronical~1 closed since 
a long time. 

(d) Three mills belong to the Bihar State 
Sugar Corporation Ltd. and it is upto the 
State Government to take remedial steps to 
restart them. The other two are chronically 
closed since a long time and it may be 
difficult to revive them at this stage. 

Eligible School going Children in 
M.P. 

1165. SHRI KHELAN RAM JANGDE: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the estimated number ot eligible 
school going children in Madhya Pradesh at 
present; 

sugar mills were lying closed in Bihar State. 
The details of these -.$ugar mills are as 
follows:· . 

Location 

At New Sevan 
Dist. Sevan 

At Bihta 
Distt. Patna 

At P. O. Guraru 
Distt. Gaya 

At Pachrukhi 
Distt. Siwan. 

At P. O. Dalmianagar 
Distt. Sahabad 

(c) if so, the reasons therefor; and 

(0) the steps taken by the Government 
to provide education to them? 

THE DEPUTY MINISTER IN THE MIN· 
ISTRY OF HUMAN RESOURCE DEVEL· 
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE 
(KUMARI SELJA): (a) The estimated num· . 
ber of school going children in the age group 
of 6-14 years in Madhya Pradesh as on 1st 
March, 1992 was 121.49Iakhs. 

(b) As against this, 105.65 lakhs chit·--
dren were enrolled in primary and middle 
classes. Only 15.84 lakhs children are yet 
to be enrolled. Thus marjority of the children 
(87%) of the school going age are enrolled 
in schools. 

(c) and (d). Universalisation of elemen-
tary eduation is a national goal and high-
priority is being accorded to achieve this by 
the tum of the century. Providing access by 
opening more schools; making teaching 
leaming process more interesting, making 
needed changes in curriculum, orienting the 
teachers and providing minimum infrastruc-

(b) whether the majority of these chil· 
dren are deprived of the right to education 
and the opportunities of joining a school; . ture like school buildings and equipment 



87 Written AnswetS AUGUST l199~ '.. Written AnSW8tS 88 
through Operation Blackboard are some of {English] 
the strategies being adopted to realise the 
goal. Non-formal education centres are Foreign Students in Progessional 
being set up to cater to the school dropouts Institutions 
and nOA-enrolled children. 

Production of Groundnut in Uttar 
Pradesh 

1166.SHRISURENDRAPALPATHAK: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the details of the produciton of 
groundnut during each of the last three 
years in U. P.; 

(e) whether production has steadily 
declined: 

(c) if so. the reasons therefore: and 

(dj the steps being taken by the Gov-
ernment for increasing the production of 
groundnut in the Slate? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) The production of 
groundnut In U. P. for the last three years is 
as follows:-

(Production in lakh tonnes) 

1990-91 1.13 

1991-92 0.99 

1992-93 1.48 

(b) and (e). DUring the decade 1980-81 
to 1991-92. groundnut produciton in Uttar 
Pradesh has shown negative rate of growth 
which is mainly attributed to shift in area 
from groundnutto other crops. 

(d) For Increasing the production of 
oilseeds including groundnut. a centrally 
sponsored Oilseeds Production Programme 
(OPP) is under implementation in major 
growing States including U. P. 

1167. SHRI PARASRAM 
BHARDWAJ: 

SHRI B. DEVARAJAN: 
SHRI SHRAVAN KUMAR 
PATEL: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the attention of the Govern-
ment has been drawn to the news.-item 
captioned "New rules keeping foreign stu-
dents off appearing in the Hindustan Times 
dated June 12. 1993: 

(b) if so. the facts thereaf; 

(c) the total loss of foreign exchange 
due to introduction of these regulations; and 

(d) the steps taken/proposed to be 
taken to simplify the clearance procedure of 
foreign students seeking admission in self-
financed institutions'} 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESORUCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE 
(KUMAR I SELJA): (a) to (d). In the News-
item appeared in the Hindustan Times of 
June 12, 1993 the Chairman of an 
unapproved private institute has expressed 
some concern about the procedure & fee 
structure for foreign studenis in self-financed 
institutions. The Gov!. of India makes from 
time to time suitable rules/regulations in 
respect of admissions and related matters in 
respect of foreign students. The Supreme 
Court of India in their judgment of 4-2-1993 
has prescribed a scheme tor regulation of 
admission & fee in professional colleges. 
The Gov!. is not aware of any loss of foreign 
exchange in view of the relevant ~Ies/ 
regulations or any other cause. 



89 Written Answers SRAVANA 12,1915 (SAKA) Written Answers 90 

[ Translation] 

Budget for ICAR 

1168. SHRI SANTOSH KUMAR' 
GANGWAR: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether non-plan buget sactioned 
for Indian Council of Agricultural Research 
for 1993-94 is less as compared to the last 
year: 

(b) if so. the reasons therefor; 

(c) whether research work of this insti-
tute is likely to be adversely affected as a 
result thereof: and . 

(d) if so. the steps proposed to be taken 
by the Govemement to ensure that re-
search work in this premier agricultural insti-
tution do not suffer due to financial crunch? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND THE MINISTER 
OF STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI S. KRISHNA KUMAR): 
(il) The non-plan budget sanctioned to the 
ICAR in BE 1993-94 is slightly higher than 
the Budget Estimates 1992-93 but is less 
than RE 1992-93. The details are given 
below. 

ICAR NON-PLAN 

(Rs. in Crores) 

BE 1992-93 RE 1992-93 BE 1993-94 

Rs.173.55 Rs.188.30 RS.177.15 

(b) This allocation has been made tak-
ing into account the requirements of ICAR 
and the resources available with the Gov-
ernment. 

(c) and (d). The matter will be reviewed 
at the time of finalising Revised Estimates. 

[English] 

Renewal of Tracks 

1169. SHRI MOHAN RAWALE: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether a large number of trains 
and tracks are ageing and are not being 
replaced at the required rate; 

(b) if so, the facts thereof; 

(c) whether this causes rail accidents in 
large number; 

(d) whether rail fare hikes during the 
last three years have been matched by an 
upgradation of safety measures: 

Ce) if not, the reasons therefor; and 

(f) the concrete measures proposed to 
be taken to ensure safe rail travel? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (el and (b). 10% of BG and 31 % of 
MG coaching stock running on Railways 
have crossed their codal life. and are not 
economical to repair. Due to funds con-
straint, they have not been replaced. 4320 
Kms of track is overdue for renewal on SG 
as on 1.4. 1993. A comprehensive action 
plan for liquidating overdue track renewals 
has been taken up and with adequate avail-
ability of funds backlog on all important 
routes is likely to be cleared by the end of VIII 
Plan. 

(c) The maintenance standards ensure 
that there is no compromise on safety fea-
tures. It is not a fact that large number of 
accidents occur due to aged rolling stock or 
overdue track renewal. 
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(d) Upgradation of safety measures is a KAMALUDDIN AHMED): (a) No, Sir. 
continuous process and is a part of research 
and development and has no bearing on the (b) and (c). Does not arise. 
hike of rail fares.' 

(e) and (f). The steps taken to avoid 
such accidents include removal and reha-
bilitation of overaged assets like track, 
bridges rolling stock, etc. Intensive inspec-
tions are also carried out for signalling and 
telecom gears, maintenance depots of wag-
ons and locomotives and quality of out-tum 
from the workshops. Staff in operational 
categories are given intensive training and 
their performances are monitored. In addi-
tion insepction of track and examination of 
coaches. wagons and locomotives have 
been intesified. Ultrasonic testing of rails 
and axles is being resorted to identify frac-
tures. Drivers are being monitored and 

. counselled with regard to their driving tech-
niques. 

[ Translation] 

Palmolein Supply to Gujarat 

1170. SHRI N. J. RATHVA: Will the 
Minister at CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION be 
pleased to state: 

(a) whether there is' ~ny proposal to 
allocate additional quota of Palmolein to 
Gujarat for distribution through Public Distri-
bution System; 

(b) it so, the details thereof: and' 

(c) the action taken by the Govemment 
so far in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-

. BUTION AND MINISTER OF STATE IN 
THE MINISTRY OF' COMMERCE (SHRI 

{English] 

Withdrawal of Trains 

1171. SHRI JITENDRA NATH DAS: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether a number of trains originat-
ing from the Siliguri Junction have been 
withdrawn; and 

(b) if so, the names of those trains along 
with the reasons for their cancellation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C . 
LENKA): (a) No, Sir. 

(b) Does not arise. 

Over-Bridges in Kerala 

1172. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Govemment of Kerala 
has submitted any proposal for the con-
struction of railway over-bridges at railway 
gates between Calicut and Cannanore in 
North Kerala; 

(b) if so, the details thereof; and 

(c) the action proposed to be taken 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA): (a) Yes, Sir. 

(b) and (c). The details are as under:-
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(FI(js.ln /slchs of Rs.) 

Details of WOI1c EstImated cost ProgresslRemarks 

Rly's Slate Govt's 
share Share 

1. Road overbridge at km. 
792112-13 in lieu of 
level crossing No.229 
at km. 73219-10 near 
Tellicherry between 
CaIicut and Cannanore 
Section. 

91.86 .' 91.81 About 40% of Railway's 
portion of works 
completed. WorX on 
approaches by Road 
Authorities is in 
porgress. 

2. 

3. 

Road overbridge at 
km. 71317-8 in lieu 
of level crossing 
No.215 at km. 713110-11 
near Badagara between 
Calicut and Cannanore 
Section. 

Proposals for construction 
of road over-bridges at Km. 
72313-4 near Mukkali, at 
km. 73214-5 between 
Tellichery and Jagannath 
at km. 7518-9 at Cannanore 
on deposit tenns 

66.5 

Fair·Price Shops in Paurt o.hwaI 

1173. MAJ. GEN. (REID) BHUWAN 
CHANDRA KHANDUR~ Will the Minister of 
CIVIL SUPPLIES, CO~SUMER AFFAIRS 
AND PUBLIC DISTRIBUTION be pleased 
to refer to the reply given on May 4, 1993 to 
Unstarred Question No. 7626 regarding Fair 
Price Shops in Pauri Garhwal and state: 

<a) whethet the infonnation has since 
been collected; 

(b) if so, the details thereof; 

(c) if not, the reasons for the delay; and 

(d) the time by which the.information is 
likety to be made available? 

116.5 WorX included in 
in Railway's Works 
Programme 1990-91, 
was dropped in 1992-93 
due to lack of response 
from State Government. 

These are lInder 
examination. 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI· 
BUTION AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE <SHRI 
KAMALUDDIN AHMED): (a) Yes, Sir. 

(b) The Govemment of Uttar Pradesh 
has reported that since 1 st January, 1993 
and upto 3rd May, 1993, the number of Fair 
Price Shops opened' in 'Pauri Garhwal and 
Chamoli are 19 and 46 respectively. It has 
also been reported that commodities such 
as tea, iodIsed salt, pulses and Soaps are 
also sold through Fair Price Shops in Pauri 
GarhwaI and Chamoli. . 

(c) and (d). Do not arise. 
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Uniform Assistance to Organisation. (d) the steps taken to ensure that the 

1174. SHRI MADAN LAL KHURANA: 
Will the Minister of CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION be pleased to state: 

(a) the details of the financial assis-
tance provided to cooperative societies, like 
Super Bazar, National Consumer Corpora· 
tion, Delhi Consumer Cooperative Whole·· 
sale Store, Kendriya Bhandar etc., by way of 
subSCription to share capital, loans and 
grant in aid during each of the last three 
years, Le. 1990-91, 1991-92 and 1992-93; 

(b) whether there is a uniform pattem of 
assistance to these organisations; 

(c) if not, the reasons therefor; and 

above organisations receive financialassis-
tance at a uniform pattern for their deve1op-
ment? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, C0N-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) A statement 
contaiin the information is attached. 

(b) to (d). The size and requirement of 
three organisations are different and hence 
their financial requirement also is not ooi-
form. Besides, administrative control of 
these organisations is under different au-
thorities and financial requirement is as-
sessed by them independently. 
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1175.SHRI~YILJOHNANJALOSE: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the Gov8mment have re-
ceived any representation regarding the 
extension of train services in the newfy 
commissioned Ernakulam-Alleppey-
I(ayamkulam railway line; 

. (b) if so, the details thereof; 

(e) the action taken in this regard; 

(d) whether there is any proposal to 
extend trains terminating in Cochin Harbour 
to Alleppey; and 

(e) if so, the details ~ 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA): (a) Yes, Sir. 

(b) Representations haYebeen received 
from M~s and others to (i) divert through 
express trains now running on Emakulam-
Kottayam-Ouilon sections via Alleppey; (ii) 
introduce direct services from Emakulam to 
Trivandrum yia AIIeppey and (iii) extend 
trains now terminating at Emakulam and 
Alleppey to Trivandrum via new BG line. 

(c) One pair of through passenger train 
has been provided between Emakulam and 
Kayanlulam (viS Alleppey) w.e.f. 1.7.93.· 

(d) 'No, Sir. 

(e) Does not arise. 

[Translation] 

....... F8CiUtieS In Kendriya 
VIcIyeIayas 

1176. SHRI LAUT ORAON: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) the names of Kedriya Vldyalayas 
having hosteIfaciIties, State-wiseJUnion ter-
ritory lAse; and 

(b) the capacity of each of the above 
hostel in Delli, SchooI-wise? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMARISEWA):(a)Alistcontainingnarnes 
ofKendriya Vldyalayas having hostelfaciltiy, 
StateJUnion territory-wise is annexed. 

(b) The capacity of the hostelst Kendriya 
VIdyaIaya. Delhi Cantt. is 50 each for boys 
and gifts. 
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[English] 

Passenger Amandites at Railway 
Stations 

l1n. DR. K.V.R. CHOWDARY: Will the 
Minister of RAILWAYS be pleased to State: 

(a) the allocation of funds for providing 
passenger amenities at railway stations on 

(b) Name of station 

1. Hyderabad 

2. Secunderabad 

3. Renigunta 

4. Khammam 

5. Guntur 

6. Cuddapah 

7. Dharmavaram 

8. Bonakalu] 

9. Potkapall] 

10. Bibinagar] 

11. Aler]' 

12. Guntakal 

13. Tirupati 

14. Mandamari 

Cyclone Protection Shelters 

1178. SHRI GOPI NATH GAJAPATHI: 
Will the Minister ,of AGRICULTURE be 
pleased to state: 

(a) whether the Government have any 
proposal to set up some Cyclone Protection 
She hers in the coastel States particularly in 
Orissa; 

South Central Railway OOring.1993-94; and 

(b) the names of railway stations where 
majOr works development of passenger 
amenities have been started alongwith allo-
cation of funds for each such station? 

THE MINISTE:ROF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI K.C. LENKA): 
(a) Rs. 7.65 crore. 

Allocation 
1993-94 (Rs. in fakh) 

147.50 

26.00 

16.33 

10.63 

10.00 

10.00 

10.00 

5.00 

5.00 

4.00 

.3.51 

2.33 

(b) if so, the details thereof; 

(c) whether the Government have re-
ceived any proposal for providing financial 
assistance for construction of such shehers; 
and 

. (d)oif so, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
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ISTRYOFAGRICULTURE(SHRIARVIND Programmes for children, pregnant and 
NETAM): (a) to (d) . Information is being nursing mothers. 
collected and will be laid on the Table of the 
Sabha. 

[ Translation] 

Starvation Deaths in Orissa 

1179.SHRI MRUTYUNJAYA NAYAK: 
Will the Minister of AGRICULTURE be 
pleased to referto the reply given to Unstarred 
Question No.6030 on April 20, 1993 and 
state: 

(a) whether several fresh cases of star-
vation deaths and malnutrition have been 
reported from various districts of Orissa; 

(b) If so, the details thereof; 

(e) whether the Govemment of Orissa 
has submitted their reports to the Union 
Government in this regard: 

(d) if so, the' details thereof; and 

(e) the remedial measuers taken/pro-
posed to be taken to prevent starvation 
deaths and malnutrition in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) No, Sir. 

(b) to (d). Does not arise. 

(e) The measure.s taken to prevent 
starvation deaths and malnutrition include:-

1. Labour intensive works to provide 
employment to the vulnerable section. 

2. Strengthening of public distribution 
system to cover inaccessible pockets. 

3. Supplementary Nutrition Feeding 

4. Old age pension. 

Environemntal Problems 

1180. DR. LAXMINARAYAN 
PANDEYA: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state: 

(a) whethe( environmental problems 
are on the increase in India; 

(b) it so, the reasosn therefor; 

(c) the 'steps taken to maintain the 
ecological balance including fomlation of 
environmental brigades; and 

(d) the progress made in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
EsTS (SHRI KAMAL NATH): (a) and (b). 
Yes, Sir. The environemental problems are 

. generally. on increase over the las~ few 
decades. These are due to degradation in 
(environemental quality) air, water soil pol-
lution, land degradation, reduction in forest 
cover and its related effects, pressure on 
wildlife etc. These problems hav~ arisen 
due to a multiude of factors such as rapid 
industrialisation and development, increas-
ing demand on fuel, fodder, and other natu-
ral resources, due to rise in demand partly 
caused also by population growth. 

(c) and (d). Several steps have beeri 
initiated over the year to preserve the eco-
logical balance. These have been speIt out 
in the National Conservation Strategy and 
Policy Statement on Environment and De-
velopment and include: 

Massive afforestation programmes in 
several parts of the country in coopera-
tion with State Governments; 
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A large number of National Parks, 
Sanctuaries, Tiger Reserves, Bio-
sphere Reserves have been set up 
to conserve the flora and fauna; 

Several enactments have been 
brought out for the c.onservation of 
forest resources wildlife protec-
tion, water and air pollution control, 
environmental protection with spe-
cific focus on mall8gement of haz-
ardous substances. The legal pro-
visions are strictly implemetnated 
through State Govemments; 

Large number of Research and 
Development Projects have been 
supported to understand tho ec0-
systems and the impact of develop-
mental activities on the ecoSystem; 

The system of ETA of major sectoral 
programmes were introduce to 
evaluate the impacts on environ-
ment and ecology and to suggest 
preventive/mitigative measures; 

National Educational and Aware-
ness Programmes involving volun-

. tary agencies were supported to 
·educate the various sections of the 
society regarding the need for pre-
serving the ecological balance. 

The Ministry has launched a scheme 
of Paryavaran Vahinis with the ob-
jective to create environmental 
awareness and involvement of 
people through active participation. 
Paryavaran Vahinis in 37 districts 
have already been set up. 

Natural Calamities 

1181. SHRI BARE LALJATAV: Will the 
Minister of AGRICULTURE be pleased to 
refer to the reply given to the Unstarred 

Question' No. 6041 on April 20, 1993 and 
state: 

(a) whether infonnation regarding natu-
ral calamities in the country has since been 
collected; 

(b) if so, the details thereof; and 

(c) if not, the reasons for the delay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) Information has not 
yet been received from all the State Govern-
ments. 

(b) Does not arise. 

(c) The state Govemments concerned 
are required to collect necessary infonna-
tion from various Departments as well as 
District authorities. ' 

. Reservation Quota at Dullahapur 
. Station 

1182. SHRI VISHWANATH SHASTRI: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the Govemment have pro-
vided a halt· of long distance trains at 
Dullahapur Station of North Eastern Rail-
way; 

(b) if so, the names of those trains; 

(c) whether theD is any proposal tl? 
make a provision for the reservation quota 
of some berths for this station; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE-tN THE 
MINISTRY OF RAILWAYS (SHRI K .. C 
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.LENKA): (a) and (b). Stoppages of 1027/ Will the Minister of HUMAN RE-
1028 Dadar-Gorakhpur Express and 4649/ SOURCE DEVELOPMENT be pleased to 
4650 Delhi-Muzaffarpur Saryu Yamuna state: 
Express have been provided at Dullahapur 
w.eJ. 1.3.93. 

(c) to (e). A decision has been taken to 
allot a quota of 2 Sleeper Class berths at 
Dullahapur station each by 4649 
Muzaffarpur-Delhi Saryu Yamuna Express 
and 1028 Gorakhpur-Dadar Express trains. 

[English) 

District Education Institute of Training 

1183. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) the number of district education 
institutes of taining under the State Council 
of Educational Research and Training in 
Delhi Administration at present; . 

(b) whether the Govemment propose 
to constitute another district educational 
institute of training or p'ropose to convert the 
teachers training institutes into district edu-
cational institute of training; ar1d 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT· OF 
CUL TURE)(KUMARI SEWA): (a) At present 
there are four District Institutes of Education 
and Training in Delhi. 

(b) No Sir. 

(c) Does not arise. 

International Conference on 
Nutrition in Rome 

1184. SHRI ANNA JOSHI: 
DR. R. MALLU: 

(a) whether the Govemment have 
_ flll8lised ~he action plan with regard to vari-

ous QC!als and objectives, including combat-
ing hunger and malnutrition, as decided in 
the intemational conference on nutrition 
held in Rome; 

(b) if so, the details thereof; and 

(c) if not, the time by which it is likely to 
be finalised? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF WOMEN 
AND CHILD DEVELOPMENT) (SHRIMATI 
BASAVA RAJESWARI):(a) to (c). Steps 
have been taken to prepare draft National 
Plan of Action on Nutrition. A Standing 
Committee comprising representatives of 
the Departments of Women and Child De-
velopment, Health, Family WeHare. Agricul-
ture, Aural ~velopment. Food, Civil Sup-
plies Consumer Affairs & Public Distribution, 
and Education. as well as Director, National 
Institute of Nutrition has been constituted. 
First meeting 01 the ~anding Committee 
has recently been held. ~ has been decided 
in the Intemational Conference on Nutrition 
that National Action Plan would be finalised 
by December, 1994. 

Technical Education to SCsISTs 

1185. SHRI BHERU LAl MEENA: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) whether the Govemment have in-
troduced any special scheme to provide 
technical education to the students belong-
ing to SCs/STs; and 

(b) if so, the details thereof? 



111 Written AnswelS AUGUST .... 1998 " Written ~nswelS 112 

THE DEPUTY MINISTER IN THE MIN- (KUMARI SEWA): (a) The term 'Muzrai' 
ISTRY OF HUMAN RESOURCE DEVEL- seems to be in use only in Kamataka State. 
OPMENT (DEPARTMENT OF EDUCATION There are 53 such temples in that State. 
AND DEPAATMENT OF CULTURE) declared to be of national importance. 
(KUMARI SEWA): (a) and (b). For admis- . 
sion of SCIST students to technical institu- (b) No, Sir. 
tions. seats are reserved in accordanc~ with 
the constitutional provisions. In addition, 
'"Remedial Courses· are conducted in some 
Regi.;jnal Engineering Colleges in the coun-
try to provide guidance to such SCIST stu- . 
dents. In the IITs one-year ·Preparatory 
Course' has been introduced for those SCI 
ST students who fail to qualify the Joint 
Entrance Examination. During the prepara-
tory course students are given free messing 
and out-of-pocket allowance and are admit-
ted to the undergraduate programme after 
successful completion of the preparatory 
course. 

Muzrai Temples 

1186. SHRIMATI CHANDRA PRABHA 
!..iRS. Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
slate 

(a) the number of MUlrai Archaeologi-
cal temples ;n the country in each State: 

\ b) whether some of the temples are in 
dilapidcted :;ondition and require repairs 
and renovations; 

(e) if so. whether there is any proposal 
to create a Muzrai Temples Development 
Food like W;}kf Funds to repair or renovate 
these temples; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CUL TURE!'j 

(c) and (d). Do not arise. 

National Commission for Women 

1187. SHRI SHRAVAN KUMAR PATEL: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the National Commission 
for Women has in a draft proposal sug-
gested Wide-ranging modifications in the 
IPC, Cr. P. C. and Indian Evidence Act to 
make it more victim oriented; 

(b) if so, the details thereof: and 

(c) if so, the Government's reaction 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF WOMEN 
AND CHILD DEVELOPMENT) (SHRIMATI 
BASAVA RAJESWARI): (a) to (c). Yas. Sir. 
The suggested amendments to the IPC, Cr. 
P. C. and indian Evidence Act are in the 
context of proposed amendments to the' 
Dowry Prohibition Act, 1961 and the Com-
miSSIon of Sati ~Prevention) Act, 1987. The 
National Commission for Women have rec-
ommended the inclusion of Dowry and Sati 
offences under the Indian Penal Code itself. 
Further, their recommednations relate to 
the definitions olthe terms 'Dowry' and 'Sati' 
and their explanations, the burden of proof 
and presumption of guilt/innocence, provid-

. ing for stringent punishment etc. These 
suggested amendments can. be finalised 
only in consultation with other concerned 
Ministries/Departments of the Government. 
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Crop Insurance Scheme-

1188. SHRI ASHOK ANADNRAO 
DESHMUKH: Will the Ministerof AGRICUl-
TURE be pleased to state: 

(a) whether the farmers who do noUake 
loan from the banks are not being provided 
with Crop Insurance Scheme facility; 

(b) if so, the reasons therefor; and 

(c) the steps proposed to be taken by 
the Government to avail benefits of Crop 
Insurance Scheme to all farmeFS? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRl 
ARVIND NETAM): (a) and (b). Yes, Sir. At 
present only loa nee farmers are being cov-
ered under the Comprehensive Crop Insur-
ance Scheme (CCIS). since inclusion of 
non-Ioanee farmers under the CCIS would 
require bigger machinery for collecting pre-
mium. payment of indemnity claims and 
overall supervision and monitoring of the 
Scheme. 

(c) It is proposed to implement a Pilot 
Crop Insurance Scheme (PCIS), covering 
all farmers and all crops (except fruit crops) 
in one district of every State, preferably in 
lower unit areas. The existing CCIS would 
continue in other districts. 

Angamali-Achenkovil Railway line 

1189. PROF. SAVITHRI 
lAKSHMANAN: Will the Minrster of RAIl-
WAYS be please to state: 

(a) whether survey has been conducted 
for a now railway line from Angamali to 
Achenkovil via. Kaladi. Rannr and Konni. 

(b) If so, tnc details therefor, and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAilWAYS (SHRI K.C. 
LANKA): (a) No, Sir. 

(b) Does not arise. 

(c) Constraints of resources. 

.[ Translation) 

Chhitauni-Bagha Railway Bridg.e 

1190. SHRI PANKAJ CHOWDHRY: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether due to financial crisis, the 
construction of Chhitauni-Bagha railway 
bridge under North Eastem Railway is on 
the verge of coming to a. stand-still: 

(b) whether the co-shares of the project 
have paid their share for this project: and 

(c) if so, the action being taken in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) The work in Khadlr of the River 
viz. guide bunds, approach banks. their 
protection works and 8 well foundations for 
the bridge have been completed. This has 
been possible by the railways spending 
more than their proportionate share so far. 
However, future progress will depend on the 
co-shares coming forth with their sharers. 

(b) Ministry of Water Resources. Gov-
ernments of Uttar Pradesh and Bihar have 
paid Rs. 7.10 crores. Rs. 6.00 crores ana 
Rs. 9.00 cores, respectively out (If their total 
share of Rs. 29.64 crores, Rs. 36.38 clares 
and Rs. 30.45 crores respectively. Ministry 
of Water Resources and Government of 
Uttar Pradesh have not paid any amount 
during 1992-93. 
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Suman Commitee on Hindi 

University • 
(c) The matter is being pursued with the 

co-sharers. 

Conversion of Railway Unes in 
U.P. 

1191. SHRI RAM BADAN: Will the Min-
ister of RAILWAYS be pleased to state: 

. (a) the number of proposals for conver-
sion of metre gauge/narrow gaude railway· 
lines into broad gauge in Uttar Pradesh 
submitted by the Northem Railway during 
the last three years; 

(b) the number of proposals out of them 
approved; 

(c) whether the project for conversion of 
Mau-Lalganj railway line into broad gauge 

. has also been approved; 

(d) if so, the details thereof and the time 
sc)'ledule fixed for its execution; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Nil. The works of gaude conver-
sion to be taken up each year are decided by 
the Railway Board based on the overall 
operationaVstrategic 'requirements. 

(b) The projects approved during last 3 
years are: 

(i) Gauge conversion of A1lahabad-
. Varanasi MG line into BG. 

(ii) Gauge conversion of Sitapur-
Burhwal. 

(c) and (d). Gaude conversion of Ma~ 
Shahganj (100 krns) has been referred to 
the Planning Commission fortheir approval. 

(e) Does not arise,. 

.1192. SHRI CHHITUBHAI GAMIT: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

'(a) whether me 5uman Committee ap-
pOinted last year on setting up of Hindi 
University has submitted its report to the 
Govemment; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENJOF EDUCATION 
AND DEPARTMENT OF CULTURE) 

r (KUMARI SEWA): (a) and (b). The Commit-
. tee on the establishment of Hindi University 

under the chairmanship of Dr. Shiv Mangal • 
Singh Suman has submitted its report which 
is under consideration of the Govemment. 

Reservation Quota in Gujarat 
Stations for Bombay. and Delhi 

.1193 SHRI RATILAL VARMA: Will the 
Mlnisterof RAILWAYS be pleased tostate: 

(a) whether the Government have re- , 
caived any representation from the Passen-
gers ' Association demanding increase in 
reservation quota for Delhi and Bombay 
from DhoIka, Dhandhuka, Viramgam. Babla, 
Botad, Gadhakda cities of Ahmedabad and 
Bhavnagar districts of Gujarat; 

(b) if so, the details thereof; and 

(c) the action tak~roposed to be 
taken by the Governrnent1hereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K:C. 

. LENKA): (a) to (c). A representation from a 
member of Divisional i=lailway Users' Con-
sultative CommitteelBhavnagar was re-
ceived in January, 1993, for enhancement 
of reservation quota at DhoIka station by 
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9012' Ahmedabad-Bombay Central Gujarat 
Mail. The demand was examined but could 
not be agreed to. However'. fresh quotas 
have been allotted at Dholka. Dhandhuka 
and Boated stations in 2934 Up Kamavati 
Express from April. 1993. 

Damage Caused to Railways Due 
to Rains 

1194. SHRI KRISHAN DUTT 
SULTANPURI: Will the Minister of RAIL-
WAYS be please to state: 

(a) the damage caused to railways due 
to excessive rains in the country during the 
last one year and the areas where the 
railway tracks and bridges were damaged 
extensively; and 

(b) the time by which these are likely to 
be repaired? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) and (b). A statement is at-
tached. 
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[Englishj 

Legal Protection to Historical 
Monuments 

1195. SHRI AMAR ROYPRADHAN: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) whether there is any proposal under 
consideration of the Government to enact a 
comprehensive legislation to give legal pro-
tection tQ the old historical monuments in 
Delhi; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE): (a) 
There already is a law protecting national 
monuments declared to be of historical im-
portance. 

(b) The law in question is the Ancient 
Monuments and Archaeological sites and 
Remains Act, 1958. administered by the 
Archaeological Survey of India. 

[ Translationj 

Freight Perforrnanc» 

1196. SHRI MANJAY LAl: 
SHRI NAWAl KISHORE RAt: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the profit earned by the 
railways from freight traffic durillg 1992-93 
has declained in comparison to the profit 
earned during 1991-92: 

(b) the quantity of goods transported 
and the freight revenue earned during 1991-
92 and 1992-93? 

(c) the year-wise amount paid by the 
railways as compensation for claim during 
this period; and 

(d) the steps being taken for safe trans-
port of consignments to minimise the claims 
cases for saving railway revenue? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) and (b). As per the latest 
information available. the quantity of goods 
transported (revenue). the freight revenue 
and the freight surplus are given as under:-

Years Quantity of goods Freight Freight 
transported Earnings Surplus 
(Revenue) (Million (Rs. Crores) (Rs. 
Tonnes) 

1991-92 337.98 

1992-93 (R.E.) 350.00 

((,) 1991-92 Rs.26.76 Crores 

1992-93 Rs.22.34 Crores 

tei) All oul efforts are made by Claims 
r'r"'lention Or~anlsatl(JnG of Zon'll RailwilYs 
I," ensure that booked consignments reach 

Crores) 

!)462.13 2336.70 

11100.00 2823.87 

destination safely. For Ihls purposes wag-
ons are riveted <;Ind sealed. One time key-
less lock IS used on TR V<tns. parcels in full 
load and wilgons loaded wilh valuable and 
vulnerable commodities. Sensitive "reast 
yards including repacking and transhipment 
points which are prone to pi!fcm'lge and thelt 
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are identifieclforintensive security and Claims 
Prevention checks. loads carrying valuable 
inctuding food grains are normally escorted 
depending on the availability of manpower 
by RPF staff to prevent theft and pilferages 
enroute. 

Seal checking and patrolling by RPF 
staff in vulnerable and big yards is being 
done to localise the place of occurance and 
guarding of loaded wagons. Dog Squad is 
Also utlised to trace and apprehend the 
criminals. Crime intelligence is also col-
lected and raids arranged at criminals and 
receivers 'dens. 

Cancellation of Trains 

1197. SHRI GABHAJI MANGAJI 
THAKORE: 

SHRI DILEEP BHAI 
SANGHANI: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the number of trains cancelled in 
Glljarat during the last two years; 

(b) the reasons for their cancellation; 

(c) whether the Government propose to 
restore these trains; 

(d) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MiNISTER OF STo'\TE IN THE 
MINIS!RY OF RAILWAYS (SHRI K.C. 
LENKA): (a) to (e). From August '91 to July 
'93, 12 pairs of trains were cancelled on 
account of water shortage. Out ot these, 4 
pairs of trains have been restored. Restora-
tion of other services have not been found 
justified on account of less traffic and avail-
ability of alternative trains and bus services 
on the section. 

Damage of Foodgrains during 
Raids 

1198. SHRI RAM lAKHAN SINGH 
YADAV: Will the Minister of CIVCll SUP-
PLIES, CONSUMERS AFFAIRS AND PU-
BIG DISTRIBUTION be pleased to state: 

(a) whether most part of the foodgrains 
seized during the raids get rotten: 

(b) it so, the details for the last two 
years: and 

(c) efforts made by the Government to 
save the foodgrains from being damaged? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI· 
BUTION. AND MINISTER OF STATE 11\ 
THE MINIISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) to (c). The 
responsibility for implementation of Public 
Distribution System including powers of 
enforcement under the Essential Commodi-
ties Act, 1955 are vested In the State Gov-
ernments/UT Administrations. Under the 
E.C. Act, Collectors are empowered to dis-
pose of seized essential commodities at 
controlled rates or through public auction if 
the Item is subject to speedy natural decay 
or if it is otherwise expedient in public inter-
est. Such delegation has been provided so 
that foodgrains and other essential com-
modities of a perishable nature, seizeeun-
der the proviSions of the E.C. Act are not 
allowed to decay. 

Promotion of Fisheries in 
Maharashtra 

1199. SHRI VILASRAONAGNATHRAO 
GUNDEWAR: Will the Minister of AGRI-· 
CULTURE be please to state: 

(a) the details of the scheme approved 
during 1992-93 to promote fisheries in 
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Maharashtra; 

(b) the assistance provided by the Union 
Government therefor, Scheme-wise; and 

(c) the progress made so far, Scheme-
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND THE MINISTER 
OF STATE IN THE MINISTRY OF 
AGRICUL TURE(SHRI S. KRISHNA 
KUMAR): (a) and (b). The Government of 
India was implementing the following Cen-
. tral SectorlCentrally Sponsored Scheme in 
States including Maharashtra during 1992-
9;3 to promote fisheries under which the 
states were eligible for financial assistance:-

i) Fresh water Aquacuhure, 

ii) l!ltegrated Brackishwater Fish 
Farms Development, 

S.No. Scheme 

iii) MOtorisation of Tr.aditional Craft. 

iv) Re-imbursement of Excise Duty 
on HSDOiI, 

v) Group Accident Insurance. 

vii) Savings-cum~ Relief for Fisher-
men, 

viii) Fishery Harbour facilities at Major 
Ports, 

ix) Minor Fishery Harbours, 

x) Development of Inland Fis~ery 
Statistics 

Central assistance is released on the 
basis of requests received from the states 
and progress of implementation of the 
Scheme. During 1992-93, central assistance 
as detailed below was released to 
Maharashtra. 

Amount released 
(Rs. in lakh) 

1. Re-imburshment of Central 21.20 
Excise Duty on HSD Oil 

2. Development of. Inland Fishery Statistics 2.00 

(c) The operational Fish Farmers De-
velopment Agencies (FFDAs) had covered 
6504 hectares of water area under fish 
culture and trained 4173 fish farmers in 
improved methods of fish farming so far in 
the state. The average productivity from 
FFDA ponds and tanks in the state rose to 
about 500 kglhalannum. Sanction has been 
accorded for motorisation of 550 traditional 
craft so far. Approval for four Brackishwater 
Fish Farmers Development AgenCies 

(BFDAs) was given at Thane. Ratnagiri. 
Raigad and Sindhudurg. Work has been in 
progress in respect of Sassoon Dock in the 
state. One minor fishery harbour at Ratnagiri 
and 29 fish landing centre have been com-
missioned so far and one fish landing centre 
is under construction, in the state. Survey 
work for resource assessment under ponds, 
and tanks was completed in six districts flf 
the state and the survey is being continued 
in three other districts. 
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[English) 

Pollution in 'Hooghly from Howrah 
Station 

1200. SHRI CHITTA BASU: Will the 
Ministerof ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether test reports of the sewage 
discharged into the Hooghly from Howrah 
Station have shown harmful pollutants and 
toxic elements flowing into the river from the 
station every day; and 

(b) if so. the action taken by the Govern-
ment to meet the situation in view of keeping 
the Ganga free from pollution? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) The analy-
sis reports of effluents discharged by the 
Howrah Railway Station into the river Hooghly 
carried out in the laboratory of the West 
Bengal State Pollution Control Board re-
veals the presence of certain harmful sub-
stances beyond permisible limits. 

(b) The West Bengal State Pollution 
Control Board has interacted with the East-
ern Railway authorities in the matter and has 

(b) (i) AntiCipated cost 

(ii) Outlay provided in 
1992-93 

(iii) Outlay provided in 
1993-94 

(iv) Amount spent so far 
(upto March, 1993) 

(c) The construction work on this line is 
expected to be completed during the Eighth 

directed them to set up a right type of 
effluent treatment plant at the station. The 
State Pollution Control Board had also re-
ferred the malter 10 the supreme court and 
consequently Ihe Board Issued closure no-
tice to the Howrach Railway Station for not 
setting up the fight type of effluent treatment 
plant by 15th May, 1993 

[ Translation) 

Guna-Etawah Railway Line 

1201. SHRI SURAJBHANU SOLANKI: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) the date on which Guna-Shivpuri-
Gwalior-Bhind-Etawah railway line was ap-
proved by the Government; 

(b) the estimated cost and the provision 
made for the above railway line in the last 

. and the current year's budget and the amount 
so far spent thereon; and 

(c) the time by which construction work 
of the above line is likely to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) During 1985-86. 

Rs. 256 crores 

Rs. 11.11 crores. 

Rs. 10.00 crores. 

Rs. 96.03 crores. 

Five Year Plan, subject t availability of re-
sources. 
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Catering Service in Rajdhani THE DEPUTY MINISTER IN THE MIN-
Express ISTRY OF HUMAN RESOURCE DEVEL-

1202. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether the Government have re-
ceived complaints regarding supply of sub-
:-;tandard food and low standard amenities 
provided in newly introduced Delhi-Madras 
n;:tladhani Express: 

(ll) if so. the details thereof: and 

(c) the action taken to provide proper 
catering and other facilities in this train? 

THE MIl\iISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) No, Sir. 

(b) and (c). Do not arise. 

!t:nailsh] 

Primary Schools in Delhi 

1203. SHRIMATI GIRIJADEVI:Willthe 
~."inister of HUMAN RESOURCE DEVEL-
()P~.~ENT be please to state: 

1.1) "Illcthcr the Delhi Administration 
! I.;' I Iflcrf'<lsC(1 the number of schools im-
1'.111111'1 rllm,lry education: 

it ,I ~f so. the number of schools in which 
:' illl ".,' classes were introduced: 

,; 1 '.\ il,'thcr ,1 numb,:r of such schools 
.: ': If :iltk "tt(:.Jchcrs for the entire duration 
)1 lilr' i",CillICI11IC Vf'ar: 

(d) If so. the number of such schools 
alongwlth the reasons thereof; and 

(e) the steps taken by the Government 
ill the matter? 

OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMAR I SELJA): (a)to(c). Primary Schools 
in Delhi are generally set up and maintained 
by the Municipal Corporation of Delhi. How-
ever. the Delhi Administration has a 
programme to convert a number of its Sec-
ondary and Senior Secondary Schools into 
Composite Schools by providing primary 
classes/sections. According to information 
furnished by Delhi Administration. during 
the academic session 19~~-'-l3. 119 Sec-
ondary and Senior Schools ,':'·m converted 
into CompOSite Schools by adding class I. 
In the current academic year. 58 more such 
schools are beinq convertr:d Into Composite 
Schools. 

(d) and (e). Recruitment of teachers to 
meet the requirements of such conversion 
was initiated by Delhi Administration and the 
recruitment test W;IS conducted In .July. 
1992. A p<Jncl or 07;> pnmary teClchcrs ilClS 
already berm nrilWIl up oul of which '125 
candidates have been sponsored to differ-
ent educational rjl-;tncts for Issue at apPoint-
ment letters In rrri(,r h pnc:.urc that teaching 
work does not :;utter. th;: Delh' Administra-
tion has i"liso eWF,gen f)Clr1-llme teachers 
pending requldr apt,olntment as per recruit-
ment rules. 

GodownslWarehouses in U.P. 

1204 SHRi SWAMI SURESHANAND: 
Will the Ministpi (,f FOOD he ple;:>se to state: 

(a) the numl'er of fJodowns of the Food 
Corporation of India and warehouses of the 
Central WarehOUSing Corporation -31 present 
in Uttar PrLldesh: 

(b) whether the capLlcity of th,)sr 
godowns/warehouses is inadequate: 

(e) if so, the steps taken or proposed In 
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he taken into increase the capacity of these 
godowns/warehouses; 

(d) whether the Government propose 
II) open more godowns in the State; and 

(e) if so, the details thereof, 'Iocation-
wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) The total number of godowns/ 
warehouses available with Food Corpora-
tion of India and Central Warehousing Cor-
poratiorr in Uttar Pradesh as on 1.6.1993 
was as follows:-

FCI 254* 

ewc 52 

. Includes 26 warehouses hired from 
Central Warehousing Corporation. 

I b) to (e). The existing storage capacity 
for foodgralns available with Food Corpora-
Ill)n of India in Uttar Pradesh IS adequate. 
However to overcome the temporary sh(~1-
\,]e of storage space arising from heavy 

l,rOClIrement made during Rabi 1993-94, 
F (Jod Corporation of India has authorised its 
fi('lo officers to hire additional storage ca-
P<1Clty according to their requirement to 
rr,CClve the procured stocks from other 
C;1~lte". Also In order to meet its longterm 
.loraCl(: nnods. Food Corporation of India 

',as constructod a capacity of 39.31 0 tonnes 
.]unng 1992-93 in the following places:-

1 Partapur 19,58010nnes 

Millhura 2,240 lonnes 

~ nulandshahar 840tonnes 

'1 Momdabad 5.000 lonnes 

Kosikfllan 4.830 tonnes 

6. Varanasi 1 ,820 tonnes 

7. Parakhera 5,000 tonnes 

Total 39,310 tonnes 

Some of the olher centres under con-
sideration for construction of godowns. dur-
ing the 8th Plan are Harrewala. New Tehri, 
Gopeshwar. Kotdwar. Chamba. Mau etc. 

So far as the Cenlral Warehousing 
Corporation is concerned, it has proposals 
to construct a capacity of 16.700 MT during 
1993-94 in the following places:-

t. Srinagar 5000 MTC 

2. Khalima 1700 MTC 

3. Surajpur 
(Nodia) 5000 MTC 

4. Kanpur 5000 MTC 

10tal 16.700 MTC 

[ Trans/atlOn] 

Draught 

1205 .• SHRI VISHWESHWi\R 
BHAGAT: 

SHRI KASI-IIHAM flANA: 

Will the Minister of AC;nICLJL TURE be 
please to state: 

(a) the number of times the draught 
situation occurred in various parts of the 
country during the l<lsl three years, year-
wise: 

(b) the details of the damage caused to 
the property and crops and loss of lives 
during the spell of each of the (jraught: and 
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fe) the steps taken or proposed to be 
taken by the Government for the permanent 
:,olution of the draught problem? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM) :(a) to (c). Information is 
being collected and will be laid on the Table 
of the Sabha. 

Screening of Railway Employees 

1206. SHRI B. L. SHARMA PREM: Will 
the Minister of RAILWAYS be please to 
state: 

(a) whether the screening of the tempo-
rary railway workers serving for years is an 
p.ssential procedure; 

(b) if so, the objectives thereof; 

(C) the total number of employees 
screened on Northern Railway during the 
last three years; and 

(d) the details regarding the plan to 
screen the remaining employees? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) and (b). Screening of railway 
causal labour/substitute having temporary 
states is an essential requirement to ad-
judge their suitability for regularising their 
services. 

(c) 1990-91 1748 

1991-92 3000 

1992-93 7046 

(d) As J?9r the extant instructions, all 
Group '0' vacancies barring a few excep-
tions like compassionate appointments, 

sports appointments like compassionate 
appointments. sports appointments and re-
cruitment in workshops etc. are mostly be-
ing filled up by absorbing screened casual 
labour/substitutes. . 

Screening is a continuous process and 
regularisation/absorption of casual labourers 
is dependent upon availability of vacancies. 

Production of Ground nut and 
Wheat 

1207. SHRI DILEEPBHAI SANGHANI: 
Will the Millis1er of AGRICULTURE be 
pleased to state: 

(a) the targets fixed for the production 
of groundnut and wheat for each State 
during 1993-94; and 

(b) the steps taken or proposed to be 
taken by the Government to increase the 
production and to achieve target of self-
reliance? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND THE MINISTER 
OF STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI S. KRISHNA KUMAR): 
(a) Statement enclosed. 

(b) To increase the production of 
Groundnut the centrally sponsored Oil-
seeds Production Programme (OPP) is un-
der implementation in all the major ground-
nut growing States of the country. The as-
sistance is provided on Basic key inputs like 
seeds, PP measures and improved farm 
implements etc. to tne farmers. In addition 
the technology is demonstrated through 
organising demonstration by the I.C.A.R. 
and State Department of Agriculture. Price 
Support Scheme and Market Intervention 
Operation are undertaken to give remu-
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. nerative priCe to farmers. For inc~asing the 
production of wheat the Special Food grain 
Production Programme •. Wheat is under 
implementation as Central Sector 

Programme in thl; State of Bihar. Gujarat. 
Haryana.M.P .• Punjab. Rajasthan and Uttar 
Pradesh. All critical inputs as well as seed 
minikits are provided under this Scheme. 
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Stoppage at Pitambarpur Station 

1208. SHRI RAJVEER SINGH: Will the 
Ministerof RAILWAYS be pleased tostate: 

(a) whether representations have been 
received for stoppage of Balamau and Kisan 
Expresses at Pitambarpur station, NE rail-
way; and 

(b) if so, the action taken by the Govern-
ment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Yes. Sir. ( 

(b) Examined but not found feasible. 

Incentive to Sugar Mills 

1209. SHRI ARVIND TRIVEDI: Will the 
Minister of FOOD be pleased to state: 

(a) whether the Government have de-
cided to give more incentive to sugar mills 
during this year; 

(b) if so. the reasons therefor; and 

(c) the details of the additional amount 
to be provided to each Sugar mill during 
1993-94. St.lle-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) and (b). Yes. Sir. For the current 
1992-93 season. with a view to achieving 
higher levels of production. Government 
have decided to grant incentives at 80% free 
sale. as against the normal entitlement of 
60° o. on the additional or incremental sugar 
production achieved by suffer mills during 
Ihe period 1.1.1993 to 30.4.1993 over the 
sugar produced during the same period 
1 c)91-92 season. Further, incentive at 72% 
free sale would be allowed to sugar mills on 
lhe production to be achieved during the late 

crushing period from 1.5.93 to 31.7.93. as 
against the normal entitlement of 60"10. 

(c) For 1993-94 season. Government 
have also decided to allow as incentive at 
72% free sale on the production to be 
achieved by sugar factories during the early 
curshing period from 1st October. 1993 to 
15th November. 1993. as against the nor-
mal entitlement of 60°'0. The quantum of 
incentives would depend on the production 
levels which would be achieved by individual 
factories in different States. 

[English) 

Amendment to E.C. Act 

1210. SHRI KABINDRA 
PURKA YASTHA: Will the Minister of CIVIL 
SUPPLIES, CONSUMER AFFAIRS AND 
PUBLIC DISTRBUTION be please to state: 

(a) whether the Government have re-
ceived a number of memoranda and ap· 
peals from different Trade and Industrial 
Organisations for amendments in this Es-
sential Commodities Act: 

(b) if so. whether Government have 
studied the sections of the ActIO respect of 
which amendments are sought: and 

(c) if so, whether the Government pro- . 
pose to review the section nnd If not. the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION. AND MINISTER OF STATE IN 
THE MINIISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) to (c). Various 
Traders' Organisations had represented to 
the Govemment that validity of the Essential 
Commodities (Special provisions) Act. 1981 
should not be extended after its tenure 
expired on 31.8.92. 
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After considering all aspects and views 
the Essential Commodities (Special Provi-
sions) Amendment Act. 1993 has been en-
acted which extends the term of the Essen-
tial Commodities (Special Provisions) Act. 
1981 for a period of 5 years w.e.f. 1.9.92 
aJongwith an amendment to the Essential 
Commodities Act, 1955. 

[ Translation] 

Facilities to Sportsmen 

1211. SHRI RAJESH KUMAR: 
SHRIMATI SHEELA GAUTAM: 

Will the Minister of HUMAN RE-
SOURCES DEVELOPMENT be pleased to 
state: 

(a) whether the Government have re-
ceived any proposal from Indian Olympic 
Association regarding improvement in the 
standard of the facilities being provided to 
the sportsmen: 

(b) if so. the details thereof: and 

(c) the reaction of the Government 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS) AND MINISTER. 
OF STATE INTHE MINISTRY OF PARLIA-
MENT ARY AFFAIRS) (SHRI MUKUL 
WASNIK): (a) to (c). Indian Olympic Asso-
Ciation has sent a proposal for improvement 
in the standard of facilities being provided to 
the sportsmen which includes provision of 
internallonal standard sports equipment. 
foreign coaches, scientific back up, full trav-
t.:lling allowance including boarding. loading, 
airport tax. visa fees, participation fees for 
r:ompetltions abroad, killing, revision of diet 
allowance etc. These suggestions have been 
r::xamincd and most of them have been 

incorporated in the revised guidelines which 
are being finalised. Action to procure addi-
tional int~mational standard equipment an 
engage foreign coaches has already been 
initiated in consultation with t he concemed 
federations. 

. [English] 

National Games 

1212. SHRI SRIBALLAV 
PANIGRAHI: 

SHRIMATI CrlANDRA 
PRABHAURS: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government have de-
cided the venue for 1995 National Game::;: 
and 

(b) if so. the place selected for holding 
the games? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS) (AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTRY AFFAIRS (SHRI MUKUL 
WASNIK): (a) and (b).lnfltan OlympIC Asso-
ciation under whose auspices the National 
Games are held. have Informed that the 
venue for the National Games 19951s yet to 
be deCided. 

Sugar Cane Production in Gujarat 

1213. SHRI HARIBHAI M. PATEL: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether there is .1 heavy docline In 

sugarcane yield in GUJara. dunng the cur-
rent year as compared to last year: 
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(b) if so. the reasons therefor; 

(c) the details of the sugarcane produc-
flon per hectare in Gujarat during the last 
three years: and 

(q) the measures proposed to be laken 
by the Government to improve Ihe yidld of 
sugarcane in Guiarat? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM) (a) No. Sir. 

(b) Does not arise. 

(e) The estimates of Yield per hectar of 
~lIgarcane in Gujarat since 1989-90 are as 
follows:-

(Kg, per hectare) 

Ig89-90 86413 

1990-91 89600 

1~91-92 85186 

1:192-93 85472 

(ell With a VICW 10 Improve the yield of 
"llfHHcane In different States Including 
Gillamt technical knoW-how IS prOVided by 
tho Indian Council of Agricultural Research 
(leAR): <J9ncultural univerSities. sugar mills 
through SlIgarcane Development Fund etc .. 
hesldes price and market support. 

New Railway Lines in Andhra Pradesh 

1214 SHRI RAM KRISHNA 
KONATHALA: 

DR. K.V,R. CHOWDARY: 
SHRI DATTATRAYA 

BANDARU: 

Will the Minister of RAILWAYS be 
nlease(j to state: 

(a) whether there is any plan to lay new 
railway lines in Andhra Pradesh: and 

(b) if so, the names of such projects 
alongwith estimated cost funds allocated 
during 1992-93 and time schedule fixed for 
their completion? 

THE MINISTER OF STATE Ir~ THE 
MINISTRY OF RAILWAYS (SHRI K.C, 
LENKA): (a) Yes. Sir. 

(b) In Andhra Pradesh. a new BG line 
between Peddapally and Nizamabad via 
Karimnagar (177 kms) has been sanctioned 
in 1993-94 Budget at an estimated cost of 
Rs, 124,43 crares, Provision of an outlay of 
Rs. 1 crore has been made during' 993-94. 
Final location survey of the line has been 
takcn up, This will hp followeej by land 
acquisition and constructton of line will be 
commenced soon after the land has been 
acquired. Completion of thi~ work will de-
pend on availability of r0S0U[cns in the 
coming years, 

Production of Groundnut in 
Gujaral 

1215, DR. AMFHI LAL KALIDAS 
PATEL Will the Mimster 01 AGRICUL-
TURE be pleased to state: 

(a) whethor Government are aware 
that GUlarat plays a Slflnific<lnt role In the 
production ot groundnut In the country; 

(b) if so. the total annual contribution by 
the State during the last three years; and 

(c) the action taken or proposed to be 
taken to increase the production 01 ground-
nut in the State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
.-'.RVIND NETAM) (a) Yes, S,r. 
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(b) The percentage contribution d the 

State of Gujal'a\ in the production of ground-
nut in the country during the last three years, 
i.e. 1990-91, 1991-92 and 1992-93 (provi-
sional), was 14.0, 9.9 and 25.1 per cent 
respectively. 

. (c) To increase the produc~on of oil-
seeds including groundnut, a centrally spon-
sored Oilseeds Production Progl'amme 
(OPP) is under implementation in major 
growing States including Gujarat. 

( Translation] 

Palace on Wheels 

1216. SHRIMATI MAHENDRA 
KUMARI: 

PROF.RASASINGHRAWAT: 

Will the Minister of RAILWAYS be 
pleased to state: 

Year 

1990-91 

1991-92 

1992.93 

(English) 

Eamings 
(Rs. in la/chs) 

171.80 

378.50 

497.60 

Railway Projects in West Bengal 

1217. KUMARI MAMATA BANERJEE: 
Will the Minister of RAILWAYS be please to 
state: 

(a) the number of railway projects pend-
ing in West Bengal; and 

(b) the . reasons for delay in starting 
these projects and the steps proposed to be 
taken in this regard? 

(8) whether the Govemment have c0n-
ducted any study on the profitability and 
economic viability of the ' Palace on Wheels'; 

(b) if so, the details thereof; and 

(e) the expenditure incurred on the 
maintenance of this train and the revenue 
eamed therefrom including the foreign ex-
change. during each of the last three years? 

THE MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER SHARIEF): (a) No. Sir 

(b) Does not arise. 

(e) Details of expenditure incurred 00 

the operation of Palace-on-Wheels includ-
ing its maintenance and the revenue earned 
therefrom by Railways including the foreign 
exchange in the last three years arc as 
under:-

Expenditure 

173.4b 

250.81 

302.59 

THE MINISTER OF STATE IN THf" 
MINISTRY OF RAILWAYS (SHR: K.C. 
LENKA): (a) Tw(.. 

(b) Due to constraint. of resources, fur-
therwork on (i) Howrah-AmtalChampadaOQa 
and (ii) Eklakht-Balurghat New lines has 
been frozen. This will be resumed when the· 
financial position improves. 

Procurement. of Wheat 

1218. DR. D. VENKATESWARA 
RAO: 
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SHRI BOLLABUW RAMAIAH: (c) If 10, the detaHs thereof? 

WiU the Minister of FOOD be pleased 
to state: 

(a) whether wheat procuremenI in the 
current season has crossed 11 mIIontonnes 
mark; 

(b) if so, whetherinspite of racordwheat 
procurement, there is a great shortage of 
wheat; and 

(c) if so, the steps being taken by the 
Government to check inflation due to record 
wfleat procurement? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP HATH 
RAI): (a) Yes, Sir. A quantity of 12.83 million 
tonnes of wheat has been procured upto 23-
7-1993 in the current 1993-94 rabi market-
ing season. 

(b) As on 1-7-1993, stock position of 
wheat with Government (including on States 
account) was 15.22million1onnesasagainst 
the prescribed level of stock of wheat at 13.1 
minion tonnes prescribed as on 1st July. 
1993 under Buffer Stocking Policy. 

(c) Does not arise. 

Working of Fel in North-EeIIIIm 
StatH 

1219. SHRI GEORGE FERNANDES: 
Will the Minister of FOOD be pleased to 
state: 

(a) whether the Food Corporation of 
India is engaged in the North-Eastem States 
to sustain the Public Distribution System 
against heavy odds like floods and law and 
order situation; 

(b) whether it has been facing serious 
problems; and 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): <a) Yes, Sir. 

(b) and (c). Due to the recent recurrent 
floods road and rail movement of foodgrains 
stocks was seriously disrupted. Due to p0-
sitioning of foodgrains stocks in advance, 
initially there was no problem. Subsequent 
positioning was affected due to recurrence 
of floods. However, all possible efforts are 
being made to move stocks by rail and 
riverine routes to the extent possible. 

Concerned State Govemmentsarefuly 
seized of the situation arising from the insur-
gent activities of certain extremist groups in 
the North-East. 

Coneumera Fora and CommiUion 

1220. SHRI RAM KAPSE: Will the Min-
ister of CIVIL SUPPLIES. CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION be 
pleased to state: 

Ca) whether the attention of the Govern-
ment has been drawn to the newsitem cap-
tioned • Call to from more consumer fora-
appearing in Hindustan Times dated the 8th 
May. 1993; 

(b) if so, whether there is any propoul 
to set up more consumer redressal Fora 
and Commissions for the disposal of in-
creasing numbers of complaints and claims 
under the CPA: and 

(c) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION, AND MINISTER OF STATE IN 
THE MINIISTRY OF COMMERCE CSHRI 
KAMALUDDIN AHMED): <a) Yes, Sir. 
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(b) and (c). Government has promul-

gated an Ordinance on 18.6.93. which en-
able State Governments to set up more than 
one District Forum in a district depending 
upon the work load. However, there is no 
provision to set up more than One State 
Commission in a State in the Ordinance. 

New Railway Unes in Himachal 
Pradesh 

1221. PROF. PREM DHUMAL: Will the 
Ministerof RAILWAYS be pleased to state: 

(a) whether there is any proposal for 
construction of new railway line between 
Bhanupal-Bilaspur-Rampur in Himachal 
Pradesh; and 

(b) if so. the details thereof and the 
steps proposed to be taken for early con-
struction of these lines? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) and (b). A proposal has re-
cently been received from Chief Secretary 
Govemment of Himachal Pradesh. It has 
been referred to Northem Railway for work-
ing out cost, Rate of return, etc. 

r Translation] 

Admission in Delhi University 

1222. SHRI VILAS MUTTEMWAR: 
SHRI SATYA DEO SINGH: 
SHRI SANT RAM SINGLA: 
SHRI PARAS RAM 

BHARDWAJ: 
SHRI BRIJ BHUSHAN 

SHARAN SINGH: 
SHRI PIUS TIRKEV: "<.0(, 

SHRiMATI PARTIBHA 
DEVISINGH PATIL: 

SHRI MANIKRAO HODL YA 
GAVIT: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) Ihe total number of students who 
have applied for admission to various courses 
in Delhi University this year; 

(b) the number of students out of those 
who got admission; 

(c) the percentage of seats reserved for 
SC/ST students and the number of SC/ST 
students who actually got admiSSion; 

(d) whether the Government propose 
to open any new rollege this year; and 

(e) if so. the details thereof? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPt'JIENT (DEPARTMENTOF EDUCATION 
AND DEPARTMENT OF CULTURE): 
(KUMARI SELJA): (a) and (b) .. As many 
students apply for admission to more than 
one course and in more than one college 
simultaneously and the process of admis-
sion is still on. II is not possible to indicate, at 
this stage. the precise number of students 
who have submitted applications for seek-
ing admissions in various Delhi colleges and 
the number of students who got admission 
in different colleges. However. according to 
the University of Delhl,on the basis of past 
~xperience and the number of students 
passing Class XII examination of CBSE 
from Delhi schools, it is estimated thatSO.OOO 
to 55.000 students could have applied for 
admissions to different courses against 
whom the University has an intake capacity 
of about 30.000 students in regular col-
leges, 6,000 students in the Non Collegiate 
Womens Education Board and 20.000 stu-
dents to the School of CorreSJ>C?lldence 
Courses and Continuing Education .. 

(c) the Univers1ty has Informed that 
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there is a provision for reservation of seats 
to the extent of 15% for Scheduled Castes 
nnd 7.5% for Scheduled Tribes in the col-
leges. The annual registration of these 
categories is little below 6,000. Therefore, 
the University would be able to cQnsider 
r.ases of all SC/ST students who gel them-
~;clves registered with the University tor 
various undergraduate courses. 

(d) and (e). a proposal for opening a 
new degree college for women In Najafgarh 
area by the Government of National Capital 
T~rritory of Delhi is under consideration oi 
the University of Delhi. 

[English] 

Modhosingh Allahabad Train 

1223. SHRI HARIN PATHAl<. Will the 
Ministerof RAILWAYS be pleased to state 

(a) whether a single train that used to 
run between ModhJsingh and Allahabad, 
has been cancelled: 

(b) If so, the reasons therefo-: and 

(c) the steps bemg taken to restore the 
ab@ve train? 

THE MINISTEFl OF STATE IN THE 
MINISTRY OF RAILWAVS (SHRI K.c. 
LENKA): (a) to (c). Allahabad-Madhosingh 
section has been biocked for conversion 
from Metre Gauge to Broao Gauge. Broad 
Gaude trains will run on the section after 
conversion work I~. completed. later thiS 
vear. 

"Oak Forest" 

1224. SHRI BI,IOY KR!SHNA 
HANDIQUE: Will the Minister of ENVIRON-
MENT AND FORESTS bfC pleased to state 

(a) whether attention of the Govern-

ment has been drawn to the gradual re-
placement of the Oak by pine, a species of 
commercial value but not eco-friendly, in the 
Garhwal arrange; and 

(b) if so, the measures the Government 
contemplate to protect/grow Oak forest In 
the Himalayan eco-system? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and Ib) 
Both Pine and Oak are eco-friendly species 
within their eco systems, These occur natu-
rally in the Garhwal range in mutually exclu-
sive zones, pine occuring on exposed slopes 
and oak occuring on sheltered valleys. For-
est management practJces adopted and 
plantation programmes carned out in tne 
region encourage conservation and propa-
gation of both the species. 

Accident on Pathankot-Baijnath 
Section 

1225. MAJ. D.D, KHANORIA: Will the 
Minister of RAILWAYS be pleased tostate 

(a) whether a train accident took place 
In December 1991 on the narrow guage of 
Pathankot-Baijnath section of the Northern 
Railway: 

Ib) if so, the main causes of that acci-
dent; 

(c) the number of persons killed1rnjured 
therein: and 

(d) the details of compensation pro-
vided to the victims? 

THE MINISTER OF STA'T'E IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a\ Yes, Sir. 

(b) The accident occurred on account 
of high speed of the train resulting in over-
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turning of unevenly loaded coaches on 
r.urve. 

(c) In this accident 27 persons loSt their 
lives and 44 sustained injuries. 

(d) a sum of Rs. 59,69.985 has paid as 
compensation so far in 24 deaths and 38 
injury cases. 

( Translation] 

Benefit to Farmers After Decon-
trolling Mo' ..... 

1226. SHRIMATI SAROJ DUBEY: 
SHRI SANTOSH KUMAR 

GANGWAR: 

Will the Minister of FOOD be pleased 
to state 

(a) whether profit earned by Sugar Mills 
IS a result of decontrol on Molasses is 
~tfOPOSed to be shared by the sugarcane 
growers; 

(b) if so, whether the Government have 
issued some guidelines in this regard; 

(e) whether there is any machinery to 
monitor these guidelines regarding their 
proper implementation by the States: and 

(d) if not. the steps proposed to be 
taken by the Govemment in this regard to 
ensure that sugarcane growers get maxi-
mum benefit of their produce? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) Additional income derived from the 
dale of by-products. including molasses. is 
taken into account while computing the no-
tified cost of production of sugar. Excess 
realisation by the sugar factories based on 
the aforesaid cost of production is required 
to be shared between the cane growers and 

the .sugar factories under Clause SA of the 
Sugarcane (Control) Order 1966. 

(b) to (d). Does not arise in view of (a) 
above. 

[EnglISh) 

Sunderbans Mangroves 

1227. PROF. RADHIKA RANJAN 
PRAMANIK: WiH the Minister of ENVIRON-
MENT AND FORESTS be pleased tostate: 

(a) whether the Government have any 
proposal for massive mangrove plantation 
in Sunderbans Mangroves in West Bengal, 
threatended by erosion; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the steps taken by the Government 
for development and preservation of 
Sundarbans mangroves? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (KAMAL NATH): (a) to (c). The State 
Government of West Bengal have under-
taken massive plantation of mangroves in 
an area of 4.445 ha. upto 1992-93 in 
Sunderbans. An additional area of 1,680 ha. 
will be taken up for afforestation during 
1993-94. 

(d) Sunderbans is among the fifteen 
mangrove areas in the country selected for 
conservation activities under National Man-
grove Programme. It is also designated as 
a protected area under Project Tiger and 
Biosphere Reserve Programmes. Apart from 
afforestation. the other activities undertakM1 
for development and conservation of 
Sunderabans include formation of Forest 
Protection Committees involving local 
people, intensifying protection activities 
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through patrolling and establishing commu-
nication links, eco-restoration of fringe ar-
eas. development of agriculture, fISheries, 
irrigation and animal husbandry, generating 
environmental awareness, soil conserva-
tion measures in the upstreas, introduction 
of smokeless chullahs for fuel conservation 
etc. 

Procurement of Foodgrains 
Hampered due to Gunny Bags 

1228. SHRI MANOANJAN SUR: Will 
the Minister of FOOD be pleased to state: 

(a) whether the procutement of 
foodgrains is hampered due to non-avail-
ability of sufficient number of gunny bags 
during procurement season; and 

:b) if so, the reasons for not making 
available suffICient number of gunny bags 
when the jute are suffering due to lack of 
orders? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) and (b). Due to considerable delay 
In placement of indents by Govemment of 
UP. and Govemment of Haryana as well as 
due unexpected high procurement of wheat, 
far in excess than what was planned for on 
the basis of procurement of wheat during 
the last two Rabi seasons, there was some 
problem in timely availability of gunn bags 
for procurement of wheat during the 1993-
94 Rabi Marketing Season, particularly, in 
Uttar Pradesh Apart from undertaking peri-
odical rovl('w m0 p.tings at Ministry's level, 
open m<3rkotllocai purchase of gunny bags 
was allowed to be made byGovernment of 
Punjab. Haryana and U.P. and road move-
ment was also permitted in addition to the 
movemen! of gunny bags rail from Calcutta. 
Central Govemment helped the Govern-
ment of U. P. to tackle the problem by giving 
loans of empty gunny bags through FCI and 
providing them funds purchases. 

Direct Railway Line from Banga-
lore to Secunderabad and Kollegal 

1229. SHRI C.P. MUDALAGIRIYAPPA: 
WHI the Minister of RAILWAYS be pleased 
to state: 

(a) whether there is any proposal for 
corJStruction of direct railway lines from 
Bangalore to Secundarabad and Bangalore 
to Kollegal via Kanakapura and Malavalli; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) and (b). A BG link between 
Bangalore and Secunderabad via Wadi. 
Guntakal and Gooty is available. However. 
a direct shorter BG link between Bangalore 
and Secunderabad via Dronachellam. Gooty 
and Kalturu would be available by conver-
sion of Secunderabad to Dronachallam MG 
to BG and new BG line between 
Dronachellam and Gooty. on which work 
has already been taken up. 

There is. however. no proposal for any 
new line between Bangalore and Kollegal 
via Kanakapura at present. 

[ Translation) 

Cultivation of Sugarcane in Uttar 
Pradesh 

1230. DR. PARSHURAM GANGWAR: 
Will the Minister of AGRICULTURE be 
pleased to state 

(a) the total acres of land in Uttar Pradesh 
covered under the cultivation of Sugarcane 
during the last three years. year-wise: 

(b) the total amount of assistance pro-
vided by the Government to Uttar Pradesh 
during the above period for the research and 
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(c) the efforts made by the Government 
to provide adequate remunerative prices to 
the sugarcane growers in the State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) The area under sug-
mcane in Uttar Pradesh during 1990-91, 
1991-92 and 1992-1993 (likely) was 18.56. 
18.83 and 18.821akh hectar~s respectively. 

(b) The total amount of assistance pro-
vided by I.C .. A.R. to Uttar Pradesh during 
the last three years for research and devel-
opment under the All India Co-ordinated 
Research Project on Sugarcane functioning 
ilt Pantnagar, Lucknow and Shahjehanpur 
is as follows:-

(in lakh Rs.) 

1990-91 3.53 

1991-92 4.57 

1992-93 4.12 

8esides:the Indian Institute of Sugar-
CoIilO Research (IISR) is functioning at 
I. tlcknow. The total money spent by LI.S.R. 
rlurinn the last three years is as follows:-

(Rs. crore) 

19~)O·91 2.12 

1991-92 2.58 

1992-93 2.96 

Grant-aid is also provided from the 
Sugar Development Fund for research 
projects aimed at development of Sugar 
industry. Durinq the last three years, Rs. 
604.9 lakh have been sanctioned to MIs. 
Genda Singh'Sugarcane and Research In-

(c). In order to ensure remunerative 
prices to the sugarcane growers, the statu-
tory minimum price of Sugarcane payable in 
U.P. for 1992-93 by Sugar Mills has been 
notified by the Central Govt. in the range of 
Rs. ;31.00to Rs. 38.66 per quintal as against 
Govt. 26.00 to Rs. 32.12 per quintal of the 
previous season. The State advised price 
for sugarcane is also in the range of Rs. 
46.00 to Rs. 49.00 for 1992-93 season as 
against Rs. 45.00 to Rs. 48.00 per quintal for 
the season 1991.92. 

V. T. Station, Bombay 

1231. SHRIMATI PRATiBHA 
DEVISINGH PATIL: Will the Minister of 
RALWAYS be pleased to state: 

(a) whether the Government have pre-
pared a Plan for expansion and mainte-
nance of architectural beauty of V.T. flail-
way Station In Bombay: 

(b) if so. the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) No. Sir. 

(b) Does not arise. 

(c) Bombay V.T. station is maintained in 
such a way so as to preserve its architec-
tural heritage. As such, no further Plan is 
considered necessary in this regard. 

[English] 

Pollution in Tamil Nadu 

1232. SHRI P.P. KALIAPERLJMALWil! 
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state: 
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(a) whether the Government have re-
ceived representations complaints in regard 
10 industrial pollution in Tamil Nadu; 

(h) it so, the details thereof; and 

(c) the action taken by the Government 
in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS {SHRI KAMAL NATH}: (a) to (c), 
Complainh have been received with regard 
ICl Go!iullon caused by industries particularly 
ta:meries ft. scheme tor installing Co~mon 
Effluent Treatmen! Plants (CETP) has been 
started lOt' treatment of wastes from tanner-
Ies, In Tamil Nadu 24 proposals for setting 
up CETP's have been Initiated in clusters of 
tanneriEs. A Programme has also been 
launched for inventorisation of hazardous 
wate gener'lting mdustries. The other steps 
th"'l r':3Ve Qeen taken to control industnal 
emlssicm: and effluents at the ')ource in-
clude the following: 

(i) Effluent, emission and ambient 
nOise standards have been pre-
scribed under the Environment 
(Protection) Act, 1986, 

(ii) EnVIronment guidelines have been 
evolved for siting and operation of 
industries. 

(iii) Industries have been asked to com-
ply with consent requirement of the 
Tamil Nadu Pollution Control Board 
to limit the discharge of effluents 
and emissions within the stipulated 
standards within a time frame: 

(iv) Fiscal incentives are provided for 
installation of pollution control 
equipmei1t and also for the shifting 
of polluting industries from con-
gested area; 

(v) A ne\Work of ambient air quality 
and ambient water quality monitor-
ing stations have been set up: 

(vi) The rates of water cess have been 
increased to ~romote conserva-
tion and recycling oj water. 

(vii) Awards to units lor lJoliution pre-
vention have been inltlatod to en-
courage environmental manage-
ment in industry. 

(viii) Environmenta! audit h8S been 
mandatory \0 promote conserva-
li')n of natural resources and raw 
m8tenals. 

Catering Services 

1232. SHRi JAG.AT VIR SINGf-l 
ORONA: Will the Minister of RAILWAYS be 
pleased to,state: 

(a) whether the Railways have been 
sub-contacting to private parties for supply 
of fOOd and refreshments to the commuters; 

(b) if so, the reasons for privatisation of 
catering services on a large scale: and 

(c) the measures proposed to be taken 
to ensure hygenic. qualitative and fresh food 
supplied by private contractors? 

THE MINISTER OF STATE IN THE 
MINI~TRY OF RAILWAYS (SHRI K.t 
LENKAi: (a) and (b). Catering being a highly 
specialised and complex business activity, a 
decision has been taken to induct reputed 
and professional caterers for managing ca-
tering services on the Railways to improve 
the quality of food and services. 

(c) Regular and frequent inspections 
are conducted by Officers and Inspectors at 
various levels .and suitable deterrent action 
including termination is taken. in addition to 
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checks exercised by Medical Officers. the POS outlets is inferior to that available 
Samples of edible items sold at stations and in the open market; and 
in trains are taken and analysed in the 
Railway laboratories. Action,.is also taken (e) if so, the remedial steps Govem~ 
against those responsible for adulteration, ment propose to take in this regard? 
etc. 

Off-Take of Wheat by States 

1234. SHRI R. SURENDER REDDY: 
Will the Minister of FOOD be pleased to 
state: 

(a) whether off-take of wheat by States 
for the Public Distribution System has con-
siderably decreased since Janua~ 1993; 

(b) if so, the reasons therefor indicating 
break-up of off-take of wheat by variouS 
States during the last two years ending 31 st 
December. 1992 as well as after Janua!y. 
1993. State-wise; 

Cc) whether currently the open market 
price and the issue price of wheat through 
PDS is almost the same; 

(d) if so. whether the quality of wheat in 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI) <a) Yes, Sir. 

(b) The decrease in the offtake of wheat 
is due to easy availability of wheat in the 
open market. Break-up of off-take by vari-
ous States during the last two years ending 
31st December, 1992 as well as after Janu-
ary, 1993 is indicated in the statement at-
tached. 

(c) No, Sir. The Central Issue Prices of 
wheat for PDS and Revamped PDS effec-
tive from 11.1.1993 are Rs. 330/- and Rs. 
2801- per quintal respectivety which are 
lower than the open market prices. 

(d) and (e). The quality of PDS wheat is 
not less ttian Fair Average Quality pre-
scribed by the Govemment and hence it is 
not inferior quality. 
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Environment Pollution C!:ontrol 

Research Institutes 

1235. SHRI NURUL ISLAM: Will the 
Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state: 

(a) th~ details of the environment pollu-
tion control research institutes established 

Sharat Heavy Electrical Umited with UNOP 
assistance and EPTRI by Andhra PI1Idesh 
Govemment with the help of Swedish assis-
tance. 

No grants from the Central G0vern-
ment have- been given to these institutes. 

so far along-with locations and objectives (TtansJation) 
thereof: and 

(b) the assistance provided by the Gov· 
emment during the last two years to each 
centre? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) There are 
two Pollution Control Research Institutes. 
They are: (i) Emftronmental Protection Train-
ing and Research Institute (EPTRI) at 
Hyderabad, Aodhra Pradesh and (ii) Pollu-
tion control Research Institute (PCRI) al 
Hardwar (U.P.) 

The objectives of EPTRI are (i) con· 
ducting training Programmes on EnViron·· 
mental TechnOlogy. environmental Audit 
Environmental Impact Assessment, ~r Pol· 
lution Central and Effluent Treatment Tech· 
nOlogy_ (ii) To develop curnculum tor train-
ing at Schools. (iii) Environmental studies 
for industries on consultancy baSIS and (iv) 
Research and Development studies on clean 
technologies for dissemination among the 
Industries. 

The objectiVes. of PCAI are (i) To 
develop pollution control technology In the 
held of air, water and noise. (ii) To provide 
training to profeSsionals engaged in pollU-
tion control. (iii) To provide consultancy for 
pollution control to industries and (iv) to 
carry out studies on Environmental Audit 
and Impact Assessment. 

(b) The PCRI has been set up within the 

New Ration Carda to Slum Dwell-
ers . 

1236. SHRI GOVINDA CHANDRA 
MUNDA: Will the Minister of CIVIL SUP-
PLIES, CON~UMER AFFAIRS AND PUB-
LIC DISTRIBUTION.be pleased to state: 

(a) whether the Government have 
banned the issuance of new ration cards to 
the slum dwellers: 

(b) if so, the reasons therefor; 

(c) whether the Govemment propose to 
lift the ban in the near future; and 

(d) 'f so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON· 
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION, AND MINISTER OF STATE IN 
THE MINIISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) No, 51!. 

(b) to (d). Do not anse. 

[English] 

Damage to Railway Network in 
Punjab 

1237. SHRI DHARMANNA 
MONDAYYA SADUL: 

SHRI SANAT KUMAR 
MANDAL: 
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Will the Minister of RAILWAYS be 
pleased to state: 

(a) ..... hether in Punjab and other adjoing 
States. all the railway stations/tracks were 
waterlogged between 10to 12July. 1993as 

a result 01 heavy rains; 

(b) it so. whether the railway authorities 
wcrf' not Rble to assess the damage in time 
c;~used therefor and allowed alllrains from 
all sides towards Punjab on 12 July, 1993: 

(e) If so. whether passengers were put 
to inconvenience by reverting the trains 
back: and 

Id) If so, the action taken against the 
concerned officials and also to prevent such 
situation i11 future? 

THE MINISTER OF STATE IN THE 
MIN:STRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) No .. Sir. However, some sec-
tions wale affected by breaches. 

(b) No. Sir. 

(e) and (d). In view of the rising water 
Im'el and breaches. passengers had to be 
"oturned and this could not be helped. Due 
caution and coordination were maintained 
tn render all possible help and also cancel! 
divert trains immediately. 

I TranslaTIon) 

Procurement of Ordinary Coaches 

1238. SHRI RAM PRASAD SINGH: 
Will the Minister of RAILWAYS be pleased 
10 state: 

(a) the total number of passengers 
travelling annually in ordinary secondary 
class: 

Ib) the mimmum number of coaches 

required for such travellers in the country: 

(c) the present number of such coaches 
available with the railways; 

(d) whether any survey has been con-
ducted to find out the hardships faced by 
passengers travelling in ordinary second 
class; 

(e) if so, the findings themof: and 

(f) the steps proposed to be taken 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) As per data available approxi-
mately 334 crore passengers travel annu-
ally in Ordinary Second Class. 

(b) No specific assessment has been 
made. However, the present holding is con-
sidered by and large adequate. 

(c) 11045. 

(d) to (f). The number of Second Class 
unreserved coaches has been augmented 
in many long distance Mail/Express trnil1s 
depending upon traffic justification and fea-
sibility.ln addition, 13 new trains have been 
introduced and the run of 14 trains has been 
extended. This is expected tocatermainly to 
the needs of the Second Class unreserved 
passengers. who undertake day long jour-
neys as well as for the benefit of the short 
distance passengers. 

(English) 

Distribution of Atta through F.D.S. 

1239. SHRI SANDEEPAN BHAGVAN: 
Will the Minister of CIVIL SUPPLIES. CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION be pleased t9 state: 
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(a) whetherlhe Government had intr0-

duced a scheme for distribution of standard 
quality of whoIe-meal atta through fair price 
shops for distribution among urban-poor 
and middle class families in Delhi; 

(b) whether the scheme has been dis-
continued; 

(c) if so, whether the Government have 
received any representation to continue the 
scheme in best interest of the urban-poor; 
and 

(d) if so, the details thereof and the 
action taken/proposed to be taken in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION, AND MINISTER OF STATE IN 
THE MINIISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) to (d). Yes, Sir. 
The Government of the National Capital 
Territory of Delhi has reported that the 
Scheme of distributing atta through Public 
Distribution (PDS) has been welcomed by 
and large by the people and is being contin-
ued. Efforts are being made to make avail-
able atta through PDS network as per con-
sumer demand. Only Agmark quality atta is 
supplied through the PDS. There is no pro-
posal to discontinue supply of atta through 
the PDS. 

Mobile vans under PDS in Madhya 
Pradesh 

1240. SHRI KHELAN RAM JANGDE: 
Will the Minister of CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC 
DISTRIIBUTION be pleased to' state: 

(a) the total financial assistance pro-
vided by the Union Government to Madhya 
Pradesh du~1'l9 1991-92 for purchasing the 

mobile V8M II11der fIte PuNIc IJStrIJuIhn 
System; 

(b) the total number of mobile vans 
purchased by the Government of Madhya 
Pradesh with the Central assistance during 
the year 1991-92; and 

(c) the amount sought for by the State 
for purchasing the mobile van during 1992-
93? 

THE' MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES: CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION, AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (Sj-fRI 
KAMALUDDIN AHMED): (a) No financial 
assistance was provided to Govemment of 
Madhya Pradesh for purchase of mobile van 
during 1991-92. 

(b) Does not arise. 

(c) A proposal seeking financial assis-
tance of Rs. 120 lakhs for purchasing 30 
vans was received from Government of 
Madhya Pradesh on·21.1.93. The propbsal 
was considered and a sum of Rs 80 lakhs 
for purchase of 20 vans has been sanc-
tioned during 1993-94. 

[ Translation] 

Anganwadi SCheme 

1241. SHRI SHIBU SOREN: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) the allocation made under Anganwad, 
Scheme during the last three years, scheme-
wise and State-wise; 

(b) whether the GQvernment propose 
to set up more Anganwadi Centres in rural 
areas, slum dweUings and advisal areas: 
and 
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(e) if so, the details 1hereof? 

THE MINISTER OF STATE OF THE 
DEPARTMENT OF WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI BASAVARAJESWARI) :( .. ) 
Anganwadis are run under the Integrated 
Child DeveIopmentSeMcesScheme (ICDS) 

dunng the last tinCt: yt:affi ·!!Z. 1990-91! 
1991-92 and 1 ~192-9.l is ,1nnc:.:od as :.;Ialo-
ment. 

(b) and (c). Yp.~. Sir. It is proposed 10 
sanction 200 new ICDS project dunng the 
current yea. in rural all{1 adivasl areas. The 
projects will be sanctioned in blocks with (it Ie 
regard to Sc/ST population. crude birth r .lte 
and poverty levels. 
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Railway Line between Darbhanga 
Jainagar 

1242. SHRI DEVENDRA PRASAD 
YADAV: Will the Ministerot RAILWAYS be 
pleased to state: 

(a) whether there is any proposal for 
laying railway lines in border area of Nepal 
keeping in view the public convenience and 
trade: 

(b) whether there is also any proposal 
for laying broad gaude railway line from 
Darbhanga to Jainagar; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) No, Sir. 

(b) and (c). Railways have formulated 
an Action Plan for converting narrow/metre 
gauge lines into broad gauge. In the first 
phase, lines required urgently on strategic/ 
operational considerations have been taken' 
up. Darbhanga-Jaynagarwill be considered 
for conversion in the subsequent phases of 
the Action Plan. 

[English) 

Gauge Conversion of Mangalore-
Arsikere Railway Line 

1243. SHRI G. MADEGOWDA: Will the 
Ministerof RAILWAYS be pleased tostate: 

I ill wl)(~lher the Government have ap-
. ", ,,!(,(I the brn:=tdg;luge conversion work 

. 1\\/"1 ,11 Afsl~ere ,lIld Mangalore; 

(Ii) if so, the estimated cost ofthe above 
)rOwcI and funds allocated during 1993-94; 

(C) whether the work has been started; 
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(d) if not, when it is likely to be started; 
and 

(e) the time schedule fixed for its comple-
tion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) to (e). Mangalore-Arsikere sec-
tion is included in the Action Plan under 
Project UnJgauge. which is being imple-
mented in a phased manner due to limited 
availability of resources. The approximate 
cost of this work will be Rs. 176.25 crores. 
Work will be taken up in the coming years 
and progressed to completion as per avail-
ability of resources. 

Giridih-Ranchi Railway Line 

1244. SHRII MUHIRAM SAIKIA: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether a new broad guage railway 
line from Giridih to Ranchi via Kodarma-
Hazaribagh Town has been sanctioned; 

(b) if so, the details regarding estimated 
cost, funds allocated during 1993-94 and 
the progress made so far; and 

(c) the time schedule fixed for its comple-
tion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) No, Sir. 

(b) and (c). Do not arise. 

Epizootic Ulcerative Syndrome 

1245. PROF. K.V. THOMAS: Will the 
Minister of AGRICULTURE be please to 
state: 

(a) whether the State ~overnment of 
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K~rala has requested Union Govemmentto 
declare the fish disease (Epizootic Ulcer-
<ltive Syndrome) as a natural calamity and 
PI ovide assistance therefor; and 

(b) if so. the action taken by the Govem-
ment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND THE MINISTER 
OF STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI S. KRISHNA KUMAR): 
;a) No request has been received from 
Kcrala Govemment to declare the fish dis-
c'ase Epizootic Ulcerative Syndrome (EUS) 
as a natural cala-mity.· 

(b) Question does not arise. 

Financial Assistance to Dairy 
Development Corporation of Gujarat , 

1246. SHRI KASHIRAM RANA: Will the 
Minister of AGRICULTURE be pleased to 
'>tate: 

(a) whether the Govemment of Gujarat 
has requested the Union Government to 
provide financial assistance to the State 
Dairy Development Corporation; 

(b) if so, the details thereof; and 

(c) the reaction ot Govemmentthereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHIR 
ARVIND NETAM): (a) and (b). Yes, Sir. The 
Govemment of Gujarat has sent a proposal 
for providing financial assistance for imple-
mentation of a dairy development project in 
Non·Operation Flood, hilly and backward 
areas at the State. The project is proposed 
10 be executed by the Gujarat Dairy Devel-
"rment Corporation at an estimated cost of 
R::;. 10.25 crores. 

(c) The proposal is being examined in 
consultation with the Planning Commission. 

Setting up of Sanctuary in 
Maharashtra 

1247. SHRI VIJAY NAVAL PATIL: Will 
the Ministerot ENVIIRONMENT AiJD FOR-
ESTS be pleased to state: 

(a) whether Wodd Wide Fund for Na-
ture has proposed setting up of wildlife 
sanctuary in Vidarbha region of Maharashtra; 

(b) it so, the details thereof; arid 

(C) the action taken by the Govemment 
in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (KAMAL NATH): (a) The Govemment 

. have not received any proposal from the 
World Wide Fund for Nature-India regarding 
setting up of Wildlife Sanctuary in Vidharbha 
region of Maharashtra. 

(b) and (c). Do not arise. 

Consumer Welfare Fund 

1248. SHRI M. RAMANNA RAI: Witlthe 
Minister of CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION be 
pleased to state: 

(a) the total amount so far accumulated 
in the Consumer Welfare Fund; 

(b) whether this Fund is likely to be ' 
shared with the State Govemment so that 
the rural consumers and Voluntary Con-
sumer OrganisationS working in rural areas 
are benefited by it; 

(c) if not, the reasons therefor: 

(d) whether the Planning Commission 
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has 8fPBiId 10 include this expenditure un-

der/he headofconsumerprotection in Plan 
expenditure; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION, AND MINISTER OF STATE IN 
THE MINIISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) to (c). So, far 
more than Rs. 7 .OOcrore has been accumu-
lated in the Consumer Welfare Fund. Con-
sumerWelfare Fund Rules at present do not 
provide tor setting sharing the Fund with the 
State Govemments. Jt provides for assis-
tance to the individual consumers, voluntary 
consumer Organisations, industry etc. 

(d) and (e). The Planning Commission 
has been permitting the expenditure on 
consumer protection programmes underthe 
plan. However, it has not agreed to include 
the expenditure required for setting up of the 
State Commissions and District Forums as 
plans expenditure. They have directed the 
State Govemments that this expenditure 
should be met from their non-plan budget. . 

Kayamkulam-Trivandrum Railway 
line 

1249. SHRIMATII SUSEELA 
GOPALAN: Will the Minister of RAILWAYS 
be pleased to state: . 

(a) whether the Govemment have taken 
any steps to speed up the doubling work of 
Kayamkulam-Trivandrum Railway Une con-
sidering the difficulties faced by the Rail-
ways to run additional trains in Kerala due to 
Q\illr saturation of lines; 

(b) whether additional funds have been 
sanctioned and other steps taken to speed 
up t~e land acquisition for railway lines from 
Ouilon to Trivandrum; and 

(C) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRJ K.C. 
LENKA): (a) The work is progreSSing. 
Kayamkulam-Karunagapalli (13.5 kms). is 
in progress and is targeted for completion in 
1995-96. 

(b) Funds provided are adequate for 
progressing the work as per the above 
programme. Railway is pursuing the land 
acquisition proceedings with local civil au-
thorities. 

(c) Does not arise. 

Railway Projects 

1250. SHRI ANKUSHRAO RAOSAHEB 
TOPE: Will the Minister of RAILWAYS be 
please to state: 

(a) whether some railway projects, 
mainly new railway lines, conversion, dou-
bling and elElctrification of railway lines, are 
pending for completion since the Sixth Five 
Year Plan; 

(b) if so, the reason therefor; 

(c) the reasons for the delay in their 
completion; and 

(d) the steps being taken fortheirspeedy 
completion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Yes, Sir. 

(b) and (c). Constraint of resources, low 
priority and adoption of new system of elec-
trification on B projects. 

(d) Out of the 14 works on New Lines, 
Gauge Conversion Doubling and Electrifi-
cation projects sanctioned during the 6th 
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Plan. 3 are targeted for completion during 
1993-94.3 during 1994-95,3 during 1995-
96 and one during 1996-97. The completion 
of the remaining 4 projects will depend on 
the availability of resourCes in the coming 
years. Adequate funds are being provided 
to ensure their completion within the time 
schedule. 

[ Translation] 

Overbridge in Pakaur (ER) 

1251'. SHRI SIMON MARANDI:Willthe 
Ministerof RAILWAYS be pleased to state: 

(a) whether the Government have 
decided to construct an over-bridge at Pakaur 
Station on Eastern Railway in view of diffi-
culties being faced by the public and the 
railway passengers; 

(b) if so, the details thereof and when 
the construction work of this overbridge is 
likely to be started; and 

(c) the total estimated cost thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) No, Sir. 

(b) and (c). Does not arise. 

[English] 

Cold StorageS 

252. SHRI TEJ NARAYAN SINGH: 
SHRI UDDHAB BARMAN: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Government propose 
to increase the capacity of cold storages in 
the States for storing large quantities of 
perishable items; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIIND NETAM): (a) and (b). Government 
of India excises regulatory control and is-
sues licenses under the Cold Storage Or-
der, 1980 which is applicable all over the 
country except in the States of Uttar Pradesh, 
West Bengal, Punjab and Haryana which 

. have promulgated their own State Orders 
for regulating the Cold Storage Industry. In 
the cooperative sector, with a view to in-
creasing capacity of cold storages, the Na-
tional Cooperative Development Corpora-
tion (NCDC) provides financial assistance to 
the State/Union Territory Governments for 
establishment of Cold Storages by the Co-
operative Societies for storage of perishable 
agricultural commodities. Under this scheme, 
the National Cooperative Development Cor-
poration (NCDC) provides 90% of the total 
block cost to the State/Union Territory Gov-
emments and the balance i 0% is borne by 
the beneficiary Cooperative Society. Coop-
eratives in the tribal and difficult areas are, 
however, provided 20% as subsidy, 30% as 
share capital and 40% as loan. 

Assistance is also provided for Cold 
Storages under a Central Sector Scheme 
for strengthening Infrastructure for Inland 
Fish Marketing. 

[ Translation] 

Sole Selling Right of Books 

1253. SHRI ARJUN SINGH YADAV: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the Government have 
given the sole selling right of books and 
magazines to any firm; 

(b) if so, the reasons therefor and the 
details of the benefits to the Railways there-
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(c) the efforts being made by the Gov-
ernment to stop further awarding of such 
sole selling right? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) and (b). MIs. A.H. Wheeler and 
Co. had monopoly rights on the Railways for 
sale of books and rnagazines till 1961. The 
monopoly rights were curtailed thereafter 
rind they were given sale selling rights at 
certain stations only. 

(c) It is not proposed to award sole' 
selling rights to any other contractor. 

Inclusion of Vedic Arithmetic At 
Primary Stage 

1254. DR. G. KANAUJIA: Will the Min-
ister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) the steps being taken by the Gov-
8rnment for the promotion of Vedic Arith-
metic: 

(b) whether the Government propose 
10 include the Vedic Arithmetic in the primary 
~ducation: and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE): 
(KUMAR I SEUA) (a) The NCERT has inti-
mated that some of the sutras of Vedic 
Mathematics and their applications have 
been included as ennchmenl material in 
Teachers' Guide of Mathematics brought 
out by the Council. 

(b) No, Sir. 

4- <·jt-:!·"~ 

(c) Does not arise. 

Agricultural Universities in North-
Eastern Region 

1255. SHRI BIRSINGH MAHATO: 
SHRI CHinA BASU: 

Will the Minister of AGRICULTURE be 
please to state: 

(a) whether Government propose to set 
up Agricultural Universities in North-Eastern 
region of the country; 

(b) if so. the steps-taken or proposed to 
be taken by the Government in this regard; 
and 

(c) the progress made In respect of 
establishing Agricultural Universities in 
Manipur? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND THE MINISTER 
OF STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI S KRISHNA KUMAR) 
(a) Yes, a Central Agncultural University Act 
for North-Eastern Region has already come 
into force w.e.f. 26.1.1993. with Head-Quar-
ter being at Imphal (Manipur). 

(b) As in (a). 

(c) The Chancellor and Vice-Chancel· 
lor of the university have already been ap· 
pointed and the budget and funds for the 
university have already been allocated. 

Goat Farming in Hilly Areas 

1256. SHRI SUDHIR SAWANT: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the increase in goat population In 
the Western ghats during the last three 
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years, State-wise; 

(b) whether any programme exists to 
provide abattoir in every District and market-
ing facility with or without help of NCDC; 

(c) if so, the details thereof; and 

(d) the steps taken to increase goat 
farming in hilly areas of Westem Ghats? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) to (d). Necessary 
Information is being collected from the States 
an the same will be placed on the Table of 
the House in due course. 

Incentives to Traditional Fisher-
men 

1257.SHRIV.S.VIIJAYARAGHAVAN: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether incentives are given to the 
traditional fishermen for promotion of fisher-
ies: 

(b) if so, the details thereof; 

(c) if not, the reasons therefor: 

(d) whether the Government have any 
proposal to reduce the rate 01 premium for 
Insuring fushing vessels used by traditional 
fishermen: and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND THE MINISTER 
OF STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI S. KRISHNA KUMAR): 
(;'1) Yes. Sir. 

(b) The details of incentives given to 
traditional fishermen for promotion of fisher-
ies are as under:-

Subsidy @ 50% of the cost of Out 
Board Motor (OBM)lInboard Mo-
tor (IBM) limited to Rs. 10,000/- for 
motorisation of traditional fishing 
craft; and 

Subsidy @ 25% of the cost limited 
to Rs. 30,0001- per craft or pur-
chase of plywood craft to replace 
existing canoes/catamarans. 

(c) Does not arise. 

(d) No, Sir. 

(e) Does not arise. 

New Railway Line between 
Cuttack and Paradip 

1258. SHRI KRUPASINDHU BHOI:WiII 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government have pro-
posal to construct an additional railway line 
between Cuttack and Paradip in Orissa: 

(b) if so, the estimated cost of this 
project; and 

(c) the time by which it is likely to be 
approved for construction? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) to (c). Cuttack-Paradip line has 
been identified for doubling. Detaile9 cost 
estimates are yet to be prepared. Work on 
this section, would be taken up in the coming 
years dependjng on availability of resources. 
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[Translal/on] 

Reservation Quota at Meghnagar, 
Western Railway 

1259. SHRI DILEEP BHURIA: Will the 
Ministerof RAILWAYS be pleased tostate: 

(a) whether there has be.en a long 
standing demand to provide a halt of Avadh 
Express, connecting Jhabua, Dhar and 
Panchmal district of the Westem Railway at 
Meghnagar and Dohod. railway stations; 

(b) whether there has been also a de-
mand to increase reservation quota (berths) 
in Paschim Express (Deluxe), Janata Ex-
press and Rajkot-Bhopal Malwa Express at 
Meghnagar Station; and 

(c) if so, the action taken by the Govern" 
ment in this regard so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) and (b). Yes, Sir. 

(c) Demands for stoppage of Avadh 
Express at Meghnagar and Dahod stations 
and enhancement of reservation quota at 
Meghnagar station by Paschim, Janata and 
Rajkot-Bhopal Expresses have been exam-
ined, but not found feasible. 

[English] 

(b) if 0, the details thereof; 

(c) whether complaints have been [9-

ceived against the working of t~e cell; 

(d) if so, the details thereof; and 

(e) the action taken by the Govemment 
thereon? 

THE DEPUTY MINISTER FOR EDU-
CATION IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (DEPART-
MENT OF EDUCATION AND DEPART-
MENT OF CULTURE): (KUMAR I SEWA): 
(a) and (b). According to the procedure for 
admission to the undergraduate courses of 
the University of Delhi, candidates belong-
ing to the Scheduled Castes and Scheduled 
Tribes seeking admission tot he 1 st year of 
the respective course are required to get 
their names registered with the University. 
The allotment of colleges/courses to such 
candidates is made on the basis of merit 
cum-choice of college/course indicated b¥ 
them in the registration forms. In case a 
candidate is not able to get the college of his 
choice on the basis of merit, he is allotted 
another college where a seat in the con-
cerned course is available. All the precau-
tions are taken while allotting the colleges/ 
courses to candidates that the merit is not 
disturbed. 

(c) to (e). The information is being 
collected and will be laid on the Table of the 

SCIST Cell in Delhi University for p House. 
Admission 

1260.SHRI KODIKKUNNIL SURESH: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether admission of Scheduled 
Caste/Scheduled Tribe students for all 
courses in Delhi University for the current 
academic year has been made through cell 
created by the University; 

Environmental Plan of Kerala 

1261. SHRI K. MURALEEDHARAN: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the State Govemment of 
Kerala has submitted any plan for improve-
ment of environment in cities and cleaning of 
rivers in the State; 
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(b) if so, the details thereof; and 

(c) the action taken by the Govemment 
in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT ADN 
FORESTS(SHRI KAMAL NATH): (a) No, 
Sir. 

(b) and (c). Do not arise. 

Loss of Crops Due to Irregularity 
of Rains 

. 1262. SHRI RAMACHANDRA 
VEERAPPA: Will the Ministerof AGRICUL-
TURE be pleased to state: 

(a) whether crops had been damaged 
in a nu.."ber of States owing to irregularity of 
rains during the last year; 

(b) if so, the extent of damage caused 
to the crops, State-wise; and 

(c) the measures taken by Government 
for providing relief to the farmers whose 
crops had been damaged due to irregularity 
of rains? 

THE MINISTER OF STATE IN THE 
MINISTRY OIF AGRICULTURE (SHRI 
ARVIND NET AM): (a) Paddy crop was some-
what damaged in a few States due to irregu-
lar and deficient rains in last year, i.e. 1991-
92, 

(b) The extent of decline in rice produc-
tion during Kharif 1992-93 as compared to 
the previous year, i.e. 1991-92, in affected 
states is as under: 

(In lakh tonnes) 

Bihar (-) 9.01 

Orissa (-) 8.08 

Andhra Pradesh (-) 7.06 

(c) Under the existing scheme of fi-
nancing relief expenditure, the State Gov-
emments undertake relief measures using 
the corpus of the Calamity Relief Fund 
(CRF) Norms of assistance are decided by 
a Committee headed by the Chief Secre-
tary. Normally, assistance to farmers af-
fected by disaster are provided for input 
subsidy for agriculture, horticulture and plan-
tation crops. 

[ Translation] 

Literate Zone 

1263. SHRI JANARDHAN MISRA: 
SHRI MANORANJAN 

BHAKTA: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government have 
reviewed the programme to make the Na-
tional Capital Territory a literate Zone; 

(b) if so, whether any meeting was held 
in Delhi recently in this regard? 

(c)" if so, the issues discussed at the 
meeting; and 

(d) the action taken by the Government 
thereon? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE): 
(KUMARI SELJA): (a) to (c). A meeting was 
~ken by the Lt. Governor of Delhi on 17th 
June 93 to discuss the modalities for imple-
menting the total literacy campaign (TLC) in 
the National Capital Territory of Delhi. 

(d) Six areas amely Nand Nagri, 
Jahangir Puri, Jama Masjid, Kalkaji-
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Govindpuri and Shakarpur of NCT of Delhi 
have been identified for implementation of 
TLC. Motivational and informational meet· 
Ings have been conducted in all the idEmti· 
fied areas. The training of Maser Trainers 
and Key Resource Persons has been com· 
pleted. The Volunteer Instructors (Vis) are 
already receiving training in batches. . 

The TLC will b e implemented by a 
Society to be registered under the name 
I)cl~i Sarva Shiksha Abhiyan Samiti. 

Edible Oil under' Agmark' 

1264.SHRISURENDRAPALPATHAK: 
Will the Minister of CIVIL SUPPLIES, CON· 
SUMER AFFAIRS AND PUBLIC DISTRI· 
BUTION be pleased to state: 

(a) whether the Government have 
received any proposal from some voluntary 
Organisations to make' Agmark' obligatory 
under the present standards in respect of 
edible oil; 

(b) if so, whether the Government pro-
pose to bring edible oils under the PlJrviewof 
. Agmark'; 

(c) if so. the details thereof; and 

(d) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, C~­
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION. AND MINISTER OF STATE IN 
THE MINIISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) to (d). No fresh 
proposal for making' AGMARK' obligatory 
in respect of edible oils has been received in 
this Ministry. 

'AGMARK' is obligatory for marketing 
of blended edible oils. Further, all edible oils 
are required to conform to the statutory 
requirements laid down under the Preven· 

fion of Food Aduneration Act. 

Facilities to Handicapped for 
Travel in Sleeper Class 

1265. SHRI SA~TOSH KUMAR 
GANGWAR: Will the Minister of RAIL-
WAYS be pleased to state: 

·(a) whether the physically handicapped 
persons are entitled to travel in newly cre· 
ated sleeper class during day time journey 
without reservation tickets; and 

(b) if not, whether there is any proposal 
to aHowthem to travel in sleeper class during 
day time journey without advance reserva-
tion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) and (b). Physically handicapped 
persons, like other passengers, can travel in 
sleeper class during day as well as night 
time with reserved/RAC sleeper class ticket 
only. 

Ladies Waiting Rooms in Gujarat 

1266. SHRI N.J. RATHVA: Will the 
Ministerof RAILW~YSbepleased to state: 

(a) the names of urban and suburban 
railway stations in Gujarat where the pas-
senger traffic warrants provision of waiting 
rooms for ladies; 

(b) the reasons for not providing this 
facility at these stations; and 

(c) the time by which this facifity is likely 
to be made available there? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) to (c). Normally, common wait-
ing rooms are provided only at non-subur-
ban stations handling adequate volume of 
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traffic. However. depending upon needs, 
availability of resources and relative priority, 
separate ladies waiting rooms are also pro-
vided at some stations. In Gujarat, this 
facilitv is presently available at 20 stations. 

I Eng/Jsll] 

VIP Quota At Burdwan 

1267. SHRI JITENDRA NATH DAS: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether there is no VIP quota in 
A.C. " class in the Darjcehng Mail from 
Rurdwan; and 

(b) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) There IS no Emergency Quota 
available at Burdwan in Darjeeling Mail. 

(b) Emergency Quotas are generally 
provided at train originating stations. Divi-
sion~1 area headquarters and at few impor-
tant stations. 

Aralam Farm, Kerata 

1268. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the main demands of the workers of 
Aralam Farm in Cannanore. Kerala; 

(b) whether Govemment propose to 

Year Profit (+)/ 
Loss(-) 

1990-91 (+) 7.36 

1991-92 (-) 40.12 

1992-93 (-) 26.17 
(Tentative) 

issue some guidelines to State Farm Corpo-
ration of India so as to mitigate the problem 
of workers; 

(c) if so, the details thereof: 

(d) the total loss/profit incurred/eamed 
by Aralam Farm during the last three years; 
and 

(e) the steps taken or proposed to be 
taken by the Govemment to strengthening 
the functioning of farms under State Farm 
Corporation of India 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-<;:ONVENTIONAL 
ENERGY SOURCES AND THE MINISTER 
OF STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI S. KRISHNA KUMAR): 
(a) The main demands of the workers of 
Aralam Farm are indicated below: 

(i) Uniform pay-scales of labours work-
ing in Central State Farm. Aralam, 

(ii) 

(iii) 

(iv) 

Appointment of causal workers as 
permanent workers. 

Appointment of Head Workers as 
Group '0' employees. 

To develop the Central State Farm 
as an ~gricultural University. 

(b) No, Sir. 

(c) Does not arise. 

(d) The information is as under:-

iRs. in lakhs) 

Cumulative 
Loss (-) 

(-) 117.59 

(-) 157.71 

(-) 183.88 
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(ej State Fanns Corporation of India 
(S.F.C.I) has been includedunderthe World 
Bank aided National Seeds Project Phase-
III (N.S.P.-III), under which an action plan 
for increasing the efficiency of S .. F.C.1. has 
been drawn up and is being implemented. 

Recommendations of Ali Jafri 
Committee 

1269. SHRI SYED SHAHABUDDIN: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the present status of implementa-
tion ofthe recommendations ofthe Ali Sardar 
Jafri Committee which was set up in review 
the report of the Ali Suroor Committee on the 
Gujarat Committee's recommendations on 
Urdu; and 

(b) the particulars of the progress made 
during 1992-93, Ministry/Department-wise 
in the Union Government and State-wise? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTME~4T OF CULTURE): 
(KUMARI SELJA): (a) and (b). The recom-
mendations of the committee to examine 
implementation of Recommendations of 
Gujarat Committee for promotion of Urdu 
under the Chairmanship of Shri Ali Sardar 
Jafri are under active consideration of the 
Government. 

Destruction of Forests in Godavari 
valley 

1270. PROF. UMMAREDDY 
VENKATESWARLU: Will the Minister of 
ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whether the Government have 
contemplated any fresh efforts to tackle the 
destruction of forests in the Godavari yalley, 

Andhra Pra{fesh; 

(b) if so, the details thereot and if not the 
reasons for ignoring this problem; 

(c) whether the Govemment sought 
any foreign assistance for conservation of 
natural forest and development of degraded 
areas in the valley; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) We are in 
touch with the Governrne"nt of Andhra 
Pradesh on the subject of conservation of 
forests in that state especially in Godavari 
valley. 

(b) The steps taken by the Andhra 
Pradesh Government for protection of for-
ests in Godavari valley are given as under:-

(i) State Government has provided two 
mobile squades and five adequately 
staffed sections for protection of 
forests in the areas. During rainy 
season, a motorboat is hired to stop 
smuggling activities through river. 
One mobile party with a van is 
stationed at Koraturu on the bank ot 
Godavari to arrest smugglers. 

(ii) Benefit sharing arrangements are 
being made, through joint forestry 
management ventures, with the lo-
cal communities for conservation ot 
forests: 

(iii) A sum of Rs. 18.70 lakhs has been 
provided to Government of Andhra 
Pradesh for protection of forests 
from fires and biotic interference in 
1992-93 in the state. 

(c) and (d). An integrated forestry project 
proposed by Government to the World 
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Bank has been appraised by the Bank. 
Implementation of this project will ensure 
conservation of natural forests and develop-
ment of degraded areas in the States. 

Dividend in Super Bazar 

1271. SHRI MADAN LAL KHURANA: 
Will the Minister of CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND DISTRIBUTION be 
pleased to state: 

(a) the rate at which dividend was 
declared by the Super Bazar during 1990-91 
and 191-92; ~nd 

(b) the earning per share of this 
. organisation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPliES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION, AND MINISTER OF STATE IN 
THE MINIISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) Super Bazar 
has informed that they have declared 6% 
dividend on shares during both the years of 
1990-91 and 1991-92. 

(b) The per share eaming of Supe! 
Bazaar during these two years was Rs. 
2.63. 

Consumer Welfare Fund 

1272. SHRI RAM NAIK: Will the Minis-
ter of CIVIL SUPPLIES, CONSUMER AF-
FAIRS AND PUBLIC DISTRIBUTION be 
ple~sed to state: 

(a) whether the working group set up to 
suggest suitable guidelines to utilise Con-
sumer Welfare Fund, has submitted to re-
port; 

(b) if so, the salient features thereof; 
and 

Cc) if not, the time by which the report is 
likely to be received by the Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION, AND MINISTER OF STArE IN 
THE MINIISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) to (c). The 
Working Group has sujjtnitted its report to 
the Govemment suggesting suitable guide-
lines to utilize the Consumer Welfare FUnd. 
The Working Group has suggested to ex-
clude the individual consumers and indUstry 
from receiving financial assistance from this 
fund. It has also suggested the priority areas 
for considering applications and procedure 
to be followed in considering such applica-
tions etc. 

[ Translation] 

Accident on Ranchi-Lohardaga 
Line 

1273. SHRI LALIT ORAON: Will the 
Minister of RALWA YS be pleased to state: 

(a) whether the Govemment have 
since received inquiry report of the train 
accident on Ranchi-Lot1ardaga line of South 
Eastem Railway on April 20, 1993; 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) to Ccl. Commissioner of Rail-
way Safety, South Eastem Circle, has sub-
mitted Preliminary Report on the derailment 
of Up I RL Ranchi-Lohardaga passenger 
train between Tangarbansali and Nagjua 
stations of South E8$lem Railway 0020.4.93. 

According to this report, the derailment 
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occurred as a result of sabotge !n the form 
of unauthorised interference with the track 
by unknown pefSOl1S. No immediate recom-
mendations have been made by G.R.S. 

: Englishj 

1274. SHAI AAJNATH SONKAR 
SHASTAI: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether railway reservation can be 
transferred/surrendered in favour of another 
person; 

(b) if so, under what circumstances and 
the procedure to be followed therefor; 

(c) whether forward and return jour-
neys cannot be booked from all the reserva-
tion counters at present; 

. (d) if so, the measures being taken to 
provide this facility; 

(e) whether there is any proposal to 
open more computerised reservation cen-
tres having return journey booking facility in 
Delhi: 

(f) if so, the places from where this 
facility is proposed to be started; and 

(g) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MfNISTRY OF RAILWAYS (SHAI K.C. 
LENKA): (a) and (b). A Statement is at-
tached 

(c) Yes, Sir. 

(d) Work is on hand to provide this 
facility at computerised locations. 

(e) No, Sir. 

Written Answeis 220 
(t) Does not arise. 

(g) Dat~ through put constrains. 

STATEMENT 

The change of name of a passenger 
having a seat or berth reserved In his name 
is permitted by an authorised raitway ser-
vant in the following circumstances as pro-
vided in the Gazette Notification No. G.S.R. 
708 (E) dt. 16.8.1990. 

(i) 

(ii) 

Where the passenger is a Govern-
ment Servant proceeding on duty 
and appropriate authority makes a 
request in writing 24 hours before 
the scheduled departure of the train 
that the reservation made In the 
name of Government servant be 
transferred to anotherGovernment 
servant proceeding on duty; 

Where ~ passenger makes a 
request in writing 24 hours before 
the schedtiled departure of the train 
that the reservation made in his 
name be transferred to another 
member of his fanmy; 

(iii) Where the passengers are stu-
dents of a recognised Institution 
makes a request in writing 48 hours 
before the scheduled departure of 
the train. that the reservation made 
in the name of any student be 
transferred to any other student of 
the same institution: 

Provide that many soch request for 
change shall be granted only once: 

Provided further that in no case such 
request tor change in excess often per cent 
of the total strength of the g'roup shal be 
granted; 

(jy) Where the passengers are mem-
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bers of a marriage party and any 
person deemed to be the Head of 
such party, makes a request in 
writing 48 hours before the sched-
uled departure of the train that the 
reservation made in the name of 
any member of the marriage party 
be transferred to any other per-
son; 

Provided that any such request for 
change shall be granted only once; 

Provided further that in no case 
such request for ch<lnge in excess 
of ten per cent OUIIt;) total strength 

I'> of the group shall be granted. 

Financial Assistance for Cultural 
Organizations in Kerala 

1275. SHRI THAYIIL JOHN 
ANJALOSE: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
tf) state: 

(a) the number of proposals received 
from voluntary cultural Organisations of 
Kerala fol" financial assistance during the 
Inst one year; 

(b) the details of proposals approved or 
are under consideration: and 

. (C~he amount sanctioned so far and 
the amount actually paid of during the above 
period':' 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEi' AHTMENT OF EDUCATION 

. AND DEPP.,RTMF.NT OF CULTURE): 
(KUMARI SELJA): (a) tCl (e). The informa-
tion is being collected and will be laid on tho 
Table of the House. 

Agreements with Saudi Arabia 
and Bangladesh 

1276. DR. K.D.JESWANI: Will the Min-
ister of RAILWAYS be pleased to state: 

(a) the Rail India Technical and Eco-
nom'ic Services Ltd. (RITES) have signed 
any agreement with Saudi Arabia and 
Bangladesh; and 

(b) if so, the details and the terms and 
conditions thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Yes. Sir. 

(b) RITES have signed an agreement 
with Saudi Arabia for project management 
contract for construction of electric sub-
stations at Rakha at a value of US $ 0.46 
million spanning over a period of two years. 
The contract has commenced in December 
1992 and all the personnel are in position. 

With Bangladesh Railways, RITES have 
entered into an agreement to provide train-
ing to 18 of their officers fro a period of 8 
weeks at a value of US $ 87.233. This 
contractual amount has already been re-
ceived by RITES. The first batch of 8 senior 
level officers has completed their training. 
and second batch of 19 junior level officers 
is expected to arrive shortly . 

Committee for Improvement of 
School Libraries in Delhi 

12'77. SHRI RAMASHRAY PRASAD 
SINGH: Wililhe Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether any committee has been 
constituted for improvement of libraries in 
Government schools under Delhi Adrninis-



223 Written Answers AUGUST 3, 1993 Written Answers 224 
tration; 

(b) if so, the details thereof; 

(c) the main recommendation of the 
committee; 

(d) whether the Government hay~ ac-
cepted and implemented the recommenda-
tions; and 

(e) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE): 
(KUMAR I SELA) (a) to (e). According to 
information fumished by Delhi Administra-
tion, a Departmental Committee had, in 
1984, made certain suggestions relating to 
pay-scales, staffing pattem, design of school 
library buildings, etc. which were beyond the 
purview of the Committee. Accordingly, on 
examination of the Committee's sugges-
tions, the Delhi Administration did not find 
them feasible to be accepted. The recent 
report of a Committee of such as and edu-
cational experts set up by Delhi Administra-
tion to look into measures for improving 
education in Delhi schools, has not made 
any specific recommendation on the work-
ing of government school libraries under 
Delhi Administration. 

Malpractice in Granting Fake lSI 
Marks 

1278. SHRIMATI GEETA 
MUKHERJEE: Will the Minister of CIVIL 
SUPPLIES, CONSUMER AFFAIRS AND 
PUBLIC DISTRIBUTION be pleased to 
state.: 

(a) whether the Goveinment have re-
ceived complaints regarding malpractices 
and irregularities in granting lSI marks to 
products which do not satisfy the lSI stan-

dards, by the Indian Standard Institute, New' 
Delhi; 

(b) if so, th.e details thereof; 

(c) whether any enquiry has been made 
in this regard and if so, the outcome-thereof; 

(d) the details of action taken against 
the officials found gUilty; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION, AtJD MINISTER OF STATE IN 
THE MINIISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) Yes Sir. 

(b) Two reports appeared in the 
Navbharat Times on 24th and 25th May, 
1993 containing allegations against a few 
officers of the BIS. Other complaints of 
similar nature have also been received. 

(c) Yes Sir. Prelilliinary enquiries have 
already been completed in some cases and 
the same are in progress in otherS. As per 
these enquiries, some officers wele found to 
have committed irregularities in the opera-
tion of Certification Marks Scheme. 

(d) and (e). Major penalty proceedings 
have been initiated against two officers un-
der Rule 14 o.f the CCS (CCA) Rules, 1965. 
Tow officers have been issued wri~ warn-
ings. 

Affect of Global Warming on 
Weather 

1279. SHRII BOLLA BULLI • RAMAIAH: 
SHRI S.B. SIDNAL: 

Will the Minister of EN.VIRONMENT 
AND FORESTS be pleased to state: 
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(a) whether attention of the Govern-
ment has been drawn to thE;) news-item 
captioned "Global warming may affect mon-
soon" appearing in the 'Statesman' dated 
June 7, 1993; 

(b) whether the Government have con-
ducted any study on result of the doubling of 
atmospheric carbon-di-oxide concentrations 
on weather; 

(c) if so, the details and findings thereof; 

(d) whether the Government have ex-
amined the report on study made by the US 
National Centre for Atmospheric Research 
in this regard; 

(e) if so, the details thereof; and 

(f) the steps contemplated by the Gov-
ernment to check increasing atmospheric 
carbon-dioxide concentrations? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) Yes, Sir. 

(b) No, Sir. 

(c) Does not arise. 

(dl and (e). The studies conducted by 
US Niltional Centre nor Atmospheric Re-
search IS on Asian summer monsoon under 
doubled carbon-dioxide conditions with a 
global coupled ocean-atmosphere climate 
model. Their studies have shol'!n an in-
crease in monsoon precipitation by 6.3% 
under double carbon-dioxide conditions. This 
lies within the natural variability of the south 
west monsoon's rainfall. Thus interierence 
brought out in the study has limited practical. 
Significance. Moreover, such model studies 
are more relevant in the context of establish-
ing the dependability of the model rather 
than actual predictions at this stage, as 
applicability of such models is yet to be 

established. 

(f) Government is seized of the matter 
and is preparing an Inventory of gross car-
bon-dioxide emissions besides implement-
ing programmes aimed at checking air-
pollution. 

Sinking of Areas in Mizoram 

1280. SHRI GURUDAS KAMAT: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether several areas of Mizoram 
are sinking; 

(b) if so, the details thereof and the 
reasons therefor; 

(c) whether there have been several 
deaths because of sinking of areas; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) and (b). Government 
of Mizoram has reported that as a result of 
heavy rainfall and landslides. three localities 
in Aizawal_ namely RamtharVeng, Hunthar 
and Venglai have sunk by a few metres. 

(c) No, Sir. 

(d) Does not arise. 

[ Translation] 

Privatisation of MCD Schools 

1281. SHRI BHERU LAL MEENA: 
SHRI MOHAN RAWALE: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 
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(a) whether the Government propose FORESTS be pleased to state: 
to privatise the Government schools run by 
Municipal Corporation of Delhi; 

(b) if so, the details thereof and the 
reasons therefor; 

(c) whether any committee has been 
constituted to consider the matter'; 

(d) if so, the terms and reference of the 
committee; and 

(e) the time by which final report is likely 
to be submitted by the committee? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE): 
(KUAMRI SELJA): (a) to (e). No, Sir. Ac-
cording to information furnished by Munici-
pal Corporation of Delhi. one of the obliga-
tory functions of the Corporation according 
to D.M.C. Act, 1957 is to provide primary 
schooling facilities for all children of the age 
group of 6-11 years. There is also a consti-
tutional obligation of Universalisation of El-
ementary Education. Even though expan-
sion in primary schooling facilities has taken 
place on a large Scale, ever since establish-
ment of the MCD in 1958, it is felt that there 
is considerable room for improvement in 
raising the quality of education. This can 
best be achieved by enlisting public co-
operation. With the above objectives in view, 
the Corporation Authorities invited repre-
sentatives of reputed private education trusts 
and other bodies in the field of education to 
elicit their views on the subject. In this 
connection, two meetings were held on 
25.6.93. No final decision has been ~aken so 
tar. 

iEll9'ishl 

Inter-Governmental Group on 
~afe Drinking Water and Saniation 

1282. SHRI MANORANJAN BHAKTA: 
Will yhr Minister of ENVIRONMENT AND 

(a) whether. India has proposed the 
setting up of an Inter-Governmental Group 
on Safe Drinking Water and Sanitation in the 
United Nations Environment Programme; 

(b) If so, the details alonghwith the 
objectives thereof; and 

(c) the reaction of the world body 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS(SHRI KAMALNATH) (a) and (b) Yes, 
Sir. In various intemational fora including 
the recent 17th Governing Council meeting 
of the United Nations Envbironment 
Programme, the Indian delegation has ad-
vocated the need for the priontixation of the 
provision of safe drinking water to every 
human settlement, within a reasonable 
time-frame. It to every human settlement, 
within a reasonable time-frame. It has 
been stressed that there is a necessity for 
greater international cooperation in the 
matter of sanitation which is an issue that 
touches environmental quality as much as it 
is inbmately connected with public health. 
The setting up of an inter- Governmental 
Group on Safe Drinking water and Sanita-
tion is as a recognition of this concern. 

(c) Our concern with safe drinking wa-
ter and sanitation is widely shared. Re-
cently, a meeting of the International Steer-
ing Group (ISG) on Drinking Water and 
Envbironmental Sanitation was hel in I"',e 
Netherlands in July, 1993. This intiativs will 
be followed up by a ministerial Conference 
on the above subject which is scheduled to 
be held in March, 1994. In the first Interna-
tional Steering Group meeting, community 
management of services backed by strength-
ening of institutions, regional technical co-
operation, especially. among developing 
countries and matching international sup-
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port have been idellified as esseIttiaI ele-
ments for acheving goal of the provision of . 
Sate Drinking Water and Sanitation of e¥ety 
human setttement. 

Rec:ruiIment of Doctors 

1283. PROF. SAV1THRl 
lAKSHMANAN : will the Minister of RAIL-
WAYS be pleased to state : 

(a) the numberofvacancoes of doctors 
in railway hospita1s, zone-wise; and 

(b) the steps being taken to ftl1 up these 
vacancies ? 

THE MINISTER OF STATE 1N THE 
MINISTRY OF RAlLWA YS (SHR1 K. C. 
LENKA) : (a) Vacancies as on 01---06-
1993 are given below:-

Central Railway 32 

Eastemmm RaHway 42 

Northern Railway 3B 

North Eastern Railway 29 

Northeast Frontier Railway 25 

Southern Railway nill 

South .CeRtra1 Bailway 11 

South Eastern Railway 29 

Western Railway 49 

Total 255 

(b) Regular recruitment throlllgh C0m-
bined Medical Services El(amination 
Goduc;ted by Union Public Service commis-
sion, re-exployment of retired doctors, 
and contract ~ tor limited peri-
ods for unpopular/ wayside stations. 

1284. DR. CHATTRAPAL SINGH: will 
the Minister of RAILWAYS be pleased 10 
state: 

(a) the total quantity of scrap available 
with the Railways during 1990-91, 1991-
92, and 1992-93; 

(b) the total quantyity of scrap dispo5ed 
of during the above period, year-wise? 

(c) the total revenue eamedtherefrom, 
year-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA) • (a) 
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[ Translation] 

Fair Price Shops in DelHi 

1285. DR. RAMESH' CHAND 
TOMAR: 

SHRIMATI BH~VNA 

CHIKHALlA: 
SHRI BALRAJ PASSI : 

Will yhr Minister of CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC DIS-
TRiBUTION be pleased to state: 

(a)the total number of Fair Price. Shops 
opened in Delhi during 1991-992 and 
1992-93 and the details thereof, zone-
wise; 

(b) the total number of ration cards 
issued in Delhi during the period; 

, (c) whether foodgrains are often not 
available at the Fari Price Shops in Delhi, 

Zone 1991-92 

East 02 

West 06 

North 02 

South 05 

Central 10 

New Delhi 01 

Noeth East 02 

North West 03 

South West 02 

(c) to (e) PDS items are generally avail-
able to consumers through PDS outlets in 

particular1y in so,me areas such as Trilokpuri, 
Madar.gir and Khanpur; 

(d) if so, the reasons theretor! and 

(e) the steps taken by the Govemjment 
for augmenting the supply of foodgrains in 
these areas ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED) : (a) and (b).A total 
number of 33 and 78 fair price shops were 
opened during the years 1991-92 and 
1992-93 respectively in the National Capi-
tal Territory of Delhi. During the same 
period, the number of ration cards issued 
were respectively 164321 and 100899. 
Datails fo the fair price shops opened in 
1991-92 and 1992-93 zone-wise are 
given below: 

1992-93 

06 

08 

01 

11 

10 

01 

13 

18 

10 

Delhi. Complaints about non-availability 
received occasionally are attended to 
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promptly. The non avaialbility of PDS items view was mat as there are vast degraded 
may be attributed to operational difficulties forest areas term, the possibIity of involving 
like labour problems, transport strike and non-governmental entities to assist in the 
other matters of administrative nature. rehabilitation of degraded forests desewes 
wheat, rice and atta is supplied to the fair further review. The recommendation of the 
price shops once in a fortnight in Delhi. FPS Forest Sedctor Review are under consider-
owners have been requested to deposit the ation of the Govemement. 
drafts on time and adequate arrangements 
for storage at FCI godownjs and necessary [English) 
transport arrangements by the Administra-
tion have been made. Panvel-Karjat Railway Une 

"Afforestation Programmes" 

1286. SHRI RAJENDRA 
AGNIHOTRI: 

SHRI CHETAN P. S. 
CHAUHAN: 

SHRI GEORGE 
FERNANDES: 

DR. KRUPASINDHU BHOI : 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the government have in-
volved private sector in the afforestation 
programmes; 

(b) if so, thge details thereof alongwith 
the schemes in this regard; 

(c) fi not, whether the Government pro-
pose to do so as suggested in the Wor1d 
Bank Forest Sector Review; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH) : (a) and (b). 
The private sector is involved in afforesta-
tion programme through decentralised 
t;1irseries and commercial agro-forestry 
on private lands. 

Ie) and (d) One of the recommenda-
tions of the Wor1d Bank Forest Sector Re-

1287. SHRI ANNA JOSHI: will the 
Minister of RAILWAYS be pleR;..cd to state: 

(a) Whether land !lcQuisition work for 
Panvel--Karjat railway line has started: :md 

(b) if so, the details therf'of; and 

(c) if not, te reasons for the oolay ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI ~. C. 
LENKA) : (a) Yes, Sir. 

(b) The wor4k of land acquisition for 
Karjat-Panvel rail line has ~ approved 
and included in the Budget for 1992-93 at 
an anticipated cost of Rs. 5. 50crores. Total 
land to be acquired is 148 hectares. 

Field data has been collected. Letters 
for sector IV for 70 hectares of land already 
submitted to State Government. out of a 
total requirement of 148 hectars. 

(c) Does not arise. 

[ Translation] 

Chorus singing scheme in Ncert 

1288. SHRICHETANP.S.CHAUHAN: 
SHRI RAJENDRA KUMAR 

SHARMA: 

Will the Minister of HUMAN RE-
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SOURCE DEVELOPMENT be pleased to 
state: 

(a) the objective of the Chorus Singing 
Scheme launched by National Council of 
Educational Research and Training; 

«b) the date on which the said scheme 
was launched; 

(c) the expenditure incurred on this 
scheme; 

(d) whether the scheme has since been 
discontinued; and 

(e) it so, the details thereof and the 
reasons therefor? 

THE DEPUTY MINISTER INTHEMIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE 
(KUMAR I SEWA) (a) to (e) As per informa-
tion received from the National Council of 
Educational Research and Training 
(NCERi"), there has been no training scheme 
on Chorus Singing. However, a programme 
of Community Singing was started in 1993-
84 by the NCERT wit5h the objective of 
inculcating among the school students, a 
sense of partiotism and awareness of the 
cultural heritage of the country and saga of 
OUT freedom movement. As a result of a 
review undertaken in 1991, the programme 
has been revised for implementation with an 
a rea- intensive approach, in a fe.w selected 
primary and upper primary schools of the 
country. The NCERT has informed that till 
19992-993 an amount of Rs. 114. 321akhs 
was spent on the Community Singing 
Programme. 

Book Stall Contractors 

1289. SHRI CHHEDI PASWAN: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of RAILWAYS be 
pleased to state : 

(a) Whether some of the book stall 
contractors have not paid licence fee to the 
Railways;, 

(b) if so, the outstanding amount of 
licence fee as on June 30 , 1993; and 

(c) the action taken against such con-
tractors by the Govemment ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA) : (a) to (c) The information Is being 
collectyed and will be laid on the Table of the 
Sabha. 

Allahabad - Varanasi Railway Line 

1290. SHRI RAM PUJAN PATEL: 
SHRI RAJVEER SINGH: 
SHRI HARIN PATHAK: 

Will the Minister of RAILWAYS be 
pleased to state : 

(a) the details of the plan prepared for 
coversion of Allahabad-Varanasi railway 
line into broad gauge including total esti-
mated cost time schedule fixed for its comple-
tion and physical progress made so far; 

(b) whether the work on the project is 
going on as per original schedule; 

(c) if not, the reasons for delay in ther 
execution of the project; and 

(d) the remedial steps proposed to be 
taken in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA) : (a) Varanasi-Allahabad has 
been targetted for coversion during 1993-
94 a~ an estimated cost of Rs. 55.90 crores. 
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Work on phase -/ -Varanasi - (b) and (c). The nonns prescribed for 
Madhosingh is in progress. PhysicaJprogress bathing relating to Biochemical Oxygen 
achieved upto June 1993 was 57%. Demand (BOD) and Dissolved Oxygen (DO) 

are generally satisfied except in Kanpur and 
(b) Yes, Sir. occasionallyonthebanksideinVaranasLln 

the absence of a suitable technology to 
(c) and (d) Do not arise. control feacal coliforms, their number ex-

ceeds the desired level. 
Pollution in Ganga 

1291. SHRI LAL BABU RAI: 
DR. RAMESH CHAND 

TOMAR: 
SHRIMATI BHAVNA 

CHIKHALlA: 
SHRI TEJ NARAYAN SINGH: 
SHRI SANAT KUMAR 

MANDAL: 
SHRI KESHRI LAL : 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether there has not been much 
improvement in the water quality of the 
Ganga even after completion of various 
schemes of Ganga Action Plan; 

(b) whether laboratory results show 
that the water along with ghats of the river in 
Varanasi and other places is still polluted 
and scientifically unfit for taking bath; 

(c) if so, the remedial measures pro-
posed to be taken in this regard; 

(d) whether Government propose to 
constitute a committee of the Members of 
Parliament for monitoring the Ganga Action 
Plan; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH) : (a) No Sir, the 
water quality of the river Ganga has shown 
improvement. . 

(d) and (e) The progress of the Ganga 
Action Plan is monitored by a number of 
committees lik~ i) Monitoring Committee 
under the Chairmanship of Member (Envi-
ronment), Planning Commission ii) Steering 
Committee under the Chairmanship of Sec-
retary (Env. & Forests) and Central Ganga 
Authority under the Chairmanship of the 
Prime Minister of India With Chief Minister, 
chief Secretary and a Memberof Parliament 
each from U. P., Bihar and West Bengal as 
members. 

Natural Calamities in Guajrat 

1292. Shri Chhitubhai Gamit: Will the 
Minister of Agriculture be plesed to state: 

(a) the districts in Gujarat affectd by the 
natural calamities during the last three years: 

(b) the details of loss of crops, proper-
ties and livestock due to these calamities, 
year-wise; 

(c) the financial assistance sought by 
the State and the actual assistance pro-
vided, year-wiese: 

(d) whether any central team visited the 
state to assess the droughtlflkood situation 
there and to recommend the relief mea-
sures: 

(e) if so, the details thereof: and 

(f) the action taken/proposed to be 
taken by the Gvoernment in this regard? 
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THE MINISTER OF STATE IN THE 

MINISTYR OF AGRICULTURE (SHRI 
AAVIND NETAM): (a) List of districts in 
Gujarat affected by drought and floods dur-
ing the last three years is enclosed. no 
district was affected by andy other calamity 

Properties 
Livestock 

1989-90 

As. 4.16 Crores 
2592 

(c) A statement of financial assistance 
sought by Government of Gujarat and pro-

Assistance sought 
Assistance provided 

1989-90 

14.375 

(d) to (f). A Central Team visited the 
drought affectdd areas of Gujarat in April. 
1992. to assess the drought situation and 
the requirement of funds for rrelief and 
rehjabilitation. On thed recommendations of 
the Central Team. Government of India had 

duiring this period. 

(b) Government of Qujarat has repoted 
the following less of preopereties and live 
stock during the last three years as a result 
of natural calamities: 

1990-91 

Rs~244.61 Crores 
48503 

1991-92 

As. 49.01 Crores 
25 

" vided by the Government of India as Central 
share of Calamity Relief Fund is given below: 

1990-91 

63.75 

1991-92 

650.00 
63.75 

released three quarterly instalments of Cen-
tral share of Calamity Aelief Fund amount-
ing 0 As. 47.81 Crores in advance to enable 
the State Government ot augment its re-
sources for relief works. 
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Supply of Esuntial CommodIIiea to States on the basis d their~ _ 
Bihar ' 

1293. SHRI GABHAJI MANGAJI 
THAKORE: 

SHRI ARJUN CHARAN SETHI: 
DR. AMIT LAL KALIDAS 

PATEL: 
SHRI KASHIRAM RANA : 
SHR' SYED SHAHABUDDIN: 
SHRI MAHES KANODIA : 

Will the Minister of CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC DIS-
.TRIBUTION be pleased to state: 

(a) the monthly quota fixed for various 
essential commodities like wheat, rice, sugar, 
edible oil and kerosene distributed through 
P.D.S at present for the States, State-
Wise and Commoditiy -wise; 

(b) the actual quota released against 
demands to these State Governments, 
month-wise and item-wise during the laSt 
six months upto June, 1993; 

(c) whether there is a shortall in quota 
as demanded by the States; 

(d) if so, the reasons therefor; 

(e) the action taken by the Government 
to meet the reeent requirements of the 

(I) in not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPUE~, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED) : (a) to (f) Bulk 
allocation of Essential Commodities such as 
rice, wheat, sugar, imported edible oils and 
kerosene are made to the State Govern-
ments! U. T. Administrations for distribution 
to consumers through Public Distribution 
System (PDS). The allocations are made 
taking into account the demand received 
from the States, availability of stocks in 
Central Pool, inter-se requirements of 
States! Uts and seasonal factors. Alloca-
tions of PDS commodities are su~plemental 
in nature and are not intended to meet the 
total requirements of States! UTs. Only in 
case of levy sugar, allocations are made 
generally on a uniform norm of 425 grams 
per capita monthly availability to the pro-

. jected population as on 1. 10.86. A ad-hoc 
increase of 5% in the levy sugar allocation 
has bee granted to States I UTs from Au-
gust, 1991. 

A statement I-V showing the alloca-
tion and lifting of rice wheat, levy sugar, 
imported edible oils and kerosene since 
January, 93 till june, 93 is attached. 
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[English] 

Conversion of Kollagam-
Virudunagar Railway Lin'e 

1295. SHRI K. M. MATHEW: Will the 
Minister of RAILWAYS be pleased to state 

_ (a) whether the project for conversion 
of Kollagam-Virudunagar railway line into 
broad-gauge has been approved; and 

(b) if so, the details thereof and the time 
schedule fixed for tits completion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA) : (a) and ((b) There is no station 
such as Kollagam. The Member is probably 
refering to Ouilon. Conversion fo Ouilon-
Tenkasi has been included in the Action 
Plan under Unigauge. With this a BG line 
between Virudhunagar and Ouilon will be 
available Via Tirunelveli. Time schedule for 
conversion fa Ouilon-Tenkasi- Tirunelveli 
has not yet been fixed. 

[ Translation] 

Educational Technology and Class 
Project in Maharashtra. 

1296. SHRI VILASRAO NAGNATHRAO 
GUNDEWAR : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether the Educational Technol-
ogy Scheme and Class Project have been 
implemented in Maharashtra during 1991-
1992; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE MIN-

ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE 
(KUMARI SELJA) (a) to (c) EDUCTIONAL 
TECHNOLOGY SCHEME: Under Educa-
tional technology Scheme in the State of 
Maharashtra the following activities are be-
ing assisted: 

(a) Assistance to State Institute of Edu-
cational Technology, Pune, for production 
of T. V. Programmes for Educational tele-
casts' in the State; 

(b) Distribution of Radio-cum-Cas-
sette Players in primary schools; 

(c) Meeting 75% of the cost of Colour 
TVs with a total cost ceiling of Rs. 13.000/ 
- in upper pr4imary schools. 

State Institute of Educational Technol-
ogy, Pune Continued to produced educa-
tional TV films during 1991-92 and the 
schoo; telecasts through Doordarshan net-
work in Maharashtra continued throughout 
the year. During 1991-992 an amount of 
Rs. 95, 26, 700/- was santioned to the 
SIET, Pune. 

As regards items (b) and (c) an amount 
of Rs. 4,40.92.147/- was santioned to the 
State Government of Maharashtra towards 
75% cost of 4,000 CTVS @ Rs. 13. 000/-
per set and difference of rates of 13.625 
RCCPs @ Rs. 1, 300/- per set. 

2. CLASS PROJECT 

No new schools have been added un-
der this Project arler the year 1989-90 any 
where in the country. The project is. how-
ever, under implementation in schools se-
lected until 89-90. Accordingly the project 
continued to be implemented in 237 Sec-
ondary/ Senior Secondary schools in the 
State of Maharashtra during 1991-92. 
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[English] THE DEPUTY MINISTER INTHEMIN-
ISTRY OF HUMAN RESOURCE DEVEL-

Loan from World Bank OPMENT DEPARTMENT OF EDUCATION 
AND DEPARTMENT .OF CULTURE 

'1297. SHRI CHITTA BASU : will the (KUMARI SELJA) (a) No Sir. 
Minister of RAILWAYS be pleased to state 

(a) whether the Govememnt have 
sought any loaam from the modemisation, 
development and expansion of the Indian 
Railways; 

(b) if so, the response of the World 
Bank; 

(c) whether the World Banki has sug-
gested some conditionalities; 

(d) if so, the nature of the conditionali-
ties; 

(e) the reaction of the Govemment 
thereto: 

THE MINISTER OF RAILWAYS 
(SHRI C. K. JAFFER SHARIEF) (a) No, Sir. 

(b) to (e) Do not arise. 

[ Translationjl 

Central Jl,ssistance to Academies I 
Cour; leils in Madhya Pradesh 

129~. SHRI SURAJNHANU SOLANKI 
: Will th'a Minister of HUMAN RESOURCE 
DEVE'..OPMENT be pleased to state: 

. (a) whether proposals have been re-
ceived from Madhya Pradesh to provide 
Central grant to various cultural academies! 
councils of the State; 

(b) if so, the details thereof; and 

(c) the reaction of the Govemment 
thereto? 

(b) and (c) Do not arise. 

[English] 

National Volunteer Service ' 

1299. MAJ. GEN. (RFrD.) BHUWAN 
CHANDRA K~ANDURI : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be 
pleased to referto the reply given to Unstarred 
Question No. 4685 on 30th March, 1993 
regarding National Volunteer Service and 
state: 

(a) whether the Govemment have 
since examined the proposal; 

(b) if so, the decision taken in this 
regard; and 

(c) if not, the time by which it is likely to 
be examined and finalised? 

THE MINISTER OF STATE IN THE 
MINISTERY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS) AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI MUKUL 
WASNIK) (a) and «b) The proposal is still 
under examination in consultation with Uni-
versity grants Commission . 

(c) The unstarred Questi~n No. 4~85 
dated 30th March, 1993 has become Parlia-
ment Assurance wghich was to be fulfilled 
by 30th June, 1993. As the decision w8j not 
yettaken, the time period for assurance was 
got extended upto 30th September, 1993. It 
is expected that by that'time final decision of 
the Govemment would be taken. 
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Cultural Agreement with Mauritlu 

1300SHRISHRAVANKUMAR PATEL 
..will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether any cultural exchange 
agreement has been signed between India 
and Mauritius during June, 1993; and 

(b) if so, the details theereof? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE 
(KUMARI SELJA) (a) Yes, Sir. A Cultural 
Exchange Programme between India and 
Mauritius was signed on 10th June, 1993 at 
Port Louis, Mauritius. 

(b) This Cultural Exchange Programme 
covers the fields of education, art and cul-
ture, women and child development, mass 
media, tourism, etc. The main features of 
this Cultural Exchange Programme are: 

i) the exchange of scholars, academ-
ics and educational administrators, 
groups of schools students, histori-
ans, performing arts troupes, ex-
perts in the fields of dance, music, 
theatre and literature; 

ii) the Indian side will provide assis-
tance to the Mauritian side for set-
ting up the proposed Rajiv Gandhi 

. Science Centre in Mauritius; and 

iii) the Govemment of India will also 
provi~e assistance to the Mauritian 
side in setting up a children's cre-
ativity centre. 

[ Translation]] 

Grants fro Vocational Education 

1301. SHRI RAJVEER SINGH: 
DR. LAL BAHADUR RAWAL: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) the amount of grants provided to the 
State Govemments for the promotion of 
vocational education during the current year 
till date state-wise; 

(b) whether the Union Govemment have 
received any requests from State Govern-
ments, particularly from Uttar Pradesh, seek-
ing more funds for the session 1993--94; 

(c) if so, the decision taken by the 
Govemment thereon; and 

(d) the number of students benefited 
under the scheme during 1991-92 and 
1992-93, state-wise? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENTDEPARTMENTOF EDUCATION 
AND DEPARTMENT OF CULTURE 
(KUMAR I SELJA) (a) Under. the Centrally 
Sponsored Scheme of Vocationalisation of 
Secondary Education, the following grants 
have been -sanctioned to the States! UTs 
during 1993-94: 

(Rs. in lakhs) 

1 . Maharashtra 303. 600 

2. Kamataka 366.995 

3. Dadra & Nagar Haveli 2. 79 

4. Sikkim 7.15 

5. Goa 7.00 

(b) .and (c) So far Maharashtra, 
Kamataka. Dadra· & Nagar Haveli, Goa, 
daman &Diu, Sikkim pondicherry, Tamilnadu, 
Orissa, Punjab, Andhra Pradesh, and Uttar 
Pradesh have requested for financial assis-
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lance under the Scheme during 1993-94 .. 
Funds have already been sanctioned to the 
States! UTs mentioned in (a\ above. 

(d) During 1991-92 and 19992-93. 
3950 vocational sections were sanctioned in 

1256 ~hoo!~ t~ creating facilities for 
1, 97 , 500 students (@ 25 students per 
section in classes XI& XII). The list indicating 
the number of vocational sections santioned 
and schools covered is enclosed as state-
ment. 
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[English] 

Commercial Utilisation of Surplus 
Railway Land 

1302. SHRr. SOBHANA DRESSWARA 
RAOVADDE: will the MinisterofRAILWAYS 
be pleased to state: 

(a) The Latest stage of the scheme to 
commerciallyy utilise the sruplusland avail-
able with the Railways; 

(b ),the extent of the land proposed to be 
commercially utilised; 

(d) the reasons for the delay in imple-
mentation of the scheme? 

THE MINISTER OF RAILWAYS (SHRI 
C. K. JAFFER SHARIEF) :(a) to (d) The 
proposal is still under consideration of Gov-
ernment. 

[ Tcrsiationj 

St. Je Facilities for Foodgrains 

1 JOJ. SHRI N; \. iv1AR: Will the 
Minister of FOOD be pleased to state: 

(a) Whether due to excess procure-
ment of foodgrains, there is a lack of ad-
equate storing arrangement in the Govern-
ment warehouses: 

(b) if not. the total capacity of storage 
facility available with the Government agen-

cies as on June, 1993; 

(c) the capacity otthe rented storage 
out of them; 

(d) whether the foodgrains are lying in 
open at many places in the country; and 

(e) if so, the names of the places where 
it was lying in open alongwith quantity 
thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY FOOD (SHRI KIALP NATH RAI) 
(a) The all time redcord level of procure-
ment of 128. 21akh tonnes during the 193-
94 Rabi Marketing season coupled with the 
less than usual offtake under PDS during 
the first 6 months of 1993 , had led to certain 
short term prolblems of storage. This prob-
lem has be.en overcome by hiring of addi-
.tional storage space both in the procuring 
and in the consuming regions. 

(b) and (c). The total storage capa<::ity 
available with Food Corporation of India for 
storage offoodgrain as on 1. 6. 1993was 21. 
33 million tonnes. out of this, about 8 million 
tonnes capacity was hired! rented by Food 
Corporation of India from different agen-
cies. 

(d) and(e). In exigent situations, Food 
Corporation of India resorts to CAP Covered 
and Plinth) storage. ThiS type of storage is 
considered to be scientific and foodgranis 
can be preserved sately. A statement show-
ing the State-wise CAP capacity alongwith 
quantity stored as on 1.6. 1993 is attached. 
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Plantation along the banks of 
'lhe riVers.~"-

Ganga Action Plan Phase -.II 

1304 SHRIMATI MAHENDRA 
KUMARI: 

SHRI MRUTYUNJAYA 
NAYAK: 

Wdl the Minister of ENVIRONEMTN 
A~D FORESTS be pleased to state: 

(a} whether the Ganga Action Plan 
Phase-ll has been launched; 

b) if so, the salient features thereof 
alongwith the total cost of the project; and 

(c) the steps being taken to implement 
th~plan? 

THE' MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH) : (a) to (c) An 
Action Plan for abatement of pollution of 
Yamuna and Gomti rivers in Haryana, Delhi 
and Uttar Pradesh as part of the Ganga 
Action Plan Phase-II has been launched 
by the Govemment. Under the Yamuna 
component, pollution abatementworks would 
be taken up in 15 towns. These include six 
in Haryana and eight, in Uttar Pradesh 
besides' Delhi. Under the Gomti 
component,these works would be taken up 
in three towns of U. P namely: Lucknow, -
SultanJ)ur and Jaunpur. The works would 
include: 

1. 

2. 

3. 

Interception & Diversion of mu-
nicipal wastewater from these 
towns. 

Treatment of such intercepted 
wastewater 

setting up of facilities like Low 
Cost sanitation, Improved Cre-
matoria, River Front develop-
ment etc. & 

4. 

The approved cost of the Action Plan is 
As. 421 crore which is to be shared equally 
by the Central and conCerned State Govts. 
The feasibility and the detailed project re· 
ports of the schemes to be implemented 
under the Action·Plan are under preparation 
by the State Govts. Concemed, after the 
approval o! which, the physical work on the 
plan would commence. 

[English] 

Assistance from Europen community 

1305. DR. D. VENKATESWARA 
RAO: 

SHRI BOLLA BULLI 
RAMAIAH: 

SHRI UDDHAB BARAMAN : 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

. (a) whether the Eruopean Community 
has finalised a grant of 150 million US dollars 
to start the primary education in the country 
under the social safety net adjustment 

-programmes; 

(b) if so, whether modalities of this aid 
has been worked out; 

(c) if so, the details thereof; and 

(d) the states where this fund is likely to 
be utilised? 

THE DEPUTY MINISTER INTHE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE 
(KUMARI SELJA) (a) The European 
CommulJity (EC) has agreed, in principale, 
to provide an assistance of ECUs 150 
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million (approx 195 million us Dollars) for 
the District primary Education Programme. 

(b) and (c) The modalitit!s have yet to 
be finalised. 

(d) The EC funding is slotted for M. P. 

National Environment Council 

1306. SHRI GEORGE FERNANDES: 
Will yhr Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether Govemment propose to 
set up a National Environemtn Council; 

(b) if so, the details alongwith tyhe 
objectives and the composition thereof, and 

(c) the time by which it is likely to be set 
up? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVJRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) Yea Sir. 

(b) The Coundicl will act as a think-
tank on important environement policy mat-
ters and also provide planning and other 
inputs in an advisory capacity on issues and 
matters which will be placed before it by the 

• Ministry of Environment and forests. The 
recommendations of the Council shan be 
advi~ory in nature and it will be made to the 
Ministry of Environment and Forests. The 
Composition of the Counci.has not yet been 
finalised. 

(c) The council is expected to start 
functioning shortly as soon as the composi-
tion is finalised. 

Sanctioned posts in Central 
Universities 

1307. SHRr VILAS MUTTEMWAR: 
SHRIMATI SARQJ DUBEY: 

SHRIMATI GEETA 
. MUKHERJEE: 
SHRI LOKANATH 

CHOUDHURY: 
SHRI . DHARMANNA 

MONDAYYA SADUL: 
SHRI ANANTRAO 

DESHMUKH: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) -whether the Govemment have is-
sued any directives to all the Central Univer-
sities to reduce their sanctioned posts; 

(b) if so, the details thereof and the 
reasons therefor; and 

(c) its likely impact on functioning of the 
Universities? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESORUCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEP~RTMENT OF CULTURE) 
(KUMARI SELJA) (a) to (c) Ministry of Fi-
nance, Department of Expenditure •. had 
interalia. advised the Financial Advisers of 
various Ministries that 10% of the salary 
budget (plan an(j Non-Plan together) may 
be reduced instead of surrender of 10% 
posts in the autonomous organisations, 
However, 10% cut in the salary budget 
should be applied on the actual expenditure 
incurred on pay and other allowances in 
1991-92 or 1992-93 and not on the projec-
tions of 1993-94'. The Integrated finance 
Division of the Department of Education had 
informed all the bureaus of the Department 
to bring these instructions to the notice or all 
autonomous organisations for lmplementa-
tion. 

Ttjese instructions accordingly were. 
communicated amongst otherS to the uni-
versity Grants Commission, as the Govem-
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ment does not directly interact with univer-
sities in such matters. However, a copy of 
the Integrated Finance Diision's letter was 
also sent to the Registrars of ten Central 
Universities by the Assistant Educational 
Acnriser. • 

To ensure that the above economy 
does not affect the functioning of universi-
ties adverisely, the Government through 
another communication dated July 22, 1993 
clarified that tile 10% cut will not be appli-
cable to teaching and research posts in 
academic institutions. It would also bot be 
applicable to plan posts du ring the 1::urrent 
plan. This communication has been sent to 
the UGC. 

Railway Gates on Pathankot-
Jogindemagar Section 

1308 MAJOR D.D KHANORIA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the number of railway gates, de-
manded by the Govememtn of Himachal 
Pradesh on Pathankot-Jogindemagar nar-
row gauge section of the Northern Railway; 

(b) the number of gates already pro-
vided; and 

(c) the details' regarding provision for 
additional railway gates? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA) (~) 12 (twelve). 

(b) Non. Sir. 

(c) Details of the twelve level crossings 
demanded are as under:-

Details 

Provision of Level Crossing 

1. Near Harsar Dehri-Nagni link 
Road on K.v. Railway. 

2. At Ghar-Jaret over Pathankot -
Jogindemagar Section. 

3. At km. 90.308 for Daulat Pur 
Jalar Road on K. V. Railway. 

4. Near Nagrota-Barwan Railway 
Station on K. V. Railway. 

5. No. 29-A at km. 17/412 in con-
nection with link road to Indus-
trial Area Complex between 
Pathankot-Nurpur on Pathankot-
Jogindernagar Section. 

6. Near village basa-Wazira on 
Pathankot-Jogindernagar Sec-
tion on K. V. Railway. 

7. For village Rada in tehsil 
Jogindernagar. 

8. At Ludrat village near Baria on K. 
V. Railway. 

9. At km. 4/9-10 at village Mamoon 
near Pathankot. 

10. At Km. 136/4-5 on Pathankot-
Jogindernagar Section on K. V. 
Railway. 

11. Nearvillage Talara on pathankot-
Jogindernagar section on K. v. 
Railway. 

12. At km. 102/7-8 on Sumed-
Madela-Daulatpur Road 

The state Government has been re-
quested to complete the foirmalities e.g. 
agreeing to bear the initial capital cost as ... 
well as recurring at these locations and 
depositing the charges for preparation of 
plans and estimates as per extgant rules. 
The State Government have not conveyed 
their response so far. 
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New Sugar Factories in Mharashtra 

" .. ,,-JI09. PROF. ASHOK ANANDRAO 
'~UKH : Will the Minister of Agricul-
ture be pleased to state; 

(a) whether NCDC provides financial 
assistance for the setting up of new sugar 
factories in Maharashtra; 

(b) if so, how much financilal assistance 
was given by NCDC to these sugar factories 
during 1992-93; 

(c) whether the NCDC is not having 
adequate funds to assist these factories; 

(d) if so. whether tM Government pro-
pose to provide additional funds to NCDC so 
as to enable it to sanction assistance to the 
sugar factories; and 

(e) if so. the details thereof and it not. 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM):(a) the National Cc>op-
erative Development Corporation(NCDC) 
provides share capital assistance to State I 
UT Governments for setting up of new coop-
erative sugar factories under a Centrally 
Sponsored Scheme, 

(b) An amount of Rs. 28. 86 crores has 
been provided by the NCDC under the 
scheme to government of Maharashtra dur-
ing 1992-993. 

. (c) to (e) Against Rs. 48 .. 66 crores 
proVided to NCDC under this scheme in 
1992-93, an outlay of Rs. 86. 61 crores has 
been provided during 1993-94 which is 
considered adequate. However, relaase of 
this assistance by NCDC is subject to santion 
of term loans to cooperative sugar factories 
by All India Financial Institutions. During 
1993-94, NCDC has not yet received pro-

posals in which loans from AlIlndia Financial 
Institutions have been sanctioned. 

[ Translation] 

M.aintenance of Taj M.ahal 

1310. DR. PARSHURAMGANGWAR: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the amount spent on mainte-
nance and repair of the Taj Mahal during 
1992-93; and 

(b) the amount allocated therefor dur-
ing 1993-94 ? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE 
(KUMARI SELJA) (a) and (b) The expendi-
ture on the maintenance and conservation 
of the monuments in Taj Mahal compex 
during the Year 1992-93 was Rs. 17.3 
lakhs while the allocation for the current 
year is Rs. 19.45 lakhs. 

Complaints Against F. P. S . and 
Kerosene Depots 

1311. SHRI GOVINDA CHANDRA 
MUNDA:WiII the Minister of CIVIL SUP-
PLIES, CONSUMER AFFAIRS AND PUB-
LIC DISTRIBUTION be pleased to state: 

(a) the total number of complaints 
received against the Fair Price shops and 
Kerosene Depots in the Control room during 
the last three years. year-wise; 

(b) the details of each complaint; 

(c) the number of shops cancelled re-
spectively and the number of cases pending 
and the number of cases sub judice; and 
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(d) the time by which Govemment pro- ProductionI Procurement of Wheat 
pose to dispose of such pending cases? 

THE MINISTEiR OF STATE IN THE 
MINI~TRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED) : (a) to (d) Com-
plaints regarding Fair Price Shops (FPS) 
and Kerosens Depofs are not received in the 
Control Room of the Ministry of Civil Sup-
plies, Consumer Affairs and Public Distribu-
tion. Such complaints are dealt with by the 
State Govemments and U. T. Administra-
tions. Details in this regard are not main-
tained by the Central Govemment. 

1312. SHRI DEVENDRA PRASAD 
YADAV: Will the Minister of FOOD be 
pleased to state: 

(a) the total production I procurement 
of wheat durinQ this year in comparison to 
last year; and 

(b) the total buffer stock on wheat at 
present with the govemment? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI) (a) Information is as under :-

(In million tQlmes) 

Marketing year Prodution Procu~ement 

1992-93 55.09 6.38 

19993-94 57.00 12.83 • 

• Production relates to Agriculture 
Year 1991-92 and 1992-93 respectively. 

(b) As on 1. 7.1993, 152.21lakhtonnes 
of wheat was avaiiable with-the Govemment 
(including stock on States Account). 

[Eng/ish] 

Management Qf Surplus Railway Ia~d 

1313. SHRI SANDIPAN BHAGWAN 
THORAT:wilitheMinisterofRAILWAYSbe 
pleased to state : 

resource availabe and prepare a master 
plan for effective land use management. 
plan in the national interest; and 

(c) if so, the details thereot? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA) : (a) to (c) Information is being 
collected and will be laid on the Table of the 
Sabha. 

(a) the extent of vacant land with the [Translation] 
Railways, zone-wise as on June 30,1993 Mango Crop 
with percentage of encr~hment; 

(b) wIlether the govemmeJ!t have set 
up a task force to take stock of the land 

1314. SHRIMATI PRATIBHA 
DEVISINGH PATIL : Will the Minister of 
AGRICULWRE be pleased to state: 
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(a) whether sixty percent production of 
mango is perished due to various types of 
diseases; . 

(b) if so, whether the Government have 
carried out any survey for such diseases; 

(c) if so, the details thereof; 

(d) whether Government have formu-
lated any programme to apprise the farmers 
of these diseases; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON CONVENTIONAL EN-
ERGY SOURCES AND THE MINISTER OF 
STATE IN THE MINISTRY OF 
AGPICUl_TURE(SHRI S. KRISHNA 
KUMAR): (a) No Sir. The post harvest losses 
In mange' due t') various diseases are esti-
mated between 25-30 per cent 

(b) Yes Sir. 

(c) Surveys were conducted both by the 
Central Institute of Horticulture for Nothern 
Plains, Lucknow on Dashehari, Chausa and 
Langra varieties and by the Indian Institute 
of Horticultural Research, Banglore on 
T otapuri, Banganpalli and Neelam Varieties 
of mango, Anthracnose, stemend rot, Black 
rot, rhizophus rot, sooty mold and Bacterial 
canker, were the major diseases respon-
sible for post harvest losses. 

(d) yes Sir. 

(e) The farmers are apprised of mango 
diseases and their timely contrOl, measures 
through Goshthi, personal contacts radio 
and T. V talks etc. by various research and 
developmental agencies, 

Survey of Balrajghrh, Bihar 

1315, SHRI DEVENDRA PRASAD 
YADAV: Will the Minister of HUMAN RE-
SqURCE DEVELOPMENT be pleased to 
state: 

(a) whether any survey has been c,l)n-
ducted by the Government for development 
of Balrajgarh, an old historical place in 
Madhubani district of Bihar; 

(b) if so, the details thereof; and 

(c') the steps being taken to protect and 
develop this historical site? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE 
(KUMARI SELJA) (a) No, Sir. 

(b) Does not arise. 

(c) This is a centrally protected monu-
ment an is being maintained by the Ar-
chaeological Survey of India, 
[English] 

Hungund-llkal Railway Line 

1316. SHRIMATI CHANDRA PARBHA 
URS : will the Minister of RAILWAYS be 
pleased to state : 

(a) whether the Government had con-
ducted any survey tor constructiori of a 
railway line between Hungund and Ilkal in 
kamataka. 

(b) If so, the findings of the survey and 
the present status of the project; and . 

(c) the steps proposed to be taken in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K C. 
LENKA) : (a) No, Sir. 

(b) and (c) Do not arise. 

Coarse Grains 

1317, SHRIMATI VASUNDHARA 
RAJE: Will the Minister of FOOD be pleased 
to state: 
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(a) The minimum support price and lion; and 
procurement price of different coarse grains; 

(b) whether ttte govemment propose to 
increase the production and distribution of 
coarse grains; 

(c) if so, the ste~ taken in that dirac-

(d) if not. the reasons there tor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KAlP NATH 
RAI) (a) Information is as under:-

(Rs. per quintal) 

Coarsegrains M.S.P ./PfOCUrement Price 
Kham Marlceting Rabi M{lrlceting 

Season (Oct. -Sept.) Sea~ (April-March) 
Current Current Coimg 

. 1992-93 1993-94 1993-94 

Jowar, Ragi and 
Bajra 

Maize 

Barley 

240 260 

245 265 

(b) to (d) Coarsegrains are generally 
grown by farmers in small quantitelrin rain-
Fed areas and mostly for self consumption. 
Increase of Rs. 351"":" per quintal was made 
in the Minimum support Price (MSP) of 
coarsegrains for current Kharif Marketing 
season 1992-93overtheMSP of last year 
and for the coming 1993-94 Kharif Mrketing 
seasoc'l. the MSP of coarsegrains has been 
increased by Rs. 201- per quintal,MSP of 
barley. which is the main Rabi coarsegrain, 
has been increased by As. SOl-per quintal 
for <:urrent 1993-94 Rabi Marketing sea-
son over the MSP of As. 2101- per quintal 
last year. Special emphasise have been 

. given for procurement of Rabi and khar1f 
coarsegrains and instructions were issued 
bothe to food-Corporation of India and State 
govemments to undertake their procure-
ment under price support scheme during 
current Rabi and Kharif Marketing Season 
through purchase centres. 

260 

These steps are aimed not only at 
increasing coarsegrains production. but also 
to provide remunerative prices and effective 
price support and marketing avenues to 
coarsegrains producing farmers. 

A quantity of 398284 tonnes of Kharif 
coarsegrains has been procured upto 23-
7-93 during the current 1992-93 Kharif 
Marketing Season as against negligible pro-
curement last year. As regards Rabi 
coarsegrains, a quantity of 1403 tonnes of 
bartey has been procured upto 23-7-93 in 
the current 1993-94 Rabi Marketing Sea-
son as .compared to 180 tonnes procured 
during the corresponding period last .year. 

As regards distribution of coarsegrains 
under PDS. the coarsegrains prQCured in a 
State for central Pool are usually allocatted 
to th}it State itself, as consurmer preference 
for such grains is mainly limited to areas in 
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which· .... ate grown. 

. Mill .... OCIIICI-.In T ..... on 

........ TrtnndrunI SectIon 

1318. SHRIMAn SUSEElAGOPAlAN 
: wII the MInister of RAILWAYS be pleased 
to state: 

(a) whether AlPrasentationa from vari-
ous sections in Kerala have been raceiv8d 
regarding. inadaqllaCY of coeches for the 
commuI8fS after the introducIion of the new 
steeper class system; 

(b) whether'there is any proposal to 
attach addIionaI coeches to trains running 
in peak hours or to def8S8IW compart-
ments from Palghat to Kasaragod and 
Trivandrum and from Trivandrum to 

Kasaragod and PaIghat; and' 

(c) If so, the detalta Itw1reof 'and the 
steps proposed to be taI(en to meet the 
situation, 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (St;tR? K, c, 
LENKA) : (a) Yes, Sir, 

(b) and (c) For the convenience of short 
distance passengers and daily commuters 
travelling ~ Second Class joumey tickets 
including Seasons Tickets, some of the 

, Sleeper Class coaches running on the fol-
lowing Mail I Express trains have been 
declared as unreserved Second Class 
'coaches between the stations indicated 
against each:-
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· AUGUST 3, 1883 
BesIdes 2 sleeper cilia coaches have 

been replaced by 2 Second Class ...... 
servedc:oacheson6027/6028Nang11ore-
Madras West Coast Expfaea. One extra 
second cIasI urnIerved co.ch has been 
provided on 262512826 KenIIa Expresa, 
602916030 Mlngllore-Trivandurum 
Malabar Express and also on 108111082 
Kanniyakumarl-Bombay. Express on 
Ernakularn--KanniyakUmari section. 

1319. SHRI ANKUSHARAO 
RAOSAHEB TOPE: WiI the MInister of " 
AGRICULTURE be pleased to Slate; 

(a> the status given to Cooperative 
Sector under the E;gM five Vear Plan; 

(b) whether 8mphasis has been laid in 
the Eighth Plan" to promote Cooperatives 
eapecidy In agricultural sector; and 

(c) If not, the steps taken orpropoeed to 
be taken by the Government In this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM) : (a> and (b) EIghth five 
Year Plan has assigned prominent role to 
cooperatives in" orderto bulet IIrength in the ' 
smal farmers, marginal farmers and people 
with limited means and alms at 'ensuring 
that cooperative sector emerges as an im-
portant counteivalling flctor to the 
unorganI8ed aec:tor. Ernphaia has been 
laid In the plan to strengthen the resource 
base of primary cooperative8 and the struC-
ture of cooperative credit to make them 
c:omoetItIve and viable. Besides timely avail-
ability of iostItt!tIonal finance from CQOp8ra-
tIve sector has been stressed for various 
thrust area activities such as livestock 
Improvement, minor irrigation marketing 
and processing of Agricultural produces, 
etc. 8th plan outlay for cooperatives is As. 
1550 .crora as against the 7th plan expen-

" -

cIIuI8 of As. 798 crore. 

(c) oa. not arise. 

Cruelly 10 AIIIIMIiI' 

1320. SHRr TEJ NARAYAN SINGH: 
WiI , .. MINISTER OF ENVIRONMENT 
AND FORESTS be pleased to stat~ : " 

"(a> whethertheGovemmentpro-
pose to amend the Prevention of Cruelty to 
AnImals Act, 1960 in view of increasing 
Incidents of cruelty to animals. 

(b) if so. the majorfaatures thereof; and 

(c) if not, the steps taken bytne Govern-
ment to curb the present situation? 

THE MINISTER, OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND f0R-
ESTS (SHRI KAMAl. NATH): (a) Yes, Sir. 

(b) The matter is being referred to 
states for flnalisation of details. 

(c) The following Steps have been taken 
to curb the cruelties to MImals: 

(i) Animal Welfare Board of Incia has 
taken up ,training programme' for 
members of the SOcieties for pre-
vention of Cruelty to Animals and 
also taken steps to create public 
awareness. 

(Ii) State G8vemrnents are being per-
suaded to nominate nodal officers 
fC)f coordinating animal welfare ac-
tivities. 

(iii) State Governments have been 
adivsecI to set up State Advisory 
Boards for Anim8J Welfare. 

(IV) FIIl8I'ICiaI support is beiOgextended 
to Societies for Prevention of Cru-
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elty to Animals to enable them to 
step up their animal welfare activi-
lies and take up prosecutions. 

( Translation] 

Supply of Edible Oil to Bihar 

1321. SHRI SIMON MARANDI : Will 
the Minister of CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION be pleased to state : 

(a) the quantity of edible oil supplied to 
Bihar by the government from January 1, 
1990 till date from other States and after 
import; and 

(b) the details of gap between demand 
and supply of oil seeds in Bihar? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED) : (a) Central Gov-
ern'ment has allocated a total quantity of 20, 
800 MTs. of imported edible oil to Bihar for 
Public Distribution System during the period 
January 1, 1990 till date. Of the oils allo-
cated. the State Government lifted a total 
quantity of 11 ,570 MTs. No other edible oils 
except the above has been allocated I sup-
plied to Bihar by the Central Government 
during the aforesaid period. 

. (b) The State Government has not re-
ported any gap between demand and sup-
ply of oil seeds in Bihar. 

(English] 

Production of Cotton 

1322. DR. ANRITLAL KALIDAS PATEL 
: Will· the Minister of AGRICULTURE be 
pleased to state:· 

(8) the bales of cotton produced in 
Gujarat during the current year; 

(b) whether the production of cotton 
has increased during the current year as 
compared to the last year; 

(c) if so the details thereof; and 

(d) the scheme formulated by the Gov-
. ernment to encourage farmers for getting 
maximum production of cotton? 

. THE MINISTER OF STATE IN THE 
. MINISTRY OF AGRICULTURE (SHRI 

ARVIND NETAM) (a) The final estimate of 
production cotton for 19992-93 is yet to be 
received from Gujarat.. However, the pro-
duction of cotton in Gujarat during the cur-
rent year i.e. 1992-93 is presently as-
sessed at about 20.0 lakh bales. 

(b) Yes, Sir. 

(c) The production of cotton in Gujarat 
during last year i.e 1991-92 was 11. 81 
lakh bales. 

(d) In order to increase th&production 
and productivity of cotton, the Government 
of India is implementing a centrally 
sopnsored scheme of Intensive Cotton De-
velopment Programme (ICDP) in 11 cotton 
growing States including Gujarat. 

( Translation] 

Procurement of Locmotives from 
Bhea and B. E. M 

1323. SHRIMATI SAROJ DUBEY: will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether his Ministry had decided to 
place orders for rail engines during 1993-
94 to BHEL and Bharat Earth Movers; and 
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(b) if so, the detials thereof? 

THE MINISTER OF RAILWAYS (SHRI 
C. K. JAFFER SHARIEF) (a) and (b) 30 
Nos. AlC Electic locomotives were ordered 
on MIS Bharat Heavy Electicals Ltd. During 
1992-93. out of which 12 Nos. were sup-
plied in the same year. Remaining 18 nos. 
are scheduled to be delivered during 1993-
94. There is a proposal for ordering another 
20 Nos. Ac I Dc locomotives to BHEL. 
Bharat Earth Movers Ltd. are not manufac-
turing locomotives. 

(Englis~) 

Fodder Cunivation 

1324. SHRI SUDHIR SAWANT: Will 
tha Minister of AGRICULTURE be pleased 
to state: 

(a) the area under fodder cuHivation 
during the last two years, statewise; 

(b) the steps ~ing taken to increase 
land under fodder cuHivationi 

(c) the action being taken to harness 
fodder in areas where it goes waste or is 
burnt out; and 

(d) the steps taken to increase and 
improve processing of fodder for various . 
use? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM)(a) to (d) The information 
is being col~ed from the states I Union 
Territories and will be laid on the Table of the 
Sabha. 

Water pollution Delhi 

1325. SHRI JAGAT BIR SINGH 

(a) whether the water bome pollution in 
and a~d tJerflf_ increased substan-
tially during the past one year; and 

(b) if so, specific remedial measures 
taken by the Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-

·ESTS.(SHRI KAMAL NATH) : (a) No, Sir. 
the Central Pollution Control Board has 
been· monitoring the water quality in the 
Yamuna which may be considered as a 
measure ofthe water pollution level in Delhi. 
This has not significantly changed. Accord-
ing to their data, the Biochemical Oxygen 
Demand, a measure of the organic loading, 
at Okhla was 33 mgl1 in 1991 and improved 
slightly to 20 mgl1 in 1992. However, there 
8ft) Pockets in Delhi where considerable 
scope for improvement exist. 

(b) Ooes not arise. 

Marine Patrolling Boats 

l"",*,. PROF. K. V. THOMAS: Will the 
Mi";sle' nf AGRICULTURE be pleased to 
state: 

(a) whether the Government propose 
to provide marine patrolling boats to the 
maritime States specially to kerala; 

(b) if so, the details thereof; and 

(c) the time by which these boats are 
likely to be provided? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND THE MINISTER 
OF STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI S. KRISHNA KUMAR) 
(Yes, Sir. 

DRONA: Will the Minister of ENVIRON- (b) and (c) Govemment have proposals 
MENT AND FORESTS be pleased to state: to finance the cost of procurement of patrol 
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boats to maritime states which have en-
acted Marine Fishing Regulation Act (MFRA) 
for strengthening the state machinery for 
implementation of the Act. A Group of ex-
per!s constituted for this purpose has sug-
gested different sizes of patrol boats for east 
and West Coast. each of which is estimated 
to cost about Rs. 1 crore. Kerala Govern-
ment have asked for 6 patrol boats. The 
proposal has not yet been approved. 

Release of Additional sugar 

1327. SHRI RAMCHANDRA 
VEERAPPA: Will the Minister of FOOD be 
pleased to state: 

(a) whether the government have 
ordered for a "Special release" of an addi-
tional 80,00 tonnes of Sugar; . 

(b) whether any con9itions have been 
attached with the release of additional 
sugar;and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI) (a) to (c) No such "Special release" of 
.additiona! 80.000 tonnes of sugar has been 
made recently, except in June, 93 when the 
monthly free sale quota was enhanced by 
50,000 tonnes to subdue the prices of open 
market sugar. Further, a quantity of about 
2.60 lakh lonnes has been released in the 
last few months as additional free sale sugar 
to some sugar mills keeping in view the 
financial constraints being faced by them in 
making payment to the cane growers. It has 
been stipulated in these cases that the sale 
proceeds oi this additional release should 
be utilised by the factories for payment of 
cane price dues. 

[ Translation] 

Government Schools in Delhi 

1328. SHRI JANARDAN'MISRA: 

SHRI G. DEVARAYA NAIK; 
SHRI TARA CHAND 

KHANDELWAL: 
SHRI V. SREENIVASA 

PRASAD: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government have 
approved a proposal of Delhi Administration 
to decentralise its authority to rationalise the 
.functioning of government-run schools to 
tone up their performance: 

(b) if so the details thereof; and 

(c) its likely effect on students and their 
studies? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE 
(KUMARI SELJA) (a) to (c) One of the 

. recommendations of the Expert C,Jmmittee 
appointed by the Delhi Administration is that 
the Delhi School Education Act and Rules, 
1973 to be amended to extend the scope of 
their application to Govt. Schools and to 
decentralize & debureaucratize the admin-
istration of education to make it accountable 
and responsive. Delhi Administration has 
intimated that since this recommendation 
involves amendment of the Act, its imple-
mentation would have to wait till a Legisla-
tive Assembly is constituted for Delhi, 

Crushing of Sugarcane in Gujarat 

1329, SHRI N, J, RATH'JA: Will the 
Minister of FOOD be pleased to state: 

(a) the total quantity of SlIce.:-
crushed in various sugar mms In Gup:.::t 
during 1992-93, mill-wise; 
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(b) wh8therthe quantity 01 sugarcane THE MNIS.'tEIl,QE,STATE OF THE 
crushed is mont than lhat 01 the last year: MINISTRY OF FOOD (SHRI KALP NATH 
and RAI) (a) The required information is as 

under :-
(c) if not, the re..- therefor? 

51. No. Name of sugar Mill 

1. Bardoli 

2. Madhi 

3. ChaHan 

4. Sayan 

5. Mahuva 

6. Paniari 

7. Gandevi 

·8. Maroli 

9. Valsad 

10. Vataria 

11 .. Kodinar 

12. Talala 

13. PaIaj 

14. Riva 

(b) NO,·Sir. 

(c) Decline in sugarcane production 
due to reduction in area under sugar cane. 

(English) 

Navoday. Yldyalay .. 

1330. SHRI SYED SHAHABUDDIN : 

Cane crushed during 1992-93 
season Quantity in tonnes) 

1104362 

1018832 

918245 

700592 

553862 

338369 

66n09 

369905 

420609 

233780 

175029 

86088 

28937 

9020 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number of Navodaya Vidyalayas 
Jlhich came into operation during 1992-
93, State -wise 

(b) the total number of such Vidyalayas 
in operation as on 31 March. 1993. State-
wise with the total number of students. . 
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tHChlnlIlld IheIr own buiIdIngI; ~ planS and·estin ..... and the avail-
abIIy of funds. 

(c) the number of proportion of districts 
yet to be covered, St8t8-wtise? 

THE DEPUTY MINISTER IN THE MIN-
ISTRV OF HUMAN RESOURCE DEVEL-
OPMENT DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE 
(KUMAR I SEWA) (a) and (b) A li!Jt showing' 
the Stat~wise number of Navodaya 
Vidyalayas sanctioned during 1992-93 and 
against which the number of schools which 
came into actual operation during that year 
with the corresponding student enrolment is 
. attached statement. For each of the 
Vidyalayas which Came into operation, one . 
teachers in each of the subjects, viz. en-
glish. Hindi. Maths. Social Studies and Physi-
cal Educations has also been sanctioned; 
Whenever a new Navodaya Vidyalaya is set 
up, it inilialy starts functioning in temporary 
rent-free accommodation provideCt by the 
State Government of Union Territory. The 
construction of permanent buildings of the 
vidyalayas are taken up from time to time by 
the Navodaya Vidyalaya Samiti. depending 
on the allotment of suitable land by the State 
GovtsJUTs, preparation and approval of 

(c) The enrolment of students in new 
Vldyalayas sanctioned by the Navodaya 
Vidyalaya SarniJi would start only after the 
rent-free temporary accommodation for 
the school has been made available by the 
concerned state Government, after the pre-
scribed admission test has been conducted 
and results announced: and teachers have 
been positioned. Every effort is made by the 
Navodaya Vidyalaya Samiti to complete 
such minimum Pre -operational require-
ments for starting the academic activities in 
an the newty santioneded schools at the 
8alfiest. It is, therefore, not J)ossibIe to give 
a . firm estimate of the number of schools 
where academic operations are. likely to 
commence in 1993-94 itself. 

(d) According to information·fumished 
by Navodaya Vidyalaya Samiti. there are 77 
districts in 15 States! UTs (excluding Tamil 
Nadu and West Bengal) where Vidyalayas 
are yet to be sanctioned. 'A State-wise list 
cI'the number of uncovered districts and· 
their proporation to the toCal districts is at-
tached statement -II. 
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(Translation) way Safety, North Eastern Circle, is c0n-
ducting statutory inquiry into.this accident 

T .... n Accident in o.tIhMp. ..... and his report is awaited. 

1331. SHRI LALIT ORAON: wiI the 
Minister of RAILWAYS be pleased to state 

(a) whether a train accident occurred 
between Hayaghat and Thalwara in 
DarbhangadistriclofBiharonJuIy 15,1993; 
and 

(b) if so, the details thereof aIongwith 
the number of persons kiled and injured 
therein; 

. (c) the amount of compensation paid to. 
the families of the persons' killed and to 
tho$e injured: 

(d) whether any inquiry has been con-
ducted into the causes of accidents; and 

(e) if so, the findings thereof and the 
action taken by the Govemment thereon? 

THE MINISTER OF STATE IN·THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA) : (a) Yes, Sir. 

(b) On 15. 7. 1993, 5553 Up Barauni-
Jayangar Mithilanchal Express and 334 On. 
Nirmali Samastipur Passenger collided 
head-on between Hayaghat a_nd Thalwara 
stations of North Eastem Railway. The train 
engine and 3 coaches of 5553 Up and the 
train engine and one coach of 334 On. 
passenger train derailed and capsized. As a 
resuh, 23 persons lost their lives and 80 . 
sustained injuries. 

(c) An ex gratia relief of Rs. 1, 94.250/ 
- has been paid to the families of the killed 
and to the injured. No claim for compensa-
tion has been filed / paid so far. 

(d) and (e) The Commissioner off Rail-

(English) 

"""11 P ...... in UbIwy 01 
SchooIa 

1332. SHRI RAMASHRAY PRASAD 
SINGH: WiI the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether staffing pattern in library of 
Government schools in Delhi AdmiIlisbation 
are according to number of books; 

(b) if not, the reasons therefor; 

(c) the criteria of staffing pattern in 
library of Government schc!oIs in 0eIhi; 

(d) the total sanctioned posts of Lbar-
ians in Government schools of Delhi Admin-
istration; 

(e) the number of posts out of ~ 
lying vacant tin date; and 

(f) the steps being taken to fill up the 
vacant posts? 

THE DEPUTY MINISTER IN THE t:41N-
ISTAY OF HUMAN RESOURCE DEVEl-
OPMENTDEPAR™ENTOF~DUCAnON 

AND DEPARTMENT OF CULTURE 
(KUMAR' SELJA) (a) to (c) According tothe 
information fumished by Delhi Administra-
tion every Secondary I Senior Secondary 
school is provided one post of Librarian as 
per approved post fixation norms. If, hoW-
ever, the numberof books exceeds 15,000. 
then a library Attendant is'also prOVided. 

(d) Thetotal sanctioned posts of librar-
ians are 719. 
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(e) and (f) SO posts of librarians are 
. vacant at present as per existing norms. 
However. there post fixation norms, it suit-
ably revised as currently proposed by Delhi 
Admn .. the vacan:::y position will undergo 
reVISion before taking action to fill up the 
posts as pel Recru;tment Rules. 

Fish Resources 

1333. SHRI MANORANJAN BHAKTA: 
Will the Minister 01 Agriculture be pleased to 
state: 

(a) the estir.k'[;'~ r 01enllo: nf fish re-
source::; in :he Exciuslve Economic Zones of 
India. 

(0) the extent to wnlch it has been 
exploited; 

(c) whether the manne wealth still re-
mains unexploited for any large scale com-
mercial purposes, expeclally In the Andaman 
and Nicobar Islands; 

(d) if so, the details thereof and the 
reasons therefor;and 

(e) the measures taken by the Govern-
ment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON CONVENTIONAL EN-
ERGY SOURCES AND THE MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR) (a) The 
estimated potential of fish resources in the 
Exclusive Economic Zone (EEZ) of India is 
39 lakhs tonnes. 

(b) Marine Fish production during 
1992-93 is estimated at 25.90 lakh tonnes, 
which works out to 66. 4% of the potential. 

(c) and (d) Yes, Sir. In Andaman & 
Nocobar Water5, it i5 e5timated that an 
unexploited fishery potential of about 1 lakh 

(annes is availablo. The estimated marine 
fish potential In Andaman and Nicooar Wa-
ters is about 1. 39 lakh tonnes, of which the 
production during 1992-93 was 0 24 lakh 
tonnes. Resources mainly consist of a vari-
ety of sharks, tunas, tuna-like fishes, mack-
erel, seerfish, etc. 

(e) Government have established 
Andaman & Nicobar Islands Integrated De-
velopment Corporation Limited, which is 
expected to play a pioneering role in ttle 
development of fish8ries :n the area in addi-
tion, the Andarnan & I\iicobar Island" Admu)-
istration is impienoc'II':ng ,'<.l:F1GS s,~her.'es 

for the develurmei',\ ;;f fist.ori2s. 

Deemed University Status 

1334. SHRIMATI GEETA 
MUKHERJEE Will the Minister of HUMAr~ 
RESOURCE DEVELOPMENT be oleasPG 
to state: 

(a) whether the University Grants com-
mission have granted deemed to be Univer-
sity, status to the Manipal Group of Educa-
tional Institutions in Kamataka; 

(b) whether the Govemment have laid 
down any guidelines for grant of 'deemed 
University' status to educational institutions; 

(c) if so, the details thereof; and 

(d) whether these guidelines were fol-
lowed while granting' deemed University , 
status to Manipal Group of Institutions? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTU~E 
(KUMAR I SELJA) (a) The' deemed to be 
University' status has been granted to 

(I) Kasturba Medical College. 
Manipal and associated leaching 
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NOTIFICATION 

·(ii) Colleges of Dental Surgery, 
Manipal; 

(iii) College of Nursing, Manipal; 

(iv) Kasturba Medical College and 
Assicuated teaching institutions, 
Mangalore; and 

(v) College of Dental Surgery, 
Mangalore of the Manipal acad-
emy of Higher Education, 
Kamataka, as per Section 3 of the 
UGC Act , 1956. A copy of the 
Notification is annexed at state-
ment I. 

(b) to (c) The University Grants Com-
mission has laid down Guidelines for consid-
ering proposals for declaring institutions as 
'Deemed -to-be-University' under Sec-
tion 3 of the UGC Act. A copy of the guide-
lines is annexed at statement II. 

(d) UGC has informed that a proposal of 
the Manipal Academy of Higher Education 
for grant of deemed to be University status 
to it was examined by an Expert Committee 
appointed by the Commission and in accor-
dance with the prescribed guidelines. The 
report of the Committee was acceped by the 
Commission which recommended confer-
ment of deemed to be university status 
subject to certain conditions being fulfilled. 

STATEMENT -I 

(To be Published in the Gazettee of 
India Part ·-1 Section-I) 

No. F.9--8/89-U.3 
Government of India 

Ministry of Human Resource Devel-
opment 

(Deptt. of Education) 

New Delhi, 
1st June, 1993. 

In exercise of the powers conferred by 
section 3 of the University grants Commis-
sion Act, 1956 (3 of 1956), the Central 
Govemment, on the advice of the Commis-
sion, hereby declare Manipal Academy of 
Higher Education conSisting of 

(a) Kasturba Medical College, 
Manipal and associated teach-
ing hospitals, Manipal; 

(b) Colleges of Dental Surgery, 
Manipal; 

(c) Colleges of Nursing, Manipal; 

(d) Kasturba Medical College and 
associated teaching institutions, 
Mangalore; and 

(e) College of Dental Surgery, 
Mangalore as Deemed to be a 
University for the purpose of the 
aforesaid Act. 

Sdl 
(D.S. MUKHOPADHYAY) 

Joint Secretary to the 
Goverment of India 

The Manager, 
Govemment of India Press, 
Gazette of India 
Faridabad, 
Harayana. 

Copy for information to:-

1. 

2. 

The Secretary. University Grants 
Commision. New Delhi (with 1 f! 
copies). 

The Se.cretary , Higher Education, 
Govemment of Kamataka: 
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3. (i) Dr. Ram Das Pai. Medical Director. 11.12 and 18 being at variance with UGC 

Kasturba Medical College and model MOA & Rules are not approved. 
Hospital. Manipal: These Rules will be finalised in consultation 

(ii) Executive Director. colleges. of 
Dental Surgery. Manipal. 

(iii) Excutive Director. College of Nurs-
ing. Manipal: 

(iv) Excutive Director. Kasturb Medi-
cal College and Assicuated teach-
ing institutions, Mangalore; and 

(v) . Excutive Director. College of Den-
tal Surgery. Mangalore. 

The grant of Deemed to be University 
stntus to the Manipal Academy of Higher 
Education is subJeCt to the following condi-
IIons:-

Ca) The Campuses are to be restricted 
to Manipal an d Mangalore. The provisions 
in the MOA regarding setting up of Cam-
ruses outside Manipal and Mangalore. 
whether within the country or outside the 
country. shall be deleted. 

(b) The proposal of mluti-Campuses of 
the Deemed to be University is not ap-
proved. 

(c) A general clasuse to the effect that 
amendmertt to the MOA & the Rules wiH 
require prior approval of the Govemment of 
india will be inserted in the said MOAand the 
Rules. 

{dj The Academy will not charge Capi-
tation Fee from the students and the tution 
fee to be charged from the students for 
pursuing the professional courses should 
be as prescribed on the recommendation of 
an Export Committee appointed in consulta-
lion with the UGC. 

(e) The Rules framed under clases 

with UGC and the apprqval of the Gqvem-
ment of India at the earliest. I The Finance 

. Committee would have a representative of 
the UGC as well as of the Central Govern-
ment. Planning and Monitoring Committee 
would provide for the representation of the 
UGC. 

.4. 

5. 

Regi.strars of all Universities and 
Deemed Universities. 

All Ministries/Department of the 
Govt. of India. 

6. All State Governments and 
Union Territories. 

7. Press Information Bureau. New 
Delhi. 

8. Secretary . Association of Ir-
dian Universities. New Delhi. 

9. Parliament Ubrary. 

10. Legislative Department (leg. III 
Section) 

11. Secretary General. Rajya 
Sabha. 

12. Secretary Gimeral. Lok Sabha. 

13. All Officers in the Ministry. 

14. Guard File/Cordination Assis-
tant/Notification File. 

sdl-
(Saratchandran) 

Assistant Educatiortal Advisor. 

STATEMENT -II 

Revised Guidelines (1992) Laid Down 
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by the University Grants Commission 
for Considering Proposals for Declar-
ing an d Institutions as Deemed to be a 
University Under Section 3 of the UGC 
Act 

1 . Section 3 of the· UGC Ad. provides 
for declaring an institution of higher 
education other than a UniVersity to 
be deemed to be a University and 
when such an institution is deemed 
as a University, the UGC Ad. applies 
to it, as a University within the mean-
~ng of Section 2(f) of the Act. 

2. The provision has been made in the 
Ad. to bring under the purview of the 
University Grants Commission in-
stitutions which for historical or any 
other circumstantial reasons are not 
universities and yet are doing work 
of a high standard in Specialised 
academic filed comparable to uni-
versity level. and that granting of !be 
stauts of deemed to be a University . 
would enable them. to dlwelop ide-
als belonging to the higher educa-
tion and Reserach to mutual enrich-
ment of the Institution and the Uni-
versity system. 

3. Keeping in view the general concept 
of an institution to be deemed to be 
a University, the Institution should 
generally aim at strengthening its 
activities in its held of specialisation 
rather than make effort towards 
growing into multi-facuHy university 
of the general type. 

4. For'the purpose of recogntion as 
deemed to be university an institu-
tion should generally be: 

(i) engaged in programmes of teach-
ing and research in chosen fieldS of 
specialisation which are intIovatiYe 
and of very high academic stan-

dards; 

(ii) making in its area of specialisation, 
distinct contribution t9 the objec-
tives of,the University education 
system through innovative 
programmes and on becoming a 
deemed to be university capable 
of further enriching the university 
system as well as overall strength-
ening of teaching an dre~arc:h in 
the institution and in its area of 
specialisation, particularly; 

(iii) competent to undertake apj)Jica-
tions-oriented programmes in 
emerging area which are relevant 
and useful to various.development 
sectors and to the SOCiety in gen-
eral; 

(iv) Institution should have the neces-
sary viability and a management 
capable of contributing to the 
Ufliversity Ideals and traditions. 

4 (b) Ordlnnarily institutions affiliated to 
univesities and which are offering 
only conventional degree 
programme leading to BAIB.ComI 
SSe. or MA/M.CornIMSc will not 
be consid8ted for grant of deemed 
to be university status. Howeve,r. 
such institutions which are alao 
offe&ring innovative programllile '>. 
and which has adequate 18-
sources for itslef might be consrd-
ered for deemed to be university 
status. Supplementary assis-
tance may be considered by the 
UGC only in exceptional cases. 

4(c) Institutions which are imparting 
routine types of instruction to full-
time students or offering training 
programmes for in-service person-
nel would generally not qualify for 
deemed university stauts .• 
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5. Institutions which are notified as 
deemed to be Uni'!etSities shall 
continue to receive the funds for 
their maintenance and develop-
ment expenditure from their exist- . 
ing sources and supplement them 
by raising their own intemal re-
sources. 

6. The Institute at the time of the pro-
~ shcKMd have pro~ on 
adequate infrastructure facilities as 
following: 

(a) Building 

(i) Administrative 1000 sq.mts 

(ii) Academic including 3000 sq.mts. 
library building 

. iii) Some teachers residence 
and a faculty quest house 

. for atleast 10 persOns 

(b) The Institute should have created or 
should have at least 3 faculties with 
atleast 25 faculty members includ-
ing at least 5 professors. 

(c) A minimum of Rs.40 lakhs annual 
recurring grant. 

(d) Equipments, Books & Joumals-Rs. 
501akhs. 

7. For a period of first ten years the 
institution will have an Advisory 
Committee underthe Chairmanship 
of persons nominated by the Com-
mission form among members of 
the Commission including Vice-
Chairman. The Advisory Commit-
tee wil. include the Head of the 
Institution and its senior faculty 
alongwith oneltwo experts nomi-
nated by the UGC to help its a~­
demic planning and growth. 

~nGllraa Tor Air and Water Quality 

1335. SHRI BOLLA BULU 
RAMAIAH: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state: 

(a) whether the Centrel Pollution Cont" 
Board has completed an inventoly of air 
polluting industries and evolved any stan-
dard for air and water quality; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; 

(d) whether in the absence of CPCB air 
and water quality standards the State Boards 
are facing difficulties in ideRtHymg air p0llu-
tion control areas to enfore the provisions of 
the anti pollution Act; 

(e) if so, the steps takenbytheGovem-
ment in this regard; 

(f) whether CPCB launched a 
programme aimed at monitoring indian 
coastal water which has now been 
discontiuned; and 

(9) if so, the main reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIORNMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b). 
Inventorisation of pollution industries is a 
continuing process and the Central Pollution 
Control Board has prguared an inventory of 
17 categories of highly polluting industries in 
the large and medium sector, which is up-
dated from time to time. So far, a total of 
1556 unites causing water and air pollution 
have been identified. 

Central Pollution 'Control Board has 
also presoared comprehensive industry 
documents for various categaries of pollut-
ing industries. General effluent and emis-
sion standards have also been notified by 
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Government on may 199,1993 which cover 
all categories of industries. 

(c) 10 (e). Do not arise. 

(f) and (g): Central Pollution Control 
Board menitered coastal water quality on 
173 locatiOns from 1986 to 1991 , along with 
the coast line of the country. The resultes 
obtained have been made available to the 
concerned authroities and the report has 
aIsobeenpublished. The land based sources 
of pollution. which would affect the coastal 
water. continue to be monitored by the 
Central Pollution Control Board while the 
monitoring of coastal waters have been 
taken up by the Department of ocean Devel-
opment. 

Joint EnlrIInce EuminIItion for ITs 

1336. SHRI MADAN LAL 
KHURANA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the medium for Physics, Chemistry 
and Mathematics in the Joint Entrance ex-
amination for UTs this year; 

(b) whether this medium is considered 
normal for science subjects; and 

(c) if not. the corrective measured the 
Government propose to taken in the mat-
ter? ._ 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT(DEPARTMENTOF EDUCATION 
AND OEPART¥ENT OF CUL TURE)(SHRI 
KUMAR SELJA):(a) The question papers 
for physics. Chemistry and mathematics' in 
the Joint Entrance Examination for admis-
sion to IITs are in English/Hindi. The writing 
of answers to these question jlapers is 
permitted in EngHsh or any of the following 
13 Indian Languages prOYided the candi-

. dates have appeared at 10+2 or equivalent 
examinations in 'Physics, Chemistry and 
Mathematics in that language:-

1. Assamese 

2. Be~ali 

3. Gujarati 

4. Hindi 

- 5. Kannada 

6. Malayalam 

7. Marathi 

8. Onya 

9. Punjab 

10. Sindhi 

11. Tamit 

12. Tel'91 

13. Urdu 

(b) Since option to write answers in 
Indian languages is given only to candiates 
who have appeared at their 10+2« equiva-
lent examination in that languagee, thiS 
medium is considered normal for science 
subjects. 

(c) Does not arise. 

[Translation] 

Women Colleges in Delhi 

1337. SHRI RAJENDRA 
AGNiHOT!1I: Will the Minister of HUMAN 

. RESOURCE DEVELOPMENT be pleased 
to state: 
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" '"' I4b1!11her the Govemment propoaee 
to open some more women colleges in the 
CapItal; 

(b) if so, the details thereof~ and 

(c) the details of locations identified for 
openihg the C9Ieges aIongwith their enrol-
ment C<8Pacity? 

THE DEPUTY MINISTER INTHEMI~ 
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
-AND DEPArjTMENT OF CULTURE) 
(KUMAR SElJA): (a) to(c). A proposal for 
opening a new degree college for women in 
Najafgarh area by the Government 01 Na-
tionaI· capital Territory of Delhi is under 
consideration 01 the UAiYersity 01 Delhi. 

1338. SHRI RAM PWAN PATEL: 
'Will the Minister of AGRICULTURE be 

pleased to state' . 

. (a) the average annual production of 
potatoes in Uttar Pradesh during the last 
three years; 

I (b) the existing storage capacity of 
j>otates in the State; 

(c) whether the existing storage capac-
ity in the State is sufficient ; and 

(d) if not. the steps taken or proposed to 
be taken by the Govemment to augment 
storage and marketing facilities'Of potatoes 
in the State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) The annual produc-
tion of potatoes in Uttar Pradesh during last • 
three years is: 

Year Production M. T. 

1990-91 , 63.93 

1991-92 61.70 

'1992-93 59.07 

(b) The existing storage cap8ay in the 
State is 36 Iakh metric tOMeS. , 

(c) Yes, Sir. 

(d) Does noI arise. 

(English] 

1mpi~1t 01 RaiIwey F~ In 
Keraia .• 

1339. SHRI MULLAPPALL Y 
RAMACHANDRAN:Wllthe~isterof RAIL-
WAYS ~tostaii. 

(a) whether any representationlrecom-
mendations have been received from the 
Government of. -Kerala for improvement of 
ralway , tracks and other facilities in the 
Malabar region of kerala; and 

(b) if so, the details thereof and the 
action proposed to be taken thereon? 

THE MIN~TER,OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRt K.C. 

.;. LENKA): (a) and (b). The representations I 
recommendations received from the Gov-
emment of Kerala for improvement of 
railaway track and other facilities in the 
Malabar region of Kerala and their present 
position is as follows:-

Doubling of Shoranur-Mangalore 
line & Construction of Guruvayur 
-Kuttipuram railway line. 

.Survey for doubling of Shoranur-
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2. 

3. 

4. 

5. 

Mangalore (307 Kms) has been 
taken up ., while the demand for 
Guruvayur - Kuttipuram new line 
has been noted. F!Jrther action 
would depend upon results of sur-
vey an!, availability of resources. 

Provision of basic passenger 
amenities. . 
An action plan is already in hand 
to eliminate deficiencies in re-
spect of basic passenger ameni-
ties at all stations including those 
in Malabar region. besides basic 
amenities, provision of additional 
amenities like extension / raising 
of Platforms. provision of plat-
form shelters and foot over 
bridges at various stations have 
also been taken up. 

Road over bridge near Tellicherry 
between calicut and cannanore 
section. 

About 40% of Railway's portion of 
Works has been completed. 

Road over bridge near Badagar 
between Calicut and cannanore 
section. 

Work was included in Railway's 
Programme 1990-91 , but was 
droped in 1992-93 due to lack of 
response from Siale Govern-
ment. 

Construction of roadover bridges 
at Km. 723.3-4 near Mukkali, at • 
Km,.732/4-5 between Tellicherry 
and at Km.7S1/S-9 at Cannanore 
on Shoranur-Mangalore Section. 

.The proposals are under examination. 

6. Construction of Road over 

bridges /road under bridges at 
Km.608I7-S between pulhpuram 
and Kuttipuram and at Km.660/ 
505 between ferok and Kallayi 
Stations. 

The brdige between Pullipuram 
an d Kuttipuram is under 
conlruction: Railway portion of 
the work has been completed. 
The second proposal is under 
examination . 

For improvement of Railway track no 
specific representation has been received. 
However. regular maintenance and due re-
newals are carried out as per laid down 
standrads on the existing Railway track in 

. the region. 

(Transation] 

Production of Foodgrains and Oil 
Seeds in Maharashtra 

1340.SHRI VILASRAO 
NAGNATHRAO GUNDEWAR: Will the Min-
ister of AGRICUL TURE be pleased to state: 

(a) the total yield of foodgrains ad oil-
seeds in Maharashtra during '1992-93; 

(b) whether Government of 
Maharashtra have formulatd a comprensive 
action plan for increasing the yield of 
foodgrains and oilseeds and sought the 
approval of the Union Government for its 
implementation: 

(c) if so. the details thereof: 

(d) the time by which the scheme i& 
likely to be approved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICUL TURE(SHRI 
ARVIND NETAM): (a) Total production of 
foodgrains and oilseeds in Maharashta dur-



359 . Written Answers AUGUST 3, 1993 
.~, 

Wtftten Answe,s 360 

ing 1992-93 has ~n estimated at 135.89 (ii) An intensIVe nver Dasin study of the 
lakh tonnes lin d17.58lakh tonnes respec- Damodar was carried out and hot 
tively. sopt have been identifi~; 

(b) Maharashtra Govemment has not 
soapht the approval of Union Gove.mmt::nt 
for implementing any comprehensive action 
plan for increasing the yield of foodgrains 
andd oilseeds so far. 

(c) and (d). Question does not arise. 

PollUtion in Bihar 

1341.sHRI MOHAMMAD All ASHRAF 
FATMI:WilltheMinisterofENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Govemment have re-
ceived representationlcomplintsfrom Mem-
bers of parliament and others in regard to 
environmentaVindustrials pollution in vari-
ous districts of Bihar; 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EVIRONMENT AN D FOR-
ESTS (SHRI KAMAL NATH):(a) and {b). 
Representations have been received on the 
pollution caused by iildustries particularly 
around coal mines, sugar units in West 
Champaran. from the Chandrapur Thermal 
Power Station an d Bokaro Steel Plant 
Boilers. 

(c) The steps taken by the Government 
to control pollution include the following. 

(i) Comprehensive studies have been 
initiated for controlling pollution 
from the industries located in the 
region including mining operations, 
mine drainage and coal washeries; 

(iii) Gontrol technology for beehive coke 
over emission, coal briquette plants 
have been developed. 

(iv) The Govemment of Bihar has intiated 
a programme of discharge from the 
industries which are discharging' 
effluent into the Damodar River. 
Regular monitoring is being done 
and the industries have been di-
rected to comply with the prescribed 
emission standards on a time bound 
basis. 

(v) The Bihar Pollution Control Board 
have adopted a stringent effluent 
standards for oil and grease (5 MgI 
L as against National Minimal Stan-
dards ofMgll) forthe river Damodar. 

(vi) The Board is vigorously advocating 
use of fly-ash in stOwing the aban-
doned mines and for making of rural 
roads and bricks. 

(vii) The Board, in collaboration with 
Dhanbad District Administration , 
has carried out intensive plantation 
in the project entitled "Green 
Dhanbad: 

(viii) Industries have ~ asked to com~ 
• ply with consent requirements of the 

State Pollution Control Boards to 
limit the discharge of effluents and 
emisSion within the stipulated stan-
dards within a time-programme. 

(ix) The Central Government· 
inconsultation with the State Gov-
ernment have prepared an action 
plan to meet the effluent and emis-
sion standrads for polluting 
indsutries. including the sugar in-
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(x) A scheme has been initat~ for 
providing subsidy for adoption of 
innovative technology for pollution 
prevention in small scale industries. 

(xi) Environmental audit has been man-
datory to promote conservation of 
natural resources and raw materi-
als. 

{English] 

RajlY Gandhi Memorial. 

1342.SHRISHRAVANKUMARPATEL: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether a memorial to former Prime 
Minister Shri Rajiv Gandhi. is proposed to be 
set up at Sriperumbudur in Tamil Nadu, 
where he as assassinated on May 21,1991 ; • 

(b) if so, the main features of the pro-
posed memorial; and 

(c) the estimated cost thereof? 

THE DEPUTY MINISTER FOR EDU-
CATION AND CULTURE IN THE MINIS-
TRY'OF HUMAN RESOURC.E DEVELOP-
MENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) ( 
KUMAR SEWA) :(a) to (c). The information 
is being collected and will be laid on the 
Table of the House. 

Inclusion of HorticuHurai Crops to 
Crop Insurance Scheme 

1343. Sl-IRI V. SOBHANADREES-
WARA RAC: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether Govemment of Andhra 
Pradesh has proposed a crop insurance . 

• scheme to the Union Govemment extend-
ing the coverage of Crop ''lsurance Scheme 
to horticultural crops and treating a revenue 
village as a unit; 

(b) if so, the salient features of the, 
scheme proposed by Govemment of Andhra 
Pradesh; and 

(c) the steps proposed to be taken by 
the Govemmentto include horticuIturaicrop$ 
in the ambit of crop insurance scheme? 

THE MINISl1;R OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) No such scheme on 
crop insurarfce has been received from the 
State Govemmentof Andhra Pradesh. How-
ever, the State Govemment· of Andhra 
Pradesh has made some suggestions re-
garding reduction in the unit area from 
mandai to village level and inclusion of 
horticultural crops etc. if! the Crop Insurance 
Scheme .. 

(b) Does not arise. 

(c) It is proposed to implement a Pilot 
~rop Insurance Scheme (PCIS), covering 
all tarrners-and all crops, including h0rticul-
tural crops (except fruits)"in one district of 
every State, preferably in lower unit areas. 
The existing Comprehensive Crop Insur~ . 
ance Scheme (CCIS) wOlild continue in 
other districts: 

Closure of OodIabari Station 

1344. SHRI JITENDRA NATH DAS: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the Oodlabari Railway Sta-
tion, NF Railway has been closec:l; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF RAILWAYS tsHRI K.C. 93, State-wiSeJUnion Territory ..... ; and 
LENKA): (a) and (b).. No, Sir. Only booking 
of goods from this station has been closed. 

SIndhI Unlversfty 

1345. DR. K.D. JESWAN': WIllIhe Min-
ister of HUMAN RESOURCE DEVELoP-
MENT be pleased to state: . 

(a) ~ there is any proposat to 
open Sindhi University. 

(b) if so. the proposed location of the 
UniYersity;and 

(c) the time by which it is likely to be 
~ . 

THE DEPUTY MlNISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEl-
OPMENT(OEPAflTMENTOFEOUCATION 
AND DEPA~TMENT OF CULTURE) 
(KUMARI SEWA): <a) No, Sir. 

(b) and (c). 00 not arise. 

InIegrIIIed Education to Disabled 
ChiIdNn 

1346. OR. D. VENKATESWARA RAO: 0 

. Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state,: 

, 
(a) whether the Government had re-

vised the centrally sponsored scheme of 
Integrated Education for the Disabled Chil-
dren in 1987; 

(b) if so, ttte details of the majorchanges 
introduced in the scheme; 

(c) whether the Union G'ovemment pro-
vided lOOper cent assistance to the States 
under this scheme; 

(d) if("eo, the financial assistance pro-
videdtoth8 StateGovemmentsduring 1992-

(e) the total disabled children berlefiIed 
under this scheme during Ihe last three 
years, State-wiseIUnion Territory-wise. 

THE DEPUTY MINISTER THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT. OF CULTURE) 
(KUMARI SEWA): (a) Yes, Sir. 

(b) The· major changes made in the 
scheme as revised in 1987 are as follows: 

- The Education Department in the 
StatesIUT s would be the implement-
ingagency; 

- Autonomous organisations also in-
cluded as implementing agencies; 

- Strength of administrative cen in-
creased from two to five posts; 

- Ceiling for average cost of assess-
ment of a child increased from Rs. 
100/- to Rs. 150/-; 

- The ceiling on parents' income for 
children being etigible for boarding 
and lodging charges raised to Rs. 
3.000/- p.m.; 

- Special pay of special teachers fixed 
at As. 1501- p.m. in urban areas and. 
As. 200/- p.m. in rural areas; 

- Survey of disabled children in the 
selected areas; 

- Provision for uniform allowance in 
addition to other facilities; 

- Provision for continuous monitoring 
and evaluation of implementation of . 
the Scheme and submission of quar-
terly progress reports; 
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1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

Provision for auIStance to States! 
UnIon Tenlofies for purchase/pro-
duction ~ instrucfional material for 
the disabled children; 

StatelUT povts: to frame regula-
tions for relaxation of rules relating to 
admissions, examination procedures, 

Bihar 

Gujarat 

Haryana 

Himachal Pradesh 

Kamataka 

Madhya Pradesh 

Manipur 

Mizor,am 

Nagaland 

Orissa 

Rajasthan 

Tamil Nadu 

A & N Islands 

Delhi 

Daman Diu 

(e) The information is being collected 
f rom the States/Union Territories and will be 

etc. 

(c) 100% assistance is provided to the 
·States for items covered in the scheme .. 

(d) The financial assistance provided to 
the State Govemments/Union Territory Ad-
ministrations during 1992-93 is as follows: 

(Rs. in lakhs) 

36.95 

67.20 

16.79 

9.55 

34.87 
4.20 

30.89 

5.00 

45.36 

12.60 

35.20 

28.32 

28.41 

20.65 

0.03 

0.29 

., ,_m the Table of tnt? Sabha. 
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Sugarcane R .... rch Programme 

1347. SHRI SANTOSH KUMAR 
. GANGWAR: Will the Minister of AGRICUl-
TURE be pleased to state: 

(a) whether Indian Council of A$lricul-
tural Research have conducted any research 
wort< in respect of sugarcane productioli in 
Cannanore, Kerala; 

(b) if so, the details thereof; and 

(c) the benefits likely to be derived form 
the said research work in sugarcane cultiva-
tion programme. 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON CONVENTIONAl EN-
ERGY SOURCE AND THE MINISTER OF 
STATE IN THE ~INISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR).: <a) 
Yes, Sir. 

(b) The Cannanore sub station of Sug-
arcane Breeding Institute, Coimbatore is Ii 
germplasm maintenaceand eval",ationcen-
tre only. 

(c) The evaJuated germplasm are utilised 
in further breeding and improvement 
programmes in sugarcane by Sugarcane 
Breeding Institute, Coimbatore and other 

[English] 

Environmental P~ from Volun-
tary Organisations 

1348. SHRI ASHOK ANANDRAO 
DESHMUKH: Will the Minister of ENVI-
RONMENT AND FORESTS be pleased to 
state: 

(a) whether the Govemment have re-
• ceived proposals from voluntary 
.. organisations to solve the problems of envi-
ronment, water pollution and air pollution 
during the last three years; 

(b) if so, the details thereof; and 

(c) the number of proposals accepted 
by the Government and the details of such 
proposals, organisation-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NA TH): (a) to (c). The 
Ministry of Environment and Forests have 
not receive~ proposals from voluntary 
organisations to solve the problems of envi-
ronment, water pollution and air pollution. 
However, proposals have been recieved 
from voluntary agencies for afforestation 
programmes. Details of the proposals, 
organisation-wise are given in the attached 
statement. 
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[Translation] 

Misbehaviour by Railway Employees 
with Passengers 

1349. SHRI RAJVEER SINGH: Will the 
Minister of RAILWAYS be plellsed to state: 

(a) the numher of cases of misconduct 

handling sheds, ~outIets, insulated vans, 
etc. 18 fish marketing units, 3 in Uttar 
Pradesh, 2 in Punjab and one each in the 
States of Andhra Pradesh, Bihar, Gujarat. 
Haryana, Himachal Pradesh. Jammu & 
Kashimir. Madhya Pradesh. Manipur. 
Mizoram. Nagaland. Orissa. Rajasthan and 
West Bengal. have been sanctioned so far. 

with the commuters by the railway employ- [EngHsh] 
ees during 1992-93 that have come to light; 
and 

(b) the number of employees found 
guilty and the number of employees 
penalised? 

THE MINISTER OF STATE IN THE MINIS-
TRY OF RAILWAYS (SHRI K.C. LENKA): 
(a) and (b). The information is being col-
lected and will be laid on the Table of the 
Sabha 

.[Translation] 

ICE Plants and Cold Storages 

1350. SHRI KHELAN RAMJANGDE: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Government have 
proposed to set up ice plants and cold 
storages for promotion of fISheries; and 

(b) if so. the details alongwith the 
locations thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON CONVENTIONAL EN-
ERGY SOURCE AND THE MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S_ KRISHNA KUMAR): (a) and 
(b). Yes. Sir. Under a scheme Jar streng!:,-
ening Infrastructue for Inland Fish Mar1<f-'t-
ing launched during 1.992-93 the States" ,e 
beign assisted. Assistance include pfovi-
sian for ice plants. cold storages . fish 

Milk Trade 

1351. SHRI RAM NAlK: Will the Minis-
ter of AGRICULTURE be pleased to state: 

(a) the order issued unclerthe Essential 
Commodities Act to enforce discipline the 
milk trade; 

(b) whether a national advisory commit-
tee was apP9inted to advise the Govern-
ment to control the milk trade as envisaged 
in.the order; 

(c}it so, the composition of the Commit-
tee; 

(d) whether the committee considered 
the production cost of milk per litre in the 
various States; 

(e) if so. the details thereof; and 

(f) the remedil measures proposed to 
be taken by the Government on the recom-
mendation of the said committee? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVINQ NETAM): (a) Government issued 
an order caned Milk and Milk product Order. 
1992 on 9th June. 1992 under Section 3 of 
the Essential Commodities Act. 1955 to 
enforce discipline in milk trade. This Order 
primarily seeks to regulate the production. 
supply and distribution of Milk Products 
throughcibt the country. 
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(b) There is no prhcvision in the NMPO 

to appoint a National Advisory Committee. 

(c) to (f). Does not arise. 

Unauthorised Passengers in Sleeper 
Class 

1352. SHRI.RAJNATH SONKAR 
SHASTRI: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether the daily passengers.. are 
still entering the newly created sleeper class 
despite the fact that no person not holding 
sleeper class reserved ticket can travel 
therein; 

(b) if so, the reasons therefor; 

(c) whether the public is being provided 
additional travel comfort in sleeper class; 
and 

(d) if not, the reasons for iFlcreasing the 
fare for this class? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) to (d). Looking to the problem 
of daily passengers, some relaxation has 
been given in certain trains for specified 
hours. However, some complaints about 
the daily commuters unauthorisedly enter-
ing into the Sleeper Class coaches have 
been received. Since the Sleeper Class 
travel is more comfortable than the ordinary 
class, the daily passengers want to travel in 
this class to avail of better travel facilities 
unauthorisedly. 

Financial Crisis in Railways 

1353. SHRI GURUDAS KAMAT: 
SHRI ANKUSHRAO 

RAOSAHEB TOPE: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether Railways are facing acute 
financial crisis; 

(b) if so, the details and magnitude 
thereof alongwith factor responsible there-
for; and 

(c) the steps being taken to overcome 
the financial constraint? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) and (b). The approximate fi-
nancial results to the end of June 93, show 
a shortfall of Rs. 262 Cr. in earnings, due to 
less offering of traffic by the core sectors. 

(c) An action plan has been launched to 
augment earnings and reduCe working ex-
penses with a view to improve the operating 
ratio by 2 percentage points. Working Ex-
penses are proposed to be controlled through 
cost control, cost reduction and c()st effec.~ 
tive measurs. Earnings are proposed to be 
augmented by adopting aggressive market-
ing strategies, co-ordinating with major user 
departments/agencies for picking up all avail-
able goods traffic and plugging leakage of 
revenue. 

Daily Wages Workers 

1354. SHRI TEJ NARAYAN SINGH', 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) the total number of daily, wages 
workers in railways at present, zone-wise 
and category-wise: 

(b) whether there is any proposal to 
regularise their services; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) to (C). The information is being 
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collected and will be laid on the Table of the 
Sabha. 

Australian Assistance for Increasing 
Production in Saline Land 

1355. SHRI GEORGE FERNANDES: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Australia is going to assist 
India in undertaking pilot projects to in-
crease the productivity of saline land; and 

(b) if so, the details thereof indicating 
the places where pilot projects are proposed -
to be launched? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON CONVENTIONAL EN-
ERGY SOURCE AND THE MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR): (a) No, 
Sir. There is no proposal as fa'r as this 
~nistry is concerned. 

However, under the Ministry of Rural 
)evelopment, a project entitled .. Commu-
lity involvement in re-vegetation of saline 
Clnd" under the Australian Govemment's 
,mall Activity Scheme was approved in 
991. This project with an outlay of $ (A) 
'0,230/- was a training project with a small 
omponent of pilot trial on Atriplex species. 
'he States of Gujarat, Haryana and 
lajasthan were involved in this project. The 
roject was implemented with the active 
articipation of the Westem Australian Gov-
mment. • 

(b) Does not arise. 

Ground Nut Production 

1356. SHRI SUDHIR SAWANT: Will 
e Minister of AGRICULTURE be pleased 
state: 

(a) the increase in the area under ground 
nut cultivation during last three years, State-
wise; 

(b) the acheivement made under NCDC 
project for increasing groul)d nut production 
by forming oil seed growers society indicat-
1ng the number of such societies formed; 

(c) whether any programme for provid-
ing marketing and processing facilities for 
ground nut growers has been implemented; 
and 

(d) if so. the details thereof? 

THE MINISTER OF. STATE IN THE 
MINISTRY OF NON CONVENTIONAL EN-
ERGY SOURCE AND THE MINISTER OF 
STATE IN THE MINISTRY OFAGRICUl-
TURE (SHRI S. KRISHNA KUMAR): '(a) 
Statement enclosed. 

(b) NCDC has formed 180 oilseed 
Growrs 'Cooperative Soceites in the 
catchment area of one integrated Oilseeds 
Processing Project at Bikaner set up by 
Rajasthan State Co-operative Oilseed 
Grower's Federation ltd. (TILAMSANGH) 
Jaipur. As a resuh of this project the ground-
nut production in the catchment area has 
increased form 29545 tonnes during 1988-
89 to 45448 tonnes during 1991-92. 

(c) and (d) The NCDC is providing 
assistance for marketing and for proceSSing 
facilities. The marketing assistance includes 
margin money for the society to raise work-
ing capital for purchasing oulseeds from 
growres. ASSistance is also provided for 
storage, transport. processing. establish-
ment processing units etc. as part of over all 
project cost. 
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EMU Service in Delhi 

1357. SHRI JAGAT VIR SINGH 
ORONA: Will the Minister of RAILWAYS be 
pleased to state: 

(a) Whether the Ring Railway (EMU) 
Serviec in Delhi has failed to attrad the 
desired traffic; 

(b) if so, what has been the percentage 
utilisation of the available capacity; 

(c) the details of losses incurred during 
the last two years alongwith the reaons 
therefore; and 

(d) the steps being taken to eliminate 
losses and further expansion of the service 
in Delhi, 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C 
LENKA): 

(a) yes, Sir. 

(b) Utilisation of capacity is not uniform 
throughtout. Approximately 9"10 to 66"10 
utilisation is the current trend. 

(c) The !osses incurred in the financial 
years 1990-91 and 1991-92 were Rs.6.24 
crores and As. 7.07 crores respectively. 
The losses were mainly on account of less 
patronage. 

(d) Since EMU services on the Indian 
Railways are operated mainly for~e conve~ 
niance of daily commuters a at concessional 
tariff rates, it is difficult to av6id losses 
totally. Further expansion of the services in 
Delhi woUld be made depending on the 
traffic justification and resources. 

Request for land Acquisition charges 

Minister of AGRICULTURE be pleased to 
state: 

(a) whether the State Government. of 
Kerala has requested the Union Govern-
ment to assist the land acquisition chargeS 
for fishing harbot,trs; 

(b) whether the Government have re-
ceived such request from any ~r State; 

(c) if so, the details thereof; and 

(d) the action taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON CONVENTIONAL EN-
ERGY SOURCES AND THE MINISTER OF 
STATE IN THE MINISTRY OF 
AGRICUL TURE(SHRI S. KRISHNA 
KUMAR): (a) Yes, Sir. 

(b) No, Sir. 

(c) and (d). Do not arise. 

Loss to Hindustan Vegetable Oil 
Corporation 

1356. SHRI RAMCHANDRA 
VEERAPPA:WilltheMinisterofCIVILSUP-
PLIES, CONSUMER AFFAIRS AND PUB-
LIC DISTRIBUTION be pleased to state: 

(a) whether the Hindustan Vegetable 
Oil Corporation Umited has incurred an 
extra expenditure of Rs.1 crore in paying for 
tin cans for refined edible oils;· 

(b) if so, the facts in this regard; 

(c) the extent of loss suff~ by the 
company; 

(d) ~ther tenders were invited and if 
1358. PROF. K.V. THOMAS: Will the so, the details thereof; 
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(e) I IID.1he reasons thelebe, and 1HE MINISTER OF STATE IN THE 
MINISTERY OF RAILWAYS (SHRI K.C. 

(f)1heacliontakenagai&1hepen;ons lEN<A): (a) Yes, Sir. 
found gully of such lapses? 

THE YNlSTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLiES C0N-
SUMER AFFAIRS AND PU8UC DlSTRI-
BUTION AN> MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMAlUDDIN AHMED): (a) 10 (I). GAG's 
audit have pointed out an exira expaldilure 
of As. 1 crorehamg been incunedbyHVOC 
approved supply of 5 kg. &Is at Rs..9.SO per 
... effecti¥e from 1.5.1984. In November. 
19841he price was raised 10 As. 1 O.SO per ... 
againsIeftectivefrom 1.5.1984andincrease 
of ruppeone enIaiIedextra expa idibe of As. 
1 crore. 

No lenders were invited as 1he system 
was not prevalent in the former uniIs. 
namefy Ganesh Flour Mills and AmriIsar 
Oils Works. HVOC was incorporated as a 
public sector undertaking with the above two 
~ in ApriI.l984. H look sometime 
to revise the practices and the tenders were 
issued for the first time in May.l985. 

By the time. the incidenI: came 10 light. 
concerned ofticer-; had retired from the 
Undertaking. 

[TtanSIaIion] 

1360. StlRI NAl. RATHVA: WiI the 
MAster of RAILWAYS be pleased 10 stale: 

(a) whether the Railways have f0rmu-
lated any scheme for achieving recb:tion in 
fuel ~ with a view to·saving the 
fon!ign exchange; 

(b) if so, the detais 1hemof; and 

(c) the time by which steam engines are 
likely to be replaced by electric and cieseI 
engines mder this6Cheme? 

(b) A staIa .... d is attached. 

(c) AI steam locomotives : except on 
certain sections of Tourist aIIraction. are 
propos8d 10 be replaced with dieseIIeIectric 
locomotives by 1996 -97. 

STATEIIENT 

(b) Incian Raiways have taken a num-
ber of measures 10 reduce consumption of 
fuel which are brieIIy enumerated as ooder: 

i) Phasing out of inefficient steam 
locos with more efficient diesel I 
electric locos 

i) Rebuiilment of fuel efficient kits 
comprising of higher efficiency 
turbo supen:hrager, 17 mm fuel 
pump and !alger after oooIerwith 3 
view to improve fuel efficieIq of 
ciesellocos. 

ii) FiImenI of wheel flange Itmricators 
on locos to refuce resistance and 
to save fuel. 

iv) OIlIer managerial and house-keep-
ing measures such as shutting 
down of locos enroute where de-
tentiOO of the locos is likely to ex-
ceed half an hour; periodic review 
of feul consuption targets and 
checking of specific fuel c0nsump-
tion of all locos etc. 

~J' 

_ 1361. SHRIMANORANJANBHAKTA: 
WiI the Minister of HUMAN RESOURCE 
DEVElOPMENT be pleased to state: 

(a) whether Incia and Australia have 
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singed a Memorandum of Understanding on 
cultural exchanges during May, 1993; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
:(KUMAR SEWA): (a) Yes, Sir. An MOU 
between the two countries was signed at 
New Delhi on May 17,1993. 

(b) The Memorandum of Understand-
ing covers the general and financial provi-
sions for cultural exchanges between the 
two Countries. 

{Trans/ation] 

Environmental Schemes of 
Maharashtra 

1362 SHRI VILASRAO'NAGATH-
RAO GUNDEWAR: 

SHRI PRITHVITAJ D. 
CHAVAN: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Government have re-
ceived any schemes from state Govem-
ment of Maharashtra regarding environ-
mental reform in cities and cleaning of riv-
ers; 

(b) if so, the details thereof; and 

(c) the action taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-· 
ESTS (SHRI KAMAL NATH): (a) to (c). The 
folfowing stretches of the rivers Godavari 
and Krishna have been included in the pro-
posed National river Action Plan. 

(i) Down strem of Nasik to Nanded. on 
River Godavari. 

(ii) Karad to Sangli , on river Krishna. 

(iii) Dhom -dam to naso-babrae. on 
river Krishna. 

The following towns: Karad. Sangli, 
Nanded & Nasik in Maharashtra have been 
identified as pollution sourcesa and the State 
Government has taken up survey studeies 
for the preparation of specific schemes for 
cleaning up of identified stretches of the 
rivers. 

A scherne has been initiated to give 
assistance to clusters of small Scale Indus-
trial Units for setting up common effluent 
treatment plants. A sum of RS.88lakhs has 
already been released in this regard. 

(English] 

Pollution by Najafgarh Drain 

1363. SHRI MADAN LAL KHURANA: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether Najafgarh drain poses a big 
health hazard to residents of colonies through 
which it passes and to others in general; 

(b) the measures taken to deal with this 
health hazard problem; 

(c) whether any study had been carried 
out on this drain by the pollution Control 
Committee of Delhi; and 

(d) if so, the details thereof and the 
action taken thereon? 

"THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH) :(a) to (d). The 
various drains in the metropolitan city of 
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Delhi have been studies, including the AGRICUL TURE(SHRI S. KRISHNA 
Najafgarh drain. On the basis of the studies KUMAR): (a) The project was sanctioned in 
carried out by the Cent~ Pollution Control January, 92 for RS.SS6 lakh under Centrally 
Boai'd and the Delhi Pollution Control Com- Sponsored Plan Scheme. Our of 2.714 ha. 
mittee, the Najafgarh drain basis has been of land required for the project, 1.77 ha. has 
identified as a critically polluted area. The been taken posseSSion by Government of 
Ni'ljafgarh drain is a major drain carrying Kerala and action for acquisition of remain-
1028 M-D of waste water having a BOD load ing land is in progress. Pre-qualification of 
of.,54 MTI per day. This is caused by contractors has been finalised forconstruc-
untreated essluent from domestic sources tion of breakwater. The work on compound 
as well as industries. The effluent carrying wall and gate has been tendered and esti-
the high BOD load enters River Yamuna and mates for approachg road is under prepara-
Ihus poses hazards. Under the Yamuna tion. Foundation for weigh bridge is under 
Action Plam, prevention of pollution of the construction. 
effluent in the Najafgarh drain has been 
identified as a major component. The Mu-
nicipal Corporation of Delhi has taken pre-
ventive measures against dumping of solid 
wastes into the Najafgarh drain. 

Chombal Fishing Harbour, Kerala 

1364. SHRI MULLAPPALL Y 
RAMAcyiANDRAN: Will the Minister of 
AGRICULTURE be pleased to state: 

(a~ the progress made on the Fishing 
Harbour Project ~t Chombal in Kerala; 

(b) the total amount allocated to the 
project and the amount released to the State 
Government so far; 

(c) the details of the total amount utilised 
on the project; 

(d) whetHer any study has been made 
to assess the co~ escalation of the project; 

(e) is so, the outcome thereof; and 

(f) the action taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON CONVENTIONAL EN-
ERGY SOURCES AND THE MINISTER OF 
STATE IN THE MINISTRY OF 

(b) The total amount allocated for the 
project is RS.5561akh , hald of which is to be 
provided by Government of India. RS.50 
lakh has been released so far to the Kerala 
Govt. 

(c) An amount of Rs. 44.47 lakh has 
Been utilised upto June' 93 on the project. 

(d) No, sir. 

(e) and (f) po not arise. 

Subsidy for Higher Education 

1365. SHRI SUDHIR SAWANT: Will 
the Minister of HUMAN RESORUCE DE-
VELOPMENT be pleased to state: 

(a) whether the Government propose 
to withdraw subsidy for higher education; 

(b) if so, the details thereof; 

(c) the effect of subsidising higher edu-
cation on primary and secondary education; 
and 

(d) the total expenditure during the 
Seventh Plan on higher, primary and sec-
ondary education? 

THE DEPUTY MINISTER-IN THE MIN-
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ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT(DEPARTMENTOFEDUCATION 
AND DEPARTMENT OF 
CULTURE)(KUMARI SEWA) : (a)to (c). 
The policy on financing of education is laid 
down in the National Policy on Education, 
1986 (NPE). NPE gives high prio}'ity to 
Univel'Sflisation of Elementary EduCation 
and Adult Literacy. The policy aIsopostuiates 
consolidation of, and expansion of facilities 
in existing Institutions of Higher Education. 
These policy priorities are reflected in the 
Eighth Plan allocation. The policy further 
envisages that resoruces, to extent pos-

. sible, will be raisded by mobilising dona-
tions, asking the beneficiary communities to 
maintain sChool buildings and supplies of 
some.consumables, raising fees at the higher 
level of education and effecting some sav-
ings by the efficient use of facilities. 

(d) The total expenditure during the 
Seventh Plan on higher, primary and sec-
ondary education are as under:-

(Rs. in crores) 

Primary Education 663.77 

Secondary Educcrtion 596.01 

Higher Education 659.96 

(Translation] 

Staff in Kendriya Vidyalaya. 

1366. SHRITEJNARAYANSINGH: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the number of .students in . 
Kendriya Vidyalayas have been increasing 
during the last three years; 

(b) if so, whether additional teaching 
51aff has been provided to those schools; 

(c) if so, the details thereof during the 
last three years; and 

(d) If not, the reasons therefore? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT(DE~ARTMENTOFEDUCATION 

AND DEPARTMENT OF CULTURE) 
(KUMARI SEWA):(a) Yes, Sir. The enrol-
ment of students in Kendriya Vidyalayas 
during the last three years is as under: 

1989-90 - 5,64,386 

1990-91 - 6,00,197 

1991-92 - 6,45,472 

(b) and (c) Teaching staff in Kendriya 
Vidyalayas is sanctioned as per prescribed 
norms based on the number of teaching 
periods per week. The strength of teaching 
staff during the last three years is as shown 
below: 

1~9O - 28,128 

1990-91 - 2,486 

1991-92 - 30,936 

(d) Does not arise. 

(English] 

Indo ......... Agriculture Cooperation 

1367. DR. D. VENKATESWARA 
RAe): Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether delegation of Indian farm-
ers visited Israel and on reciprocal basis 
farmers from Israel lIisited India; 

(b) if so, the details thereOf: and 
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(c) the benefits likely to be accrued by THE MINISTRY OF STATE OF THE 
the farmers of both the countries? MINISTRY ENVIRONMENT AND FOR-

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) and (b). An Indian 
delegation comprising 16 members includ-
ing farmers was sponsored by the National 
Horticulture Board to participate in the Agri-
cultural Technology Exhibition (AGRITECH) 
held in Tel Aviv, Israel from 2nd to 6th May, 
1993. In addition, several hundred Indian 
farmers also visited the Exhibition, both 
individually and in groups. 

The Government of India has not re-
ceived any delegation of falll'ers from 
Israel. 

(c) The visits are likely to lead to mutu-
ally beneficial cooperation in the field of 
Agriculture. 

Committees /Board Under the 
Ministry 

1368. SHRI SURAJBHANU 
SOLANKI: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state: 

(a) the names of the various Commit-
tees/Board at various levels and in the public 
sector organisations under the Ministry in 
which non-official members from the public 
are nominated or elected to represent vari-
ous interests; 

(b) the number of these Committees or 
Board that have been constituted an d the 
names of the members on each of these 
Committees; 

(c) the present tenure of each of the 
Committees ·that have been constituted; 
and 

(d) the time by which other Committees 
are likely to be constituted? 

ESTS (SHRI KAMAL NATH):(a) to(d) Infor-
mation is being collected and will be placed 
on the Table of the House. 

Anganwadi Workers 

1369. SHRI M.J. RATHVA: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) the number of persons employed 
under the Anganwadi progcamme in Gujarat; 

(b) the number of female and male 
Anganwadi workers out of them; and 

(c) the number of workers trained and 
untrained among them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF WOMEN 
AND CHILD DEVELOPMENT (SHRIMATI 
BASAVARAJESWARI):(a) As on 31.3.93, 
33546 persons have been working under 
the integrated child Development Services 
Scheme in the State of Gujarat 

(b) All Anganwadi Workers are females. 

(c) As on 31.3.93 there are 16645 
trained Anganwadi Workers and 1798 un-
trained Anganwadi workers in the State of 
Gujarat. 

[Translation] 

Protection and Improvement of Man-
grove Forests -in Maharashtra 

1370. SHRI VILASRAO 
NAGNATRAO GUNDEWAR: Will the Minis-
terof ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) the steps taken by Governm~nt for 
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protection and ~ of III8I1gIUIIe THE MINISTER OF STATE IN THE 
foresls in Maharashba;. MINISTRY OF NON-CONVENTIONA 

(b) whelherthe GoIIemmenr have pre-
pared any action plan for tis purpose wiIh 
the help of State GoverrunIn; 

(e) if so, the salient feaIures thereof; 
and 

(d) the times by which action Plan is 
likely to be implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS(SHRI KAMAL.NATH):(a)1o(d)./ldrai 
Ratnagiri in Maharashba SIa1eisamongthe 
fifteen mangroveareass ale cEd inUJecoun-
try for conservation acIiviIies under Na-
tional Mangrove Programme. Management 
action plan for this area has been piepM!d 
involving various State Government agen-
cies. The componenIS of the managemenI 
action plan include protection. rosery de-
velopment , aftoIestalioo, genemting ~ 
ronmental awareness, e1c. An amount of 
Rs-4.091akh has been releasedfor....--
mentatioI'I of management action pAan. II is 
a continuing programmes: 

IlIapiIa Bay Fishing ItarboIa- • KeraIa 

1371. SHRI MULLAPPALLY 
RAMACHANDRAN: WiI the Minister of 
AGRICULTURE be pleased to slide: 

(a) whether any study has been c0n-

ducted to assess the cost f!SI:aIPon of the 
FIShing HarbotK Projects at MapIia Bay in 
Cannanore, KeraIa; 

(b) if so, the ouDJme IIereof; 

, (e) the total expellcllure made 00 the 
project so far; and 

(d) the steps taken by1he ~ 
tocheckfta1hercostescalafooofllepn:ljed? 

ENERGY SOURCES AND THE MINISlER 
OF STATE IN THE MINISTRY OF .AGRJ-
cUL TlJRE(SHRI S. KRISHNA KUMAR) (a) 
No, Sir. 

(b) Does not arise. 

(c) The total expenditure incl.m!d upo 
.hKJe 1993 is Rs.28.74 Iakh. 

(d) The Government of Incia ~ 
tutedaCemai MoIIiloringCommillee(CMC} 
to monitorheview 1he progress of consIruc-
lion of minor fishing harbcus and lancing 
cenIres. especiaIy for Keraia in ~ 
ber,1992. The first cue meeting was held 
atCochin in January, 1993 and the progress 
of fishing tIiJrtxu's and landing cnIres in-
ducing MopIia Bay in KeraIa was reviewed 

... on Packaged ..... 

1372. SHRI MADAN LAL KHURANA: 
Wilthe MinisterofCML SUPPLIES, ~ 
SUMER AFFAIRS AND PUBUC DlSTRf-· 
BUTlON be pleased to state: 

(a) wheIher the maxmum retail prices 
(MAP) prinIed 00 the packed items are 
generally inIIaIed incofpoIating profit mat'-

$iJnsof more than 50 percentfor1he traders; 

(b) if so, the steps Government ~ 
pose to tc*e to ensure that IeasoIIabie 
margin of profit for traders is fixed; 

(e) if nol. the reasons b!refor, 

(d) whether the Government propose 
to amend the presenllaw 00 the SIjJject of 
pt'iI'*'!J MAP 00 the packages to save con-
sumerfrom ~ cIuIc:hes of the traders; and 

(e) if so, 1he detais thereof? 

THE ... ISTER OF STATE IN THE 
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MINISTRY OF CNiL SUPPLIES, CON- (f) the salient advantages provided to 
SUMER AFFAIRS AND PUBLIC DISTRI- cooperatives under operation flood? 
BUTION AND THE MINISTER OF STATE 
IN THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED)(a) The Standards 
of- Weigts and Measures (Packaged Com-
modities ) RuleS, 19n is only a price 
declaration legislation and not a price con-
trol legislation. The manufactures ,are 
responsible for fixing the maximum retail 
price and declaring it on the package. The 
retail dealers are not allowed to sel the 
package at as a price higher than the MRP 
_Printed on it. 

(b) and (c). The maximum retail price 
declared on the package by the manufac-
turer is ultimate maximum price which a 
consumer has to pay for the product and 
includes profit, taxes etc. 

(d)and) (e) The is no proposaftoal1lend 
the packaged Commodities Rules in re-
spect of declaration of retails selling price. 

Milk Production 

1373. SHRI SUDHIR SAWANT Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) milk produced in cooperative and 
private sector during last three years, 
yearwise, and State-wise; 

(b) incentives provided for intensive 
dairy farming in cooperative field; 

(c) steps being taken to provide good 
breed to people in remote area'; 

(d) whether govemment has fixed any 
critieria to bring area under operation flood 
scheme; . 

(e) if so, the details thereof; and 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM):(a) No separate date 
regaring milk produced in cooperative and 
private sector is available. However, a 
statement indicating the State -wise milk 

. production in the country for the year 1989-
90, 1990-91 & 1991-92 is annexed. 

(b) No incentive is provided by the Govt. 
for intensive daily farming in cooperative 
field. 

(c) State Govemment are assisted un-
der Centrally sponsored schemes for exten-
sion of frozen semen technology and prog-
eny testing programme. States are alsO 
provided breeding bulls for natural services 
wherever necessary. 

(d) and (e): The criteria for the selection 
of area in the Operation Flood program'!:le is 
based on milk production potential of the 
district, number of milch animals and pro-
ductivity; quality of rural marketable surplus 
of milk, road and transportation facilities and 
availability of agricultural by- products as 
feed. Thereafter the financial viability of the 
Dairy Cooperative with its milk procure-
ment, processing marketing facilities is as-
certained based on the criteria on of 12"10 
IRR required by the World Bank. 

(f) Financing of processing and market-
ing facilities and cattle feed plants to the 
cooperatives is made on bases of 30"10 grant 
and 70"10 loan at 10"10 rate of interest. For 
orgainsing dairy cooperatives training of 
manpower, market promotion, fodder de-
velopment and other cooperative develop-
ment programme funds are provided .on 
100"10 grant basis. The other facilities to the 
cooperatives are animal health cover, breed-
ing services, vaccines, etc. 
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Freight Tndlic 

1374. DR. D. VENKATESWARA 
RAO: Wdl the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Railways have started 
with a shortfall in freight traffic during 1993; 

(b) if so, the freighttarget setfor the first 
six months of 1993 and the extent of the 
target achieved 

(c) whether loading of iron ore and 
finished steel continues to be poor; 

(d) if so the details thereof and the 

• Iron ore for export 

'Pig iron & Finished 
steel 

The shortfall in loading of above com-
modities haS been due to less offer of traffic. 

(e) Railways are constantly in touch 
with the concemed organistions to offpr 
maximum possible traffic for rail loading. 

[Translation] 

Privatisation of 0 M S 

1375. DR. RAMESH CHAND 
TOMAR: 

SHRI BAIRAJ PASSI: 
SHRIMATI BHAVNA 

CHIKHALIA: 

Will the Minister of AGRICULTURE be 
pleased to state:· 

(a) whether the Govemment propose 

reasons therefore; and 
(e) the measures taken to met the 

freight target? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Yes, Sir. " 

(b) Against the target of 185.5 million 
tonnes the actual loading was 1n.8 million 
tonnes. . 

(c) Yes, Sir. 

(d) During January to June, 1993 the 
tal"fJ9t and loading for iron ore for export and" 
finished steel were as follows:-

(in million tonnes) 

Target Actuals 

6.65 4.82 

6.20 6.11 

to hand over the management of the Delhi 
milk Scheme to the private sector; 

(b) if so, the details thereof; 

(c) whether applications have been in-
vited/proposed to be invited from private 
companies in this regard; 

(d) if so, the details thereof; and 

(e) the policy framed by the Govern-
ment for altemative employment to persons 
working under OMS? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRt 
ARVIND NETAM): (a) There is no proposal 
at present to hand over the management of 
the Delhi Milk Scheme «OMS) to the private 
Sector. 
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(b) to (e) . Do not arise. 

(English) 

Assistance form Overseas 
Organisations for consumer movement 

1376. DR. R MALLU: Will the Minis-
ter of CIVIL SUPPLIES, CONSUMER AF-
FAIRS AND PUBLIC DISTRIBUTION be 
pleased to state: 

(a) whether the Consumer Movement 
is not receiving any substantial support from 
the Union Government or from the State 
Governments; 

(b) whether the big consumer 
organisations are seeking and getting finan-
cial support from the overseas organisations; 
and 

(c) if so, the details thereof: 

(d) whether the Government propose 
to bring out an upto date list of all NGOs 
actively Involved in consumer protection in 
various fields, and assist them fully in worth-
while projects? 

THE MINISTE~ OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES , CON-
SUMER AFFAIRS & PUBLIC DISTRIBU-
TION AND MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) Government 
accords high priority to consumer protec-
tion programme and has taken a number of 
steps to promote a strong and broad based 
consumer movement in the country~ Such 
steps include enactment and enforcement 
of the Consumer Protection Act, 1986; 
amendment of various ligislations such as 
Prqvention of Food Adulteration Act etc. to 
empower consumers and registered con-
sumer organisations to file complaints of 
seminars, training programmes, WOrkshops, 
exhibitions etc; preparation of audio visual 

materials; broadcasting of weekly 
programmeMApne Adhikar"from AIR'; print-
ing of literature in the field of consumer 
protection and its free distribution ; publish- • 
ing of quarterly journal MUpabhoktaJagaran-; 
grant of financial assistanCe to consumer 
organisations etc. 

(b) and (c). Some consumer 
organisations like Consumer Education and 
Research Centre, Ahmedabad etc. are re-
ceiving financial support from overseas 
organisations such as Ford Foundations, 
IDRC etc. 

(d) Government has brought out a Di-
rectory containing the addresses of volun-
tary consumer organisations functioning the 
country. This Directory was released on 
15th March. 1992. Government has 
schemes to grant financial assistance to 
voluntary consumer organisations for worth 
while projects. 

Wastage of Sugar 

1377. SHRI RAJNATH SONKAR 
SHASTRI: 

SHRI MANJA Y LAL: 
SHRI NITISH KUMAR: 

Will the Minister of FOOD be pleased to 
state: 

(a) whether the attention of the Govern-
ment has been drawn to the news item 
captioned "2 million tonnes of sugar being 
wasted annually· appearing in Economic 
Times dated May 10.1993; 

(b) if so, the estimated quantity of sugar 
wasted every year due to lack of adequate 
facilities in the country; 

(c) whether the Government have for-
mulated any scheme to provide adequate 
faclflties in this regard; and 
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(d) if so, the details thereof? 

'THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI):(a) Yes, Sir. 

(b) The sugar recovery in the manufac-
ture of Khandsari is generally about 6 -7".1:, 

. whereas that in the manufacture of gur is 
around 10 -11 %. The all India average 
recovery in the vacuum pan sugar factories 
is about 10%. However, keeping in veiwthe 
consumer requirements an d the employ-
ment which the khandsari/gur sector pto-
vides in the rural areas, this sector cannot be 
totally avoided and has to be reduced in a 
phased manner. Since data regarding pro-
duction to khandsari/gur is not maintained, 
it is not possible to assess the sugar wasted 
in these sectors. Moreover, a part of the 
sugar not recoverd in khandsari remains in 
molasses which generally fetches a higher 
price. 

(c) and (d). Govemment is taking steps 
to enhance the licensed capacity of the 
vacuum paA sugar industry , which would 
lead to increa!)e in the drawal percentgge of 
came to this sector. The present licensed 
capacity of the sugar industry is 175.791akh 
tonnes, which is proposed to be increased to 
198.67 lakh tonnes during the Eighth Plan 
period, 

[Translation] 

Sugar Wagons to Hazipur, Bihar 

1378. SHRI UPENDRA NATH 
VERMA: Will the Minister of FOOD be 
pleased to state: 

(a) the number of sugar wagons pro-
posed to be supplied in June, 1993 to the 
Food Corporation of India's Branch situated 
at Hazipur in Bihar and the number of wag-
ons actually supplied; 

.~)thetotalellpenditureincurredduring 

1992 in transporting wagons of sugar and 
foodgrains from one place to other; 

(c) whether the Corporation~s incurring 
heavy losses everY year due to the careless-
ness of officials ;and 

(d) if so, the steps taken by the Govern-
ment in this regard? 

THE MINISTER OF STATE ON THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI)(a) Against the planning of May, 1993, 
25 wagons of sugar were received at Hazipur 
in the month of June. 

However, for the month of June, 1993 
no planning of sugar for Hazipur was done. 

(b) The total expenditure incurred dur-
ing the year 1991-92 in transporting wagons 
of sugar an d foodgrains from One place to 
another on call India Basis was Rs. 598.23 
crores. 

(c) and (d). No. Sir. The transportation 
of foodgrains and sugar is organised in a 
planned manner and the operational 
expendiure is kept to the minimum extent 
possible. 

[English] 

Consumer Movement 

1379. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION be pleased to.state: 

(a) whether the Government have a 
proposal to lunch a strong consumer move-
ment: 

(b) if so, the steps taken in that direc-
tion; 
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(c) the delals of'Qbstacles in launching 
strong conumser movement; 

(d) the steps taken to overcome these 
hurdles; and 

(e) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. CON-
SUMER AFFAIRS & PUBliC DISTRIBU-
TION AND MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) to (~). Govem-
ment accords high priority to building up 
strong consumer movement in the country. 
lack of awamess among consumers about 
their rights is the biggest obstacle in the 
spreading a strong consumer movement in 
the country. Govemment has taken a num-
ber of steps to generate such awaremess. 
Such steps include enactment and 
enforecement of the Consumer Protection 
Act. 1986; amendment of various legisla-
tions such as Prevention of Food Adultera-
tion Act etc. to empower consumers and 

• registered consumer organisations to' file • 
complaints in the ordinary courts, creation of 
Consumer Welfare Fund; organisation of 
seminars, training programmes, workshops, 
exhibitions etc; preparation of audio visual 
material; broadcasting of weekly programme 
KApne Adhikar" from AIR; printing of litera-
ture in the field of consumer protection and 
its free distribution; publishing of quarterly 
journal·Upabhokta Jagaran·~grant of finan-
cial assistance to consumer organisations 
etc. 

[Translation] 

Study on Social Forestry programme 

1381. SHRI NAWAL KISHORE RAI: 
DR. CHINTA MOHAN: 

WiD the Minister of ENVIRONMENT 

AND FORESTS be pleased to state:· 

(a) whether a study on Social Forestry 
-programme in India was convnissioned by 
G~ Germany in CclIIatqation with Wortd 
Bank during 1991-92; 

(b) if so, the details and the findings 
thereof; and 

(c) the reaction of the Govemment 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS'(SHRI KAMAL NATH): (a) and (b). 
GTZ Germany had Q)fllmissioned a study to 
review the Social Forestry Programme that 
were implemented in Andhra pradesh , 
Gujarat , Tamil Nadu, Himachal pradesh 
and West Benall. The study was under-
taken during 1991-92 in collaboration with 
the World Bank. The study has brought out 
that the Social Foresty Programme has 
arrested further degradation of forests, re-
habilitated some degraded forests, created 
awareness among the people: generated 
employment and income, increased bi0-
mass production etc. The study has also 
mentioned that there is need for better site 
selection for viHage woodlots. ensure sus-
tainable management, liberalise feDing and 
transit regulations for private forest pr0-
duce, better marketing system for social 
forestry produce etc. 

(c) Donor agencies funding the forestry 
programmes undertake special studies from 
time to time to gain a closer understanding 
of the issues connected with programme 
implementation. Such studies also provide 
an input into the consideration of future 
projects. The analysis and the recommen-
dations contained in the above mentioned 
study will serve as input to improve future 
project preparation as well as project imple-
mentation. 
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fEn!IIi!Ih] 

Supply fII P.D.S. iiams in DeIhiINew 
Delhi 

1382. SHRI CHHlruNHAI : Will the 
Minister ofC'V'L SUPPLIES, CONSUMER 
AFFAIRSANDPUBUCDISTRIBUTION be 
pleased to state:-

(a) whether the consumer in Delhi are 
not getting their guota of rice and sugar due 
to non-supply of these items of Fair Price. 
Shops under PDS, 

(b) whether in many cases, the quality 
of these items is substandard and the shop-
keepers, generally divert PDS items to ho-
tels and restaurants on profitable rates; 

(c) the quantities of PDS items supplies 
in Delhin-Jew Delhi, area-wise and month-
wise during 1992-93 and 1993-94 (till date); 

(d) whether the Govemment have made 
a by arrangement to provide PDS items to 
the people regulartythrough Fair Price Shops 
and to ensure standard quality of these 
commodities; and 

(e) if so, the details thereof and if not, 
the reasons therefore? 

THE MINISTER OF STATE IN THE 

MINiSTRY OF CIVIL SUPPUES • C0N-
SUMER AFFAIRS & PUBLIC DlS1'Rf8u.. 
nON AND MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) to (e) . The 
Govemment of the National capital Territory 
(NCn ot Delhi has reported that fair price 
shops and the public are generally getting 
PDS items in time. The administration takes 
all possible steps to provide goods and 
proper quality of PDS items totheconusmer. 
Foodgrains arid sugar are delievered .by 
their Administration of the Fair Price Shops, 
once a fortnight to ensure their availability at 
the Fair Price Shops. Officers of the Delhi 
Administration undetake regular checks and 
surprise visits to FPSs to monitor the supply 
and availability of PDS commodites. How-
ever, it cannot be denied that there are 
instances 0' substandard quality of 
foodsgrains being sold bny FDS owners. 
Whenever such cases are brought to the 
notice of the concemed authorities, immedi-
ate remedial action is initiated. The Govem-
ment of the NCT of Delhi has reported that 
no complains regarding diversion of PDS 
items by the FPSs to Hotels & Restaurants 
have come to their notice. A statement 
showing the lifting of rice, wheat, sugar, 
imported edible oil and kerosene by ut ot 
Delhi is attached. Area-wise details of 
quantities supplied are not maintained by 
Central Govemment. 
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Direct Train Between Mysore and 
Madras 

1383. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether there is any direct train 
between Mysore and Madras; 

(b) if so, the details of reservation quota 
in each class available for Madras at Mysore 
Station ; and 

(c) if not, the action being taken to 
introduced daily direct train between the two 
stations? 

THE MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER SHARIFF): (a) and (b). No, 
Sir. However, Mysore has been provided 
with computerised reservation facility which 
has access to reservation facility available in 
trains originating / passing through Banga-
lore to Madras. 

(c) Due to operational constraints and 
lack of commercial justification, 'at present 
there is no proposal to provide a direct train 
between Madras and Mysore. 

Superfast train from Rampur Hat to 
Delhi 

1384. SHRI SIMON MARANDI: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Govemment propose 
to introduce a superfast train from Rampur 
hat to Delhi via Bhagalpur-Barharwa-Kiul-
Patna-Mughalsarai; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF S.TATE IN THE 

MINISJRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) No, Sir. 

(b) Does not arise. 

(c) Operational and resource con-
straints. 

eochin Fisheries Harbour 

1385. SHRI V.S. VIJAYA 
RAGHAVAN: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether there is any proposal to 
hand over the shipway complex attached 
with the Cochin Fisheries Harbour to the 
Govemment of Kerala; 

(b) if so, the details thereof; 

(c) whether the Union Govemment have 
taken any.decision in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL; 
ENERGY SOURCES AND THE MINISTER 
OF STATE IN THE MINISTRY OF 
AGRICUL TURE(SHRI S. KRISHNA 
KUMAR): (a) No, Sir. 

(b) to(d) Do not arise. 

[Translation} 

Pollution By Industries 

1386 .. SHRI MRUTYYUNJAYA 
NAYAK: Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Govemment are taking 
steps to effect new changes in the existing 
legal provisions in regard to those industries 
/ factories using hazardous chemicals; 
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(b) if so, the details thereof; and 

(c) if not, the_reasons therefor? 

THE MINISTt:R OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (KAMAL NATH) : (a) to (c). Govem-
ment are taking steps to improve chemical 
safety in industrial activitiesinvolving haz-
ardous chemicals. Details in this regard are 
being worked out. 

Subsidy on Fertilizers 

The concession willi;)e for MOP and indig-
enous DAP @.Rs. 10001- per MT, Rs. 340/ 
- per MT for SSP o/ld between As. 435-999 
/- per MT for indigenous Complexes. This 
scheme came into effect on 12;6.1993 and ~ 
adequate quantiy of carryover stocks of 
decontrolled fertilizers with concession dur-
ing Rabi 1992-93 was available for utilisation 
during the first two months of Kharif 1993. 

(c) There is no specific provision in the 
Dunkel; proposals conceming Fertilizers. 

(d) and (e). As the negotiations under 
1387. PROF .RASA SINGH RAWAT: the Uruguay Round are still in progress, the 

Will the Minister 0 AGRICULRURE be . question of taking a final view on the Dunkel 
pleased to state: proposals has not arisen. 

(a) the details of subsidy of fertilizers 12.00hrs. 
declared by the Govemment and the basis 
on which this subsidy is likely to be provided [English] 
to the each State? Union Territoryi 

(b) the manner in which the farmers are 
proposed to the compensated on account of 
late declaration of subsidy on fertilizers; 

. (c) whether there is any provision in the 
Dunkel proposals to withdraw the subsidy; 

(d) whether the Govemment propose 
to reject the· Dunkel proposals to safeguard 
farmers interests; and 

(e) if not, the reasons therefore? 

THE MINIST~R OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM) :(a) and (b). A provision of 
Rs. 756 crores is available for 191ease to 
States / Union Territories for concessional 
sale of decontrolled fertillzeres to the farm-
ersduring 1993-94comprising As.356crores 
or Kharif 1993 and As. 400 crores for Rabi 
1993-94. The funds earmarked for different 
State/union Territories for Kharif 1993 is 
based on the requirements projected by 
them and their past trend of ~ption. 

SHRI ANIL 8ASU (Arambagh): Sir, I 
have given a notice about the postpone-
ment of elections. 

[Translation] 

SHRI RAJNATH SONKAR SHASTRI 
(Saidpur): Mr. Speaker, Sir, I have given you 
a notice about breach of privileges. (Inter-
ruptions) 

• 
[English] 

SHRI SOMNATH CHATTERJEE 
(BoIpur): Sir, please hear me afterwards. 

[Translation] 

SHRI NITISH KUMAR (8arh): Mr. 
Speaker, Sir, I would like to have informa-
tion from you about two questions. If you 
permit me, then I want information about two 
questions and a clarification from you. 

MR. SPEAKER: You want a clarifica-
tion from me. 
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SHI=II NITISH KUMAR: No, no, not a I have given a notice fet- breach of pm;ilege 
clarification, I 'want only informatiOn. The against the Prime Minister. (Interruptions) 
farmer Prime Minister Shri Charidra Shekhar 
had written'a letter to you about the situation 
which was created as a result of Dr. 
Manmohan' Singhji's reply 10 Shri 

. Chandrasekhar's speech on a debate three 
days ago in this House, when this House 
was in session last week. It was followed by 
a statement by the Finance Minister but we 
would like to know as to what action has 
been taken at your level. Dr. Manmohan 
Singhji's statement does not provide any 
solution to the question raised, type position 
about the establishment of a Japanese city 
is not clear. We, therefore, would like to 
know the action taken thereon? 

MR. SPEAKER: I had received that 
letter and it was in the form of a privilege 
notice. Whatever was required to be said 
thereon was said by the Finance Minister 
here. Thereafter, I had a face-ta-face talk 
with him and then with Shri Chandrashekhar 
also. ~e Finance Minister told me-every-
thing and also told Shri Chandra Shekhar 
that he would apologise if the later objected 
to it or if it had caused him any mental agony. 
After that, I feel that we should not drag it any 
further. 

(Interruptions) 

[English] 

SHRI SOMNATH CHATTERJEE: Sir, 
you said you will hear me afterwards, 

[Translation] 

SHRI RAJNATH SONKAR SHASTRI: 
Mr. Speaker, Sir, I had .given you a Motice. 

MR. SPEAKER: Yes, I have received 
your notice, it was received at the time of my 
arrival he~. I will look into it. 

SHRI Elt\JNATH SONKAR SHASTRI: 

MR. SPEAKER: I said, your notice has 
come and it reached here at the time Qf 11'17 
arrival. It has your signature on it. I have 
asked for a typed copy. I will go through it. 

(Interruptions) 

12.05 hrs 

RE: ORDERS BY CHIEF ELECTION 
COMMISSIONER SUSPECTING ELEC-

TION IN THE COUNTRY 

[English] 

SHRI SOMNATH CHATTERJEE 
(BOLPURI): I am thankful to you for giving 
me this opportunity because we are now 
today faCing a situation where the future of 
Parliamentary democracy in this cOl:lntry is 
under severe strain; we can say it is at stake 
now. Yesterday the Election Commissioner 
has stopped by-elections and binnia elec-
tions to three Lok Sabha seats and nine 
Rajya Sabha seats. Elections for 16 Assem-
bly seats and two Legislative Council seats 
also have been most arbitrarily, without any 
reason, stopped. Rajya Sabha composition 
is not complete; so many seats are remain-
ing vacant; th(l people have a right to choose 
them representative to take part in the elec-
tions; the entire thin is now depending as it 
were at the whims and the caprices of a 
particular individual in this country. We do 
not know whether anything is being done by 
this Government with a view to remedying 
the situation. 

The situation became such that the 
West Bengal Government had to go to the 
court. After it went to the court the Chief 
Electoral Officers of that state could be· 
appointed. The matter was deliberatelv 
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being delayed, procrastinated and all sorts 
of frivilous objections were being raised by 
this Officer. As a result, we had no Chief 
Electoral Officer in the State of West Bengal 
I is happening everywhere. We find that the 
Election Commissioner thinks he has the 
supreme authority over the entire bureau-
cracy into his country and in the name of 
holding elections ..... . 

MR. SPEAKER: Somnathji, please. 

SHRI SOMNATH CHATTERJEE: What 
can be done? Is this an ordinary situation in 
this country? 

MR. SPEAKER: Let me put it in a 
correct perspective, so that it helps you. The 
matter is very important. It relates to the 
functiong of the constitution itself and it 
applies to so many places. 

SHRI SOMNATH CHATTERJEE: I am 
obliged for you observation. 

[ Translation] 

SHRI RAM VILAS PAS WAN (Rosera): 
Mr. Speaker, Sir, Is only one person going to 
rule entire country? (Interruptions) you have 
given the same ruling many a time earlier 
also. 

MR. SPEAKER: You are not getting my 
point. 

[English] 

I do understand the importance of the 
matter. That is why it is before the House. 
But then there are certain limitations: please 
bear those in mind. 

SHRI SOMNATH CHATTERJEE:.Yes 
Sir. We have submitted a motion of im-
peachment. In your wisdom you have kept 
it pending. 

MR. SPEAKER: I must explain that I 
asked you to come and argue before me. 
Please do not pure me in a defensive posi-
tion. . 

SHRI SOMNATH CHATTERJEE: Sec-
ondly, there is a motion which has been 
given by me for the purpose of constituting 
a multi-member election commission. that 
is also provided under the law; the Constitu-
tion provides for that. I raised this matter 
before you in the Business Advisory Com-. 
mittee; you said you will look into it. What is 
the way our The whole country will be held 
to ransom. An extraordinary situation is 
created. Whether the people will have a 
right to choose their representatives will 
depend on one person deciding it. It ap-
pears from the papers - we do not know; we 
want the Prime Minister to tell us - there is a 
crisis in this country; a constitutional crisis of 
the highest magnitude. Where is the Prime 
Minister to rely to that? Why is he not 
adverting to it, not taking the House into 
confidence; taking the country into confi-
dence? I would like to know whether the 
Constitution of India provides that one indi-
vidual can hold the country to ransom, 
whether 'the parliamentary democracy de-
pends upon the wishes of one individual in 
this country. On the plea of saying that he 
has got the authority under the Constitution 
to regulate elections, supervise elections, 
can he arrogate to himself the entire power 
of the law and order machinery? The Gov-
ernment of India has supposedly said that 
no he has not got the power. We find that he 
has met the Prime Minister more than onc~. 
The Prime Minister is reported to have said 
very well, we shall review the matter. It has 
to be clarified because we do not know; we 
go by the ne~spaper reports. Some spokes-
man of the Government must have informed 
the Press about it. What is going to happen 
in this country? Will this Parliamerit be a 
mute spectator to the total not only erosion 
of parliamentary democracy but also the 
total subversion of the Constitution, subver-
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sion of the principles of parliamentary de-
mocracy in this country? As I said, both the 
Government and the Prime Minister are 
sitting like a sleeping Buddha in this country! 

What is going to happen here? Has the 
Government got any role to play in this 
matter? I do not wish to recall what had 
happened. Repeatedly, we had gone to the 
hon. Prime Minister, more ~han once; the 
opposition leaders had gone to him three 
times; and he says, "Leave it to me, leave it 
to me." The country's relying on the Prime 
Minister;' today, by relying on the Prime 
Minister, we have this position that today, 
one individual is holding the country to ran-
som by its chroat. 

What is the spectacle of the constitu-. 
tional functioning in this country. The chief 
Minister of Maharashtra went to court at 
midnight 12 o'clock it appeared; and the 
judges had to sit at midnight 12 o'clock or 11 
o'clock in the night to pass an order. And on 
the basis of a court order, election is being 
held in this country; on the basis of a court 
order, the Chief Electoral Officer is ap-
pointed. 

The prospective Commerce Minister of 
this country range me up in the morning - I 
do not blame him. He was hoping to come 
back, we were hoping to welcome him. But, 
he had to wait till 18th of December, just to 
suitthe wishes ofthe gentleman concemed. 
He gave me a telephone call. I said, "I quite 
understand your anxiety. I am also request-
ing the Chief Minister to file some proceed-
ings, if the hon. Home Minister a~ows him 
to function". 

Therefore, Mr. Speaker, Sir, the matter 
is extremely serious; and I demand tha, the 
Prime Minister should come here, . tell the 
people as to what is the situation in this 
country and how he 'wishes to tackle it. He 

has taken upon himself the responsibility of 
sorting out the matter more tfian once. 
Today he appeared - I do not know what for 
- and he disappeared, as usual. 

Sir, I would demand that the Govern-
ment, here and now, must commit itself. Let . 
them support the impeachment motion; let 
the Govemment say that they will support 
the impeachment motion. I request you, Sir, 
that we may sit today; and you may kindly 
give for decision today as to whether the 

. motion will be aClmitted or not. Till then, we 
are not withdrawing the impeachment mo-
tion. Let them support; let them pledge their 
support. Otherwise, since the statement will 
take sometime, let a multi-member body be 
formed. Govemment can do it by notifica-
tion. I demand that the Government should 
immediately make the position clear. (Inter-
ruptions) 

[ Translation) 

. SHRI CHHEDI PASWAN (SASARAM): 
Mr. Speaker, Sir, the elections in the entire 
country are being postponed. Their only 
purpose is to stop Mr. Sharad Pawar from 
being elected as the Chief Minister. 

[English) 

THE MINISTER OF HOME AFFAIRS 
(SHRI S. B. CHAVAN): Sir hon. Member, 
Shri Somnath Chatterjee has raised a very 
important issue. On this issue, the Law 
Ministry has prepared a statement and I am 
sure that during the course of the. day, the 
statement will be made. Somettme in the 
aftemoon, the statement will be made. But, 
these are very important issues and I am 
sure the hon. Members are also aware that 
this _is a sub judice matter. The courts are 
seized of the matte and unless ~e court 
takes a decision. about it, it will go very 
differently (Interruptions) 

SHRI SOMNATH CHATTERJEE: Sir 
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far as we know, only SIlri Pawar's election is 
sub judice in the court. Nothing else is sub 
judice. (/tJtem.pons) 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARUA-
MENTARY • AFFAIRS (SHRI 
VIDYACHARAN SHUKLA): Sir, the entire 
Older has been·challenged in the Bombay 
High Court and only a stay Older has been 
given to particular election. So, the entire 
Older of the Election Commissioner has 
been chaIenged in the Bombay High Court. 
Entire matter is under consideration, it is 
under discussion at present, in the court. 
(/ntenuplions) 

SHRI so..1NA THCHATTERJEE: There 
is no bar on the Partiament, discussing a 
matter. (Interruptions) 

MR. SPEAKER: As far as the matter 
being sub judice is concerned, I will take a 

.proper decision. 

(Interruptions) 

SHRI LAL K ADVANI (GANDHI 
NAGARAO: Sir, I am sure that everyone 
who saw the proceedings .... (/ntenuptiQns) 

SHRI SOMNATH CHATTERJEE: 1m· 
peachment motion is outside the pr0ceed-
ings (Interruptions) 

MR SPEAKER: Shri Somnath 
Chatterjee, you please do not refer to that 
because there are so many through which it 
has to go. You have to establish that there 
is a prime facie case. 

SHRI SOMNATH CHATTERJEE: I 
know that, Sir. We shall make it update. The 
updated. motion on impeachment will be 
sufficient (Interruptions) 

MA. SPEAKER: ·Let th9re not be. aJ') 

Suspending elections 
impfession that it can be immediately done. 
(Interruptions) 

SHRISOMNATHCHATTERJEE: I hope 
that Shri Sontosh Mohan Dev will be a 
signatory! (/ntenuplions) 

. SHRI LAL K ADVANI: This is one of the 
gravest corlstitutionaI crisis, this country 
has seen since independence. I do not 
recaH any oIher instance where a constitu-
tional authority of the level of the Chief 
Election Commissioner has, first of all, di-
rectly confronted himself with the Govern-
ment of India and publicly indicated the 
Government of India; and on that basis, 

. issued an Ofderwhich was briefly referred to 
by Shri Somnath Chatterjee. 

but, I think, it is far more than what Shri 
Chatterjee said. Shri Chatterjee referred to 
the fact that 28 pending biennial elections 
and by-elections have been suspended. 
But when I read through the order issued by 
the Chief Election Commissioner, I was 
shocked. The operative paragraph of his 
·order says: 

"Accordingly, till such time as the present 
deadlock, which is solely the making of 
the Government of India, is resolved, 
the Commission does not find itself in a 
position to carry out its constitutional 
obligations in the manner envisaged by 
the makers of the Constitution and has, 
accordingly, decided that every elec-
tion under its control .. : 

And then it says : 

:including biennia, and by-elections· to 
the Council of States, byelections to the 

. State LeQis!ative Councils, byelections 
to the House of the ~eople and 
byelectionS" .to. the State Legislative 
Assemblies, as has been announced, 
are notified or are in progress, shall 
remain postponed until further order". 
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havebeen taken by surpriseyeatefdaywhan' 
this ordar was made, through specifically 
speaking, prima facie I would not agree with 
the precise letter at aD from the Home 
Minister that has provoked this kind of situ-
ation because article 324(V) gives consider-' 
able authority to the Election Commission. 

Now, I cannot imagine hOw a consIikJ.. 
tiona! authority can issue an order of this 
kind. I cannot imagine how Government 
even after 24 hours can still wait and let the 
Members of the House, who do not know the 
fuH facts, raise it and then comes out with a 
statement saying that we are going to make 
a statement in the afternoon. Any other 
Government, except this paraloysed Gov-
emment, would have taken the Opposition 
intoCORfidenceyesterday itself. Thefe would 
have been an immediate meeting that his is 
the constitutional crisis the Govemment is 
facing and, therefore, how do we sort it out. 
After all, it can be sorted out in three ways: 
either by the executive itself, if it has the 
capacity which is has lost or by some judici8J 
remedy or by partiamentary remedy, like 
impeachment. These are the three ways in . 
which a crisis of this kind can be resolved. 

[Translation) 

Now, we are thinking of debating, mak-
ing statements and whether the wiH consid-
ered and sub judice or not. This is the kind 
of situation we have landed ourselves in. I 
do not know who has been targeted. But 
everyone keeps on thinking. that perhaps 
Shri Sharad Pawar is the target. SomeOne 
thinks that perhaps Shri Pranab Mukherjee 
is the target. Someone thinks from my side 
that it is our four Govemments, where elec-
tions have to take place in November, are 
the targets. But, I think, in a situation of thiS 
kind, when everything has gone berserk and 
constituent on a authorities function in this 
manner and when Govemment fails to fake 
adequate steps, everything is going hay-
wire. This is the concrete example. 

I am sure that the annedures to it give 
us correspondence perhaps unit Septem-
ber, 1992. The whole crisis has been build-
ing up since a ling time Nothing is being 
done about is - absolutely nothing - so much 
so that perhaps the Govemment itself must 

By submission would be that the Law 
Minister may make a certain statement. The 
Law Minister has his own angle because 
according to this particular note, it is the 
Gov~ment of India which is responsible 
fer this ciisis. But what I find in tt1s note is 
remark made by the Election Corrvnl!lsioner 
challenging even the opinion and interpreta-
tion of the Attorney General. 

Now this House of the Partiament, as 
the representative body in the country has -
the right to listen to the Attorney General 
also. We would listen to the Law Minister 
also. but this is matter in which legal inter-
pretation of 324(b) is very pertinent. Article 
324(6) gives the Election Commission the 
right 0 seek assistance from the Central a~ 
the State Govemments for the performance 
of its constitutional functions .. 

According to the Election Commission, 
the sufJport that he needed is not being 
given to him by the Central Govemment. I 
do not know if. for instance, he had asked for 
para-military forces and the Central Gov-
emment says, we are not going to provide 
them in the case of the Tamilnadu election. 
But then the Election Commission, at the 
most, may have reacted in the case of 
Tamilnadu. 

But he did so in as~mannerand 
stopped aU elections. On these thi{lgs, we 

. cannot calltIJe Election Commissioner here 
but we can certainly call for the Attorney-
General right today and I think his opinion 
and statement would be a greater guide to 
us in coming to a right judgement than that 
of the taw Minister. 
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( Translation] 

SHRI VISHWANATH PRATAP SINGH 
(Fatehapur): Hon'ble Mr. Speaker, Sir, so 
far as our constitutional institutions are con-
cerned, this confrontation of theirs is detri-
rnental to our democracy. This question is 
not of only one persons Shri Sehan or the 
Government. our constitutional institutions 
seem to have given way. This order, that the 
elections will not be held till such time the 
present deadlock is resolved by the Govern-
ments, amounts to levelling liln allegation 
against the Government. Today the country 
is not aware of the lapses on the part of the 
Government or the powers acquired by Mr. 
Seshan which have to tally disrupted the 
democratic procedure. He can correct or 
adopt some other procedure for postponing 
the elections, which amounts to a kind of a 
lock-out. We had heard about the lock-out 
in the industrial sector. now, they have 
locked it out, a democracy had been locked 
out and this Government also, attimes, is on 
of the Parliament. You are our Speaker. 

SHRI LALK.ADVANI: You are the key. 

SHRI VISHWANATH PRATAP SINGH: 
Please use your powers. The whole parlia-
ment has been dead-locked. This way and 
some statement is yet to come from the 
Government. A statement is in the offing, 
but it is also being said that this matter is sub-
judice. What will the statement contain, we 
have already been given an introduction and 
with the matter being sub-judice it is not 
expected to go into the details. That's why, 
it is required that the House may consider it 
on priority basis and take meaSures to solve 
the issue. 

[English] 

SHRI CHANDRASHEKHAR (BALLIA): 
Mr. Speaker, Sir, the matter is serious not 

. only because the elections have been post-
poned but an impression has gone all round 

Suspending elections 
the world that, in India, the constiMional 
authority has levelled certain charges against 
the Government, that is, the Government of 
India, that they are responsible for interfer-
ing in their rights and so, the elections are 
not possible. Today, the Govemment of 
India has not been charged by the Opposite 
on, not by the Press, but by the constitu-
tional authority, that of the Elector Commis-
sion, whose right, integrity and dignity are 
maintained by this House and by you, Sir. 
Not a word should be said against the dignity 
and honour of the Election Commission. 
This is what we adhere to but the same 
Election Commissioner says that the Gov-
ernment of India and specially the Home 
Minister is responsible for creating not only 
a difficulty but creating a situation whereon 
democratic election is possible in this coun-
try. What image do you want to make about 
this country? My friend, Mr. V. C. Shukla 
has given a technical answer that the matter 
is sub judice. My friend does not result in the 
collapse of the Constitution, of systems of 
parliamentary democracy but it is the inac-
tion and paralysis, as my friend Advaniji 
says, which kept creeping in the administra-
tive system of this Government. 

Mr. Speaker Sir, I shall not go into the 
aspect of what will happen to Mr. Election 
Commissioner. But I shall like to know from 
you what is going to happen of this Govern-
ment and whether this.Government is going 
to keep quiet even on such a serious charge 
from the Election Commission, as was read 
out by Shri Advani. I think S0me wishy-
washy statement will come from the Law 
Minister. But he Government of India stands 
in such a position today that either the 
Election Commission remains tin office or 
the Government of India remains in office. If 
the Government of India has any face to 
show before the world, there is no choice 
left. The choice is very limited. Either the 
Election Commission is right or the Govern-
ment of India will have to justify itself. If the 
Govemment of India has to justify itself, Mr. 
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Chavan, you cannot depend upon the state-
ment of the Law Minister. It is not a legal 
question. It is a political question. It is a 
moral question. And it a constitutional ques-
tion. It is to retain and maintain our Consti-
tution. I am sorry so say that you people do 
not understand your responsibility. This 
dereliction do duty on the part of the Govern-
ment is unpardonable, Mr. Speaker Sir, and 
that is why, Mr. Speaker, we are imploring 
you, we are requesting you to make this 
Govemment understand that just by ma-
nipulations and just by machinations - about 
which, my friend Vishwanath Pratap was 
just now trying to mention - they can remain 
in office for quite some time but they will 
destroy this nation. For God's sake, jusUor 
remaining in power for a few days or for a few 
months, do not destroy this nation, do not 

. destroy the Constitution, d not destroy the 
dignity and honour of this parliamentary 
institution. 

[ Translation] 

SHRI 1HAL BIHARI VAJPAYEE 
(LUCKNOW): Mr. Speaker, Sir, the Minister 
of Home Affairs said that a statement would 
be at mat in the House. The Statement 
should present a clear picture. The Chief 
Election Commissioner has raised many 
issues. He has raised the issue of Tripura, 
he has alleged that the action was not taken 
in Tripura or as was decide by the Election 
CommIssion. He further arraigns that the 
Central Government is not ready to comply 
with the suggestions put forth by the Elec-
tion Commission with regard to deploying of 
the paramilitary forces in Tamil Nadu, where 
bye-eleciions are going to be held. 

Mr. Speaker, Sir, a perusal of all the 
papers sometimes shows as if the Election 
Commission has given an ultimatum. It to 
the Govemment. But the Election Commis-
sion states thatthe Govemment has stopped 
him from carrying out his duties and now it 
amounts to a total confrontation. I want to 
quote from the contents of the reply to the 
letter written 'by the Ministry of Home Affairs. 
The Commission.has referred to some ex-

. cerpts of the letter and later made Femarks 
thereon. I quote-----

[English] 

"The challenge in the above letter set 
forth by the Ministry of Home Affairs to the 
Commission's authority and prerogative to 
ask for the deployment of the staff under 
Article 3249(6) of the Constitution is now 
open and total. Hardly anything has been 
left unsaid in that letter as regards the stand 
of the Govemment of India in the matter. 
This challenges if fraught with the most 
perilous consequences 'for the future of 
democratic elections in India and the open 
attempt to subjugate the Election Commis-
sion under the executive, is allowed to go 
unchallenged, will destroy the very roots of 
India's democracy. The constitutional posi-
tion of the Election Commission will be 
nullified, rendering it incapable of perform-
ing .its fundamental function of securing the 
services of the staff required for conducting 
fair and free elections." 

[ Translation] 

Mr. Speaker, Sir, the Constitution em-
powers the Chief Election Commissioner to 
monitor the elections, to provide guidance 
regarding the elections and the message 
enshrined in Constitution is that the election 
should be held. It is the duty of the Election 
Commission to hold the elections. Now a 
deadlock has arisen where Election Com-
mission is refusing to hold elections, not only 
for the present but it has given an ultimatum 
for the future also. The Congress party is 
being repeatedly grilled for this. I would like 
to quote another excerpt from the order of 
the Election Commission. 

[English] 

"It is an irony of fact that the 
Commission's request and direction to de-
ploy Central Police forces in the above 
mentioned two constituencies in my State of 
Tamil Nadu was issued after taking into 
consideration inter alia demand of Members 
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of Parlament, most of whom ~ to the 
very party which runS the executive Govem-
ment at the Centre, and out demands are 
also supported by the Leader of the legis-
lative Assembly; the Govemment of that 
very party at the Centre is now telling the . 
Commission that it has no authority to make 
such a request and directioQ. 

[ Translation] 

Parliament is also being held respon-
sible. Allegations are being levelled against 
Members of Parliament also. Mr. Advani 
and we want your guidance as to how should 
we start a discussion on this issUe. 

[Eng/ish] 

MR. SPEAKER: I will see. 

[ Translation] 

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker, Sir, we 'would like to hear the 
Attomey-General and would like to give a 
chance to the Govemment also to defend 
themselves. A way-out must be found to 
resolve this deadlock. We would wait for the 
statement which is going to be made in the 
evening and itstatement which is going to be 
made in the evening and if this statement 
proves to be' an eye-wash, then we will set 
our CQl.Irse of action. 

[Eng/ish] 

MR. SPEAKER: I will see. 

[ Translation] 

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker, Sir, we would like to hear the 
Attomey-General and would like to give a 
chance to the Govemment also to defend 
themselves. A ~ay-out must be found to 
resolve this deadlock. We would wait for the 
statement which is going to be made in the 

evening and if this statement proves to be an 
eye-wash, ~ we wHI set our ~rse of 
~. 

[English) , . 
SHRI PAWAN KUMAR BANSAL 

(chandlgarfl): Mr. Speaker, Sir, this enor-
mous order of the Chief Election Commis-
sioner staying indefinitely any and every 
election in the country, is certainly unprec-
edented in nature, train and effect. It has 
undoubtedly created a Constitutional crisis 
and I would say has rendered our democ-
racy fragile .• Sir, the Constitutional Authority 
vested with the right and duty to hold elec-
tions has the temerity today to say that 
because his recast the Govemment want to 
undertake a particular activity has not been 
acceded to, the elections shall not be held in 
the country. One could understand if the 
Election Commission were to stay elections 
in a particular constituency but here is a 
glaring example before us where elections 
which were to be held to the Rajya Sabha; 
the elections which have not been notified, 
elections which were to come up in the days 
to come have all been stayed with one 
stroke of presuming that the Election Com-
missions has that sweeping power which 
was never vested in him. I am little reluctant 
to use the words but am impelled to say that 
this order smacks of some form of puerile 
arrogance. 

SHRI SOMNATH CHATTERJEE 
(BOLPUR): Arrogance is all right; but what 
is this puerile arrogance?(/nterruptions) 

SHRI PAWAN KUMAR BANSAL: I do 
not know whether you agree with me Qr not. 

SHRI ABDULGHAFOOR (Gopalganj): 
Add one word more, that is the impotency of 
the Govemment. (Interruptions) 

SHRI PAWAN KUMAR BANSAL: I am 
sure a large number of my friends on this 
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side also are perturbed over the action that 
has been ta1<8o by the Chief ElectiOn Com-
missioner but I am at pains to realise ,that 
even on an issue of this type, our friends on 
the other side are looking at it with jaundiced 
eye. What did the Govemment do in this 
case? This has become essential for me to 
tell. The Chief Election Commissionersought 
the deployment of Central paramilitary forces 
in a State not ruled by the Congress. Centra. 
Government made the posit4on clear on that 
and I am sure if the Central Government had 
sent the forces our friends would be rising 
here to oppose that. 

But, today, because, the Central Gov-
ernment did not do that, they are putting that 
blame also on the Central Government. 

SHRIMATI VASUNDHARA RAJE. 
(JHALAWAR): The issue is something dif-
ferent. 

SHRI PAWAN KUMAR BANSAL: You 
people have made that an issue. I did not 
wantto refer to that as an issue here. I agree 
that the issue that confronts us today is 
altogether a djfferent one and is an issue 
which in fact makes it O!Jr bounded duty to 
forget all our differences and rise as one to 
see what can be done. Feeling emboldened 
by his action, an authority like the Chief of 
Army Staff should be posted is his PSO and 
on the Central Govemment failing to do that, 
he could say that there will be no election in 
the country whatever. 

Sir, this order is fraught with very seri-
, ous consequences because this has un-

known dimensions. I am sl:lre au of us have 
to get together to fight this issue as such. 

Sir, ttle Election Commission and the 
Government have not to ad as adversaries, 
but here, we find that the Chief Election 
CommissiQller has arrogated himself the 
right to pass any sort of judgment against 
the Government or any other ConstiMional 

authority. If I am not mistaken, a situation 
had arisen where how was entering into 
some sort of a confrontation even with the 

, UPSC. 

Sir, fie are all creatures of the Consti-
tution and have to confine ourselves to the 
fundions assigned to us by the Constitution. 
But, it will not be fair, I want to say that with 
all humility, to bring in the Government, if at 
any point of time-going by the words of what 
Shri Somnath Chatterjee has said-the Prime 
Minister said that he will look into the matter, 
it was' only to avoid any unseemly situatiOn 
from taking place here. But, I am sorry to 
say that our friends in the Opposition are 
reading too much into it and if any effort was 
made by the Prime Minister to avoid a 
situation as that, they are finding fault even 
with that. That is what has to be avoided and 
I am sure, they would see reason and it is in 
an environment that is called for that we 
would tackle this issue. 

[ Translation) 

SHRI RABI RAY (Kendrapada): Mr. 
, Speaker, Sir, we are talking about a consti-

tutional crisis and before saying anything on 
this topic, I am sorry to say that the p'rime 
Minister is not present in the House at the 
time of the discussion. When Shri Atal Bihari 
Vajpayee had raised this question, I was 
looking at the Prime Minister and he had 
nodded his head, thought that he would be 
present during the zero-hour also, listen to 
the discussion and give a reply to it. I would 
,like to mention one thing before the House 
that' when Pt. Jawahar Lal Nehru was the 
Prime Minister of our country. he used to be 
present as the leader of the House unaf-
faded by the differences of opinion of a few 
Members of the House. The way Shri 
Shukla and Shri Chavan have expressed 
their views today shows as if there is no 
crisis before the Parliament. Shri Shukla, 
Shri Chaifan and the leaders of all the 
opposition pa~s should have ~orne to you 



499 Re. Orders by Chief 
Election 

AUGUST 3, 1~~, . Commissioner 500 

and then all of us together would have found 
a way out. The Constitution was framed 45. 
year ago, the Chief Election Commissioner, 
who is a constitutional entity, has always 
levelled allegations against the central Gov-
ernment which amounte~o doing away 
with the parliamentary democracy. I have 
been noticing for the la~t 1 1/2 years that the 
present Chief Election Commissioner has 
from the day of his appointment, wanted to 
politics his office. Earlier, when the opposi-
tion has raised it again, it has proved to be 
right from the way Chief Election Commis-
sioner has acted. It appears that the Central 
Government are not taking action as they 
should have taken under the parameters of 
the Constitution to save the democratic set 
up. The Cabinet Secretary and the Home 
Secretary to the Central Government have 
both written to his that he is acting beyond 
his powers. The Central Government are 
wholly responsible for this crisis and they 
started it. Mr. Speaker, Sir. you please 
intervene and find a way out of it by inviting 
the leader of the House as weH as the Leader 
of opposition to your Chamber. The whole 
House is unanimous on this. Mr. Bansal, 
who was representing the ruling party also 
spoke on the issue. Now. the House is 
worried because we are facing a political 
crisis and the Government is responsible for 
this. The Cabinet is responsible for this 
crisis. Therefore, you should take some 
initiatives and resolves this crisis so that by 
evening the whole House is unanimous on it. 
The democratic system seems to be col-
lapsing. The representatives of 90 crore 
people are Sitting here in the House. Are we 
not capable of giving a leadership to this 
country? My only request to you is that we 
should sittogether and find a way to save the 
democratic set up under your leadership. 

[English] 

SHRI P.G. NARAYANAN 
(Gobicheftipalayam): The Election Commis-
sion has postponed all the by-elections in-

Suspending elections 

definitely. By this postponement, really a 
constitutional crisis has been created. In 
Tamilnadu, the by-elections have been post-
poned for the third time. It is a mockery of 
democracy. I suspect that there is a nexus 
between the Central Government and the 
Election Commission. (Interruptions). By 
postponing these elections, the Election 
Commission has saved the Congress Party 
from defeat. If the elections are held in 
Tamilnadu, the AIADMK Party would in the 
by-elections by a great margin. But the 
Congress Party is not ready to face the 
elections. But time and again, Mr. T. N. 
Seshan has proved himself that he has been 
a highly controversial election officer. It is 
high time to sack Mr. T. N. Seshan out of his 
office through impeachment 

[ Translation] 

SHRI SURYA NARAYAN YADAV 
(Saharasa): Mr. Speaker, Sirwe were under 
this impression that before the sitting of the 
House starts, the Government would have 
taken some action to resolve the constitu-
tional crisis which developed yesterday. In 
fact, the discussions have been going on by 
the Opposition for the last 8-9 months but 
the Government did not take heed. We were 
only aware of one thing that the Election 
Commission holds elections but now it has 
happ.ened for the first time in a der:nocratic 
set-up that the Election Commission has 
now stayed elections. The Government 
should take action thereon. But the Govern-
ment is not reliable. As was suggested by 
our leader Shri V. P. Singh also, you should 
now wind the key and come forward to save 
the democratic process. This is our sugges-
tion to you. 

SHRI BHOGENDRAJHA: Mr. Speaker. 
our constitutions is unique in the sense that 
our power is not centralised. Election Com-
mission is also a constitutional institution like 
judiciary. Executive and Legislature. It is 
also under the Constitution. Similar cases 
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have happened from time to time but not in 
the times of the present Election Commis-
sioner. - Then, the Govemment of Uttar 
Pradesh had expressed their inability to hold 
elections in Garhwal but the Election Com-
mission had maintained that the Govem-
ment of Uttar Pradesh was the best judge of 
the situation prevailing tnere bent elections 
are to be held. But when West Bengal's 
Chief Minister Shri jyoti Basu showed his 
willingness to hold elections the same was 
opposed by the Central Govemment. The 
Electio~ Commission had given its verdict 
that the State Govemment has the power to 
decide about the elections and so, finally the 
elections wee held. In Tripura also, a crisis 
had recently developed due to a Minister's 
activities and the Election Commission had 
dealt with it courageously. Just now, Shri 
Vajpayee also read out a similar news-item 
about Tamilnadu and strengthened our 
stance. Now that the Central Govemment 
has taken the stand tllat. it is not in the 
Election Commissioner's powers to do so, It 
has become difficult to decide the extent to 
which the powers should be given to the 
Officers. 

Mr. Speaker, Sir a simple policy matter 
becomes a constitutional mathe. In such 
prevailing situation, it would be wiser to 
listen to the Attorney General. It would be a 
good idea to have a Commission consisting 
of three members in place of one, they 
would be able to 'make better decisions. The 
Central Govemment has maintained that it 
is not the duty of the Election commission to 
take care of things and such a situation is 
likely to create havoc in the country. 

[English] 

MR. SPEAKER: Please conclude now. 

[ Trans/arion] 

SHRI BHOGENDRAJHA: I do not want 
to cite example where the booth was cap-

tured by an officer. That is why I suggestthat 
the legal experts should be consulted on this 
and there should be a detailed debate over 
it in the BAC .. , specially emphasis that a 
commission consisting of three members 
should be constituted and the stand of the 
Central Govemment should not be accepted 
in this regard. chalk out the course we 
should adopt and then we will decide as to 
how to do we go about this. 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA): Sir, the Minister 

. Jlas to make a statement on this matter 
around 530 hrs. 

'. MR. SPEAKER: We will discuss this in 
my Chamber. 

[ Translation] 

SHRI AJIT SINGH (Baghpat) : Mr. 
Speaker ,Sir, a question was raised here on 
the 28th regarding the voting of Shri Munda. 
The next day we were asked to write a letter 
on that which we had given. You have not 
given your ruling in this regard. No ruling has 
been given by you on Shri Munda? 

MR. SPEAKER: When was it given? 

SHRI AJIT SINGH: We had given it the 
day you had asked for had been given at 
your instance on the 29th. Then Shri Ram 
Lakhan Singh Yadav has written a letter on 
the 30th that he wanted to from a separate 
party and you had asked for our comments 
by 6th of August. A notice has been issued 
from our party to those 6 members for 
termination of their membership who had 
voted by violating the party whip. Yester-
day, the leader of the House and the Parlia-
mentary Affairs Minister have included those 
members in their party .. (/nterruptions) You 
·have so far neither informed the House that 
they don't belong to Janat Dal (A) nor have 
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you informed the Janata Oal (A) In wnung a 
that separate group has been formed. No 
ruling has been given by your.. There have 
been regular news-items about it and from 
my personal experience also, I would like to 
say that two members out of them are not 
accessible even through telephone, even 
their relatives Or joumalists caOnot meet 
them. And ,it is aU due to their security 
problem: Then the police security being 
provided is not from the CentraJ Govern-
ment of Delhi Police, it is from Haryana 
Police .. ( Intenuptions). 

SHRI RAJNATH SONKAR SHASTRI 
(Saidpur): Haji Ghulam Mohammad has 
been arrested. He has been abducted. 

SHRI AJIT SINGH: It constitutes a case 
against our leader of the House and the 
Parliamentary Affairs Minister. I believe 
that it is an affront to you also since you have 
not recognised it as a separate group and 
its is an insult of the whole House, you are 
requested to give your ruling soon in this 
regard. 

SHRI LAL. K. ADVANI :~Gandhi nagar): 
Mr. Speaker, I remember that When there 
were some incidents in Haryana in 1967 and 
the terms 'Aayaram-Gauaram' were used, 
then political leaders , Members of parlia-
mentary and Members of Legislative As-
semblies had lost respect from the masses. 
Then, by and by a public opinion was cre-
ated and an opinion was created in the 
House also. When Shri Rajiv Gandhi be-
came the Prime Minister in 1985, he said 
that he was brining an Anti-Defection law to 
'contain such mismanagement. The Bill was 
passed almost unanimously. While putting 
it into practice. it was found to have many 
loopholes. You had yourself invited aU of us 
to a meeting in !he beginning of the last year 
and had said that the Govemment should 
bring an amendment at the earliest. law 
Minister and the then Parliamentary Affairs 
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MiniSter, Shri Kumarmangalam had assured 
that they would bring it as soon as possible. 
One and a half years have passed but 
nothing has been done and the incidents 
occurred recently which involved 7 mem-

o bers , I don't know whether 7 or 6 members 
Ruling wiD be given by you in this regard .. 7 
members out of 60 do not constitute on third 
majority. When 60 members had been 
electedandtheJanata Oal had been formed, 
it was meant by the anti-defection law that 
the members who get mandate of the people 

• would remain in the party for five years 
which had set them up as candidates but 
there has been !i split in the party before 
that. At first, 20 members out of the 60 
members diSsociated themselves from their 
party. Then, seven members ciut of those 
20 members followed suit. They were given 
a warm wek:ome by them and have now 
been include in their party. I enjoyed reading 
the statement of the human Resource De-
velopment Ministerthis morning "Don't make 
a mockery of the Anti-defection law .. " ,Mr: 
Speaker, Sir, I am putting this case before 
you .. because you had taken an initiative in 
this regard and convened a Speaker's con-
ference by inviting all the speakers from the 
erltire country and had a detailed debate 
thereon. You have circulated many papers 
to us saying that the anti-defection , law is 
based on vested interests and they wanted 
these loopholes to r~main. Uke, for ex-
ample, how a person belonging to a minority 
grouP, can get a synthetic majority. The 
Members of one party were enticed for 
defecting, then the same thing followed for 
another party and now AIADMK alleges that 
their Members are also being enticed to 
defected. But a member of your own Cabi-
net has publicly announced that "The Gov-
emment is making a mockery of the Anti-
Defection Law.- This Govemment do not 
look willing enough to introduce amend-
ments, I therefore, request you to take a 
follow-up action to your earlier initiative to 
el"!5ure early introduction of amendments in 
the anti-defection law. 
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{English] 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Mr. Speaker, Sir, the most disturb-
ing aspect ofthis mater is that you have kept 
the whole issue pending for your decision. 

MR. SPEAKER: Which one? 

SHRI SOMNATH CHATTERJEE: Shri 
Ajit Singh was asked to give his comments. 
He has written to you. You have to take a 
decision as to whether they can remain as 
Members of this House or not. (Interrup-
tions) 

MR. SPEAKER: Mr. Chatte~ee, please 
do not discuss what I am dOing because in 
the House. I cannot defend. 

SHRI SOMNATH CHATTERJEE: I am 
only saying that he has written to you. he 
has said that he has written to you and you 
have not given your decision. I am only 
referring to that. 

MR. SPEAKER: As a good lawyer, if 
supposing a Member is alleging something 
against the other, should I not hearthe other 
side? 

SHRI SOMNATH CHATTERJEE: I am 
not saying that you should not hear the other 
side. I have not questioned your propriety. 

MR .. SPEAKER ; Please avoid dis-
cussing that thing. 

SHRI SOMNATH CHATTERJEE: Sir I 
have been misunderstood. With all humility 
I would like to say that I have not questioned 
whatever procedure you have adopted. i am 
Qnly saying, sir, that a letter has been sent 
to you an the matter has not been decided 
by you. I have only said that. So far as the 
details are known to the House or to Shri Ajit 
Singh, it seems that your right to decide the 
matter has been pre-empted. 

Sir, today there was a ceremony. Pho-
tographs have come out in the papers. In 
this country, it seems, defection is a matter 
to be lauded ... (lnterruptions) You have to 
keep your Government alive by hook or 
crook, more by crook than by· hook. That is 
the problem ... (/nterruptions) What is hap-
pening? We are discussing the complete 
stalemate in the electoral process. Today 
we are forced to discuss certain things. 
Ayaram and Gayaram concept has been 
institutionalised by this Government and by 
this Party. (Interruptions) What has hap-
pened is a matter of shame on the whole 
Parliament and the Members. (Interrup-
tions) They ~iII never attempt to create any 
division in my Party because they know that 
they will not succeed. Even Shri Advani 
does not seem very sure of his Party. (Inter-
ruptions) He has just now said 
that...(lnterruptions) I hope, you can keep 
them in tact. 

Sir, incessantly an attempt is going on. 
TDP has been divided. They have tried yvith 
AIADMK. With some sort of action, you 
have managed to keep on .. (/nterruptions) 
Sir, now the Janata Dal is treated as a sitting 
duck. Out of these seven Members,. I do not 
know as to how many will become Minister. 
What is the guide pro quo, nobody knows. 
people who are outside arising, what is 
happening: It is very difficult to say which 
Member is in which party ... (lnterruptions) 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): Including 
yourself ... (Interruptions) 

SHRI SOMNATH CHATTERJEE: No. 
You know that. It is not your d~artment. 

The point is, does the Tenth Schedule 
of the Constitution retain any significance 
any longer? Has the law of Defection has 
a~y value? Under any garb, can anybody 
change his loyalty and try to enter into a sort 
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of a bargain, whatever may be the nature of 
the baIgain? We are .sitting here as mute 
spectatoJs. We shaH go on 1humping 1he 
desk(1ntenupIions) Nothing 15 happening., 
This is the position ill ahis country. 

Sir, we ~ fequest you, as the 
coustodian of the very important rights and 
the position of Ibis House, 10 condemn this 
Open violation of the basic principles of the 
constitutional democracy, parliamentary 
democrat, in this country and the open 
vioIatfbn of the Constitution, Tenth Sched-
ule of the Constitution. Sir. this ruling Party. 
who wants to rule by this sort of manipula-
tions and maneuvers. shouk1becondemned 
and they owe an explanation to the people 
of this eotmlry. (/ntenuptions) 

13.00hrs. 

SHRI VIDYACHARAN SHUKLA: Sir. 
may I submit that the Tenth Schedule was 
ought to be admitted into the Constitution by 
the Constitution Amendment in 1985. A big 
debate look place in both the Houses of 
parliament... .. (Interruptions). How can I 
speak, Sir when they are shouting like this? 
(Intenuptions). Sir, when the Constitution 
was being amended, a point was raised by 
the hon. Members who are sitting opposite 
thatthe political dissent should not be·crippled 
and that there should be provision made for 
political dissent. On that basis it was de-
cided that increase in a political party, one-
third of its Members do express their political 
dissent and there IS split in the political party 
which amounts to a split in the Parliamen-
tary party and the legislative party involving 
one-third of the members of the ply, then 
that should not be taken and defection. On 
that basis, Mr. Ajit Singh split the Janata Dal 
and he pladed through you am! then you 
gave a long hearing in that 
matter ... ( Interruptions). 

13.01 bra. 

At .this stage shri Rajanth Sonlesr Shastri, 
Shri Surya NarayarlYadav and some other 
han. members came and stood on the floor 
near the Table 

SHRf VlDYACHARAN SHUKLA; Sir, 
you gave a tong and patient hearing to these 
facts before you. After hearing them pa-
tiently you have your ruling an din that ruling 
, you ... (lntentlptions). 

13.01112 his. 

AtthisstageShri Satya Pal Singh Yadav 
and some other han. Members sat on the 
flOor near the Table 

SHRI VIDYACHARAN SHUKLA : Sir, 
you h ear them first. i can reply later on. 

MR. SPEAKER: OK 

[Translation] 

MR. SPEAKER: All right , you may 
speak. then it will be Shuklaji's tum to speak. 

(Interruptions) 

[Engljsh] 

13.02 hrs. 

At this state Shri Rajnath Sonkar 
Shastri, Shri Surya Narayan Yadav, Dr. S.P. 
Yadav and some other Members went back 
to their seats. 

[Translation] 

SHRI RAJNATH SONKAR SHASTRI 
(Saidpur) : Mr. Speaker, Sir. first of all. 
please expunge the remarks made t'Y 
Shuklaji..( Interruptions) 

SHRI VISHWANATH PRATAP S'I'Iut-i 
(Fatehpur) : Mr. Speaker, Sir, fist of all, 
please expunge the remarks made by 
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Shuklaji .. ( Interruptions) 

SHRI VISHWANATH PRATAP SINGH 
(Fatehpur) : Mr. Speaker, Sir, fist of all, 
please expunge the remarks made by 
Shukla}i .. (Interruptions) 

SHRI VISHWANATH PRATAP SINGH 
(Fatehpur) : Mr. Speaker, Sir, so far as the 
defection is concemed , your ruling has 
been held to be final. Though the final ruling 
is considered to be that of the Speaker but 
what will be the position of this power of 
yours is taken away by the Minister? it 
seems today that the case is under your 
consideration. You had yourself said that 
your will be given your ruling on it. Shri Ajit 
Singh had a grievance, a compliant, we all 
share his feelings that at the time of Shri 
Munda's voting, there was yellow light but 
Mundaji went in the elbow. Since them, it is 
under your consideration. later on it was told 
that your we aware that 7 members were 
forming a group. Even without your reach-
ing at any decision, the ruling party decides 
to include them in their party. The decision 
making power in such matters rests in you; 
you are the Presiding Officer in such matter. 
How could the Parliamentary Affairs Minis-
ter could decide it before your ruling. it is a 
clear encroachment upon your powers, and 
privileges. In this case of such open 
definance, how ill the House proceedings be 
consuetude properly? (Interruptions) 

SHRI NITI.-;H KUMAR (Barh): A debate 
is going on something what Shri Ajit Singh 
pointed out in the House. The Parliamen-
tary Affairs Minister, Shri V.C. Shukla also 
expressed his views. It is most unfortunate 
lor this House and the country that a person 
who was debarred from the membership of 
the 9th Lok Sabha gets cleared to the post 
'of Parliamentary traditions are being flouted 
. You rights are epcroached upon by them. 
Question is not whet~er there was split or 
not. This issue is under your consideration. 
We are pained by this. ~~ ... f.d.vani was right 

in saying that if we give it a political look we 
will find that seven members out of sixty 
have defected and if you have technically 
recognised a group comprising 20 mem-
bers, it is yet to tbe decided by you whether 
there is split or not. But before your an-
nouncing any ruling on the direction of the 
Prime Minister, the Parliamentary Affairs 
Minister makes an announcement regard-
ing their inclusion in the party. Nothing can 
be more shameful than this. After that, 
when questioned by the press, it is said that 
the ruling of the Speaker is yet top be 
announced and the separate group is yet to 
be recognised. The spokesman of the 
Congress party stated that all these formali-
ties would be completed. It means-

[English] 

The Speaker has been taken for 
granted; the whole constitution has been 
taken for granted. 

[Translation] 

So, they cannot be given full freedom. 
You are the custodias of the constitution, a 
protector of Parliamentary traditions. There 
is a historical challenge before you. There 
was challenge earlier also but this challenge 
is also serious as nobody knows as to what 
will be the position of the parties by the 
evening. 

You may remember. during the debate, 
I hand repeatedly asked you whether any 
new party has been formed. But sometimes 
I am not taken seriously. 

MR. SPEAKER : Why do you put all 
your questions to the speaker. 

SHRI NITISH KUMAR: If I have got any 
information only then I will be able to tell you 
something, not otherwise. 

SHRI NITISH KUMAR: This Govern-
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ment is not accountable to anybody. The 
way they have secured majority is shameful 
and though they have the right to govem, 
Yet they have lost the confidence of the 
people. The' country was impressed that 
defection would be done away with, but now 
they are encouraging defections. You may 
give your runng. They are in the Govem-
ment, they can purchase any body and can 
cause split in the party. You may please get 
the 10th schedule scrapped and put an end 
to everything. This defection has now be 
come a group defection, which in the past 
has been individual matter. The parliamen-
tary traditions are being 
flouted .. (/nterruptions) .... parliamentary de-
mocracy is being eroded. you are our 
coustodian, so , it become your duty to 
protect our rights .. (Interruptions) ... 

SHRI SATYA PAL' SINGH 
(Shahjahanpur): Please listen to me, I want 
to say something. it pained me when Shri 
Ajit Singh said that he had given in writing on 
29th on 28th, Members has violated the 
whip and Mundaji abstained they did not ask 
for my slip. He was asked to write on slip in 
the lobby. When on 29th. Shri Ajit Singh had 
given a letter to your office, you showed 
ignorance about it in the House and asked 
Shri Ajit Singh whether he has given in 
writing "" 

{English] 

MR. SPEAKER: This will not go on 
record. 

(Translation] 

SHRI SATYA PAL SINGH YADAV: 
When the Congress representative was 
speaking, or when Advaniji was speaking, 
you asked if any matter was pending. if you 
do not take it seriously and not look into it 
that Shri Ajit Singh ji has written to 
you .... (Interruptions) I want to say that 
when we had parted company with them, we 

""Not recorded 

Suspending elections . 

had paraded in front of you, but now when 
these 6 Members have ctefected. they haven't 
paraded in front of you. There is a matter 
pending before you about the abstention of 
Shri Munda, whether his note was changed, 
whether it was justifiedand whether it was in 
comformity with the parliamentary tradition 
all thing are pending before you but even 
then you are asking if there is any matter 
pending. That is why we are constrained to 
say ,that this govemment has lost all moral 
values and if you also do not take this matter 
seriously, then they would violate all parlia-
mentary. all statutory and democratic val-
ues. 

SHRI ATAL BIHARI VAJPAYEE: 
(Lucknow) :Mr. Speaker, Sir, I do not want 
to go into the position that prevailed at the 
time of division on the Motion No-Confi-
dence. The Government was successful is 
securing the confidence of the House. But 
so far as the number of Members is con-
cerned , you still have to take the decision 
regarding the integrity of those 7 members. 

The vote cast by one Member is a 
matter of dispute. We accept announce-
ment of your decision but so far as the result 
of the division is concerned, it had not been 
properly decided. That is why you have 
invited everyone to express his views but 
such opportunity was not given to the con-
cerned member and he was made to leave 
the House. 

Mr. Speaker, Sir, it is matter of great 
concern to me that you are being involved in 
this matter. Everybody seemed to be under 
this impression than you are looking into the 
matter because the matter was brought to 
your notice. This was a general impression 
during the discussion on that day that you 
are looking into the matter. 

MR. SPEAKER: There is a wide reac-
tion to whatever a senior Member like you 
say. if somebody tells me here that no step 
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has been received, might have come to the 
office, but J have not seen it. If the same has 
reached the office, then I will look ipto it an 
give a chance to know the views of the 
aggrieved party. When there is no such 
thing here how can we proceed in the mat-
ter. If hon. Member go on discussing about 
the working in my office, then things bec(>me 
difficult for me. 

SHRI AJIT SINGH. (Bagpet): Mr. 
Speaker, it is not the question of the slip. 

MR. SPEAKER: I will have to ask Shri 
Munda also to confirm the fact as to whether 
he noted or not. 

SHRI ATAL BIHARI VAJPAYEE: Then 
the matter is under your consideration. 

MR. SPEAKER: Mr. Ajit Singh's le~er is 
to reach me. 

SHRI ATAL BIHARI VAJPAYEE ; No. 
but the Government says that tough no 
decision has been taken yet, this is merely 
a formality and will be 
completed ... (lnterruptions) 

MR. SPEAKER: It is not the question of 
what is being said by whom .. «lnterruptions) 

MR. SPEAKER: What is being saiais 
not the point at issue 

SHRI AJIT BIHARI VAJPAYEE : Mr. 
Speaker. Sir, all the Congress Members are 
sitting here. Shri Sunklaji was trying to give 
a clarification in this regard. I do not under-
stand one thing that since the Government 
have survived and the Motion of No-Confi-
dence has been defeated , what was the 
urgency is such a horse-trailing at this. point 
of time? 

[English) 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Mr. Speaker, Sir. have new seats 
been allotted to these seven Members? And 

have new division numbers also been given 
to these Members. 

( Interruptions) 

[ Translation] 

SHRI ATAL BIHAR I VAJPAYEE: 
Yadavji is sitting here, he has been warmly 
welcomed as if they have achieved some-
thing mighty. it really is a matter of shame. 
Mr. Speaker, Sir, in this 
. .. (interruptions} ... You have come. (Inter-
ruptions) This aspect of this dispute hurts us 
a lot. 

[English) 

DR. KARTIKESWAR PATRA 
(Balasore): Mr. Speaker. Sir, I want to make 
a submission and I will not take more than 
one minute.(/nte"uptions) 

MR. SPEAKER: Patraji. I will allow you 
afterwards. Place take your seat now. 

SHRI CHANDRA SHEKHAR (BaHia): 
Mr. Speaker. Sir, I shall not go into the 
controversy as to whether it was a split or a 
defection. But the point is. it happened when 
the House was in Session. I would like to 
know whether it is not formal that the Speaker 
should make an announcement as to whether 
a new party has been formed, whether the 
Members have been allotted their new seats 
or not and whether it has been considered 
as a defection or a split. Whaiever should 
have come, should have come from the 
Chair. Before such a decision came from the 
Chaic. what was the haste with the fueling 
party to make a public statement, almost a 
ceremony. to welcome these friends. Not 
only that, the more objectivnable thing is.-
Mr Speaker, Sir. I do not know who is that 
spokesman, it seems every third man in the 
Congress Party is the spokesman of the 
Congress party-the spokesman said that 
these formalities will be completed. They 
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cannot take the Speaker's office forgranted. 
(Interruptions) This has been published in 
the Press. And you have taken it also as a 
practice, because without any statement 
having been from the Chair, you have taken 
the decision to welcome these friends in the 
fold of the Congress Party. 

It is for you, Mr Speaker, to announce 
or to let the House know whether it is a 
defection or a split and whether these Mem-
bers have been allotted new seats. Only 
after having been allotted new seas even as 
an Independent Group, the Congress Party 
could have taken them as members of their 
Party. (Interruptions) I do not know about 
the rules. All the things do not going the 
rules. There is something like saving the 
face of the House, the office of the Speaker 
and the dignity of the House. If you go by the 
rules also, I do not know whether the rules 
also permit this type of welcome outside the 
Home about the decision to be made by the 
Speaker inside the House. This is most 
objectionable and the Congress party is 
doing things which are not essential. In 
order to save their own face, they are indulg-
ing in this, Otherwise, it also creates doubts 
in the minds ofthe people. As alleged by Mr. 
Aji Singh that some of the Members of his 
Group were forced to defect or split. they 
were not there voluntarily on this side and 
this is why this hasty work has been done on 
the part of the Government, this Govern-
ment has to clarify this before the nation. 
And, Mr. Speaker, Sir, you have to take a 
view on this question whether without your 
decision about allotting new seats. it is 
desirable for them to take them in their fold. 

[ Translation] 

SHRI RAM LAKHAN SINGH YADAV 
(Arrah): Mr. Speaker. Sir ....... (lnterruptions) 

[English] 

SHRI RAM NAIK (Bombay North): Mr. 

Suspending elections 

Speaker, Sir, I am on a point of order. My 
point of order is that every Member must 
speak from his seat only and now that hon. 
Member is not. speaking from his seat. So, 
he should go to his seat and then only he 
should speak.( Interruptions) 

SHRI SOMNATH CHATIERJEE: Is he 
speaking from his own seat; I would like to 
know (Interruptions). 

MA. SPEAKER: We must hear Mr Patra. 

DR. KARTIKESWAR 
. PATRA(Balasore): I have heard the argu-
ments of the Members from the Opposition. 
Our Congress Govemment had brought 
forward the Anti-pefection Bill to this House 
in 1985. I feel the hon. Members of the 
Opposition are to properly following. under-
standing the provisions of the Act itself. 
sometimes they are accusing the hon. 
Speaker; they are accusing this Govern-
ment. This is not ht business of them. They 
are not properly understanding the provi-
sions are provided in the Anti-Defection Act. 

Sir. the Anti-Defection Act provides that 
if one-third Members of a party are not 
satisfied with the decision of that Party 
leader. they may defect. they may form a 
separate group. When the seve-member 
group were dissatisfied with the decision of 
the leader. Shri Aajit Singh, they intimated 
this to the Speaker and they also decided to 
join the Congress Party. There is no fault on 
the part of the Congress party to accept 
them. There is no such rule against the 
same. There is no question of abusing the 
Anti-Defection Act. That is why. the argu-
ment of the hon. Members on the opposite 
side is not correct. They should know the 
correct position. 

[ Translation] 

SHRI MADAN LAL KHURANA (South 
Delhi): We want to know whether you have 

• 
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allotted seats to these 
members ... ( Interruptions) 

SHRI RAJNATH SONKAR SHASTRI 
(Saidpur): Mr. Speaker, Sir, there are two 
things. First you have asked them to give in 
writing about concerning Shri Munda 
episode ... (/nterruptions) Secondly, when 
Shri Ram Lakhan Singh Yadav had sought 
the recognition for his group, you had asked 
Shri Ajit Singh to slibmit this views in this 
regard till 6th of August... (Interruptions) 
according to the news -items and as it is 
obvious here, Shri Ram Lakhan Singh Yadav 
whoa used to sit on this side is now sitting on 
the other side which confirms. The 
newsitems that they have engineered de-
tection. Sir. according to the news papers. 
Yesterday at 11.30 A.M. atJhe residence of 
the Prime Minister, Shri Narsimha Rao, who 
is the leader ot the Congress party. Those 
Members were made to defect, flouting all 
anti-defection laws. I would like to say in this 
regard that a Prime Minister and the head of 
the Congress Party has strangulated de-
mocracy by this illegal act. Sir, I have given 
a notice of Privilege. Motion in this regard 
tinder rule 222 ot the Rules of Procedure of 
Lok Sabha. When we had raised this matter 
in the morning. you had said that you were 
looking into it. Sir. this is a very serious 
matter and by now, you must have looked 
Into it. I want to know what action is being 
laken regard to want we have given in 
writing. We have just come to know what 
action is being taken in regard to want we 
have given in writing. We have just come to 
know that Hazji Ghulam Mohammed Khan 
of 0lJ{ party has been abducted by the Chief 
Minister of Haryana and ht whereabouts of 
Shri G.C. Munda are also not known. 

With due respect. I want to know as to 
what action has been taken in this 
matter?( Interruptions) 

I Englislll 

MR. SPEAKER: I can understand the 
fnelings of the hon. Members expressed in 
the House. Very briefly, I would like to bring 

to your notice that the seats are allotted 
under the Rules of Procedure and whether 
there is a split or defection is decided under 
the 10th Schedule of the Constitution and 
that question is decided only when there is 
petition, otherwise not. 

As far as Shri GovindaChandra Munda's 
case is concerned, Shri Ajit Singh has prob-
ably given. I will certainly carefully look intc 
it and I would give the opportunity to Shri 
Govinda Chandra Munda to say and then 
getthe record before me and I wiD pass it 00. 

But as far as my understanding goes. I 
will try to decide the matter as per the law. 

( Interruptions) 

MR. SPEAKER: It is for you to judge. 

SHRI LAL K. ADVANI (Gandhi Nagar): 
What is the factual position in so far as seats 
are concerned? 

MR. SPEAKER: I have not allotted any 
seat. 

SHRI LAL K. ADVANI: Because seat-
ing arrangement has been there for a long 
time and during the Session itself. some 
change of seats was made. 

[ Translationl 

SHRI MADAN LAL KHURANA (South 
Delhi): It has been published in the newspa-
pers that the Congress party has promised 
allotment of seats to these members. It is? 
(Interruptions) 

SHRI RAM VILAS PASWAN (Rosera): 
has true a new party been formed and it has 
been granted recognition as so? (Interrup-
tions) 

[English) 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): Has the number of Congress-I 



519 Statement by Minister AUGUS1~. 1993 Statement by Minister 520 
party in lok Sabha increased to 255 on 254 
from 248 is the crucial question which has to 
be answered. 

13.30 hrs 

ST ATEMENTS BY MINISTERS 

(I) Strike by All India Motor Transport 
Congress 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE AND TRANS-
PORT (SHRI JAGDISH TYTlER): The All 
India Motor Transport Congress had pre-
sented a charter of demands on 31.3.1992 
relating to a number of issues concerning 
the transport operations on road. Their major 
demands, however, were and continue to 
be the abolition of Pathakar and Octroi. 
Octroi is levied at present in 8 States, viz .. 
Gujarat. Haryana, Maharashtra, Manipur, 
Orissa, Punjab, Rajasthan and West Ben-
gal. pathkar is imposed in 8 States. viz .. 
Bihar. Gujarat. Haryana. Madhya Pradesh. 
Orissa, Punjab, Rajasthan and Uttar 
Pradesh. As no major break-through could 
be achieved in regard to these demands. 
which relate to States, and not the Central 
Government, the truck operators went on an 
indefinite strike from July 1. 1992. The strike 
was withdrawn on an assurance given by 
the Ministry of Surface Transport to make an 
effort to resolve these issues. 

The Ministry of Surface Transport con-
stituted a Committee of the Transport Min-
isters from the States where Pathakar and 
Octroi are in force to discuss the issues 
related to these two imposts. This Commit-
tee held meeting on 9th November, 1992 
and 3rd March, 1993. In their last meeting on 
3rd March, 1993, while there was a consen-
sus on the abolition of Pathkar, no concrete 
solution could emerge to composate for the 
loss of revenue on this account which varies 
from Rs. 11 crores in Punjab to Rs. 50 crores 
in Haryana. Although the State Transport 

Ministers felt that the abolition of Pathakar 
would be in the interest of free flow of goods 
traffic on road, they asserted that this would 
result in substantial revenue losses to their 
States and this can be done only if either the 
Central Government compensates the States 
for these losses or suggests an alternate 
source 9f revenue. They also stated that the 
matter may better be discussed with the 
Governors and Chief Ministers so as to 
arrive at a final decision. Accordingly. a 
meeting of the Chief Ministers and Gover-
nors of the concerned States was convened 
on the 14th July 1993 and was presided 
over by the Prime Minister. While to con-
sider its replacement by an increase in the 
force were willing to consider its replace-
ment by an increase in the composite fee on 
the National permits. a few States opposed 
any intervention by the CentratGovernment 
on the ground that the composite fee on the 
National permits, a few States opposed any 
intervention by the Central Government on 
the ground that the matter relates to the 
State List and that the States be allowed to 
deal with the situation ariSing from the strike 
by the Transport Operators. It was also 
expressed that a Petition by the All India 
Motor Transport Congress (AIMTC) against 
the panthkar is pending in the Supreme 
Court and. therefore. the Central Govern-
ment need not take any steps to consider 
this issue at this stage. A decision by the 
Supreme Court as regards the validity of thiS 
impost should be awaited. 

As regards Octori. no consensus could 
be reached on the alternate source of rev-
enue to replace it or change its mode of 
collection. In the meeting of the Chief Minis-
ters and Governors held on the 14th July. 
1993, it was decided to constitute a Commit-
tee of Chief Ministers of Bihar. Gujarat. 
Haryana. Maharashtra. Orissa and West 
Bengal with Shri Jyoti Basu as its Chairman 
to look into the various proposals for the 
replacement of Octroi by another tax or an 
alternate method·of its collection. 
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I again took the initiative July, 1993 to 
explore if some way could be found out to 
have an alternate the revenue loss from the 
abolition of Pathakar. One of the sources 
could be the increase in the composite fee 
on the National Permits. This fee which was 
fixed at Rs. 1500 ~" 16.4.1986. was in-
creased to Rs. 3000 by a decision of the 
Transport D!'lvelopment Council (TDC) in 
their meeting held on 22.1.1993: However, 
this increase was not put into effect on the 
request of the All India Motor Transport 
Congress as they wanted to link the in-
crease in the National Permit fee with the 
issue of abolition of Pathakar. They were 
more concerned about the mode of collec-
tion of Pathakar and the obstruction it causes 
in the free flow of traffic. On an analysis, it 
was found that the increase from Rs. 1506 
to As. 3,000, after a gap of seven years was 
not sufficient enough to meet even 30% of 
the losses of the Pathakar levying State. I, 
Orissa, Punjab, Haryana and the Governors 
of Rajasthan, Madhya Pradesh and Uttar 
Pradesh to find out if they would be willing to 
consider abolition of Pathakar, in case the 
composite fee on National Permits is in-
creased to Rs. 5000. They responded 
favourably. 

It was then suggested to the President 
and the representatives of the All India 
Motor Transport Congress that Pathakar 
could be abolished if they agreed to an 
increase in the rate of composite fee on 
National Permits to Rs. 5000. I may repeat 
that the demand of the representatives of 
the All India Motor Transport Congress has 
aU along been the replacement of Pathakar 
as they were not opposed to a tax per se on 
transport but where concerned about the 
inconvenience c!lused by its mode of collec-
tion, although they had challenged the legal-
ity of Pathakar in the Supreme Court, where 
the case is still pending for a decision .. 

The President and other representa-
tives of the AIMTC held a series of meetings 

with me and the officials of my Ministry. After 
six rounds of negotiations during 31st July 
and 1st August, 1993, they agreed on the 
various points relating to their demands 
and, in fact; prepared a Draft Statement for 
release to the Press announcing the calling 
off their strike. We agreed with the Draft 
Statement. However the President of the All 
India Motor Transport Congress wanted 
half-an-hour's time to consult his colleagues 
from various States to which I had no objec-
tion. 1 bad though that the President and 
other representatives of the AIMTC had 
come fully authorised to negotiate and agree 
on behalf of their Congress. Even then I said 
that there was no harm of the President, 
AIMTC wanted to consult his colleagues. 
However at about 10.30 p.m. on 1 st August, 
1993, he informed the officials of the Minis-
try that he cannot come as he has been 
gheraoed by his Committee Members. 

There were some other issues. which 
though not the major demands of the trans-
port oPerators, w~re significant for improv-
ing the efficiency of transport services. These 
issues were taken up by my Ministry and 
resolved through" mutual discussions with 
the concemed Ministries and Departments. 
Amendments in the Motor Vehicles Act so 
as to reduce the number of checking agen-
cies and also facilitate smoother movement 
of vehicles have been finalised and I hope to 
bring them before the Parliament, if pos-
sible. in this Session. The issues relating to 
the insurance involving the rate of premium. 
coverage and settlement of claims have 
also been discussed and resolved in a meet-
ing held on 28th July. 1993 in which the 
Chairman, General Insurance Corporation. 
Special Secretary (Insurance), representa-
tives of the All India Motor Transport Con-
gress and Secretary of my Ministry partici-
pated. 

Hon'ble Members will appreciate that 
the issues of Octroi and Pathakar are in the 
jurisdiction olthe Stat~ Governments. While 
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it is true that su<!h imposts do case some 
inconvenience and obstruction in the free do 
cause some inconvenience and obstruction 
in the free flow of traffic, the question of a 
substantial loss of revenue to the concemed 
States cannot be brushed aside. Therefore, 
these questions require deeper consIder-
ation and that is why a Committee of Chief 
Ministers was constituted in the meeting of 
the Chief Ministers and Govemors on July, 
14,1993. As I have already mentioned that 
the Chief Ministers and Governors have 
responded favourably to abolish Pathakar in 
case the composite fee on national Permits, 
which cover only a very'small fraction of the 
truck owners in the country, is increased to 
Rs. 5000/- This is what we in the CenUal 
Government could do as we have jurisdic-
tion of the State Governments. 

It is unfortunate and regrettable that the 
truck operators have gone on strike inspite 
of the best efforts on the part of the Central 
Government and the positive respose from 
the State Governments to resolve rather 
difficult issues involving 10l;S of revenue. 
We. as a Government, are concerned with 
the regular and adequate availability of es-
sential supplies so that their prices do not 
rise. We are also concerned with the regular 
supply of industrial imputs like coking coal. 
etc. to our industrial establishments. We 
have advised all the State Governments to 
take appropriate steps in this regard. On OUT 

part .. we are rnonitoring the situation con-
stantly and are taking action wherever re-
quired. I assure the Hon'ble Members 
through you. Sir. that the Government is 
fully alive to the situation, is sympathetic to 
the genuine demands of the AIMTC, while 
disapproving of their methods to press their 
demand, is conscious of its limitations as 
regards the State Governments and is will-
ing to take remedial and corrective actions 
wherever necessary. I would urge all the 
Members, across the party lines, to impress 
upon the transport operators to keep the 
largest national interest in view. see the 

problems in ~roper perspective and agree to 
resolve the issues tnrough discussion and 
dialogue rather than attempt at disrupting 
the economic activity in the country. 

13.37 hrs 

PAPERS LAID ON THE TABLE 

Annual Reports, Annual Accounts and 
Reviews on the working of the National 
Federation of State Cooperative Banks 
Ltd Bombay for 1991-92 and statement 

for delay in laying these papers etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): 

1) (i) 

(ii) 

A copy of the Annual Report 
(Hindi and English versions) of 
the national Federation of State 
Cooperative banks Limited, 
Bombay for the year 1991-92 

A copy of the Annual Accounts 
(Hindi and Engli!i,h versions) of 
the National Federation of State 
Coope,rative Banks Limited. 
Bombay. for the year 1991-92. 
together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi and 
English versions) by the Gov-
ernment on the working of the 
National Federation .of State 
Cooperative banks Limited, 
Bombay, for the year 1991-92. 

2) Statement (Hindi and English versions) 
showing reasons for delay in laying the 
papers mentioned at (1) above 

[Placed in the Library. See No LT 4231/ 
931 

3) A copy each of the following Notifica-
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(i) 

tions (Hindi and English versions) un-
der the sub-section (6) of section 3 of 
the Essential Commodities Act, 
1955:-

The Delhi (Milk and Milk Prod-
uct) Control Order, 1993 pub-

Audited Accounts and comments 
of the Comptroller and Auditor 
General thereon. 

[Placed in Library. See No L T 
4233/93] 

lished in Notification No. S.O. (b) (i) Review by the Government on 
the working of the Orissa Agro 
Industries Corporation Limited, 
Bhubneswar, for the year 1984-
85. (ii) 

323 (E) in Gazette of India date 
the 19th May, 1993. 

The Madhya Pradesh (Milk and 
Milk Product) Control Order, 
1993 published in Notification (ii) Annual Report ofthe Orissa Agro 

Industries Corporation Limited, 
Bhubaneswar, forthe year 1984-
85 alongwith Audited Accounts 
and comments of the Comptrol-
ler and Auditor General thereon. 

No. S.O. 336(E) in Gazette of . 
India dated the 27th May, 1993. 

[Placed in library. See No L T 
4232/93] 

Reviews on the working of and Annual 
Reports of Bihar State Agro Industries 
Development Corporation Ltd Patna for 

[Placed in Library. See No L T 
4234/93] . 

1983-84 and Orissa Agro-Industries (c) (i) Review by the Government on 
the working of the Madhya 
Pradesh State Agro Industries 
Development Corporation Lim-
ited, Bhopal, for the year 1987-
88. 

Corporation Ltd Bhubaneshwar for 
'1984-85 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): On behalf of Shri S. 
Krishna Kumar I beg to lay on the table- (ii) Annual Report of the Madhya 

Pradesh State Agro Industries 
Development Corporation Lim-
ited, Bhopal. for the year 1987-
88, alongwith Audited Accounts 
and comments of the Comptrol-
ler and Auditor Generatthereon. 

(1 ) A copy each of the following papers 
(Hindi and English versions) under sec-
tion 619A of the Companies Act, 1956:-

(a) (i) ~eview by the Government on 

(ii) 

the working of the Bihar State 
Agro-Industries Development 
Corporation Ltd, Patna for the 
year 1983-84. 

Annual Report of the Bihar State 
Agro-Industries Development 
Corporation Limited, patna for 
the year 1983-84, alongwith 

2. There statements (Hindi and English 
versions) showing reasons for delay in 
laying the papers mentioned at (1) 
above. 

[Placed in library. See NO L T 42351 
93] 
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Annual Reports and Reviews on the 
working of Jam milia KJamote New 

Delhi for 1991-92 and IndiIIn Council of 
Philosophical Research New Delhi for 

1991-92 etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDU-
CATION AND DEPARTMENT OF CUL-
TURE)(KUMARI SELJA): I beg to lay on the 
Table:-

(1) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Jamila Milia Islamia, New 
Delhi, for the year 1991-92. 

(ii) A copy of the Review (Hindi and 
English versions) by the Gov-
ernment on the working of the 
Jamia Millia Islamia New Delhi, 
for the year 1991-92. 

(2) Statement (Hindi and English versions) 
showing reasons for delay in laying the 
papers mentioned at (1) above. 

[Placed in library. See No LT 4237/93] 

(3) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Indian Council of Philosophi-
cal Research, New Delhi for the 
year 1991-92, alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the Gov-
ernment on the working of the 
Indian Council of Philosophical 
on the working of the .Indian 
Council of Philosophical Re-
search, New Delhi, of the year 
1991-92. 

(4) Statement (Hindi and English versions) 
showing reasons for delay in laying the 

papers mentioned at (3) above. 

[Place in library. See Nol T 4237193) 

(5) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Board of Practical Training 
(Eastern Region) Calcutta, for 
the year 1991092, alongwith 
Audi1ed Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the Gov-
ernment on the working of the 
Board of Practical Training (East-
ern Region) Calcutta, forthe year 
1991-92. 

(6) Statement (Hindi and English versions) 
showing reasons for delay in laying the 
pape~ mentioned at (5) above 

[Placed in Library. See No. L T 4238/93] 

(7) (i) 

(ii) 

A copy of the Annual Report 
(Hindi and English versions) of 
the Indian Institute of Advanced 
Study, Shimla, fortheyear 1991-
92, alongwith AuditelAccounts. 

A copy of the Review (Hindi and 
English versions) by the Gov-
ernment on the working of the 
Indian Institute of Advanced 
Study, Shimla, forthe year 1991-
92 

(8) Statement (Hindi and English versions) 
showing reasons for delay in laying the 
papers mentioned at (7) above. 

[Placed in Library. See No. L T 4239/93] 

(9) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Regional Engineering Col-
lege, Calicut, for the year 1991-
92. 
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(ii) A copy of the Annual Accounts Accounts. 
(Hindi and English versions) of 
the Regional Engineering Col- (ii) A copy of the Review (Hindi and 
lege, Calicut, for the year EngliStl versions) by the Gov-
1991092, together with Audit emment on the working of the 
Report thereon. Indian Institute of Management, 

Lucknow, for the year 1991092. 
(iii) 

(10) (i) 

(ii) 

A copy of the Review (Hindi and 
English versions) by the Gov-
ernment on the working of the 
Regional Engineering College, 
Calicut, for the year 1991-92. 

[Placed in Library. See No. L T 
4240/93) 

A copy of the Annual Report 
(Hindi and English versions) of 
the Regional Engineering Col-
lege, Silchar, for the year 1991-
92, together with Audit Report 
thereon. 

A Copy of the Annual Accounts 
(Hindi and English versions) of 
the Regional Engineering Col-
lege, Silichar, for the year 1991-
92, together with Audit Report 
thereon. 

(iii) • A copy of the Review (Hindi and 
English versions) by the Gov-
ernment on the working of the 
Regional Engineering College, 
Silchar, for the year 1991-92. 

(11 ) Statement (Hindi and English versions) 
showing reasons for delay in laying the 
papers mentioned at (10) above. 

[Placed in Library. See No L T 4242/ 
93) 

(12) (i)" A copy of the Annual Report 
(Hindi and English versions) of 
the Indian Institute of Manage-
ment, Lucknow, for the year 
1991-92m alongwith Audited 

(13) Statement.(Hindi and English versions) 
showing 'reasons for delay in laying the 
papers mentioned at (12) above. 

[Placed in Library. See No L T 4242/93] 

1339. hrs 

The Lok Sabha then adjourned for Lunch 
till forty minutes past Fourteen of the 

clock. 

14.45 hrs 

The Lok Sabha re-assembled after Lunch 
at forty-five minutes past Fourteen of the 

Clock 

[MR. DEPUTY SPEAKER in the Chait) 

MATTERS UNDER RULE 377 

(i) Need to implement leprosy gradu-
ation Programme in Orissa and Madhya 
Pradesh effectively 

DR. KRUPASINDHU BHOI 
(Sambalpur): India is at the top among the 
countries saddled with the burden of leprosy 
patients. An estimated 2.5 million cases of 
leprosy are found in India. The disease is 
widely spread all over the country. There are 
as many as 201 districts out of 468 districts 
in the country where leprosy patients are 
seen and in all these districts in the country 
where leprosy patients are seen and in all 
these districts the prevalence rate of leprosy 
is above five per thousand population. About 
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15% of the leprosy sufferers are children 
below 14 years of age. Leprosy patients are 
living in every tow and city of Orissa and 
MadhYii Pradesh. Even a large number of 
leprosy patients are seen begging at differ-
ent streets of Delhi. According to an esti-
mate the number of leprosy patients has 
decreased in the State of Tamil Nadu, Andhra 
Pradesh, West Bengal, Maharashtra. 
Karnataka, Bihar, Nagaland, Sikkim and in 
the Union Territory of Lakshdweep, 
Pondicherry and Andaman Nicobar Islands 
after 1983, that is after the launching of the 
National Leprosy Eradication Programme. 
But the overall result is far from satisfactory. 
In the case Orissa and Madhya Pradesh the 
disease is highly prevalent and effective 
steps to be taken to eradicate leprosy from 
these States. 

I, therefore. urge the Central Govern-
ment to implement leprosy eradication 
p~ramme in Orissa and Madhya Pradesh 
effectively in order to achieve for all by 2000 
A.D. 

(ii) Need to appoint Commission to 
review the progress of Metric system in 
the country 

SHRI PRITHVIRAJ D. CHAVAN 
(Karad): India adopted Metric system in 
1957 in order to confirm to the practice 
followed in all industrial and developed coun-
tries. After nearly thirty-five years still many 
segments of business and industry are not 
fully integrated with the spirit of metrication 
and are lagging behind in the adoption of 
international standards. Now that the coun-
try is attempting to integrate itself with the 
world 'economy, it is necessary that we 
strictly follow intemational standards and 
metric practice in both letter and spirit. 

I urge the Central Govemment to ap-
point a commission to review the progress of 

metrication and to review the general cul-
ture of using intemational and national 
standards in Indian business industry. It 
could enquire into each sector of economy 
to ascertain progress made in metrication 
and to id~ntify bottlenecks, difficulties, if 
any, and recommend remedial measures. 
The commission should also review the role 
of Bureau of Indian Standards in promoting 
the standards culture. 

(iii) Need to address the grievances 
of casual workers employed in Electric-
ity Department of Andaman and Nicobar 
Islands. 

SHRI MANORANJAN BHAKTA 
(Andaman & Nicobar Island): There are 
about 1200 casual mazdoors working on 
daily wage basis in the Electricity Depart-
ment of A & N Islands for a period ranging 
from five years to fifteen years without 
regulation. Time and again this matter has 
been raised in various forums connected 
with the Union Territory of A & N Islands 
without any result. Even this matter figured 
in the Island Development Authority meet-
ing which was presided over by the Hon. 
Prime Minister and subsequently in the 
Standing Committee meeting of Island De· 
velopment Authority presided over by the 
Deputy Chairman, Planning Commission. 

I would urge upon the Central Govern-
ment to settle this issue by creating more 
posts. Immediate action by the Ministry of 
Power and Finance is called for to redress 
the grievances of 1200 workers in the Elec-
tricity Department of A & N Islands. 

(iv) Need to set up a sugar mill in 
Sidharth. Nagar in Uttar Pradesh. 

[ Translation] 

SHRI RAM PAL SINGH (Domariaganj): 
Mr. Deputy Speaker, Sir, there are no indus-
tries in my Parliamentary Constituency of , . 



533 Matters under rule 377 SRAVANA 12. 1915 (SAKA) Matters under rule 377534 

district Sidharthnagar, which lies adjacentto 
Nepal border. There are no employment 
opportunities in this district and as a result 
thereof, the inhabitants of that area have to 
go to other areas in search of employment. 
Several times, I have written to the Central 
Govemment and the State Govemment to 
declare this district a No Industry area and 
set up some industries there. In 1990 a 
sugar mill was proposed to be set up there 
because there is no sugar mill in this district 
because of which the farmers of that area 
have to take their sugarcane to other dis-
tricts and yet they do not get timely pay-
ments. 

It is therefore, request to the Central 
Government that a sugar mill be set up in 
this district to ensure development of this 
district. 

(v) Need to re-introduce withdrawn 
trains passing through Sitapur junction 
in Uttar Pradesh. 

r Translation) 

SHRI JANARDAN MISRA (Sitapur): Mr. 
Deputy Speaker, Sir, I wantto raise a matter 
under Rule 377 relating to North-Eastem 
railways. No, Where as Ministry of Railways 
is making arrangements t(\ introduce ne~ 
trains to provide more facilities to masses, 
many trains passing through Sitapaur junc-
tion have been withdrawn causing dissatis-
faction among the people of this area and 
the elected representatives have been made 
to bear this all. I have written several letters 
and requested the railway administration to 
restore the withdrawn trains passing through 
Sitapur-5325/5326 Gokul Express, 150/160 
Kucknow Doodhwa passenger, 91/92 Down 
Ruhailkhand Express and 215 up 214 Down 
Sitapur Mailani passenger, which have hear 
withdrawn on every 
Sunday. But these trains have not been 
restored. The students, public, business-
men. workers and even myself face great 

inconvenience, since no direct traiCIs to 
Lucknow are available at the main railway 
station of Sitapur district. It seems that the 
railway department wants to provide all the 
facilities to the railway stations in the urban 
areas at the cost of the facilities to railway 
stations in rural area. Railway should utilise 
their resources instead" for providing facili-
ties at stations in the rural areas. 

So , I want to urge upon the Railway 
Ministerto restore the withdrawn trains pass-
ing through Sitapur junction $0 that the 
facility withdrawn from railway passengers 
in the rural areas may be restored. 

(vi) Need to construction of a high dam . 
on river Koshi in Saharasa, Supaul 
district in Bihar 

[ Translation) 

SHRI SURYA NARAYAN YADAV 
(Saharasa): Mr. Deputy Speaker, Sir, under 
Rule 377 I would like to invite the attention of 
the House to the fact that my constituency 
Saharasa Supaul distriet gets devastated by 
Koshi river's flood every year. Every year, 
crops get damaged, human lives and' the 
lime stone are lost, property loss in also 
suffered due to water which flows into the 
river from Nepal. If the Central Government 
construct a high dam on river Koshi ~n 
conSUltation with Nepal Government, then 
this area could be saved from the damage 
caused by the floods and we can also save 
the large amount of relief fund given by the 
centre and state Government as well. The 
dam would also result in checking of soil 
erosion caused by floods and the generation 
of electricity by water would also increase to 
the point that it could be provided to Bihar 
and other states also. If Nepal asks to 
provide them an approach in live of road 
constructing the dam on river Kosi. there 
request should be acceded to in view of 
Public interest. 
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So, I request the Govemment to start 
the construction of a high dam on Kosi river 
after having talking with the Govemment of 
Nepal. 

(vii) Need to apply logistic repression 
analysis technique for assessing ti-
ger population in Sunderband and in 
other tiger reserves 

[English) 

SHRI SANAT KUMAR MANDAL 
(Joynagar): Sir, Sunderbans is renowned 
for its 'Project Tiger', Last year, a computer-
ised enumeration of tigers inhabiting the 
Sunderbans was undertaken but its results 
have not as yet been made available. It is 
also not known what technique for arriving at 
accurate tiger census figures was used. It is 
not known whether it was by algorithm 
method by which counting of tigers is done 
from pug marks or by another method. 

Scientists from various research cen-
ters have reportedly evolved a new tech-
nique of studying several variables of pug 
marks and this appears to be an accurate 
way of identifying tigers. Previously, pug 
marks were taken as a standard identifica-
tion marks for tiger head-count. The new 
techniques, called logistic regression analy-
sis, reduces the margin of error and is open 
top further refinement regarding accuracy 
of pug identification. It is only after the tiger 
population id steaminess, conservation ef-
forts in this behalf can be further made. 

I would therefore. suggest that the Min-
istry of EnVironment may adopt the new' 
technique of identifying the tigers by 
analysing the pug marks not only in 
Sunderbans but also in all tiger reserves and 
to announce son the tiger population in each 
such reserves. 

MR. DEPUTY SPEAKER: Now. we shall 
go to the legislative business-Bills for refer-

ence. 

SHRI P.C. CHACKO (Trichur): Sir, an 
hon. lady Member of this House, Kumari 
Mamata Banerjee, was very seriously in-
jured. The hon. Home Minister said, he 
would make a statement. (Interruptions) 
You may direct the Home Minister to make 
the statement. 

MR. DEPUTY SPEAKER: You can raise 
it tomorrow. 

SHRI P.C. CHAGKO: It is a serious 
matter. A Member of this House was very 
seriously injured. (Interruptions) 

MR. DEPUTY SPEAKER: The hon. 
Minister is making a statement today. 

MR. DEPUTY SPEAKER: Now, weshilll 
go to the legislative business-Bills for 
reference ...• Shri Chavan 

14.57 hrs 

CONSTITUTION (EIGHIETH AMEND-' 
MENT) BILL-

Motion to refer the Bill to Joint Committee. . 
THE MINISTER OF HOME AFFAIRS 

(SHRI S.B. CHAVAN): I move that... 

[ Translation] 

SHRI ATAL BIHARI VAJPAYEE: 
(Lucknow): Mr. Deputy Speaker, Sir, I am on 
a point of order. 

Mr. Deputy Speaker. Sir. the hon. Min-
ister of Home Affairs has moved two M0-
tions in the House. Both the Motions have 
the same intent. I would like to know whether 
the hon. Minister of Home Affairs is going to 
take up the Motion that was introduced on 
Friday or the motion which has been enlisted 
in the list of Business for today. If he does not 
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want to take up the Motion that was intro-
ducedon Friday, whatisthe position thereof> 
It has been included in the List of Business. 
It willform a part of history. The ~on. Minister 
of Home Affairs has introduced this Motion 
in a hate. Priage Members' Business was in 
progress Shrimati Bhattacharya was in the 
Chair. The hon, Minister of Home Affairs 
cam ehurriedlu, read out the Motion hastily 
and left the House immediately. 

Mr. Deputy Speaker, Sir, please go 
through the language of the Motion, Is such 
a mistake expected from the hon Minister of 
Home Affairs? 

[English] 

"Madam Chairman, I give notice of my 
intention to move the following Motion dur-
ing the current session of the Lok Sabha ... 

[ Translation] 

its language is not correct. Why was 
Shri Chavan in such a hate? I feel that the 
hon. Speaker must have asked him as to 
why he was in such hurry. 

Mr. Deputy Speaker. Sir, the hon 
Speaker might have said that he came 
hurriedly. created a hue cry and left it in a 
mess. But I would like to know as to what will 
be the fate of this motion? Will the Motion 
introduced on Friday be hanging fire in this 
manner? Is the hon. Minister of Home Af-
fairs withdrawing it? If so, I would like to deal 
with the second Motion. 

[English] 

SHRI S.B. CHAVAN: Sir,lwouldliketo 
explain thatthe day the kind of motion, which 
was moved by me. was not a regular motion. 
It was just an intention to move. I was not 
sure that it had to be in a particular form. I 
understand the hon. Leader of the Opposi-
tion raising the point. I withdraw my caslic 

motion. That is why I am now suggesting a 
anew motion that a regular form that is the 
position. 

SHRI LAL K. ADVANI (Gandhi Nagar): 
Has he the leave of the House to withdraw 
it? 

15.00 hrs 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
0Gy (DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT) AND THE MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): it was been rightly 
pOinted by the Leader of Opposition. What 
was moved on that day was to inform the 
House of the intention to move. That is 
different from moving a resolution. And that 
is not done. What you are saying is correct. 
Nobody can discharge with your point of 
order that normally a written notice is given 
to the Speaker and it is not done in the 
House. 

[SHRI SHARAD SIGHE in the Chairj 

Therefore, I personally think that th~s should 
not be misunderstood beyond that and now 
the motion that is being moved is a proper 
motion that has been given proper notice to 
the Speaker and brought to the House. 
There is no question of withdrawing the 
motion because the motion itself was not 
move.( Interruptions) 

SHRI RAM NAIK: (Bombay North): I am· 
on another point. If this is the position and is 
going to be accepted. I have given amend-
ments to that motion which was informed to 
us earli~r.(lnterruptions) 

SHRI RANGARAJAN 
KUMARAMANGALAM: He could not have 
given an amendment(lnterruptions) 
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SHRI RAM NAIK: So, at least, my 
amendment and 'Probably Atalji's amend-
ment also should be regularised. Otherwise, 
it will be funny ... (lnterruptions) ... What I 
want to say is that though the amendments 
are based on whatever was decided on that 
day, they should be regularised. Otherwise, 
something funny will come up afterwards. 

MR. CHAIRMAN; How can there be an 
amendment to intentions? 

SHRI S.B. CHAVAN: I beg to move. 

(Eightieth Amend) BiN 540 

gust, 1993'; 

that in other respects the Rules Pro-
cedure of this House relating to par-
liamentary Committees shall apply 
with such variations and modifica-
tions as the Speaker may make; and 

that this House do recommend to 
Rajya Sabha that Rajya Sabha do 
join the said Joint Committee an com-
municate to this House the names of 
5 members to be appointed by Rajya 
Sabha to the Joint Committeeft

• 

"That the Bill further to amend the Con-
stitution of India be referred to a Joint Com-
mittee of the Houses consisting of 15 mem-
bers. 10 from this House, namely:-

MR. CHAIRMAN: Motion moved: 

1 . Shri Lal Krishna Advani 

2. Shri E. ashamed 

3. Shri Pawan Kumar Bansal 

4. Shri Somnath Chatterjee 

5. Shri P. Chidambaram 

6. Shri George Fernandes 

7. Shri Nurullslam 

8. Shri K.M. Mathew 

9. Shri Vilas Muttemwar 

10. Kum. Vimla Verma 

and 5 from Rajya Sabha; 

that in order to constitute a sitting of 
the Joint Committee the quorum shall 
be one-third of the total number of 
members of the Joint Committee; 

that the Committee shall make a 
report to this House by the 16th Au-

"That the Bill further to amend the 
Constitution of India be referred to a 
Joint Committee of the Houses con-
sisting of 15 members, 10 from this 
House, namely:-

1 . Shri lal Krishna Advani 

2. Shri E. Ahmed 

3. Shri Pawan Kumar Bansal 

4. Shri Somnath Chatterjee 

5. Shri P. Chiddambaram 

6. Shri George Fernandes 

7. Shri Nuru! Islam 

8. Shri K.M. Mathew 

9. Shri Vilas Muttemwar. 

10. Kum Vimla Verma 

and 5 from Rajya Sabha: 

that in order to constitute a siting of 
the Joint Committee the quorum shall 
be one-thif\l of the total number of 



541 Re. Constitution SRAVANA 12, 1915 (SAKA) (Eightieth Amend) Bill 542 

members of the Joint Committee; 

that the Committee shall make a 
report to this House by the 16th Au-
gust, 1993; 

that in other respects the Rules of 
Procedure of this House relating to 
Parliamentary Committees shall ap-
ply with such variations and modifica-
tions as the Speaker may make; and 

that this House do recommend to 
Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and 
communicate to this House the names 
of 5 members to be appointed by 
Rajya Sabha to the Joint Commit-
tee". 

[ Translation) 

SHRI RAM NAIK: Was any notice given 
in this regard? 

SHRI S.B. CHAVAN: I have given no-
tice earlier also that I have changed one of 
the names given earlier. The hon. Speaker 
said that it was not necessary and if I wanted 
to furnish any information, I should do so 
while reading it out. 

[English) 

SHRI ATAL BIHARI VAJPAYEE: I beg 
to move: 

1. That in the Motion: 

(i) for" consisting of 15 members, 10 
from this House". 

substitute "consisting of 30 mem-
bers, 20 from this House". 

(ii) after" (10) Kum Vimla Verma" insert 

(11) Shri Rasheed Masood 

(12) Shri Bhogendra Jha 

(13) Shri Sobhanadreeswara 
RaoVadde 

(14) Shri Ebrahim Sulaiman Sait 

(15) Shri Guman Mal Lodha 

(16) Shri P.G. Narayan 

(17) Shri Jangbir Singh 

(18) Shri Mohan Rawale 

(19) Smt. Oil Kumari Bhandari 

(20) Shri Abdul Ghafoor 

(iii) for "by the 16th August, 1993;" 

substitute "" and 1 0 from Rajya Sabha," 

2. That in the motion:-

for" by the 16th August, 1993;" 
substitute "by the first day of the next 
session;" 

4. for " names of members" 
substitute" names of 1 0 members" 

[ Translation) 

Mr. Chairman, SJr, I object to the Motion 
moved by the hon. Minister of Home Affairs. 
The fjrst ia about the composition of the 
Committee. Never before in the annuals of 
Parliamentary history had a Joint Selection 
Committee been constituted comprising 15 
Members only. 10 Members from this House 
and 5 members from the other have been 
taken. If there is any precedence, I would 
like top request the han Minister of Home 
Minister or Shri Bhardwaj to trace it out and 
let us honour. After all, what was the need of 
making the size of the committee so sma!l? 
As a result thereof the political parties could 
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not be represented commensurate with their 
strength in the House. There should be need 
to make a reference to the book of Shn Kaul 
and Shakdher in this connection. Because 
their views are very clar. I quote:-

[EnglishJ 

"The composition of a Select or a Joint 
Committee reflects the strength of the vari-
ous parties and groups in the House (s) and 
in this sense, the Committee is a microcosm 
of the House or Houses'. 

[ Translation] 

what is the position of a Select or a Joint 
Committee reflects the strength of the vari-
ous parties and groups in the Hoiuse (s) and 
in this sense, the Committee is a microcosm 
of the House or Houses." 

[ Translation] 

What is the position of various pOlitical 
parties in this Committee? First, I would like 
to state that many parties have been ex-
cluded from this Committee. It seems as if 
they do not have any existence at all the they 
have to say if they do not have any existence 
at all and they have no say on this important 
Bill. Is it a correct procedure?: After all, this 
Bill is important, having a far-reaching ef-
fect. It seeks to named the Constitution. The 
Representation of the People's Act is also 
being amended. While going through its 
various clauses it appears that we are gradu-
ally proceeding towards the days of Emer-
gency. Any organisation can be declared 
unlawful and the nomination of any candi-
date can be cancelled at the time of filing 
nomination papers. Today morning we have 
elaborately discussed the arbitrary man-
ners of an officer of the Election Commis-
sion. Through this Bill, we are giving a fee 
hand to thousands of election officers and 

Returning Officers to act arbitlarify. ShOUld 
be ,ugust House not be given an OPPOrtu-
nity to hold a discussion on such an impor-
tant Bill? But the han. Minister will say that 
he had given the House such an opportu-
nity. It was decided to refer it to a Select 
Committee. But has it been discussed with 
anybody as to what would be its composi-
tion? Ten members are to be taken from the 
Lok Sabha in the Committee .. Out of this 6 
belong to the Congress party. There are 
only 240 members of the Congress and they 
send 6 representatives. The Bharatiya 
Janata party has 119 Members. Our Party 
will be represented by only one member. 
One member in there because there cannot 
be less than one. They have been very kind 
to exclude small parties, .. (lnterruptions) .. 
The representatives of Telugu Desam, the 
A.G.P., the C.P.I~the A.I.A.D.M.K. have not 
been included in it. The representative of the 
break-away group of Janata Dal (A) has also 
not been taken. Should not they have an 
opportunity to put up their viewpoint in the 
Committee. What have been the criteria in 
the composition of the 
Committee? .. ( Interruptions) 

Mr. Chairman, Sir, the Constitution of 
the Committee is not merely a formality. If 
you are to set up this Joint parliamentary 

. Committee just for, we will be compelled to 
review our stance on the entire committee. 
Again, it is being asked to submit its report 
immediately. But how early? Mr. Chatterjee, 
this must be viewed seriously. How can it be 
done? .... ( Interruptions) ...... We are ready 
to cooperate, but this time the House is in 
session. It is difficult to convene meetings 
during session days, Sitting of the J.P.C. 
one held. We have been entrusted with 
holding separate meetings of the Standing 
Committees also Suppose, the committee 
wants to elicit opinion of some more persons 
and seeks their evidence for which it will 
esquire time nor for delaying the matters, 
but for the sake of democracy, will not be we 
have for this purpm;!:). T"'~ ... ~" U'n'"tp.r of 
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Home Affairs wants to overlook this commit-
tee and make it redudant. Mr. Chairman, Sir, 
therefore, I have brought fQrward amend-
ments. Please expand the Committee. It 
should be constituted in such a manner that 
it comprises of representatives of all the 
parties in the House. The representatives of 
other parties also should be included. If the 
representatives of the Congress Party are in 
proportion to its strength in this House, I 
have 0 objection. Also the extension of the 
term of the committee should also be con-
sidered and they should take the House into 
confidence. But if they are bet upon their 
arbitrariness, we will have to retaliate in our 
own way. 

[English] 

MR. CHAIRMAN: Have you moved your 
amendments? 

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Yes, Sir, I have moved amend-
ment nos. 1,2 and 4. 

SHRI RAM NAIK( Bombay North): I beg 
to move that in the Motion: 

For "by the 116th August 1993" substi-
tute " by the first week of the Winter Sessioll 
1993" 

MR. CHAIRMAN: The other motion is 
also identical so, both can be discussed 
together. 

15.11 hrs 

REPRESENTATION OF THE PEOPLE 

(AMENDMENT BILL-

Motion to refer the Joint Committee 

THE MINISTER OF STATE IN THE 
VlINISTRY OF LAW, JUSTICE AND COM-
:lANY AFFAIRS (SHRI H.R. BHARDWAJ): 

I beg to move: 

"That the Bill further to amen(f the 
Representation of the Peopie Act, 
1951 be referred to a Joint commit-
tee of the Houses consisting of 15 
members, 10 from this House, 
namely:-

(1) Shri Lal Krishna Advani 

(2) Shri E. Ahamed 

(3) Shri Pawan Kumar Bansal 

(4) Shri Somnath Chatterjee 

(5) Shri P. Chidambaram 

(6) Shri George Femandes 

(7) Shri Nurul Islam 

(8) Shri K.M. Mathew 

(9) Shri Vilas Muttemwar 

(10) Kumari Vimla Verma 

and 5 from Rajya Sabha; 

that in order to constitute a sitting of 
the Joint Committee the quorum shall 
be one-third of the total number of 
members of the Joint Committe; 

that the Comlj1ittee shall make a 
report to this House by the 16 the 
August, 1993; 

that in other respect the Rules Proce-
dure of this House relating to Parlia-
mentary Committees shall apply with 
such variations and modifications as 
the Speaker may make; and 

that this House do recommend to 
Rajya Sabha that Rajya Sabha do 
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join the said Joint Committee and 
communicate tothis House the names 
of 5 members to be appointed by 
Rajya Sabha to the Joint Committee" 

MR. CHAIRMAN: Motion moved: 

"That the Bill further to amend the 
Representation of the People Act, 
1951 be referred to a Join Committee 
of the House consisting of 15 mem-
bers, 10 from this House, namely:-

(1) Shri lal Krishna Advani 

(2) Shri E. Ahmed 

(3) Shri Pawan Kumar Bansal 

(4) Shri Somnath Chatterjee 

(5) Shri P. Chidambaram 

(6) Shri George Fernandes 

(7) Shri Nurul Islam 

(8) Shri K.M. Mathew 

(9) Shri Vilas Muttemwar 

(10) Kumari Vimla Verma 

and 5 from Rajya Sabha; 

that in order to constitute a sitting of 
the Joint Committee the quorum shall 
be one-third of the total number of 
members of the Joint Committee; 

that the Committee shall make a 
report to this House by the 16 the 
August, 1993; 

that in other respect the Rules Proce-
dure of this House relating to Parlia-
mentary Committees shall apply with 
such variations and modifications as 

the Speaker may make; and 

that this House do recommend to 
Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and 
communicate to this House the names 
of 5 members to be appointed by 
Rajya Sabha to the Joint Committee" 

CONSTITUTION (EIGHTIETH AMEND-
MENT) BILL 

Motion to Refer the Bill to joint Commit-
tee 

AND 

REPRESENTATION OF THE PEOPLE 
(AMENDMENT) BILL 

Motion of Refer the Bill to the Joint 
Committee 

[Translation] 

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Mr. Chairman Sir, the hon, Home 
Minister had a proposal to constitute a single 
committee in place of the existing two com-
mittees set up for two Bi"s. Hence I have 
given one amendment. We want to. increase 
the number of Members. I would like to read 
the amendment if you permit. 

(i) for" consisting of 15 members, 10 
from this House", 

substitute- .. consisting of 30 members. 
20 from this House," 

(ii) after" (10) Kum. Vimla Verma" Insert 

(11) Shri Rasheed Masood 

(12) Shri Bhogendra Jha 

(13) Shri Sobhanadreeswara Rao 
Vadde 
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(14) Shri Ebrahim Sulaiman Sail [English} 

(15) Shri Guman Mal Lodha 

(16) Shri P.G. Narayan 

(17) Shri Jangbir Singh 

(18) Shri Mohan Rawale 

(19) Smt. Oil Kuman Bhandari 

(20) Shri Abdul Ghafoor 

(iii) for" and 5 from Rajya Sabha," 

2. That in the motion.-

for "by the 16th August. 1993;" 

substitute "by the first day of the next 
session;" 

4. for" names of 5 members" 

substitute" names of 10 members" 

r Translation) 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Additional 

SHRI SOMNATH BIHARI VAJPAYEE: 
Yes. I would like that it should be 10 mem-
bers so that the total number of Members is 
30. 

SHRI SURYA NARAYAN YAOAV( 
Saharasa): In this also you have left out (JO 
(A). 

SHRI ATAL BIHARI VAJPAYEE: My 
amendment is that ten members from Rajya 
Sabha should be included and instead of 
16th August I have submitted that the report 
should be presented on'the first day of the 
next session. 

SHRI RAM NAIK (Bombay North): I beg 
to move: 

That the motion was adopted 

for "by the 16th August, 1993;" 

substitute "By the first week of the 
Winter Session. 1993:" (3) 

[ Translation) 

My amendment is that the presenta-
tion of the report. should by the first week of 
Winter Session. 1993. 

Mr. Chairman Sir. in my view this Bill 
has sounded a death knell for democracy. It 
was announced by the Prime Minister on 15 
the August from the ramparts of Red Fort 
that such a Bill be brought and it was re-
peated by him in Tirupati. For a whole year 
the Govemment was thinking over the na-
ture and scope of this Bill and I would like to 
quote a Sanskrit Shaloka in the context of 
this Bill. "Vinayakam Prakurvano. rachaya 
maas vanararrl' It means that someone 
wanted to create Ganapati but when he 
finished the work' he saw to his dismay that 
he had created a monkey instead. After 
thinking for a whole year. the Gove~ment 
has presented a monkey here. There is 
need for improvement inn it ana this cannot 
be done in fifteen days. Hence I have pro-
posed in the amendment presentation of 
this report by the first week of the next 
session. 

I-would like to draw your attention to-
wards another important thing be religion. 
There is need to define the term 'dhanna' if 
it is used in Hindi. 

[English) 

MR CHAIRMAN: That is not your 
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amendment. 

f Translationj 

SHRI RAM NAIK: I am telling why such 
a long period is required. In my view, it will 
take approximately three to four months, as • 
defining 'dharma' is not less around a task 
than the religious war between Kaurvas and 
Pandayas. You have to explain the involve-
ment'Of Muslims, Hindus and Christians in 
religious wars. 'Dharma' is a separate con-
cept when we say' Dharma Chakra 
Pravartnaya' Hence. this committee has to 
study deeply the concept of 'dharma' and it 
cannot be done within 10-15 days. So I urge 
upon the Government to extend the time of 
both the committees upto the first week of 
the next session. With this, I move my 
amendment. 

[English] 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): Mr. Chairman, Sir, I 
quite appreciate the views expressed by the 
Leader ofthe Opposition. When this Bill was 
being introduced, in the initial stage itself, 
some han. Members had raised the point 
that it should be referred to the Joint Select 
Committee. They should be given fifteen 
days'timessothat within that period they will 
be able to complete their job. 

After the new system had been intro-
duced, normally; the Bill is referred to the 
Standing Committee which would go into 
the different Clauses which are contained in 
this Bill. Since it was the wish of some of the 
han. members that this is a Bill on which they 
would like to have a wider kind of discussion 
and they wanted some time for discussing it 
in the Joint Select Committee, we gave them 
time and we said that this Bill should be 
passed within this Session itself. I quite 
agree with the hon, Leader of the OPPOSition 
that if some \more Members are accommo-
dated,jt would be better. I have no objection 

the People (Amend) Bill 

in agreeing to this proposal, provided, the 
Leader of fhe ~ition gives me an under-
taking that this Bill would be passed during 
this Session itself. If that is agreed to, I have 
no objection in expanding even the number 
of Members. But I cannot agree for postpon-
ing the submission of the Report of the 
Committee till the first week of the next 
Session. That will go against the very reason 
as to why we are trying to bring about this 
Bill. 

Sir, if the hon. Leader of the Opposition 
is prepared to concede that within 15 days' 
time- I will also give a concession for two or 
three more days viz. up to 16th August-they 
will submit the Report to the House so that 
we succeeed in passing this Bill, that would 
be better. This is the only r~quest I am 
making to the Leader of the Opposition. 

[ Translation] 

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Chairman, Sir, the committee will give due 
consideration to the desire of the Govern-
ment but you cannot bind a committee to 
present a report within a stipulated time and 
I also do not want to bind the committee. 
( Interruptions) 

[English] 

SHRI SIB. CHAVAN: Then, Sir, I can-
not agree. 

[ Translation] 

SHRIATALBIHARIVAJPAYEE:There 
is no need to link the two issues, that of 
constitution of the committee and fixing the 
time limit. Do you think that we will accept the 
committee which consists of six member 
from congress party alone. You are not 
giving proper representation to even the 
Bhartiya Janatil P;rty. We will have to de-
cide whether to participate in the proceed-
ings of the committee or not. 
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[English] • 

DR. CHANDRA JEET YADAV 
(Azamgarh): Mr. Chairman Sir, please do to 
decide in haste. It is a serious matter. In my 
view, the hon. Home Minister has brought it 
in a haste but you please do not decide it in 
a hurry. You please obtain the opinion of the 
House through voting. It is really a serious 
matter. I think that the objections raised by 
hon. Atal Bihari Vajpayee on the VQry fist day 
and during the presentation of amendment, 
are quite appropriate. So I would like to say 
that outcome of this Bill will be disastrous. It 
seems that the hon. Home Minister has not 
gone through this Bill due to paucity of time. 
I would like to say that it is not proper way to 
amend the Constitution. As per objectives, 
described by the Home Minister while pre-
senting the Bill, I would like to point out that 
the word 'communalism' and the name of 
the party has not been used anywhere in 
this Bill. This Bill is going to provide absolute 
powers to bureaucracy and there may be 
danger of dictatorship. It has dangerous 
clauses which would restrict every agitation 
or movement whether it is social or fighting 
for one's rights. One day, we were discuss-
ing it informally, and Pilotji said that he had 
not seen it and Sunil Duttji said that this Bill 
will restrict him from participating in activities 
of Trade Unions in Bombay. This Bill pro-
vides that one group cannot work against 
the interests of other group. I would like to 
say that I am against one class in the society 
which has ruled this country for centuries in 
the name of religion, caste system and 
social justice. I think that there is a need to 
establish a new system, so we have tq revolt 
against this class peacefully. But this Bill will 
impose restriction on every organisation, 
association, persons, and on such discus-
sions, meetings :md seminars. 

Mr. Chairman Sir, you please do not 
decide it in haste, as it is a matter of the 
Constitution amendment, an amendment in 

Peoples. Representation Act. It is not a 
matter or a joke. If it is not taken seriously the 
outcome will be disastrous. It has been 
proposed that there would be 15 members 
in the Committee and the quorum would 
constitute of 5 members. This means that 
the recommendations of a majority of three 
members would be accepted. The Govern-
ment has not considered the serious conse-
quences it can lead to. I would request the 
hon. Home Minister not to make. haste in the 
matter. He has accepted the amendment of 
increasing the number of Members of the 
Committee to 30 but binaing the committee 
with a time limit may not beyond. If you in a 
great hurry, the next Session may be called. 
early in October. We would agree to it. But 
this Bill should.be brought after deep and 
serious study otherwise we will not be able 
to support it 

SHRI LAL K. ADVANI: (Gandhi Nagar): 
Mr. Chairman Sir, I am not discussing the 
objective of this Bill. The Rules provide that 
when a motion of reference is made to the 
Select Committee one can speak about the 
contents of tl'le Bill alsq. 

Why the established conventions for 
the constitution of Select Committees are 
being violated? The hon. Minister of Home 
Affairs has to given any answer to this query. 
If a Select Committee is constituted from 
one House, comprise 30-35 Members as 
per the guidelines compliled by Kaul and 
Shakder. They further state that 

[English) 

It represents a microcosm of the House. 

[T rans/ation) 

So select Committee comprises 30-35 
Members and so far as the question of a 
Joint Committee is concemed, they say:-
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[English] 

As a rule it should be of 45 Members. 

[ Translation] 

There should be 30 members from this 
House and 15 members from the other 
House. 

[English] 

This is the usual thing. 

[ Translation] 

They explain the reasons thereof in the 
following words:-

[English] 

The Composition of a Select Commit-
tee or a Joint Committee reflects the strength 
of the various parties and groups. It cannot 
be admitted: it cannot be of the kind that the 
Motion contains today. 

[ Trans/ation] 

Their representation is six whereas the 
strength of the ruling party is less than half 
in the House. So,. they should have only 4 
members not more than fice at any rate. For 
the remaining five also. there should be a 
balance. 

Shri Atal Bihari Vajpayee's suggestion 
for taking 20: 1 0 members has been ac-
cepted but fixing a time limit amounts to 
restricting the committee's function and that 
too at Shri Vajpayee instance I can only say 
that reasonable time should be given as 
suggested by Shri Chndrajeet Yadav. The 
reasonable time would be the first day of 
next session. 

II is very necessary that the session is 
summoned so early that we get a period of 
20-25 days for discussion. In this connec-
tion:-

[English) 

Select Committee is a question not 
merely of political expediency, it is a ques- . 
tion of the traditions of the House. 

[ Translation) 

For this, being the Speaker of the au-
gust House, you should ask the Govern-
ment to reply. 

[English] 

established conventions, established 
traditions codified in the form of Kaul and 
Shakdhar, why should they be defaulted by 
the Government? The Government should 
not do so. The Government adhre to these 
traditions and accept the proposals made b.y 
the Leader of the Opposition. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): So far as the number of members 
in the Committee is concerned, 'I do not 
object to it. It can be increased. It may be 
doing either 30 plus 15 or 20 plus 10, I have 
no objection. A later date should be fixed 
during this Session and if the Committee 
feels that it cannot do it them we can always 
come to the House. there:s no final bar. But 
we are keen that in this Session this Bill 
should be taken up for consideration. This is 
our submission. 

[ Translation) 

SHRI GEORGE FERNANDES 
(Muzaffarpur): Mr. Chairman. Sir, I would 
like to make few subnllsslons in this regard. 
When a proposal top introduce tpe Bill as 
mooted, we had opposed it giving detailed 
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reasons and I don't think there is any need does not agree to extend the time, we will 
to repeat all these points. We were already accept the proposal to increase the number. 
apprehensive of their intention. Our doubts This is a very serious matter. Wile sticking to 
were strengthened when they proposed 6 the rules for the formation ofthe Committee. 
Members from their side and only 4 mem-
bers from the majority side. I thin that com-
munalism is only a pretext to bring forward 
this Bill. It is a direct infringement of funda-
mental rights guaranteed by the Constitu-
tion There is no need to repeat the intentions 
of the ruling party. Though stress is being 
laid on communalism, it is a clear case of 
infringement of fundamental rights. The in-
tentions of the Government become very 
clear with their proposal; for the constitution 
of the Committee. They want to have major-
ity representation in the Committee and 
introduce the Bill on the basis of the recom-
mendation of their majority in the Commit-
tee. But it requires two third majority as it is 
a Constitution (Amendment) Bill. The Gov-
ernment wants to get the Bill passed by 
making this sort of manipulations and violate 
out fundamental eighties. Their thinking is 
wrong. The amendment moved by Atlji to 
increase the strength of the Committee 
should be accepted by the Government by 
increasing the number of Members. The 
Government should not lay down any con-
dition for this. This is my submission to the 
Govemment. There are certain rules for 
setting up a committee. A committee had 
been set up to go into the securities scam. 
It was given three months time. Since the 
Committee required more time., it has since 
taken one year. There should be no such 
bargaining dream. The dream of a swadeshi 
nation through agriculture sector. Now, the 
Government has launched a mini-daiey 
scheme. under which small farmers of vil-
lages can earn their livilihood by keeping 1-
2 cows. but the multi-national companies 
have captured their market. Mr. Chairman, 
Sir. therefore, I woutd like to say that mainly 
agricultural country like India should formu-
late schemes for the welfare of agricultural 
labourers, so that their standard of living 
could be improved that if the Government 

we expect that you will also help 4s by asking 
them to give up the intentions with which 
they have moved the Bill. 

[ Translation] 

SHRI VIJOY KUMAR YADAV 
(Nalanda): Members from all the political 
parties should be taken in it. This is wrong. 

[English] 

MR. CHAIRMAN: I think there is so 
much difference, that if the expanded com-
mittee is being agreed upon, the time limit 
which the Home Minister is suggesting may 
be accepted because that is not final. If it is 
not practicable, if the Committee has not 
completed the report, the House also gives 
extension of time. I do not think that there is 
any difference of opinion on this. 

[English] 

MR. CHAIRMAN: The point is, if what is 
expanded is acceptable. ultimately as it is a 
Constitutic;m (Amendment) Bill unl~ss there 
is a two-thirds majority in the House it cannot 
be passed and the other Bill depends only 
upon the first Constitution (Amendment) 
Bill. 

I would like to clarify. 

MR. CHAIRMAN: Therefore, instead of 
asking for deletion, if he does not press for 
Amendment NO.3 them. I think that a way 
out can be found out. 

SHRI S.B. CHAVAN: The first point I 
want to respond relates the misgivings which 
have been expressed by hon. members. 
Shri George Fernandes and Shri Chandra 
Jeet Yadav. In spite of the fact that on the 
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other day I ad made it absolutely clear, that 
we are proposing to use it only for misuse of 
religious for political purposes. As regards 
the rest of the provisions certainly the Com-
mittee can delete what is not required. I have 
stated that. on that day itself. But still Shri 
George Femandes goes on saying as if we 
are interest in taking away the fundamental 
ri~hts of the citizens of this country. I do not 
think that it is correct. 

[T ranslation J 

SHRI SURYA NARAYAN YADAV 
(Saharasa): He could have brought it after 
revision. What he says is not correct. This 
is the difference. 

SHRI GEORGE FERNANDES: They 
had four days in hand. By then they could 
have revised it. 

• SHRI S. B. CHAVAN: If I had done that, 
why you were heehed. That is why a JPC is 
being set up in which yourservices would be 
required. 

SHRI GEORGE FERNANDES: Please 
bring it after revision, there would be no 
need top set up a Committee. 

[English) 

PROF. PREM DHUMAL(HAMIRPUR): 
You withdraw the Bill and bring another bill. 
That is o. k. 

SHRI S. B. CHAVAN: 'Misuse of reli-
gion for political purposes'; that is the only 
main aim of this Bill. 

SHRI SOMNATH CHATTERJEE: That 
should be the main and only onbject. 

[ Translation] 

SHRI SURYA NARAYAN YADAV: 
Please make your inentions clear. 

SHRI S. B. CHAVAN: Our intention. is 
very clear but your intentions have tumed ill, 
for which we can do nothing. You are trying 
to view thi.ngs in a distorted way which we do 
not mean at all. Our purpose is that for·the 
continuance of politics, communalism should 
not be used in it. We do not have any other 
motive. We find that many armies are being 
raised which try to silence the voice of the 
poor. YOlJ delete all other provisions, I have 
no objection, then my intentions would be 
clear to you. Please withdraw your 2nd 
amendment. If committee feels after its 
sitting that more time is required, it can think 
of further extension. But one thing I must 
say that it will be our all out effort to have the 
Bill passed during this session. 

[English] 

. MR. CHAIRMAN: Are you in agree-
ment with that? 

All right, then I will put it to vote. Shall 
I put all the amendments together to vote, or 
one by one? 

[ Translation] 

SHRI ATAL BIHAR I VAJPAYEE: What 
about the Constitution of the Committee. 

SHRI S. B. CHAVAN: I agree to your 
proposal. 

SHRIATALBIHARIVAJPAYEE:There 
is no need to have an understanding with 
me. There are other hon. Member also in 
the House. 

SHRI S. B. CHAVAN: I accept the 
amendments brought by you. 

SHRIATALBIHARIVAJPAYEE:Kindly 
tell the names. Members of which parties-
are participating in it. Please postpone this 
motion.' You can bring it in the evening or 
tomorrow. 
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SHRI S. B. CHAVAN: Are the names 
which/you have given acceptable to me. Do 
you accept them or not? 

SHRI S. B. CHAVAN: Think codly. 
was surprised that Shri Vajpayee ji had 
proposed the name of Shri Sulaiman Sait. 
This is a good thing. We welcome it. 

SHRI ATAL BIHARI V AJPAYEE: Whose 
name? 

SHRI S. B. CHAVAN:. When you pro-
posed the name of Shri Sulaiman Sait, I said 
that it is worth welcoming. A good atmo-
sphere is being created. 

SHRI ATAL BIHARI V AJ"PAYEE: I have 
given his name because there are only two 
members of the Muslim League in the House 
who have taken interest in this matter ...... 

SHRI CHANDRA JEET YADAV 
(Azamgarh): You have given his name de-
liberately. 

SHRI ATAL BIHARI VAJPAYEE: Yes, I 
have given his name deliberately. One Mem-
ber of the Muslim League is already in the 
Committee so take the other Member also. 

SHRI CHANDRA JEET YADAV: You 
have given his name after a careful thought. 

SHRI ATAL BIHARI VAJPAYEE: If you 
have accepted the names given by me it is 
a good thing. 

• SHRI SURYA NARAYAN YADAV 
(Saharasa): Shri Vajpayee has played the 
role of the Leader of Opposition very well. 
The ruling party has failed in its duty. 

SHRI MADAN LAL KHURANA(South 
Delhi): Now you have accepted it. 

SHRI S. B. CHAVAN: Mr. Speaker, Sir, 
he has not accepted what I said ..... 

SHRI MADAN LAL KHURANA: We 
accept it.. .. 

SHRI S. B. CHAVAN: Shri Vajpayeeji 
does not accept it. 

SHRI MADAN LAL KHURANA: He has 
accepted and it;s for hon. Speaker .... 

SHRI ATAL BIHAfll VAJPAYEE: I ac-
cept the names mentioned here. 

SHRI S. B. CHAVAN: No Congress (I) 
Memberfigures in the list given by you. After 
hearing you, I thought that the names of 
Congress (I) Member would certainly figure 
in it but not even a single Congress (I) 
member's name has figured in it. 

[English] 

SHRI SOMNATH CHATTERJEE: Mr. 
Chairman, Sir, may I suggest one thing? Let 
the Home Minister come with a revised list 
at 5.30 p. m. today .. (lnterruptions) 

SHRI S. B. CHAVAN: We can revise the 
names if he is prepated for this kind of a 
thing. I will again come to the House at 5.30 
p.m. today after ,revising the names. 

MR. CHAIRMAN (SHRI SHARAD 
DIGHE): At that time. I hope, he will not 
press for hid amendment nO.2. 

SHRI S. B. CHAVAN: Sir, he has to take 
a decision on that. . 

SHRI ATAL BIHARI VAJPAYEE 
(LUCKNOW): Do not make it conditional. 
will not accept any condition. 

MR. CHAIRMAN: Then, it comes to the 
same thing. 

SHRI ATAL BIHARI VAJPAYEE: You 
have the majority. If you want you can 
accept it. The hon. Home Minister has 
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accepted that if the committee. is of the 
conclusion that the time should be extended, 
then it can be done. 

SHRI S. B. CHAVAN: Time aod again I 
have said that if the Committee would em-
phasize that a particular Bill should be passed 
in the current session, it would be done. If 
the Committee feels that it is impossible to 
report on some points of the Bill in the 
current Session in such a situation they can 
present the facts before the House and we 
can go a~ordingly. 

SHRI S.B. CHAVAN: Sir, t 5.30 p.m. I 
will give you the revised names. 

MR. CHAIRMAN: This discussion is 
postponed till 5.30 p. m. 

( Interruptions) 

SHRI BASUDEB ACHARIA 
(BANKURA): When is the Minister going to 
make a statement? 

MR. CHAIRMAN: The Home Minister is 
going to make a statement at 3.45 on police 
firing in Calcutta. 

SHRI SOMNATH CHATTERJEE 
(BOLPUR): What about the statement on 
Election Commission? .... (lnterruptions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H. R. BHARDWAJ): 
We are meeting with the hon. Speaker at 
4.30 p.m. today. I am ready with my state-
ment. But I thought it is better we discuss 
and then I make·it...(lnterruptions) . 

SHRI SOMNATHCHATTERJEE: Once 
you announced that the statement will be 
made it 3.30 p.m. then you should make 
it ... ( Interruptions) 

SHRI H.R.BHARDWAJ: ~havealr8ady 
given a notice. , am ready with my 
statement..{ Interruptions) 

SHRI BASUDEB ACHARIA: Then you 
make that statement. 

SHRI H.R. BHARDWAJ: I have got a 
message from the hon. Speaker that we 
have to meet at 4.30 p.m with the leaders of 
the Opposition. I will make the statement 
after that...(lnterruptions) 

SHRI SOMNATH CHATTERJEE: You 
should have informed about this to the 
House. 

SHRI H.R.BHARDWAJ: I am just in-
forming the House. 

SHRI SOMNATH CHATTERJEE: It is 
only after our prodding, you are informing to 
the House. 

SHRI H.R. BHARDWAJ: The state-
ment is ready. I am prepared to make this 
statement even now. But the 
Speaker .. ( Interruptions). 

SHRI CHANDRA JEET YADAV 
(AZAMGARH): It is all right. The Speaker 
has called for a meeting at 4.30 p.m. I hope, 
it will be made today. 

DELHI MUNICIPAL CORPORATION 
(AMENDMENT) BILL 

[ Translation) 

SHRI MOHAN SINGH (Deona): Mr. 
Chairman, Sir, we are discussing the Delhi 
Muncipal Corporation (Amendment) Bill. 
Last time. when I was speaking on this Bill I 
had welcome the provisions of reservation 
for Scheduled Castes and Women in the Bill. 
But alongwith it. I would also like to suggest 
that provisions of reservation has been made 
for most backward communities in the local 
bodies through a constitutional amendment 
but it is a matter of surprise as to why the 
Government has not made provision of 
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reservation for backward and most back-
ward communities in this Bill. The Govem-
ment has an excuse that caste-wise figures 
of census has he not been finalised so far. 
I would like to submit that the Govemment 
should make arrangements in this regard as 
soon as possible and at least prepare a 
complete list of people belonging to back-
ward and most backward communities for 
territory of Delhi and make provision of 
reservation for them. On page 4, in clause 
8 the Bill states: 

"The superintendence, direction and 
control of the preparation of electoral rolls 
for, and the conduct of, all elections to the 
Corporation shall be vested in the Electon 
Commission of the National capital Territory 
of Delhi conSisting of an Electioo Commis-
sioner to be appointed by the Administra-
tor." 

We are against this provision of the Bill 
because there will be doubts about impar-
tiality and objectivity of the Election Com-
missioner appointed by the Administrator. 
At present, there is lot of controversy the 
structure and role of the Election Commis-
sion. But it will not be good to form an 
opinion about the entire Election Commis-
sion 0!1 the basis of acts of one person. 
Therefore, in my opinion, the Election Com-
missioner of National Capital Territory of 
Delhi should be appOinted by the Chief 
Justice of Delhi High Court or with his rec-
ommendation. by the Chief Election Com-
missioner. This practice is also followed in 
the States. A high official is appointed by the 
Election Commission for the 
superintendence, direction and making ar-
rangement for the Assembly elections in 
each State. n is a fact that the State 
Govemment makes recommendations for 
his appointment but the Chief Secretary of 
any State never appoints an EleCtion Com-
missioner in any State. He is appointed by 
the Chief Election Commissioner alone. I 

would like that similar provision should also 
be made for Election Commissioner of Delhi 
Municipal Corporation. He should not be 
appointed by or with the recommendations 
of the administrator. I have objection to it. 

Another praiseworthy provision in this 
Bill is made on page 8, in clause 32 A of the 
Bill: 

"Every councillor shall, not later than 
thirty days after making and subscribing the 
oath or affirmation under Sub-Section '('1 ) of 
Section 32 and before the last day of the 
same month in each succeeding year, file 
with the Mayor a declaration in such form as 
may be prescribed by rules by the Central 
Govemment, of all the assets owned by him 
and members of his family and such decla-
ration shall form part of the records of the 
Corporation." 

Today, wherl charges of corruption are 
being levelled against people's representa-
tives, ·it is good that a provision has been 
made where everything will be on record 
and the Councillors will have to file a decla-
ration about thei~ property and assets annu-
ally. It has been further stated in the Bill 
that.... 

"A person shall be disqualifed for being 
a councillor if he fails to file a declaration 
referred to in Sub-Section (1)" 

A Councillor will be disqualified if he fails 
to give details of his assets but which author-
ity will disqualify. inquire and supervise it.? 
Will the Mayor have a right to appoint an 
authority to take action against those coun-
cillors who fail to give details of their assets 
and of their family or their relatives within a 
stipulated period? There should certainly be 
a provision for it in the Bill. I would I)ke to 
submit to you that t provision should be 
made in the Bill to disqualify a councillor who 
fails to give details of his assets in consulta-
tion with the Judge of Delhi High Court. 
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Alongwith it, on page 30, section 511 
(A) states: 

"Notwithstanding the commencement 
of the Delhi Municipal Corporation (Amend-
ment) Act 1992, all the provisions existing in 
the principal Act before such commence-
ment relating to-(a) water supply, drainage 
and sewage disposal; (b) electric supply and 
(c) prevention and extinguishing of fire ands 
matters connected therewith or incidental 
thereto shall be deemed to continue in op-
eration till such date as the Central Govem-
ment may, by notification in the official Ga-
zette, specify and different dates may be 
specifed by the Centra"1 Govemment for any 
of the afore mentioned different matters. It 
clearily shows what the Central Govem-
ment is going to take over all those rights 
and snatching all these rights from Munici-
pal Corporation, It is going to give the rights 
to an independent institution or an institution 
decided by it orto the Assembly ofthe State. 
I think that if electric supply, extinguishing of 
fires, water supply, drainage, sewage dis-
posal etc and other matters are taken away 
from the jurisdiction of Municipal Corpora-
tion and if its only responsibility is sestirped 
to keeping the city clean, then it is a deliber-
ate attempt on the part of the Govemment 
to hit the spirit of strengthening of autono-
mous institutions. I would like" that the 
autonomous institutions of the. country should 
be strengthened so that they are capable of 
serving people. 

It is often heard that many areas of 
Delhi are submerged in water. There are a 
number of Houses constructed by D.D.A. in 
the territory of Delhi which are on the verge 
of collapse. There is no arrangement of 
shelter for the poor and people coming here 
from other places. The responsibility to 
make all these arrangements should be 
given to Municipal Corporation so that is is 
made capable of serving people. 

Besides these few suggestions, I would 

like to give one last suggestion., That is if 
election to the Corporation is not held soon, 
our claim of rendering service to the people 
will got defeated. ThUlil in the end, I would 
emphatically submit to the Govtemment 
that besides passing this bill election to 
Corporation should also be held as soon as 
possible so that the elected representatives 
may shoulder the responsibility of serving 
the people of the city. With these words, I 
conclude. 

[English] 

MR. CHAIRMAN (SHRI SHARAD 
DIGHE): Now Shri S. B.Chavan to make a 
statement regarding the police firing in 
Calcutta on 21. 7.1993. 

SHRI BASUDEB ACHARIA 
(BANKURA): Sir, I am on a point of order. 

When this matter was raised on Friday, 
while responding to this, the Home Minister 
said, and I quote: 

"I got in touch with the hon. Chief 
Minster of West Bengal to find out what the 
facts are; and I was also given to understand 
that it was not only the gherao of the Writers 
Building, but in other areas also, there are 
large number of people who have been 
arrested. He said that he would be able to 
supply me the information. If I get the 
·information in time, it is all right, but other-
wise, I am definitely thinking of going to 
Calcutta .. : 

(Interruptions) 

I want to know whether he had received 
any information from the honourable Chief 
linistger, Govemment of West Bengal, when 
he had he received it and when he decided 
to visit Calcutta because very categorically 
the statement was made but the Minister of 
Friday. 

THE MINISTER OF HOME AFFAIRS 
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(SHI1I.S.,B. CHAVAN): Sir, before I had left places. Police resorted to .use .. 91,fpJ..c.f3, 
for Calcutta no such information was made including the bursting of teargas shells and 
avail~ble by th!,! West Bengal ~ovemment. firing, to deal with the situatic::IO. The State 
ActUllily when i reached Cal~utta,' ~fter dis- Government's version is that there was 
cussing everYthing with the Chief Minister, damage to both private and public property 
that evening I got a report from the Govern- in many places and that the pOlicemen were 
ment and " have incorPoraied certainly a injured in the mob attacks and hence police 
part ofit ffi 'my Statement also. had to use force to deafwith the situation. 

;:' : 
SHRI BASUDEB ACHARIA: The day 

you told tlS; next morning you went to 
Calcutta. 

SHRi S.·8. CHAVAN: Yes. but (did not 
receive 'anything: 

. . 
SHRI BASUDEB ACHARIA: How much 

time 'did'you n'eed to receive that informa-
tion? (Interruptions) 

:." I • 

15.51 hnl 

SiATEMENTBY MINiStER -CONTO 

Firing In Calcutta On 21st July, 1993 

, THE MINISTER OF HOME-AFFAIRS 
(SHRi S: B. CHAWAN): ~jr, 

The West Bengal yuva Congress gav~ 
a protest ~a}1 for laying siege on the Writers 
Building, the he~dquarters of the ~tate Gov-
emment. 90 ~L7.199;3 against the alleged 
misdoings of the West Bengal Government. 
attacks Qn pol~ical worke,rs by the CPM, 
cadres. post Panchayat poll yiolence. ~efe­
riorating law and order sit~ation and in-
creasing corruption in Government. 

2. According to the information received 
from the Government of West Bengal. on 
? 1 st July, 1993. la;ge numbers of p'ersons 
assembled at various places and tried to 
move towards Central Business District, 

. commonly known as Dalhousie House, mpst 
of which was covered by prohibitory orders 
under Section 144 Cr. P. C. promulgated by 
the Commissioner of Police, Calcutta. The 
protestors and the police clashed at many 

3. In all, 12 persons ~ies in police firing, 
another 65 were admitted to ~he city hospi-
tals. Out of these, 12 persons had bulled 
injuries, 19 persons were inj~red by bomb 
splinters. one persons by pellets and the 
rest by brickbatling.. B8 PQlicemen were 
injured. including 21 officerS.: 38 policemen 
were hospitalised. Th, police -fired ·119 
rounds from rifles. muskets and revolvers 
and also burst 341 tearQclS $el~s. 

This version of the State Govemment is 
strongly refuted by the ~ Qrganisers of the 

I' . 
protest. In their view. t~tf~lice has used 
excessive force withoul ih; pr:ovoca~on. 

. There were no barricade.$ tp stOp p&eple 
from moving towards thelWTiters Building. It 
is further alleged that forde wcfs used without 
giving adequate wamin~ to ~e protestors. 

In our democratic set-uJl resort to pro-
test marches, rallies and~t~tiOnS, to ~s 
for demands, is commo~ly a~opted byvari-
ous groups. 

I visited Calcutta 0;, 3~st July. 1993. 
Duri~g the visit. I met crpss ~ections of the 
people and also visited the ir;jured persons 
in three hospitals. There~ is considerable 
resentment on the excessive,useof force by 
the police, 

I also met Shri Jyoti Sasu. Chief Minis-
ter of West Bengal, and urged him to provide 
relief to the families of the deceased and 
those injured. I advised him to direct judicial 
inquiry into the incidents in view of the large 
number of persons injured and killed as a 
result of the police firing on 21 st July. 1993. 
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SHRI SOMNATH CHATTERJEE" duced I~ 1989, and it was only narrow 
(BOLPUR): Not one word, Sir, that the so- political ends which prompted the parties in 
called protesters had used violent means. the Opposition Benches to oppose those 
You have not said one word about it. Bills and the same were dekasted in the 

Ralya Sabha. But, this did not deter the 
SHRI S. B. CHAVAN: In the beginning. Congress Government from bringing the 

matter again and it was last year that the 
SHRI BASUDEB ACHARIA (Bankura): ConstitutiOn (seventy-third amendment) bill 

No. you have not. (Interruptions) relating to the P anchayats and the Constitu-
tion (seventy-Fourth Amendment) Bill reating. 

MR CHAIRMAN: You ask for a discus- to the Nagarpalikas were passed by the two . 
sion on the statement according to rule. Houses of Parliament and these Bills re-

ceived the assent of the President after 
SHRI SAIFUDDIN CHOUDHURY: In 

the· statement the Home Minister has said 
that the protestors gave a call to lay siege on 
the Writers' Building. Is there any demO:-
cratic moveD1ent which calls for laying siege 
on a· seat of power in tJ;te country? What is 
the meaning of 'laying siege'? 

MR. CHAIRMAN: No ciarificatlon is al-
lowed on the statement made by a Minister. 
Please take your seat now. 

. (Interruptions) 

15.56 hrs 

DELHI MUNICIPALCORPORATAION 
(AMENDMENT) BilL 

MR. CHAIRMAN: Now, we go back to 
the discussion on the Delhi Municipal Cor-
poration (Amendment) Bill. Shri Pawan 
Kumar Bansal. 

SHRI PAWAN KUMAR BANSAL 
(CHANDIGARH): Mr. Chairman, Sir, the 
determination of late Shri Rajiv Gandhi to 
ensure that democracy percolates right to 
the grassroois of our polity and that democ~ 
racy becomes meaningful to the common 
man in the street in villages, in small towns 
and in cities. two Constitution (Amendment) 
Bills intending to give constitutional man-
date and constitutional sanctity to the Mu-
nicipalities and the Panchayats were intro-

being ratified by the reaqyuste nurnber of 
States in April. 1993. As per the provisions 
of there two Bill. it is within a period of one 
year that the various Slate Legislatures 
would make necessary changes in their 
laws relating to the Municipalities and the 
Panchayats. I· am happy to note that as 
concerns to the Municipal Corporation. of 
Delhi, the appropriate Government being 
the Central Government. this Bill has been 
brought about to bring necessary amend-
ment in the Delhi Municipal Corporation Act 
of 1957. 

Sir, while I commend the Government 
for bringing about this Amendment with 
promotitude, I was at a little loss when I 
heard the hon. Members from all the sides 
of this House speak about certain matters 
which should have been left to the Corpora-
tion but have been sought to be taken away. 
In this context. I am reminded of the discus-
sion which. then. took place in the Joint 
Select Committee relating to the present 
Article 243 2B. This Article relates to the 
application of the Constitutional Amend-
ment to the Union Territories. The provision 
as itlhen existed in the. Bill made a postula-
tion that the President. if he so desired, 
COUld. by notification, direct that the provi-
sions of this Chapter. that is. Chapter IX A, 
would not apply to Union Territory. 

16.00hrs 

There was a unanimity of opinion 
amongst the Members and. therefore, in the 
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report we had suggested that a provision Question No. 262. 
like this could prompt the concerned officer . 
to make a suggestion that these provisions [English) 
should not apply to the Union Territory is at 
all; therefore. Onanimpassionedstand,the "Will the Minister of Agriculture be 
clause was somewhat mocifiel. The proviso pleased to state: . 
to article 243 =B finallY reads as follows: 

·Provided that the President may be 
public notification direct that the provisions 
of this part shall apply to any Union Territory 
or part thereof, subject to such exceptions 
and modifications as he may specify in the 
notification.' 

MR. CHAIRMAN: You can continue 
next time. 

Now there is discussion under rule 193. 

SHRI NITISH KUMAR. 

16.01 hrs. 

DISCUSSION UNDER RULE 193 

Drought Conditions In 
Different Parts of The Country 

( Translation) 

SHRI NITISH KUMAR (Barh): Mr. Chair-
man, Sir, I am thankful to you for providing 
me an opportunity to initiate discussion on 
drought conditions in different parts of the 
country. 

There days back we had held a discus-
sion on Hood situations in different parts of 
the country and we made a hint at the likely 
reply by the Govemment which later on 
came·to our expectation. Today, a discus-
sion on the issue of drought. being faced by 
the different parts of the country, is being 
initated and I can very well understand as to 
what would be the reply by the hon. Minister. 
During the current session, 11 hon. Mem-
bers have asked question through Unstarred 

(a) the districts which are facing drought 
in the country at present, State-wi8f; 

. (b) whether any Central team visited 
the drought affected States; 

(c) if so, the findings and recommenda-
tions of the Central team; 

(d) the Central assistance sought and 
the amount actually released to the drought 
affected States, State-wise; and 

(e) whether any review of the relief 
programmes undertaken by the State Gov-
emments has been made?" 

The answer is: 

"(a) to (e): ihe information is being. 
collected and will be laid on the Table of the 
Sabha." 

(Translation] 

This question was asked on the 27th 
July. This Unstarred Question came up in 
the beginning. The Govemment replied that 
information was being collected and would 
be laid on the.Table of the Sabha. That was 
the reply given by the Government. We 
have been holding discussions on dl'OU9ht 
conditions in different parts of the country for 
the last five days. The Go~rnm8flt is not 
serious. I expect that the Government will 
once again reply that comprehensive reply 
will be given only after information is col-
lected, 5-7 days have already elapsed, but 
the Govemment is not at all concerned 
about that. A large part of the country is 
facing drought. Bihar, Andhra Pradesh,· 



575 Duscussion Under Rule 193 AUGUST.3, 1993 DuscussIon Under Rule J9S 576 

[Sh. Nltish Kumar1 

some parts of Kamataka, Gujarat, many 
eastem parts of Uttar Pradesh are in the grip 
of drought. There are certain parts of the 
country that are pereminaly under drought 
as they fall under rain shadow area. The 
Govemment has been running some spe-
cial programmes for the drought prone ar-
eas. But this time the situation that has 

"'1merged, particularly in Bihar, and to some 
3xtent in Andhra Pradesh, is different. I am 
·)ersonally aware of the situation that has 
emerged in Bihar. A large part of Bihar is 
facing drought situation. Earlier, were hav-
ing discussion on the flood situation affect-
ing a large part of Bihar. We had discussed 
that this time the flood was caused not due 
to rain fall in Bihar but due to inflow cif water 
from the rivers of Nepal. It did not rain in 
Bihar during the rainy season. It rained 
there hardfy for a day or two. Not even 10 
per cent rain has been recorded there, in 
comparison to what we used to have at this 
time eartier. Such a situation prevails in 
Bihar and that has created a horrible situ a-

'tion. h is irony that there is flood in some 
parts of the country while at the same time 
there is drought in other parts. The flood 
prone areas are facing drought. The areas 
affected by flood are now facing a lot of 
problems after floodwaer ha~ receded; the 
problems there can also be attributed either 
to scant rainfall orto no rains in others parts. 
There has been virtually no rain in the district 
of Patna which is the capital of Bihar as well 
as in the districts of Nalanda, Nawads, 
Jahanabad, Gaya, Banka, Myngyer, 
Bhagalpur, Buxar.. Bhojpur, Rohtas, 
Garhswa, Polsmau, Chatra, Giridih. 
Hazaribag and several other districts of 
North Bihar. I represent the Barh Parlia-
mentary Constituency where 90 per cent 
wells have dried up. Handpumps' and 
tu'bewells are net functioning. Shri 
Rameshwar Thakur, who hails from Bihar is 
Sitting here and is nodding his head which is 
the sign of accepting the facts. He is holding 

department of rural development and the 
job of pfovldng drtnkg water comes under 
his department. J have, however, to S8y With 
much anguish that the peopI of Bihar are 
facing acuate crisis of dmikng water. One 
can imagine the horrible state of affairs 
prevailing there. The conem of the 
Govememn 10 the prob,em can be under-
stood by its 'slatemtn whlchs till says that 
information is being collected. The Govem-
ment stated in its reply given on the 27th that 
information was being collected. The Gov-
emment is not concerned with the main 
problem even now. I know this fact fully and 
I am pained. The hon. Minister of Agriculture 
willi give comprehensive details about Natu-
ral Calamity Relief Fund while making reply 
but nothing is in his hand. He will say that a 
part in Natural Calamity Relief Fund has be 
en released for flood control. He will go On 
saying that a report is being awaited from 
Bihar or the same has not been sent, and 
that fund would be further released, if re-
quired, The Govemment knows only one 
method to tackle be it all the situations, 
drought, flood or anything else. While speak-
ing on Calamity Relief FUnd, he will shed 
tears for the suffering of mankind, show 
sympathy and say that the Centre and State 
Govemments will work together. Moreover, 
he will also say that not even a single person 
will be allowed to die due to starvation. He 
will end up the discussion with all those 
assurances. 

Sir, the fact remains that a large part of 
the country is facing drought situa,tion and 
there is a crisis of drinking water. Tl1ere is no 
fodder for animals. there has been no rain-
fall for two years in those areas of Bihar 
which I referred to. There was some rainfall 
during the tail end only of last year. Subse-
quently there was 60 per cent rabi crop. 
People survieved any how; but the situation 
in Palamu and Garhwa districts. which are 
hit by drought, is going from bad to worse. 
Situation is becoming horrible even in the 
areas that were not hit by drought earlier. 
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You are naturally happy because or the 
timely break of monsoon. Crops are good 
when there is good monsoon. The Minister 
of Agriculture, however, takes credit for this 
situation and says that there is record pro-
duction of foodgrains during his tenure. 
Contrary to if, he does I')ot share the dis-
credit when the monsoon fails. It is said tht 
lack of adequate rainfall has adversely af-
fected the production of foodgrains. On the 
last two or three occasions, there has been 
good monsoon and consequently, there has 
been good production of foodgrains. But a 
large part of this country is in a very bad 
State. People are facing starvation. A large 
number of animals have died in Palamauy 
and Garhwa areas. There is a national park 
there where there is a crisis of drinking 
water. 

Mr. Chairman, Sir, I want to draw your 
attention as well as the attention of the 
House to this matter and wish the Govern-
ment to rise 10 the occasion and not 10 
repeat what it has already stated. It should 
also not state that it would send team and 
take action only after a report is received 
frpm the Bihar Government. 

Sir, through you I want to submit Ihat 
drought and floods have become regular 
features in the country. We should try 10 
solve these on permanant basis. First of all, 
work should be started on was footing in the 
regions reeling under drough! and I would 
like 10 ask the Minister of Agriculture that 
polable water should be made available on 
priority basis. There should be a coordina-
tion between his Ministry.and Aural develop-
ment Ministry. I feel that the amount pro-
vided by the Government under Jawahar 
Aozgar Yojana and other heads is not ad-
equate. In a State like Bihar, where migra-
tion of labourers to other states is a regular 
phenomenon, migration of labourers to other 
states is regular phenomenon, migration 
will increase to such an'extentthat they will 
not be able to get a job to earn their livelihood 

even in other states. As there is no rain, 
migration will be on large scale, although we 
p[ray to God that it should rain so that we 
may get a better Aabi crop but it does not 
seem to the happening. Then the situation 
will be quite dreadful we should therefore, 
make arrangement on war footing to fight 
this situation. Employment opportunities 
should be created. 

Sir, recently, hon. Prime Minister vis-
ited flood affected areas and announced to 
provide help under different heads. The 
newspapers carried the report that he had 
given AS.44 crore. I do not know, what 
assistance he had given actually. He pro-
vided some assistance from Calamity Aelief 
Fund and some in the form of loans from 
HUDCO and look credil for having provide 
assistance. He provided As.SO lakh onl 
from Prime Ministers' Aelief Fund to t~ 

Chief Minister of the Slate, like we give , 
rattler to a crying child 10 him. The State 
Government sent an S. O. S. during the 
period of crisis, when Ihere was misunder-
standing all around. When a no confidence 
motion was already moved against the Gov-
emment, a lot of misunderstandings could 
have taken place but withoul caring for 
anything, the Chief Minister came begging 
to the Government but nothing wa~ given to 
him. There is a demand for As. 600 crore 
to As. 1000 crore but no assistance has 
bean given. 

Sir, yesterday we have already had a 
discussion on the flood situation . Today we 
are discussing drought situation. Last year 
also, there was severe drought in Pal~mu 
and Garwah which still continues. The state 
Government had demanded for a surri' of 
Rs. 1254 crore under different heads, such 
as, animal husbandry, employment under 
Jawahar Aozgaryojana, drinking water, pre-
vention of diseases, shelter and fodder for 
cattle but no assistance was provided. Last 
time, when the Prime Minister had gone 
there, the House was in session and when 
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we had held discussion on drought and 
starvation 2-3 times In the House, the Prime 
Minister called a meeting of the Members of 
Parliament and thereafter he went there to 
console the people there. The Prime Minis-
ter visited the affected area' and provided 
some assistance mainly from the Jawahar 
Rozgar Yojana which was a share of the 
Bihar Govemment itself. 

Sir, through you, I would like to submit 
that under present cirCumstances, It Is not 
sufficient to give the regular share but some 
extra assistance Should 'be provided for the 
areas reeling under drougt in Bhlr AncItra 
Pradesh, Eastem Uttar Pradesh. ~ 
and Kamataka. Sir, we are going to face a' 
worse situation in Bihar. He Is Minister of 
Rural Development. You may ask' 
him .... (/ntenuptions) At present, he is living 
in Karol Bagh, he might have forgotten 
Bihar ... (/ntenuptions) 

At present he is li1ing in Karol Bagh but 
Ie was born in Bihar. If he has s sympathy 

..nth Bihar and if he has love' for his mother-
land, then certainly. he will feel sympathy for 
Bihar. 

Through you, I appeal that a solution to 
the drinking wdtercrisis, must be found our. 
Situation there warrants immediate solu-
tion. We are not in a position to visit our area. 
Recentfy, Shri V. K. Yadav had gone there 
during three days • holidays. He will tell you 
that there are no handpumps, no tubewells 
are working and there is no electricity. Drink-
ing water s also not available, cattle are 
dying for want to fodder, In such a situation 
whom should we approach for our prob-
lems. That is Why we are putting our prob-
lems before the highest Panchayat of the 
nation in the hope that it would move the 
Agriculture Minister. Sttri RameshwarThakur 
and the person occupying seat No.'" I do 
not knowwhetherthey have their conscience 

wilftlhemornot, as they are busysticldng to 
~ somehow or oCher. They do not·care 
fOrthe drought and flood situation, they are 
enaged In retain!ng tf:Ieir power. Today, a 
game of cheap poIitica iIt being played and 
. we are not able to remove you from power 
at least in this se~on unlass the con-
science of our some friends from 
Maharashtra awakes l:lKause a no confi-
dence motion' has already been 
defeated ... ( Interruptions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF RU"RAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) '(SHRI RAMESHWAR TJ:iAKUR): 

The han. Prime Ministervisited Paiamu, 
Chhapra and other areas in distress and 
provided an assistance of Rs. 180crore. I do 

. not know whether he had visited that area or 
not? Why is he then misleading people by 
saying so? He should not cast aspersion in 
this way. We should deal a crisis in a seriouS 
manner and should not bring cheap politics 
in it. 

SHRI NITISH KUMAR: I have already 
said, perhaps he was not listening to it at that 
time. The Prime Minister has given Rs. 180 
crore and Rs.44 crore but that is inad-
equate. There is need to release moretund. 
But he spoke in orderto save his chair, it was 
his duty. 

Through you, I want to make an appeal 
that humanity is crying there. relief should 
be provided immediately for making drink-
ing water and food available to the starving 
people and to combat diseases caused by 
malnutrition. Arra~entsshouldbe made 
to make a permanant solution to drought 
and fIodd problem in the country. 

While concluding, I want to submit that 
had of the rain water goes unused. h Is the 
need of hour that water resources available 
in the country were utilized properly and 



5!31 , Duscussion SAAVANA 12, 1915 (SAKA) Under Rule 193 582 

scientifically and such resources should be 
exploited to the possible extent. 

Loan is being taken for consumer items 
from foreign countries. There should be a 
permanant solution to such fundamental 
works. The Government is not giving any 
priority to them . I urge upon the Govern-
ment that relief should be provided immedi-
ately. Secondly, the Government should 
think over finding our' permanent solution, 
rising above party politics because it is a 
national problem. We should take all to-
gether, identify the manpower available in 
the country and make concerted efforts to 
solve the problems of drought and floods in 
the country. 

I~nglishil 

MR. CHAIRMAN: Many Members are 
sending their individual names. I would 
request them to come through their party 
because the party list would be considered 
fi~, . 

DR. CHINTA MOHAN (TIAUPATHI): 
Sir. we sometimes see the crowds suffering 
from so many types of droughts. Perma-
nent drougt is seen in districts like Kalahandi 
in Orissa and in districts like Anantapur in 
Andhra Pradesh. We see this droungt 
situation perm.anently. And. sometimes. 
we see the seasonal dorught situation in 
Andhra Pradesh. Orissa and Madhya 
Pradesh. With the result. sometimes, the 
crops do fall. Sometimes. there is a problem 
due to lack of fodder; sometimes. we see the 
drinking water shortage. We see that the 
rural people are really suffering from these 
things. 

;" I happened to got to village, day before 
yesterday. in my Constituency. and I asked 
a rural woman: What type of work are they 
doing in this season? She said that they do 
not have any work to do. I asked them: What 
is the reason? They said, the crops have 

totally failed due to lack of rains. I asked 
them: Have they taken any food? They said: 
·Yes. we have .taken food: a iittle bot of ganji 
we have taken." Since they do not have any 
work, hey do not have good to eat. But, they 
are taking a little bit of ganji now and them. 
I asked toe women in the village. what are 
their problems? They said. there is a short-
age of drinking water. I asked some farmers 
in a village, what are their problems They 
said. they are not able to put good fertilisers 
in their crops and they are not abl~ to 
cultivate properly. 

We see this type of situation mostly in 
the rural India today. In the ruriil-economy, 
there is a little bit of erosion. If this type of 
situation continues for a very long time. we ' 
may have to face some type of frustration 
among the poor people. 

Sir. I know that the Government is 
taking lot of steps to improve the rural 
economy. and yet. it is not that adequate to 
reach the rural poor. In the name of struc-
tural adjustments in the economy. we' are 
trying to improve the economy on the one 
hand; but. when we go to the rural areas. 
there. we really see that among the poor 
people. there is a little bit of problem and 
frustration. I do not know. how the Govern-
ment proposes to counter this kind of a 
situation. I believe, the Government will try 
to do its best as soon as possible.' I hap-

, pened to meet an economist and I asked 
him. how is the situation in our country 
today. He said. the economy has improved 
and the GOP\ has gone up. But. when we go 
to rural areas an ask the rural poor, they say 
that they do not have food to eat. they do not 
have work. they have a problem of drinking 
water. 

We have so many programmes like 
IRDP, DADA under the Aural De\lelopmf1nt. 
We have so many programmes. But. I really 
do not know. whether the Government of 
India through the State Government agen-



583 Duscussion Under Rule 193 AUGUST 3. 1993. Duscusslon Under '!u1e 193584 

[Dr. Chinta Mohan) 

cies are doing some survey on this. I do not 
know, whether this IADP, and DADA 
programmes are really reaching the poor 
people or reaching some one else. I do not 
know whether the money that is being given 
to the IRDP, DRDA programmes is going for 
administrative expenses or really the poor 
people are getting the benefit our of it. 

I want to have a very categorical an-
swer to this from the Government. 

Coming to the drinking water problem, 
we have spent so much of money on drink-
ingwater. We have driliedsomanytubeweHs. 
I want to know how many tubewells have 
been drilled 'so far, how many of them are 
working. Due to failure of monsoon the 
water table in the ground is going down and 
down. Added to that if all the tubewells also 
fail what does the Government propose to 
do? If that situation arises. how are YOJJ 
going to counter the situation? Mostly in the 
rural areas we see that most of the tubewells 
are drying up and most of the tubewells are 
failing. Nobody is going to those areas and 
try to counter the situation. What is the 
Government of India trying to do if that type 
of a situation comes when the water table 
goes down? 

Coming to fodder, because of shortage 
of rains, fodder situation is very bad. Ani-
mals are migrating from place to place and 
the situation is very bad in the rural areas. I 
hope the Department of Agriculture will look 
into this. 

Coming to allocation of funds. the 9th 
Finance CommiSSion has stipulated some 
guidelines. So many State Governments 
are approaching for funds. A State like 
Andhra Pradesh has asked for AS.650 crore 
and you wee kind enough to give them about 
AS.25 crore. But it is not meeting their 
needs. What are the guidelines that you are 

following to gjve money to the State Govern. 
ments. The other day you have given more 
than As. 100 crare-to Bihar; you have given 
about As.90 crore to Madhya Pradesh: you 
have given approximately AS.1 00 crore b 
Orissa. When a State like Andhra Pradesh 
asks for As.650 crore you have given only 
AS.25 crore in installments. Why are you 
giving 1>0 little money? What is you probiem 
and how do we come out of these financial 
constraints. It the State Government asks 
for.Rs;650 crore. why do you give RS.2S 
crore only? If possible, please give them a 
minimum of Rs.SO crore or RS.1 00 erore, so 
that the State of Andhra Pradesh which is 
facing a drought situation can come our of 
this. 

Coming to the pitfalls, you are trying to 
give money for tank construction and num-
ber of other things. But the money is going 
not to the construction of tank or check-
dam, but it is being misutilised. Is there any 
type of sceening procedure from the Gov-
ernment, particularly from the Government 
of India? If that is not there. the money will 
be misutilised. If that is going to be 
misutilised, how are you going to counterthe 
situaiton? 

Coming to you achievements. I am not 
h~ppy to see you achievements. In 1992-93 
if your target was 100 per cent. you were not 
able to come to 28 per cent. The Depart-
ment of Rural Development failed to come 
up to the expectation. You said that under 
the drought prone areas programme, Land 
treated under soil and moisture conserva-
tion wa,uld have 1, 06,00 hectares as you 
target. but you have reached only 30,000 

. hectares; that ifi atlout 28 per cent. Coming 
to water resources development you said 
28,000 hectares; but you have competed 
only 2. 000 hectares; that is about 14 per 
cent. Afforestation and forestry you pro-

• posed to do 82,000 hectares and you have 
reacheQ only 22.000 hectares; it is only 27 
per cent. Desert Development Programme 
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- land treated under soil and moisture con-
servation was 11 ,000 hectares target; but 
you have completed only 1,000 hectares. It 
is very bad; it is only 10 per cent. Water 
resources development out of 10,000 hect-
ares you have completed only 1,000 hect-
ares; it is 10 per cent. In the case of 
afforestation and forestry there is little bit of 
improvement; it has gone up to 72 per cent. 
I really want to know why you have failed to 
achieve it. What exactly you are doing 
sittIng in the Ministry? What are your prob-
lems? You open your heart and take us into 
confidence ad tell us why you are not able to, 
reach your targets. If you cannot reach your 
targets. what are you going to do in the 
coming year, that is 1993-994? 

With this I conclude my speech. 

[ T rans/ation] 

SHRI VIJOY KUMAR YADAV 
(Nalanda): Mr. Chairman, Sir, several parts 
of the country are facing drought and here 
we are holding discussions there on. Re-
cently the Hon. Prime Minister made a 
survey of a number of districts of Bihar that 
were severly ravaged by flood; many of 
those places are still facing flood situation. 
This provides a confusion to the people. 
particularly the people of Bihar, as to what is 
the approach of the Government to the two 
different problems of flood and drought. The 
fact, however, remains thai the recent flood 
is not due to torrential rains, rather, it is due 
to the inflow of water caused by heavy down 
powers over the Himalayas in Nepal. But 
ironically. the same districts are also expe-
rienCing drought. There was much loss due 
10 this inflow of water from Nepal but there 
is no benefit al all 10 those areas due to this 
water. 

I belong to the districl of Nalands and ils 
adjoining districts like Nawada, Gaya, 
Jahanabad. Patna etc. were hit by drought 
last year. The Hon. 'Prime Minister con-

ducted a survey of all those areas. We had 
also contacted the.Hon. Prime Minister in 
that regard. Whatever amount was provided 
to Bihar as 'advance' was very much the 
'share' of Bihar. Bihar is facing financial 
crisis, that is why the required development 
has not been made there. The Chief Minister 
of the state had also sought for adequate 
central assistance, from the Hon. Prime 
Minister when the latter was on a visi., to 
Bihar. According to him the financial assis-
tance provided by the Centre was not ad-
equate. The situation in the state is that 
there is not even 1 % of crop left there. 
Saplings have dried up as there was no rain 
and there was no electricity to obtain water 
through pumping sets. Crops of rainy sea-
son are destroyed. The actual situation can-
not be assessed while sitting in Delhi. Now 
the hon. Minister of Agric}llture. Shri Balram 
Jakhar is to go there, 

The level of water has gone so deep 
that there is a great crisis of water. Except in 
cities, where wells are deep. there is short-
age of water all around. People of villages 
are drinking contaminated water which is 
causing break of epidemiCS. Thousands of 
people are affected while several hundred 
people have died. I would say that if Shri 
Rameshwar Thakur and the hon. Minister of 
Agriculture tr~ to provide at least the facility 
of drinking water to Bihar where situation is 
deteriorating. then it would amount to a 
great relief. There is now mas exodus of 
laborers which will be checked. People are 
leaving villages. There has been no devel-
opment work for the last several years, In 
Bihar, there is no alternative arrangement 
for providing jobs to the labourers in case 
there is not agricultural work there. nor does 
the state enjoy a sound economic condition 
to cope up with such situations. The hon. 
Chief Minister of Bihar as well as we, the 
Members of Parliament have every beerr 
putting this demand to the Union Govern-
ment. We made this dema'nd last year and 
even this year we have been making the 
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same demand. Ultimately. what sort of help 
do you want to provide us and what will be 
the mode and criterion for it. There is acute 
crisis in all those areas and people are in 
virtual trouble. The number of possible star-
vation death cannot be imagined. Last year. 
there were such death in . Garhwa and 
Palamau. This time a larger part of Bihar is' 
facing starvation. There is no chance of 
even on~ per cent of paddy crop this year. 
So you can imagine the situation likely to 
emerge for the entire population of lhe 
State. in the background of the fact that lITe 
'state was hit by droughUasl year and even 
this year. there is drought. We should think. 
how 10 combat with the Situation. 

I would like to made one submissiOn to 
the hon. Minister of Agriculture. In fact the, 
matter concerns with lhe irrigation Depart-
ment. The river Ganga is overflowing and 
yet there is drought on both the sides of the 
river. The entre water is falling in the bay of 
Bengal which further fools in the sea and is 
wasted. There is soil-erosion in the adjoing . 
fields of tne Ganga. There is drought which 
jeopardiz the prospect of c~op. Our col-
league Nitish ji has just suggested a perma~ 
ncni solution to the problem. If the Union 
Government. take .up the issue seriously ~ 
there can be- a permanent solution to the 
problem Or drought faced by Bihar. I have 
been a Member of the Parlia~ent ever since 
1980 except the period of 11 months in 
between. I have always demanded that the 
~ater of the Ganga may be diverted to the 
South direction. There shOuld be a big res-
ervoir in Rajior to collect that water. The 
Ganga water may alsp be lifted through a 
eMal to the South direction .. In this way. at 
least 6-7 districts will get'water for irrigation. 
The Situation of drought emerges in thIS very. 
season. There is at present no shortage C't 
water in Bihar. The main problem is lock of 
a planning to utilise water. That. of course. 
requires money. 

It was just. now stated that there is a 
price hike in Bihar due to the emergence of . 
the aforesaid situation there. I would like to 
mention in this regard that no stories are 
available in the fare .price shops. Prices of 
commodities are soaring. The Central Gov-
ernment states that it has ample stocks. I 
would ask whethei"1he foodgrains provided 
to Bihar for distribution through fare price 
shops is .adequate. I am not aware of .the 
statistics in this regard. nor have t studied it. 
But I would defil')itely like to ask the Govern- . 
ment as to how much foodgrains has been 
provided to Bihar till last month? I had gone 
to Nalanda a day before yesterday. When I 
enquired about the stocks to be distributed 
through fare price' shops. I was told that 
there was no wheat and the people are not 
getting it far a lOng time. Sugar is also not 
available and prices are rising due to the 
drought situation. Unless the policy of public 
distribution system is made strict. people will 
not get the commodities easi!y. The com-
mon people who are already hard pressed 
by unemployment and drought. cannot buy 
the commodities through black-marketing. I 
would like to submit that whenever the hon. 
Minister visits that state he must call a 
meeting at Patna of all the M.Ps from Bihar. 
Whenever the hon. Minister or the Central 
team visits the State for .enquiring into the 
actual pOSition. it fails to get the real picture 
of Bihar. I WOUld. therefore. like to submit 
that the meetmg of all the M.Ps belonging to 
Bihar must be called in case the central team 
is sent there or the hon. Minister himself 
makes a visit to the state for enquiry. 

You sh~uld stay there for two days 
instead of one day. if required: but some-
thing concrete must be done. Ourapproach 
should not be like the one we have towards 
Jawahar Rojgar Yojna where we get satis-
fIed by merely releasIng some funds' in 
advance. Rather. the Government should 
deviSe some ways and means to provide 
substantial assistance to Bihar in these 
moments of natural calarrtity. The situation 
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will furth,r worsen there if Central assis-
tante is not provided. We will eam a bad 
.name throughout the world when thousands 
otpeople·are in the grip of drought there. Mr. 
Chairman. Sir. I would~ike to remind that the 
present horrible situation of drought in Bihar 
is unprecedented. 

I hope the Govemment will realise the 
gravity of the situation and would provide 
adequate assistance to Bihar. The hon. 
Chief Minister has sought for Central assis-
tance only to combat with the situation of 
flood but not in view of the drought Situation 
prevailing in the state. the Government 
should increase the amount of assistance 
as mUch as it can. 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEP~RTMENT OF RURAL DEVELOP-
MENT): SHRI RAMESHWARTHAKUR: Mr. 
Chariman. Sir. whatevet has been submit-
ted here by Yadavji is true. 11 districts of 
Bihar have been much affected by flood due 
to inflow of horrible flood water from Nepal. . 
The hon. Prime Minister had just gone there 
and I too accompanied him. It is also true 
Jhat a large area of South Bihar including 
Palamau, Garhwa. Lohardoga etc. have 
been hit by drc·· ght. As has been just said by 
the hon. Member the whole of South 
Bihar ... (lnterruptiO!1S) which include Ranchi 
and other districts along with all the four 
districts of Santhal Pargana were under the 
grip of acce,,' drought. The. parts of Central 
Bihar are also hit by drought. Yadavji was 
right in saying that the people there are now 
facing a crisis of drinking water and of other 
things. There are other problems too. 

When the Hon. Prime Minister visited 
the state to have a look at drought situation, 

. he announced the central assistance of Rs. 
180 crore for Bihar after having careful 
deliberations and having considered the 
problems. That amount was released to the 
Governrnent of Bihar. 

The second point is 
that ...... ( In!erruptions) 

SHRI SURYANARAYAN YADAV:Was 
the totat amouritof Rs. 180 crore released? 

SHRI RAMESHWA~ .THAKUR: Yes. 
Rs. 180 crore was released. This time whf>fl 
the Hon. Prime Minister made another · . .,~.,t 
of the state, he announced to provide Rs. 44 
crore for relief. :That amount is being re-
Iea$edthrough~meddepartments.1lle 
due share of Jawahar Rojgar Yojna is also 
included there in. 

I would also like to submit that the Hon. 
Prime Minister and the hon. ·Minister of 
Agriculture and the Union Government have 
full sympathy for the situation that has 
emerged there; nevertheless, I WOUld say 
with due submission that !he funds that are 
released from the centre should be used in 
time and for the purpose these are sent 
there. It is, however. not being done. More-
over, it is the duty of all the Members of Bihar 
t~ assess the development being made in 
this regard. in their respeCtive 
areas ... ( Interruptions) 

SHRI RAM KRIPAL YADAV (Patna): .. 
You should tell as to how the funds are being 
utilised there and what is the basis of your 
~Ilegation against the Bihar Government? 

SHRI RAMESHWAR THAKUR: PIoase 
first listen to me. This year from January tiU 
date Rs. 432 crore have been provided 
under Jawahar Rojgar YOJana to all the 
districts. Out of these Rs. 432 crores only 
Rs. 79 crore were lift with the State Govern-
ment as on 1st July. Yadavji. I would like to 
give this information to you because you had 
asked for it. Rs. 353 crores were balance as 
on 1st July out of the fund allocated to the 
Govemment of Bihar from April to June and 
only Rs. 79 crore were spent during these 
three months. I have also district wise de-. 
tails with me. You want to know about district 
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Patna. Rs. 9.70 crores, Rs. 7.02 crore and 
Rs. 13.27 crore were not spent and were in 
balance on 1st July out Qf the fund allocated 
to Patna, Nalanda and Gaya respectively. 
Similarly. Rs. 15 crore were provided to 
Navada district out of which only Rs. 2.13 
crore have been spect..:.(/nterruptions) 

SHRI CHANDRA JEET YADAV 
(Azamgarh): Why this fund is not spent? 
What are the reasons for it? Does the State 
Govemment not want to provide it? Is there 
any condition? ... ( Interruptions) 

SHRI RAMESHWARTHAKUR: There 
is neither any condition nor any restriction 
on it. The Government has provided this 
amount for spending in the drought prone 
areas. After this amount is spent, more 
funds. Will be provililed. I would also like to 
fumish information about the other districts 
as to how much amount was in balance as 
on 1st July, 1993. These figures are based 
on the information sent by the State Govern-
ment. Rs. 9.40 crore in Muzaffarpur, Rs. 
7.68 crore in Sitamarhi, Rs. 6.94 crore in 
Vaishali, Rs. 70.86 crore in Easfi..;hamparan, 
Rs. 9.92 crore in West Champaran are in 
balance. Similar is the position of other 

. districts also. You had asked about Ranchi. 
Rs. 16.27 crore were provided to Ranchi out 
of which Rs. 1.95 crore were spent and As. 
14.32 crore are in balance. This is the 
position as on 1st July. Rs. 10 crore and Rs. 
28 crore were provided to Chatra and Palamu 
respectively out of which Rs. 9 crore have 
been spent. I have information about all the 
districts and can furnish to the Members 
who want to know about it but I would like to 
submit that it is not proper to blame the 
Central Governrnent alone for it. 

The problem is big and we have to work 
together. But first we should spend the 
amount which is available with us. The State 
Government has demanded additional 

amount. We know that the amount is re-
quired by the State. In this regard the hon. 
Agriculture Ministry will ~arify the position. 

Similarlily separate fund has been allocated 
for providing drinking water facility. Accord-
ing to fhe figures available with me Rs. 15 
crore have been provided to Bihar this time 
and there is a proposal to provide Rs. 18 
crore more. 

[English] 

A proposal forthe release of 50 per cent 
of the balance amount is awaited from the 
State Government. 

[ Translation] 

The State Govemment should send the 
proposal after that we will release the fund. 
This the position. So I would like to submit 
humbly and want that relief works should be 
andertaken in those areas which are af-
fected by drought or flood and for which fund 
has been provided so that people may get 
job, food grains and drinking water facility. 
The tube wells which are not working should 
be repaired. It is mainly the responsibility of 
the State Government. It is also the duty of 
tile Members of Parliament to extend coop-
eration in the matter. The Central Govern-
ment is fully conscious about it and when 
this amount will be spent the Central Gov-
emment will provide fund for Jawahar Rojgar 
Yojana in September. But, first the fund 
provided for it should be spent otherwise the 
Ministry of Finance will not release the fund. 
I would like to submit this. 

PROF. AASASINGH RAWAT(Ajmer): 
Mr. Chairman, Sir, just now the hon. Minister 
was saying about severe drought conditions 
in Bihar and the assistance given to provide 
relief. Through you, I would like to say that 
during 46 years of independence one or the 
other part of the country has either been 
affected by floods or by drought every year. 
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Billions of rupees are spent every year on 
relief works. It has become a routine thing, 
when an area is affected by drought or 
floods the concerned State Government 
first submits report about the loss suffered 
and makes demand. After that it requests 
the Central Government to conduct an ariel 
survey and then the Minister or the Prime 
Minister makes an ariel survey. This is fol-
lowed by a visit of Central team which 
assesses the loss suffered by the State. 
After that the team submits its report and 
then the Government provides assistance 
worth crores of rupees from Prime Minister's 
Relief Fund. But next year again the havoc 
of floods and drought is wraught on the 
country. Why is it so? Why has the Govem-
ment not made any effort to find a perma-
nent solution to this problem? The situation 
would have been different if the Govern-
ment had considered it a national problem 
and not the problem of the States. The story 
would have been different if waters of rivers 
of North had been diverted to the rivers of 
South. 

When Shri K.I... Rao was the Minister of 
Irrigation he had made a scheme to link the 
Gangas with the Cauvery and the Godawari. 
Indira Gandhi canal has been constructed in 
Rajasthan which has brought the waters of 
rivers of Punjab to Jaisalmer district of 
Rajasthan. If the Govemment had made 
such permanent schemes, I think we would 
have got relief from drought as well as from 
floods. Through you, I would like to say that 
dr~ught and floods are our national prob-
lems, it does not matter which part of the 
country is affected by Ihese problems, it 
may be Palamau or Garhwa or Chapra 
district or 54 blocks in five districts of Bihar 
or some districts of Orissa or Telangana or 
Rayalseems districts of Andhra Pradesh or 
the areas of the Eastern States. The areas 
which were earlier affec:ted by drought or 
now reeling under flood water and the areas 
which were earlier used to have heavy rains 

are now faCing drought or famine condi-
tions. If it does not rain during the next 3-4 
days, there will be drought or fermine condi-
tions in Rajasthan. One more factor is also 
responsible for creating situation of drought 
and famine in Rajasthap. Pa~an did not 
give any information about the invasion by 
west on the countrY: lowest have entered 
the country. lowest Swarms are heading 
towards Barmer, Jalour, Jaisalmer and 
Bikaner districts. locust swarms have en-
tered Gujarat also. These locust swarms are 
destroying the crops there. The Govern-
ment of India woke up very late to take 
steps. It provided two helicopter for it. One 
helicopter met with an accident and the 
other has gone out of order. Now all the work 
has come to'stands till. Locast swarms are 
marching ahead towards Bikamerand Churu 
districts. The crops are likely to be destroyed 
by them. In no State of the country water 
problem is as acute as is in Rajasthan. The 
water supply in entire Rajasthan is inad-
equate during summer season. whether it is 
desert area of Rajasthan or Aravali Range of 
the State or other areas such as Pashkar or 
uhawayes 'darga' inflywer or which are vis-
ited by ministers or other for pilzriwage. But 
this area receive water for half or one hour 
during 72 hours, Beware, Kishangarh; 
Nasirabad or Jodhpur areas of Rajashtan 

. are facing acute shortage of drinking water. 
In villages people have to walk several miles 
to fatch water. Through you, I would like to 
say that the budget of India deverds mon-
soon. Sometimes there is no rain, some-
times there is heavy downpour, sometime 
there is irregular rain and sometimes there 
is a long gap all these factors are respon-
sible for floods and drought conditions. 
Through you, I would like to say that just now 
the hon. Minister was reading a list giving 
details of crores of rupees, but has the 
Government set up any machinery to ascer-
tain as to whether the funds provided for 
relief works are being utilized properly or 
noi? The Central Government should also 
see that the fund is not diverted. 
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In my opinion small irrigation project 
should be ~red arid small dams should 
be constructed to store the rain water. It 
would ensure. water in wells and under-
ground water level wiD also come up. This 
water can also be used for irrigation purpose 
later on. I am ashamed of saying that every 
year when f~minelrelief works are started 
labourers have to be employed and en-
gaged in earthwork and in the construction 
of the'roads. They hardly work for 2-3 hour 
in a day False attendance is shOwn. The 
Congress Govemment had made famine 

. relief works a business in Rajasthan for the 
last several years, It is ,true and it should be 
investigated. This investigation would re.: 
veal the amount misappropriated in famine 
relief work and the cases of bungling cOm-
mitted in the purchase of fodder as also the 
cases of making payment for false atten-
dance, This is not true in the case of 
Rajasthan alone. It is true in the case of all 
thQSe States which remain affected by 
drought. It is VfK'/ essential for Govemment 
to ensure that the funds provided for relief 
works are utilised pioperty and the funds 
provided for purchase of cattle fod!:ler for the 
development of waste land, for schemes of 
rural areas, for Jawahar RoigarY ojana or for 
horticulture or plantation, etc. are utilized 
properly. 

I would also like to draw the attention of 
, the Govemment to one more point that no 
attempt has been made.to control locust 
swarm invasion in Rajasthan. Crops worth 
crores of rupees are likely to be destroyed 
as a result of that invasion. The Locust 
swarm will destroy whatever vagetation and 
greenery is there in the State. More than one 
month has past since it had invaded 
Rajasthan but despite many efforts this 
invasion by lOCust swarm has not been 
checked. Has the Govemment asked Paki-
~an as to why it did not give information 
regarding locust swarm invasion. -Locust 

swarm is entering the new areas of the 
country and measureS such as use of pes-
ticides and spray etc. being taken to check 
the invasion are proving a failure. Forthis, I 
would like to request the hon. Agriculture 
Minister of take personal interest and ask 
the hon. Govemor and officials of Rajasthan 
to take appropriate measures in this regard 
because now-a-days the state is under the 
President's rule. He should also send agri-
cultural experts and others from the centre 
so that locustswarm may be controlled. 

A permanent solution t9 the problem 0" 
drinking water in Rajasthan is very essen-
tial. For this a scheme should be formulated 
to seek a permanent solution to the famine 
conditions in ttie State, so that fund of 
billions of rupees which is spent every year 
may be utilized in 'such a manner that people 
may get permanent benefit in coming years. 
Govemment provides temparary relief so 
the money spent there on goes waste, It 
does not provide any p~rma~nt solution. 

17.00 hrs .. 

Therefore, we should take such steps 
which may solve the problem permanently, 
only then the problem of drought can . be 
resolved. 

[English] 

SHRI SUDHIR GIRl {Contai): Mr. Chair-
man, Sir, India presents a paradox in so far 
as the weather situation is involved. Be-
cause of the vagarie~ of nature, sometimes 
we find that large parts of our country are 
inundated by floods and sometimes we find 
that huge parts of our country suffer from 
severe drought. 

The otber day, in this House, theH3 was 
a discussion and f think an impOrtant diScus-
sion on the flood situatiOn of the country. 
And now we are ,discussing the drought 
situation. 
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Floods do kiU and have already killed 
hundreds of people in our'country, destroy-
ing villages after villages and destroying all 
the crops grown there, Roods kill aU these 
things very swiftly, but drought causes 00# 
structi()O of such, properties. human lives 
and cattle very slowly, 

This .is not a temporary situation in this 
yea!" Drought situation happens perma-
nentty in our vast territory because of the 
vastness of the country, because of the 
diversity in weather, our drought situations 
do occur every year. So. it is not of a 
temporary nature but it is of a permanent 
character. So, it is not of a temporary nature 
but it is of a permanent character. So, 
solution·to such problems should be sought 
by the Government by applying their mind 
scientificatly; and in these cases experts 

. and kn~how of ou'r country should be at 
our service and the Government should 
rernain prepared and come forward to invite 
our knOW-how and experts how to solve this 
problem. 

In this year, floods have occurred in 
Assam, Tripura, West Bengal, Punjab, 
Jammu and Kashmir and some other parts 
of the country also; and drought has oc-
curred severely in Andhra Pradesh, 
Karnataka, Gujarat, U.P, and Bihar. In Bihar, 
Palaman, Nalanda, Ranchi and in U'P',in 
eastem part of U.P., Garhwal have been 
severely affected by drought. 

Tosolve the problem, the Government 
have sent monetary help. The Hon. Prime 
Minister visited the other day some parts of 
Bihar which have been affected severely by . 
drought; but mere visiting will not do; we 
have to find out some durable solution to this 
perennial problem; and for this purpose, this 
purpose, different projects have to be worked 
out. 

Already for the purpose of rural devel-
opment, some projects are there. The Gov-

ernment have evolved such projects and 
State Governments have sent those projects 
to the Centre for its approval. Some projects 
await completion, some projects have been 
partly implemented. But so much time is 
taken to implement these projects and that· 
time cannot be afforded because, of the 
severe nature of the drought and floods .. 

Sir, there are developing projects like . 
DRDA, IRDP. Jawahar Rojgar Yojna, and 
some other projects are there .. But where 
there are Panchayats the funds spent by the 

. State Government and the Central Govern-
ment can be properly utilised. Where there 
are no Panchayats part of the money spent 
by the Central Government and the State 
Governments is diverted in different ways'. 
This money actually does not reach the 

. people who are really aff~ed . 

In such a Situation, in Orissa, we notice 
that people leave their permanent habitats 
and wander to some other places in search 
of food, drinking water and work. In such a 
situation there is price rise and scarcity of 
food and consumer goods. There is short-
age of drinking water. Such a situation pre-
vails everywhere. production of crops goes 
down. People roam about from one place to 
other in' search of employment. 

For this purpose I demand that the 
Central Government should divert funds, for 
the purpose of providing drinking wat~r in 
the drought affected areas. which are allo-
cated for some other purposes, Projects 
involving sinking deep tube wells and for 
providing drinking water should be immedi-
ately implemented. Supply of consumer 
goods at subsidised rates should be given to 
those who cannot afford to buy them at 
higher prices and people should be saved 
from this calamity. 

Sir, provision of relief work should be 
made there, Provision of fodder for cattle 
also should be made, as in .the drought 
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affected areas cattle die because of short-
age of drinking water and fodder. For this 
purpose also the Government should take 
steps to supply fodder for the cattle. Without 
sanctioning more tube wells the shortage of 
water cannot be solved at aU. All the rivers 
should be brought under a broad scheme so 
that their water can also be utilised during 
the drought situation. . 

All . projects which have been formu-
lated and for which allotments have been 
made should be implemented reapidly. 

. My next suggestion would be that alter-
native sources of water should be found out. 
Providing monetary help and employment 
to the people should be chalked out and that 
should be given immediate priority. 

[ Translation) 

SHRI CHANDRAJEET YADAV 
(Azamgarh): Mr. Chariman, Sir, I am thank-
ful to you for giving me time to speak. I had 
also to attend another programme, 

Mr. Chairman, Sir, severe drought has 
enQ!Jlfed my district Azamgam. And this is 
the position in more than 40 districts in Uttar 
Pradesh. I am confident that the report 
submitted to the hon. Agriculture Minister in 
this regard is not based on the factual 
position. I will request you to call a complete 
repaid from the Govemorof U.F. I think that 
at present Azamgarh, Gazipur, Balia, Deoria, 
Gorakhpur, Jaunpu~. Varansi, Faizabad di-
vision and Allahabad division of the State 
are the worst affected ever. Only four days 
back after visiting Allahabad district, half of 
its area has been declared drought affected. 
Now the situation of drought is prevailing in 
more than half of the districts of Uttar 
Pradesh. There has been on an average 40 
to 80 per cent deficiency of rain in the State 
as a result of its crops are withering and 

paddy is not being planted. The administra-
tion of the State is totally indifferent. Tube 
wells are not working in the State. It is not a 
new thing for eastern Uttar Pradesh as most 
of the time tube/wells remain out of order or 
transfarmers are stolen or drains are not 
repaired or power is not available. The same 
situation, is also, prevailing now. 

Some is the condition of canals there. 
Water is not being made available. Irrigation 
Department generally wait for rain andwhen 
crops start withering then the water is re-
leased in the canals. As most of the mem-
bers amongst us are farmers, they know 
that if once the crop starts withering then 
despite providing water, it suffers damage 
from 50 to 100 per cent. Therefor.e, I would 
like to submit to the Central Govemment to 
provide assistance there as soon as pos-
sible. 

Mr. Chairman, Sir, I think the hon. 
Agriculture Minister pays attention to this 
and also makes funds available for this 
purpose on the demand of .State Govern-
ment. I think now the Government should 
change the poSition and ask as to whi<;h 
states are affected by drought and ho~ 
much fund do they require. Provide fund to ' 
them as soon as possible. Just now, Shri 
Rameshwar Thankur has given. the detail.of ., 
fund provided to Bihar. 1 was surprised to 
know that Rs. 8-10 to 18 <:rore have been 
provided to each district but according to 
him the State Government is not spending 
that amount. 

I was talking to the M.P's of Bihar just 
now, Please give them the list The State 
Government cannot spend funds on drought 
due to certain constraints and restrictions. 
The Central Government has put restric-
tions as to how funds are to be utilised. 
Kindly provide us the whole list. We would 
get information from Bihar Govemment. 
According to my mformation State Govern-
ment is providing huge assistance to the 
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flood-c:rlfected areas. The hon. Prime Minis-
ter paid a visit to these areas and he was 
impressed by the relief work there. He pro-
vided more funds. He knew that funds were 
being spent and so more funds were re-
quired. Kindly make me available the list of 
Uttar Pradesh also. Honestly, I am telling 
you that I took interest in such things of my 
district for the first time. The problem is that 
there is paucity of funds. If a three kilometre 
unmetalled road i"s to be constructed, only 
one kilometre is constructed in five years. 
The e'xpendityre on the construction of one 
kilome~re path comes to about Rs. one lakh. 
Due to paucity of funds, culverts are not 
constructed,' roads are not r~paired and 
there is lack of drinking water facilities. On 
my request the Governor paid a visit to my 
district. There were no drinking water facili-
ties in my district, so he was kind enough to 
grant immediately Rs. three lakh. He di-
rected that new tubewells should be in-
stalled and the damaged ones should be 
repaired. When Shri Reddy was the Gover-
nor. many tubewells were out of order. Rs. 
five lakhs were demanded for repairs but 
only Rs. 2.25 lakh were granted. So I would 
like to submit that there is paucity of funds. 
Drinking water problem arises during drought 
situation. Bihar M.P's were submitting that if 
drinking water is not made available. cattle 
would perish and the situation would worsen. 
Jakhar Sahib takes much interest in such 
things. In Punjab, Haryana and Maharashtra, 
these things are taken up on priority basis. 
Similarly. it should be taken up on priority 
basin in Uttar Pradesh also. A sum of Rs. 
ninty lakh have been granted for the devel-
opment of Eastern Uttar Pradesh. What can 
be done with such a meagre amount. 
Azamgarh is second to Kerala. so far as 
density of population is concerned but such 
a meagre amount has been granted in the 
name of 'development and progress. The 
Minister of Finance had declared that some 
backward States and districts would be 
Identified and special assistance would be 
provided to them. The Planning Commis-

sion has refused to give special assi,stance 
to some backward districts and said that it 
would also not consider them tero industry 
areas. There has been no progressihdevel-
opment of such areas. After a span of forty 
five years. the hon. Minister of Railways 
went there to lay down the foundation stone 
of a broad gauge railway line. people have 
doubts in their mind as to whether it would be 
completed or not. When Government is'nOt 
providing means of trans~ort a'nd iiiigatibn. 

. 'when roads are neglected. industrialists do 
not go there because of lack of infra~struc­
ture. Therefore. I request you to Idndiy fix 
some priorities, rules and law as in this 
regard. I would like to submit that the poor 
people of the eastern districts of Uttar 
Pradesh which remains either drought af~ 
fected or flood/affected sOffer due to bad 
management of the Government and has to 
go to Singapore or Malayasia or' Gulf Coun-
tries or sometimes to Delhi. Bombay and 
Kanpur for earning their livelihood leaving 
there families behind. Central Government 
should provide special assistance in this 
regard. A Central Board should be set up' for 
their development. When Shri D.P. Dhar 
was the Minister of Planning. some schemes 
were framed for the benefit of these areas. " 
Later they were abandoned. The farmers of 
this area are very hard-working. t have 
written many times in this regard to the hon. 
Minister of Agriculture Shri Netam ji and it is 
a matter of great pleasure that they have 
decided to open Krishi VigyaA Kendras there. 
The people are poor and the breed of the 
animals is not good. The cows give little milk. 
say 250, gms to 500 gms. so some crash 
programme should be undertaken for breed 
improvement. Many programmes are 
framed. I would like that attention should 
also be paid towards backward area. Re-
covery should be stopped at once. At least 
R. ten to fifteen crores should be spent in 
those special areas to promicre electricity 
repairing of opening of PAS to matter the 
Kachar roads tubewells. so diploma liveli-
hood to the people there. This is m~ special 
request. 



603 Duscussion AUGUST 3. 1993 Statement by fe4 
Minister under rule 193 

SHRIMATI BHAVNA CHIKHLlA 
(Junagarh): Mr. Chairman. Sir. it is a matter 
of great regret that even after a passage of 
45 years of independence we have not been 
able to take appropriate steps to combat 
drought situation. We have been saying that 
India is predominantly an agricultural coun-
try but even then we have not taken appro-
priate steps regarding arrangements of 
water. fertilisers and seeds. For one reason, 
Government does not work properly and 
secondly natural calamities do affect agri-
culture. Consequently. the farmers are in 
distress. Hon. Minister is present in the 
House and through him I would like to submit 
that even though rainfall in Israel is very low 
agriculture production there is good. In In-
dia. the rainfall in some areas is heavy and 
there are floods. We were discussing the 
drought situation in Bihar just now. I would 
like to submit that cannot we take such steps 
to enable us to utilise every drop of water. 
Cannot we take such concrete step. We 
should consider it seriously. 

Overall. nothing is satisfactory as some 
parts are affected by drought. other are 
affected by floods. There are some villages 
where there IS no drinking water facility and 
women have to tread three to four kilome-
ters to fetch water. Only a women can feel 
how difficult the situation IS. Today we are 
diSCUSSing drought situation. but there is 
also drinking water problem. Government 
should pay attention towards this problem 
al.so. 

Mr. Chairman, Sir. as Bihar is affected 
by drought. in the same way Gujarat and 
Kutch is also affected by drought. Districts of 
Ropar. Mandvi. Bhuj. Apdasa, Nakharana 
and Bhacharu are also drought affected. 
There has been no rain fall in Junagarh. 
Bhavnagar. Surendranagar. Jamangar. 
Rajkot. Sabhar Kantha districts of Saurashfra 
region. Where there has been less rainfall. 
the phght of farmer is sliD bad. When farmers 
had sown the seeds. there was little rainfall. 
Where there has been no rainfall. farmers 
did not Qet r.h"'"~p If)- sow the seeds. So I 

demand that States should be given assis-
tance at war footing from National Calamity 
Relief Fund immediately and to meet the 
drought situation. Although hon. Prime Min· 
ister is not present here. but hon. Minister o· 
Agriculture is present here. 

I would like to submit that as you go on 
tOl,lrof the flood-affected areas by helicopter 
like that you should also tour the drought 
affected areas and assess the situation 
there. The hon. Minister should consider 
this point. 

Mr. Chairman. Sir. River Narmada is 
the Life line of Gujarat. But it's 'water is 
flowing into the ocean unutilised. There is a 
project in this regard. but God knows why it 
is lying pending on one or the other pretext. 
11 has not been implemented. the way it 
should have been. The Narmada Project 
should be trabed as national project and 
should immediately be completed. so that 
the water problem of Gujarat can be solved. 
The farmers are facing all the problems. as 
electricity is also not available. Where there 
is electricity. there is no water. Even if there 
is water. they are not able to save their crops 
as there is no electricity. The hon. Minister 
should consider it seriously and should reli-
ance the farmers from all the difficulties. No 
fodder is available for livestOCk also. Through 
you. I would like to request the hon. Minister 
that save the people and live stock from 
drought. Relief works should immediately 
be started there and the State Government 
should be provided assistance as early as 
possible from the calamity relief fund. 

17.33 hrs. 

STATEMENT BY MINISTER-CONTED 

(iii) Order dated 2 August 1993 of the 
Chief Election Commissioner. Suspend-
ing all Activities for Holding Elections in 
the country 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND COM-
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pANY AFFAIRS (SHRI H.R. BHARDWAJ): 
As·the Hon'ble Members are aware, the 
Chief Election commissioner has, by an 
orderdated2August93,decidedthataliand 
every elections under the control of the 
Commission, including bienniel and bye-
elections to the Council of States, bye-
elections to the State legislative Council$, 
bye-elections to the House of the people 
and bye-elections to the State legislative 
Assemblies, as have been announced or 
notified or are in progress, shall remain 
postponed until further orders. He has also 
decided not to take any action to hold any 
election li11 the Govemment undertakes to 
abide by the provisions of the Constitution 
and the law relating to electionS as inter-
preted by the Election Commission of India. 

2. While the Chief Section Commis-
sioner has issued a very detailed order, the 
essential aspect of his stand is that it is solely 
for the Election Commission to decide as to 
which staff is required by it, both civilian 
employees and personnel of the Central 
Police forces. and the Govemo! or Presi-
dent. when so moved by the Commission. 
are constitutionally bound to provide the 
demanded staff. The CommissiOn has taken' 
the further stand that all staff deployed in 
connection with the preparation/revision of 
electoral rolls and conduct of elections are 
subject to the disciplinary jurisdiction of the 
Commission and the Commission alone. 

3. The order of the CEC has engen-
dered a peculiar situation. Besides insinuat-
ing that the Govemrrumt is not aiding and 
assisting the Election Commission to en-
sure the purity of the election process by 
creating cO(lditions conducive to the con-
duct of peaceful, free and fair elections, this 
order has brought the entire dngOing elec-
toral process to a sudden halt. 

4. Our State has been in existence. for 
over 40 years. In this period, the Election 
.Commission of India. have arranged and 

supervised successive General Elections to 
the Lok Sabha and to the Legislative As-
semblies of the States and innumerable 
bye-elections, ensuring that they were con- . 
ducted in a free and fair manner. Over the 
years, political parties committed to differ-
ent ideologies have been in power in the 
States and at the Centre and there has 
hardly ever been any occasion for the Elec-
tion Commission to complain of the' lack of 
Govemment's full and continued support. 

5. While there have been no cracks in 
the basic structure of our system, our elec-
toral system has not been totally incident-
free. As provided for in our system, com-
plaints, representations and petitions have 
been filed by the aggrieved or interested 
parties in connection with various elections 
held so far and these have been adjudicated 
by the competent legal authorities. The 
Representation of the People Act; 1951, 
and other related laws were specifically 
enacted to appropriately deal with such 
issues. The various Constitutional and legal 
provisions relating to elections provide the 
requisite stren~h to the Election Commis-
sion for maintaining the faimess of the elec-
tion process. 

6. The immediate reason for the Chief 
Election Commissioner's order appears to 
emanate from his direction regarding the 
deployment of Central Police Forces to over-
see arrangements in respect of the forth-
coming bye-elections in Tamil Nadu. Late 
on 27th July, 1993 evening, the Election 
Commission served an order on the Union 
Home Ministry directing that, I quote, "fully 
adequate Central Police Forces shall !Je 
deployed by the Central Government in the 
said 22 - Palani Parliamentary constituency 
and 34 • Ranipet .Assembly constituency in 
the State of Tamil Nadu as early as possible 
to assist and aid the State Government in 
the maintenance of proper law and order in 
the said constituencies.' The Election Com-
mission further directed that the number of 
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Central forces personnel to be deployed 
should not be nominal but must be in suffi-
ciently large number to ensure the restora-
tion ~f public confidence. The Commission 
directed that the deployment of Central 
Police Force should be made by the Central 
Govemment forthwith and be completed by 
15.00 hrs. on 31st, 1993, without, and I 
quote, "waiting for any such request from 
the State Government in this regard as the 
Party in power in the State is unlikely to 
make such request for its own partisan 
reasons", unquote. 

7. As per the standing practice followed 
by the Ministry of Home Affairs, that Ministry 
maintains contact with all State Govem-
ments where elections are scheduled to be 
held, to ascertain their requirement of Cen-
tral Police forces. Consequent to such con-
sultations with the Tamil Nadu State Gov-
ernment, the Home Ministry were advised 
by the Home Department, Tamil Nadu Gov-
ernment, through a telegram dated 28th 
July, 1993, that they required 7 Coys. of the 
Central Reserve Police Force for law and 
order duty during bye-Elections to the Pal ani 
Parliamentary and the Ranipet Assembly 
constituencies. As, meanwhile, the Election 
Commission's direction dated 27th July had 
also been received, the Ministry of Home 
Affairs took the most immediate measures 
to rush 7 Coys. of CRPF to Tamil Nadu 
dintimated the action taken to the Chief 
Secretary, Tamil Nadu Govemment, through 
a telegram dated 30th July, indicating de-
tails of the Coys. despatched and the au-
thority to whom they would be reporting, as 
telephonically advised by the State Govem-
ment. 

8. As directed by the Election Commis-
sion, a compliance report was furnished by 
the Ministry of Home Affairs to reach the 
Election Commission of India before 15.00 
hrs. on 1 st August, 1993. After receiving the 

report furnished by the Ministry of Home 
Affairs that the demand of the Tamil Nadu 
State Government for Central Po~ Forces 
had been fully provided for by the Home 
Ministry and the forces duly despatched to 
the State Government, to reach there in 
time, the Chief Election Commissioner is-
sued a detailed order on 2nd August, 1993, 
indefinitely postponing all and every elec-
tions under the control of the Commission 
which were being held in Maharashtra, Bihar, 
West Bengal, Gujarat, Kerala and Tamil 
Nadu as well as all the bye-elections to be 
held in Andhra Pradesh, Gujarat, 
Maharashtra, Tamil Nadu and West Beng31 
which were scheduled to be notifed on 3rd . 
August, 1993. 

9. While reporting to the Election C0m-
mission of India about the action taken to 
provide Central Para-Military Forces to Tamil 
Nadu State Government, for the conduct of 
bye-elections scheduled to be held on 19th 
August, 1993. the Ministry of Home Affairs 
had briefly pointed out that Article 324 (6), 
which is the basis of the Election 
Commission's direction dated 27th July, 
1993 to the Ministry of Home Affairs, does 
not speak in terms of providing Para-Military 
or other forces for the Maintenance of law 
and order in a State or to assist the State in 
maintaining law and order in the absence of 
a demand for such forces from the State 
Government and that as per Entry, 1 Ust II 
in the Seventh Scheduled to the Constitu-
tion, law and order is a State subject. In his 
order of 2nd August, 1993, the Chief Elec-
tion Commissioner of India has opined that 
the aforesaid view is, I quote. "narrow and 
pedantic and is totally untenable and unac-
ceptable". He has further opined that the 
deployment of police forces for the conduct 
of elections comes within the province of the 
Election Commission. The Chief Election 
Commissioner has noted that the view of the 
Central Government and the opinion of the 
Attonney General for India are, I quote, 
"quite erroneous and fallacious and alJt in 
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direct conflict with the letter and spirit of the 
ConstitutionH

• 

10. Having taken the aforesaid posi-
tion, the Chief Election Commissioner has 
opined that the Commission is being delib-
erately and conscioulsy prevented and inca-
pacitated from discharging its cpnstitutional 
oblications, by been defiance by the Gov-
ernment of India of the provisions of the 
Constitution of India and of laws made by 
Parliament. Having said this, the Chief Elec-
tion Commissioner has proceeding to forth 
with suspend as aforesaid, The entire elec-
tion process currently under way and 
~at scheduled in the coming weeks. 

11. Following a potition by Shri Sharad 
Pawa,., the Cheit Minister of Maharashtra, 
challenge the order dated 2.8.1993 of the 
Election commission in India, the Bombay 
High Court by an interim order dated 2.8.1993 
stayed the operation of the order of the 
Election Commission in respect of the Pune 
local authority's constituency for which elec-
tion are scheduled or. 3rd August 1993. The 
High Court directed the DPtitlonerto implead 
Government of India as a party-respondent. 
As IJer this order. the Union of india was 
made a party in the petition and they were 
selVed with a copy of tile petition and they 
were served with a copy of tne oetltion. The 
case is now again coming up for hearing 
today. The matter IS thus under adjudication 
by the Bombay High Court. 

SHRI SAIFUDDING CHOUDHURY: 
What action the Government is contemplat-
ing to remedy the situation? 

SHRI CHANDRA JEET YADAV: What 
are you doing to unto the work done by the 
Chief Election Commissioner? . 

This is statement of helplessness. Let 
him ask the Chief Election Commissioner to 
reSign. (Interruptions) 

[ Translation] 

SHRI ANNA JOSHI (Pune): You have 
given what has appeared in the paper (Inter-
ruptions) 

SHRI H.R. BHARDWAJ: Please listen 
to me. (Interruptions) 

SHRI H.R. BHARDWAJ: May I inform 
the hon. House that after the House has 
expressed its views, the hon Speaker has 
called a meeting at 4.30 p.m. In his Cham-

. ber. All the leaders of all political parties and 
the hon. Prime Minister have also partici-
pated in the meeting. The issue has been 
discussed and perhaps it is still being dis-
cussed. Hon. Atal Bihari Vajpayees has 
also come now. This matter has also been 
discussed above-party level in the fairest 
spirit to resolJe this dead lock. various sug-
gestions have emanated the various politi-
cal parties. 

On tbis partIcular issue, we do not want 
to have a partisan atlitude. We will go by the 
views otthe Hours. The hon. Speaker IS also 
finding a method In orderto resolve the Issue 
and if it is required to heave another debate 
on this. 

Ali these Issues are oelng discussed 
with the Speaker. I hope the hon. Members 
will cooperate and accept the- verdict with 
their leaders would arrive at. 

SHRI CHADRA JEET YADAV: Mean-
while you ask him to resign, at least with 
grace. 

SHRI H.R. BHARDWAJ: Whatever the 
consensus, we will take action accordingly 

SHRI NIRMAL KANTI CHATTERJEE 
(Dum dum) There is a report that he has 
gone to the Supermen Court against the 
Bombay High Court. What is the 
Government's Information? 
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SHFfI H.R. BHARDWAJ: We have all MR. CHAIRMAN: Leave it to the Iead-
the leader about the latest position. ers of the Parties: 

SHRI NIRMAL KANTI CHATTERJEE: 
What is the a information of the Govern-
ment? 

SHRI H.R. BHARDWAJ: All the points 
have been taken note of. 

[Translation) 

SHRI MADAN LAL KHURANA: A con-
ference of the election commissioners was 
to be held at 3 0' Clock today. What hap-
pened in it? 

SHRI BASUDEB ACHARIA(Bankura): 
What is your information about Chief Elec-
tion Commissioner? Has he gone to the 
Supreme Court against the Bombay High 
Court judgment? 

SHRI H.R. BHARDWAJ: I have given 
full details. Whatever is being discussed 
inside has gone beyond the hon. Members 
and if they meet their leaders, they will come 
to know. 

[ Translation] 

SHRI RAM NAIK: We want its details. We 
have come to know that the Chief Election 
Commissioner has said that this political 
party is like Vikram, but he is Vaital and 
Vaital disappears. This he has said in the 
Conference. . 

[English] 

... MR. CHAIRMAN: As the hon. Minister 
has said, the matter is being sorted out by 
the Hon. Speaker with the help of all the 
Party leaders. 

SHRI BASUDEB ACHARIA: Has he 
gone to the Supreme Court? 

SHRI H.R. BHARDWAK: Whatever in-
formation I had,l have given it, Beyond that, 
I cannot give. (Interruptions) 

SHRI RAM NAIK:Givea report of what-
ever has happened in the meeting. 

[ Translation) 

SHRI MADAN LAL KHURANA: The 
country should be told what the Government 
is doing? (Interruptions) 

SHRI CHANDRAJEET YADAV: This 
statement shows the helplessness of the 
Government 

(English) 

SHRI CHANDRAJEET YADAV 
(Azamgarh): Why are you not coming out 
with detailed information? Has he gone to 
the Supreme Court? 

5.47 n. 

(MR. SPEAKER in the Chair] 

MR. SPEAKER : I must thank all the 
leaders of the different parties for having 
attended the meeting and discussed this 
issue very carefully and they have found a 
sort of solution to this problem as to exactly 
the solution to the problem would be and it 
would be made known to you by the Parlia-
mentary Affairs Minister in exact terms be-
cause in view of the discussions, they are 
drafting a statement and, that statement will 
be considered by shri Rabi Ray and they are 
beinging to your notice as to what decided in 
the Committee. I can assure you that the 
discussion was good and p(obably we have 
reached a conclusion which may be helpful 
to all of us. I can send you, may be today. 
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SHRI NIRMAL KANTI CHATIERJEE: members from this House, 
Whatever is being- sorted not it is being namely:-
sorted out and in a hurried way. What we 
want to know is, in the meantime, Election 
Commission has gone to the Supreme Court. 
Is it true? That ~ Number one. 

What has resulted from tha1? Is there 
any information? 

He has also come out in a press confer-
ence. We want to know what is the informa-
tion. 

SHRI H.R. BHARDWAJ: We got the 
information that he mentioned that the SLP 
is being fields in the Supreme Court before 
the Chief Justice,. How could I know what 
are the orders passed and whether he was 
allowed to mention today or whether it will be 
allowed to be mentioned at 4.40 I was in the 
meeting. I will know it from my counsel. But 
we have deputed our counsel from Union of 
India'to take care if anySLP is being fields. 
We have contacted them and we have got 
information at 4.40 that his counsel is going 
to mention it in Bombay. They have fixed 
20th for the case of Shri Sharad Pawar for 
day to day hearing in Bombay. These are 
the two cases. 

CONSTITUTION (EIGHTIETH AMEND-
MENT) BILL -CONTD. 

13.50 hrs. 

Motion to Joint Committ~ Repre-
sentatives of the people (Amendment) 

Bill motion to refer the Bill to Joint 
Committee. 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): Sir, I beg to move: 

"That the Bill further to amend the 
Constitution of India be referred 
to ajoint Committee of the Houses 
consisting. of 30 members. 20 

(1 ) Shri Lal Krishna Advani 

(2) Shri E . Ahamed 

(3) Shri Pawan Kumar Bansal 

(4) Shri Somnath Chatterjee 

(5) Shri P. Chidambaram 

(6) Shri George Femandes 

(7) Shri Nurul islam 

(8) Shri K.M. Mathew 

(9) Shri Vilas Muttemwar 

(10) Kum. Vimla Verma 

(11 ) Shri Sharad Dighe 

(12) Shri K. P. Reddaiah Yadav 

(13) Shri Ashok Gehlot 

(14) ShriDigvqaya Singh 

(15) Shri Rasheed Masood 

(16) Shri Bhogendra Jha 

(17) Shri Abdul Ghafoor 

(18) Shri Guman Mal Lodha 

(19) Shri Jaswant Singh 

(lO) Shri Chardra Jeet Yadav 

and 10 from Rajya Sabha; 

that in order to cosntitute a sitting of the 
Joint Committee. the quorum shall be one-
third of the total number of members of the 
Joint Committee: 

that the Committee shall make a repor! 
to this House by the 16th August. 1993: 

that in other respects the Rules of Proce-
dure of this House relating to parliamentary 
Committees shall apply with such variations 
and modifications as the Spe:aker may make; 
and 
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that this House do recommed to Rajya 
Sabha that Rajya Sabha do join the said joint 
Committee and communicate to this House 
the names of 10 members to be appointed 
by Rajya Sabha to the Joint Committee. 

THE MINISTER OF STATE IN THE MIN-
ISTRV OF LAW, JUSTICE ANDCOMPANV 
AFFAIRS (SHRI H.R. BHARDWAJ): Sir, I 
beg to move: 

"That the bill further to amend the 
representation of the People Act, 
1951 be reftered to a Joint Com-
mittee of the Houses consisting of 
30 members, 20 from this House, 
namely:-

(1) Shri lal Krishna Advani 

(2) Shri E. Ahamed 

(3) Shri Pawan Kumar Bansal 

(4) Shri Somnath Chatte~ee 

(5) Shri P. Chidambaram 

(6) Shri George Fernandes 

(7) Shri Nurul Islam 

(8) Shri K.M. Mathew 

(9) Shri ~ilas Muttemwar 

(10) Kum. Vimla Verma 

(11 ) Shri Sharad Dighe 

(12) Shri K.P. Reddiah Vadav 

(13) Shri Ashok Gehlot 

(14) Shri Digvijaya Singh' 

(15) Shri Rasheed Masood 

(16) Shri Bhogendra Jha 

(17) Shri Abdul Ghafoor 

(18) Shri Guman Mal lodha 
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(19) Shri Jaswant Singh 

(20) Shri Chandra Jeet Vadav 

and 10 from Rajya Sabha; 

that in order to constitute a sitting of the 
Joint Committee, the quorum shall be one-
third of the total number of members of the 
Joint Committee. 

that the Committee shall make a report 
to this House by the 16th August, 1993; . 

that in order respects the rules of Pro-
. cedure of this House relating to parliamen-
tary Committees shall apply with such varia-
tions and modifications as the Speaker may 
make; and 

that this House do recommed to Rajya 
Sabha that Rajya Sabha do join the said 
Joint Committee and communicate to this 
House tne names of 10 members to be 
appointed by Rajya Sabha to the Joint Com-
mittee:' 

MR. SPEAKER: I think there are amend-
ments already moved to this. 

[Trans/ation] 

SHRI NITISH KJIv1AR : We would like, 
to know whether the name communicate by 
the party \Nas considered? We have given 
Shri Syed Shahabuddin's name from our 
party. What happened to it? 

[English) 

MR. SPEAKER: I think the Parliamen-
tary Affairs Minister had discussion with the 
Whips. 

SHRI ANNA JOSHI : There was no 
discussion. They should cousult the parties 
and then take a decision. 
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SHRI Rb.M NAIK (Bombay North): want to press your amendment? 
There was no discussion about the names. 

MR. SPEAKER: The discussion can-
not take place with everybody. It may be 
with the leader or the whip. 

[Translation] 

SHRI NITISH KUMAR: When a name 
came up, our party gave it in writing. They 
had consulted our chief Whip. We only point 
out the things. 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM) : Sir, in fact I did 
show it to Shri Srikamta jena. It is not that 
without showing it we have done it. We can 
change any name. If they want to make any 
change even now. they can move the amend-
ment. We showed the list. 

SHRI NITISH KUMAR: It is not the 
question of change. 

[Translation] 

. We do not want to change any name 
from our party. but the question is what 
procedure was adopted. 

SHRI RANGARAJAN 
KUMARAMANGALAM : I did consult it. I 
think the hon. Member Shri Srikanta Jena 
knows whom I consuited. 

SHRI NITISH KUMAR: We were not at 
al consulted. 

~PEAKER : Shri Ram Naik. do you 

SHRI RAM NAIK: ~s. Actually, I want 
to press my amendment. I have already 
spoken about it. My amendment says that 
the Committee should report in the first 
week of the next Session. I am pressing for 
that amendment. 

Another point was that according to the 
str80gth of the party. we should have four 
Members in the Committee. 

MR. SPEAKER : The discussion can-
not take place wit" each and every Member. 

SHRI. RAM NAIK: We are not saying 
that. But. according to the number of Mem-
bers of the party. there should be four 
members .. 

MR. SPEAKER: You please under-
stand that the diSCUSSion cannot take place 
with each and every Member of the Party. If 
discussion has take!" place with the leader ... 

SHRI RAM NAIK : While going. Shri 
Vajpayee has said that we should have four 
Members. that is what Vajpayeeji told me 
just now. So I do not know whether one 
more Member is there. 

MR. SPEAKER' I also do not know. 

SHRI RAM NAIK: I do not knoww'hether 
he has been consulted or not. (Interrup-
tions) 

MR. SPEAKER: Now I put amendment 
numbers 1.2 and 4 moved by Shri Atal Bihari 
Vajpayee to the vote of the House. 

Amendments Were Put and Nega-
. tived 

MR. SPEAKER: Now' put amendment 
number 3 moved by Shri Ram Naik to the 
vote of the House. 
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. Amendment was Put and Negatived 

MR. SPEAKER: The question is : 

"That the Bftl further to amend the 
Constitution of India be referred 
to a Joint Committee of the Houses 
consisting of 30 Members • 20 
members forthis House • namely:-

(1 ) Shri Lal Krishna Advani 

(2) Shri E. Ahamed 

(3) Shri Pawan Kumar Bansal 

(4) Shri Somnath Chatterjee 

(5) Shri P. C~ram 

(6) Shri George Femandes 

(1) Shri Nurut Islam 

(8) Shri K.M. Mathew 

(9) Shri Vilas Muttemwar 

(10) Kum. Vimla Verma 

(11 ) Shri Sharad Oighe 

(12) Shri K.P. Reddaiah Yadav 

(13) Shri Ashok Gehlot 

(14) Shri Digvijaya Singh 

(15) Shri Rasheed Masood 
(16) Shri Bhogndra Jha 

(17) Shri Abdul Ghafoor 

(18) Shri Guman Mal LocIha 

(19) Shn Jaswant Singh 

(20) Shri Chandra Jeet Yadav 

and 10 from Rajya Sabha; 

that in order to constitute a sitting of the 
Joint Committee. the quorum shall be one-
third of the total number of members of the 
Joint Committee; 

that the Committee shall make a report 
to this House by the 16th August • 1993; 

that in other respects the Rules of 
Procedure of this House relating to Par1ia-

mentary Committees shall apply with such 
variations and modifications as the Speaker 
may make; and 

that this House do recommend to Rajya 
Sabha that Rajya sabha do join the said 
Joint Committee and communicate to this 
House the names of 10 members to the 
appointed by Rajya Sabhato the Joint Com-
mittee." 

The Motion was Adopted 

MR. SPEAKER : The motion in the 
. amended from is adopted. 

MR. SPEAKER: Now. Amendment to 
the Representation of the People (Amend-
ment) Bill to the put to note. 

MR. SPEAKER: Now I put amendment 
number 1.2. and 4 moved by Shri Atal Bihari 
Vajpayee to the vote of the House. 

Amendments No. 1.2 & 4 were put 
and Negatived 

MR SPEAKER: Now I put amendment 
number 3 moved by Shri Ram Naik to the 
vote of the House. 

Amendment No.3 was put and 
Negatived 

MR. SPEAKER: The question is: 

• That the Bill further to amend the 
Representation of the People Act. 
19951 be referred to a Joint Com-
mittee of the Houses consisting of 
30 members. 20 from this House. 
namely:-

(1) Shri L~I K. Advani 
(2) Shri E. Ahamed 
(3) Shri Pawan Kumar Bansal 
(4) Shri Somnath Chatte~ee 
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(5) Shri P. Chidambaram 18.02hrs. 
(6) Shri George Fernandes 
(7) Shri Nurul Isll!m 
(8) Shri K.M. Mathew 
(9) Shri Vilas Muttemwar 
(10) Kum. Vimla Verma 
(11 ) Shri Sharad Dighe ' 
(12) Shri K.P. Reddaiah Yadav 
(13) Shri Ashok Gehlot 
(14) Shri Digvijaya Singh 
(15) Shri Rasheed Masood 
(16) Shri Bhogendra Jha 
(17) Shri Abdul Ghafoor 
(18) Shri Guman Mal lodha 
(19) Shri Jaswant Singh 

(20) Shri Chandra Jeet Yadav 

and 10 from Rajya Sabha; 

that in order to constitue a sting of the 
Joint Committee, the quorum shall be one-
third of the total number of members of the 
Joint Committee; 

that the Committee shall make a report 
to this House by the 16th August, 1993; 

that in order respects the Rules of 
Procedure of this House relating to Parlia-
mentary Committees shan apply with such 
variations and modifications as the Speaker 

/ may make; and. 

that this House do recommend to Rajya 
Sabha that Rajya Sabha do join the said 
Joint Committee and communicate to this 
House the names of 10 members to be 
appointed by Rajya Sabha to the Joint Com-
mittee." 

The Motion was Adopted 

MR. SPEAKER: The motion in the 
amended from is adopted: 

REPORT OF THE BUSINESS APVI-
SORY COMMITTEE 

Thirtieth Report 

SHRI PAWAN KUMAR BANSAL 
(Chandigarh): Sir, I beg to present the Thir-
tieth Report of the Business Advisory Com-
mittee. 

18.04hrs 

DISCUSSION RE: DROUGHT CONDI-
TION IN DIFFERENT 

'PARTS OF THE COUNTRY -CONTD 

[English] 

MR. SPEAKER: Shri Balram Jakharto 
speak. 

{Translation] 

THE MINISTER OF AGRICULTURE 
(SHRI BAlRAM JAKHAR) : Mr. Speaker, 
Sir, ........ ( interruptions) 

. SHRI RAM KIRPAl YADAV (Patna) : 
Mr. Speaker, Sir, the area I hail from is 
affected by drought. We have not placed 
our view point. _'njustice may not be done to 
the people of my area. I have given my 
name on behalf of my party. 

[English] . 

MR. SPEAKER: May I ask the Chief 
Whip of the party Shri Jena to say something 
on this pOint? 

MR. SPEAKER: May I ask the Whip of 
the party to say something on this point? 
::>,[; ..lena, do you want to say something on 
,.hat your Member are saying? It was 
Jeclded that we will discuss this matter only 
for two hours. It was also decided that you 
will ask the Members coming trom the areas 
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which are affected either by the flood or 
drought to speak. I do not know, whether 
your Members have spoken or not. 

(Interruptions) 

{Translation] 

SHRI NITISH KUMAR (Barh ): Sir, he 
hails from patna which is severely affected 
by drought .... (lnterruptions) 

[English] 

MR.SPEAKER: You should given them 
the time. 

[Translation] 

SHRI NITISH KUMAR: Sir, first listen to 
me completely. The discussion has been 
going on since 4 O' clock. During this period 
many items of work have been taken up. 
Therefore. this topic could not be given 
compiete two hours for discussion. (Inter-
ruptions) 

MR. SPEAKER: ThaUs right and it can 
be done if you so wish. But the Members 
should also realise thal they cannot be 
allotted time as and when they desire. 

(Interruptions) 

DR.LAXMINARAYAN PANDEYA He 
is a new Members and his area has been 
affected badly by it. 

MR. SPEAKER: He may say so. 

SHRI NITISH KUMAR: We are ready to 
opserve the time-limit. We beg your pardon 
for it. 

;)~~. LAXMINARAYAN PANDEYA: Mr. 
;peaker. Sir, .... (/nterruptions) 

i=-'glishj 

MR. SPEAKER: Please do not Inter-
'ew. Let me regulate it. You may either 

regulate it or I will regulate it. You, as a 
Whip, may re~ulate it or I will regulate it. 

[Translation] 

At the request of the Members these 
discussions have been taken up with the 
undertaking that this discussion should be 
concluding within two hours. If we go on 
extending time, we would not be in a position 
to take up such type of discussion in f",ture. 
Therefore, it would be the duty of every party 
to observe, the time-limit. it a particular 
Members wants to speak, his name may be 
forwarded to us and we will call him. If his 
name has not been forwarded, even then 
you may ask about it. It is wrong to say that 
injustice is being done against you. Is the 
presiding Officer doing Injustice against you? 

[English] 

SHRI BASUDEB ACHARIA (Bankura): 
Please extend the time by one hour. 

{Translation} 

Sir. the Member Wi1C has come 'from 
drought affected area must oe given an 
opportunity to sReak. ..(Interruptions) 

MR. SPEAKER: I would like to say with 
humbleness that the iime has been ex-
tended on your adv;ce to enable the con-
cerned Members to express their views and 
the Government can also know about it and 
you can also know about the views of the 
Govemment in this respect. But in all this 
process, your cooperation is essential and if 
you do not cooperate, we would not be able 
to complete in it time and it would not be 
possible to take up such discussions in 
future. Therefore. I would like to request 
that I would definitely give you some time if 
you really want to speak. But you have to 
conclude it in 2-3 minutes. 

(Interruptions) 
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PROF. PREM DHUMAl (Hamirpur): miserable. The amount of work that should 
Sir, it is very strange that if one party has 119 have been done for the welfare of farmers 
Members in the House, you are allowing has not been done by the Government. As 
only two of its members and the other party a result villages are rushing towards cities. 
which has only two members, you are Bihar is a backward State. poverty exists 
allowing the both of them to there. 
speak ... ( Interruptions) 

SHRI ANNA JOSHI: We are not given 
time to speak. 

MR. SPEAKER: If it relates to you, we 
. will look into our record and inform you. You 
should also get it verified from the record 
and inform us about the number of occa-
sions you have not been given time. If you 
have not been given time,then it is our 
mistake. If you have got time, then you will 
have to realize your own 
mistake ... (Interruptions) 

AlIA. SPEAKER : Since he is a new 
member, we should allow him to speak. 
Rather you should encourage him. 

SHRI RAM KIRPAL YADAV (Patna): 
Mr. Speaker, Sir, today we are discussing 
the drought situation prevailing all over the 
country. i would like to thank you for giving 
me an opportunity to speak. I hail from Bihar. 

18.05 hrs. 

[MR. DEPUTY SPEAKER in the Chair} 

Today drought situation has been pre-
vailing in many districts of Bihar. Hon. Shri 
Nitish Kumar has already made a reference 
to it. I do not want to repeat all these things. 
I would only like to say that my constituency 
Patna and adjoining three Assembly con-
stituencies which are in rural areas, have 
been suffering from severe drought. 

Mr. Deputy Speaker, Sir, it is a country 
predominortl inadequate by the farmers and 
80 per cent people are engaged in farming 
here. Even today their condition is JJery 

[English] 

MR.DEPUTY SPEAKER: Shall we ex-
tend the sitting by half-an-hour? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT) AND THE MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): Mr. D~puty 

Speaker, Sir. I would suggest extension by 
half-an-hour. If it takes a little longer, let us 
see at that time. I would request Members 
to restrict their speeches to points. 

SOME.HON. MEMBERS : Let it be 
extended by one hour Sir. 

MR. DEPUTY SPEAKER : There are 
two opinions. One is half-an-hour and 
another is for sixty minutes. Which do you 
prefer? 

SOME HON. MEMBERS : One hour 
Sir. 

MR. DEPUTY SPEAKER· Okay, the 
Sitting of the House is extended by one hour. 

SHRI RAM KIRPAL YADAV (Patna) : 
Mr. Deputy Speaker. Sir. I was saying that 
situation in Bihar is very grave. On the one 
hand North Bihar is reeling under flood and 
on the other central and South Bihar are 
experiencing drought. If the Central Gov-
ernment does not take effective measures 
the people of Bihar reeling under drought 
and flood will not be able it survive. It is an 



627 BAC Report 
irony that while one part of Bihar is experi-
encing drought the other part Is reeling 
under flood. The Government has nott8ken 
any concrete remedial measures. There-
fore, the same situation takes, place every 
y~ar and the Central Governrnent makes an 
eye wash just to woo people. No concrete 
arrangement is made. As a result the 
people of Bihar face extreme hardship to-
day. They are in great distress. Even after 
45 years of independence the country is in 
such a deplorable condition. A few days ago 
when I was contesting the Patna bye-elec-
tion, the people there had only one demand . 
that proper arrangements should be made 
for water. Water-level is coming down in all 
the surrounding areas of Patna. 

Not only in the countryside but in Patna 
itself the level of water has gone down. 
Hand pumps and Tubewells etc. have gone 
out of order and a severe crisis of water is 
. being faced. The Central Government claims 
that it has granted such a huge amount to 
Bihar but it is not bejng spent. It is totally 
wrong. what I feel .. (Interruptions) Rs.20 
crore have been sanctioned for drought and 
flood. whereas the hon. State Minister said 
that an amount of Rs. 432 crore was being 
released. This amount is meant. for the 
Jawahar Rozgar Yojana and not for !Iood 
and drought. The people of Patna are dying 
due to drought. No special assistance is 
being provided for this. Special assistance 
should be provided so that the people there 
could get some relief and be saved from 
starvation. Centre provides' assistance be-
cause state of pauaity of funds with the State 
Government. In· spite of the shortage of 
resources the citizens of Patna are being 
saved from flood and drought. I demand 
that the Central Government should provide 
as much amount as possible so that relief 
work can be undertaken on a warfooting and 
the people of Bihar could be saved. 

{EngliSh] 

MR. DEPUTY SPEAKER: The subse-
quent speakers are very much requested to 
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speak only for twQ minutes so that others 
could speak: and the hon. Minister also 
completes his reply by 70'clcok. (Interrup-
tions) I think, everybody can have a chance 
provided you stick to the timings. Suppose, 
I give a chance, you go on speaking, it is not .. 
fair. I will call one by one. Shri Ram Tahal 
Choudhury. 

[Translation] 

SHRI RAM TAHAL CHOUDHARY 
(Ranchi): Mr. Deputy Speaker. Sir. we are 
holding a discussion on drought this time. 
There is dro!Jght in many States. The Bihar 
situation is also being discussed. There is 
drought in half of the State and flood in the 
other halt I came from Ranchi only yester-
day. Even there has not been 20% rain fall 
in the area. Consequently very little cultiva-
tion has been done and the paddy crops 
have dried up due to droUght. rhe water 
level has gone down. Just now the hon. 
Minister was saying·thatfunds allocated for 

. the Jawahar Rozgar Yojana have not been 
spent. When we visit the district and talk to 
the' district officials, they say that there are 
no funds at all. The on going work is left 
incomplete for want of funds. There are 
Vananchal and Jharkhand areas where sev-
eral irrigation projects have been launched 
but they all are incomplete for want of funds. 

Therefore. the condition has worsed 
there further. Last year. there was drought 
in Palamau. This year afso the condition is 
miserable there. As the hon. members 
rightly said. the situation is very grave in 
other parts also. I would like that arrange-
ments be made to construct check-dams 
and provide lift irrigation facilities on all small 
dvers and rivulets. Ponds should also be 
dug~ If irrigation facility could be provided by 
the Government,. standing crops could be 
saved. The condition has become very 
severe in Chhotanagpur and Central Bihar . 

• In order to met the situation. I woul'd like to 
request that such arrangements be rnade 
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immediately so that people could get two 
square meals a day and standing crops be 
saved. The govemment should, therefore, 
pay attention to it at the earliest and take 
effective measres measures to meet the 
drought and flood situation. 

18.16hrs. 

{English] 

SHRI V. KRISHNA RAO (Chikballapur) 
: Sir, we are discussing a very important 
subject regarding famine in our country. On 
the one side, there is floods while on the 
other side, there is famine. This is going on 
every year is our country. This has to be put • 
to an end at a certain sage. The Central 
Government has to take steps to prevent 
both flood and famine': I request that there 
should be a plan for this. 

'SHRI v. KRISHNA RAO 
(Chikkaballapura) : Mr. Deputy Speaker .• 
Sir. several part of our country particularly 
north -eastern and punjab states suffered 
heavy losses due to cess rain. stl!>rm and 
floods. In Southern states particulary in 
Karnataka famine is rampant. There was no 
rain in most part s of the state. This has 
created a serious situation in the State. The 
farmers are the worst hit in the famine. in 
fact, famine and flood havoc~ have become 
perennial problems of our country. There 
centre can solve this problem and find a 
permanent solution if they go ahead with 
confidence and determination. 

Kolar. Tumkur. Bangalore, 
Chikkamagalur, bellary and northern dis-
tricts of my State hae incurred heavy losses 
due to famine this year. There is no fodder 
to the cattle. The condition of the people has 
deterriorated. 

I. therefore. urge upon the honourable 
M.inisterto increase the allocation of Jawahar 

'Original speech in Rannda. 

Rojgar Yojana. Borewells should be dug in 
all areas affected by famine. The centre 
should provide more financial assistance to 

. the State such that drimking water is avail-
able to the villagers. The Fair Price Shops 
should distribute Assential commodities like 
food articles. pulses. edible oil etc to the 
villagers and the poor people on time. 

Relief work should be expedited in all 
parts which are affected by floods. Digging 
of tanks, road reparis and other social wel-

. fare works should be taken at village level. 

Upper Bhara project has to be taken up 
immediately and this will be permanent s0-
lution to the perennial famine problem of 
Karnataka. Upper Bhadra project can pro-
vide irrigation facilities to Tumkur.Kolar, 
Chikkamagalur districts. 

Sir. two years ago my constitutuency 
was severly affected by flash floods and 
heavy rain. About 40 thousand houses were 
destroyed in my constitutency and till today, 
nothing has been given to those people who 
lost their houses. Even today. those people 
are taking shelter in Choultries: government 
offices, govemment schools etc. They should 
get immediate relief from the Centre and the 
State. 

Once again, Sir. I reiterate my request 
to the Centre to set up permanent Drought 
relief Fund and rescue the poor people of 
Karnatake who are badly affected by the 
famine. I am grateful to you. Sir. for allowing 
me to speak and conclude my. speech. 

MR. DEPUTY -SPEAKER: My request 
to you is to stick only to two or three minutes. 
If you make it six or seven or eight minutes. 
then half a dozen Members will become 
frustrated~ disappointed and angry. I will call 
you one by one: it depends upon your 
cooperation and there is no use of simply 
ringing the ben again and again. 
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With your kind permission. Mr. Shukla 
want to make a statement. 

SHRI VIDY ACHARAN SHUKLA : Not 
now. Sir, I will make it afterwards. 

[Translation I 

'SHRI PREM CHAND RAM (Nawada): 
Mr. Deputy Speaker, Sir, we are discussinQ 
here the drought situation prevailing all over 
the country. The Government is also aware 
that due to it a very critical situation has 
arisen in the country. On the one hand there 
is flood an don the other there is drought. 
Through you, I would like to draw the atten-
tion of the Government to the flood-hit areas 
in Bihar. At least 10 to 11 districts are 
affected by flood. 

Moreover, I would like to draw the atten-
tion of the Government to South Central 
Bihar and South Bihar especially to my own 
constituency. The Nawada constituency 
covers Govindpur. Akbarpur. Sardalla, 
Rajolli. Hasva, Nahat etc. Thereafter, two 
blocks of Gaya district fall. The districts "Of 
Jahanabad and Nalanda are also affected. 
There is acute shortage of water. Through 
you, I would like to request the Government 
to send diamond rings there so that boring 
could be done and water supplied to people. 
The Government should make arrangements 
for it. Moreover, the Purulia district in West 
Bengal is also experiencing severe drought. 
I request the Government to provide Rs. 
1200 crore for the flood-hit areas there so 
that a permanent solution could be found. 

SHRI BHAGWAN SHANKAR RAWAT: 
Sir, there is severe drought in Uttar Pradesh 
also. From Ghaziabad to Balia , the entire 
Uttar Pradesh is experiencing drought. There 
was only little rainfall in the beginning of the 
season. It has caused huge loss to khanf 
crops. Therefore, it is necessary to supply 
electricity uninteruptedly in the villages so 
that the tube wells operated by electricity 

could be run. Diesel should be suppllied in 
adequate quantity there so that tubewells 
and tractors operated by diesel could be' 
used. Canals should also be constructed 
according to their capacity so that irrigation 
could be provided there. Work on the fOOd 
for work project should be started there. 
Additional funds should be provided under 
the Jawahar Rozgar Yojana and construc-
tion work of roads etc should be undertaken 
so that unemployment and starvation could 
be Checked. 

The level of underground water in vil-
lages and cities is going down. Water level 
has gone down from 15 to 40 feet. There-
fore, I would like to suggest that handpumps 
should be installed. The existing handpumps 
have proved useless because of the low 
level olthe underground water. I would also 
like to state that there has been drought in 
Uttar Pradesh for last several years and 
water level is going down. Therefore, in 
order to maintain the underground water-
level, permanent longterm measures should 
be taken. All the crops in Uttar Pradesh are 
going to be ruined. Therefore, there is a 
need to pay attention to it. 

SHRI CHANDULAL CHANDRAKAR 
(Durg): Mr. Deputy Speaker, Sir, I express 
my thanks to you for giving me an opporunity 
to express my views on Madhya Pradesh. 
Since the commencement of this Parlia-
mentary till date it is discussed every year 
in the month of August that there is too much 
flood at some places and drought In other 
areas. Funds are allocated on all occasions 
of flood every year to meet the situation. But 
we must think over its permanent solution 
also. Although the Government always 
sanctions certain funds on such calamities, 
yet a permenent solution has also to be 
contemplated. Mr. Deputy Speaker, Sir, the 
permenent solution is that a grand canal 
should be constructed from the Brahmaputra 
in Assam which causes flood every year. 
This grand canal will have to be joined with . 
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the Ganga ahd it should be further linked 
with the Narmada, and then to Cauvery. It 
is correct that it would require a huge amount. 
Shri K.L. Rao had chalked out such a plan 
when he v.:as a Central Minister, That time 
it was said that there were no funds and 
really there was shortage of under during 
the first, Second and Third Five Year Plans. 
But now since an amount of RS.30,000 crore 
is allocated for rural development, Rs.1 lakh 
crore can be provided for the grand canal 
project. It could be done in phases, Difficul-
ties may arise for some time. Let us do 
something for 5 years as this project will take 
25 or 30 years before cities completed. But 
we will certainly have to start it sometime. 
For this , I would like to make a special 
request to the Government that it should 
have an objective for constructing the grand 
canal. A scheme should be chalked out after 
a thorough investigation in the matter. After 
preparing a report its copies should be 
circulated to all the hon. Members of Parlia-
ment so that they can come to know all about 
it; because people all over the country -be 
they from urban areas or rural areas, trad-
ers engineers doctors or authors; they all will 
be involved in it and will be benefited by it 
also. The construction of this canal will not 
only raise the production of foodgrains, but 
will also help in solving the crisis of drinking 
water also, because this canal will pass 
through almost all parts of the country. 

Moreover. big dams need not be con-
structed under the present policy of the 
Government. There are two systems- one 
is the French System C'nd the other is the 
British system. in the French System stop 
dams are constructed after a distance of 
every 50 or 1 00 kilometres. Canlas and stop 
dams are required to be constructed. We 
also should construct stop dams after the 
construction of canals so that water may be 
surCharged. The hon. Minister of Water 
Resources is Sitting here. I would like to 
request him to make such arrangements as 
the water level that goes down to 135 to 140 

feet at some places, may come up. More-
over, a lot of water which goes waste could 
be utilised. I would like to request the hon. 
Minister of Water Resources to conduct a 
survey of this project, examine it and launch 
it immediately. It may possibly take one or 
two years to complete this task, but we must 
start. It is very necessary to start it. I would 
like that the hon. Minister should. lay its 
outline before the House this very year 
during the presentation of the next Budget. 
Mr. Deputy Speaker, Sir, with these words, 
I thank you for giving me time. 

SHRI RAM NIHOR RAI (Robertsganj): 
Mr. Deputy Speaker, Sir, first of all I would 
like to express my thanks for giving me an 
opportunity to express my views on this 
subject. I am elected from a very backward 
constituency of Uttar Pradesh. Through 
you, I would like to bring it to the notice of this 
august House that half the electricity sup-
plied al! over India is generated from my 
constituency. We supply coal also. But 
inspite of all this. the original tribals there 
were disappointed a lot, when the Governor 
visited Obra and thereafter Anpura and saw 
the drought hit areas, but not a single word 
about Mirzapur and Sonebhadra's drought 
appeared in any newspapers. I would like to 
express it before the august House here. 
Even we were not given any information 
regarding it. 

When he visited Anpara. I told the 
people there about it. Thereafter some 
areas of Allahabad district were delcared 
drought hit. We the permanent residents. 
the Harijans. tribals and people of backward 
classes are deprived of food and water. Our 
cattle are dying there for want of fodder. 
There are several schemes for handpumps 

There is the Sone lift scheme. But no 
scheme is being implemented there. We 
are supplying power to the entire country 
and yet 50 per cent tube wells are lying 
useless there. Through you. I woulrllike to 
give this information to the Governml'nt 
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I want to submit that the district where 
thermal; power is being generated to supply 
power all over India and which gives light. is 
ingnored by all it. I would like to request the -
Govemment to pay attention to Sonbhadra 
and Mirzapur. If adequate funds are not 
made available for its development, all the 
people there will starve and die. Here I 
would like to say this thing again that there 
the people are on the verge of starvation. 
Several people are dying of starvation there. 
On the other hand, survey and settlement 
are not being undertaken there. 

Even when the original tribals, Original 
inhabitants get a stay order from the High 
Court or the Supreme Court the officials of 
the Forest. Department are not allowing 
them to cultivate their land and construct 
their houses. I would like to say that the 
farmers of our area do not have even 
foodgrains to eat. I, therefore, would like to 
demand from the Government to make 
available funds we had demanded. 

Mr. Deputy Speaker, Sir, we have a 
bridge there but that has not yet been 
completed. if it is constructed the distance 
from our constituency to Calcutta will be-
come shorter. Therefore,. Maximum pos-
sible funds should be provided for Mirzapur 
and Sonbhadra. With these words, I con-
clude. 

[English] 

STATEMENT BY MINISTER -CONTO 

(iv) Situation an sing out of Cancellation 
of byelections By the Chief Election Com-
missioner 

18_36 hrs. 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLlA-
M~NTARY AFFAIRS (SHRI 

l'Original speech in Rannda. 

VIDYACHARAN SHUKLA) :.The situation 
arising out of the latest orders of the Chief 
Election Commissioner staying byelections 
that were announced earlier was discussed 
in an all-Party meeting called by the Speaker 
this eveing in which the Prime Minister and 
the Leader of the Opposition parties partici-
pated. While it was unanimously agreed 
that the electoral process should not be 
interrupted with in this manner, several sug-
gestions were made including the revival of 
the multi -Member Election Commission 
and a clear definition of the powers of the 
Chief Election Commissioner. The Govern-
ment assured all Members that it shared the 
concem of all the Parties and would exam-
ine the proposals made so that a speedy and 
effective solution could be found. 

DISUCSSION IN UNDER RULES 193 
DROUGHT CONDITIONS 

IN DIFFERENT PARTS OF THE COUN-
TRY -CONTO. 

18.37 hrs. 

MR. DEPUTY -SPEAKER : Shri B.K. 
Gugadinni. 

·SHRI BASAGONDAPPA GUDADINI 
(Bijapur): Mr. Deputy Speaker. Sir. several 
parts of Karnataka state are reeling under 
severe drought situation. Sufficient assis· 
tance has not come from the Centre even 
though 3/4 parts of the state is in the grip of 
famine. There will be famine once in every 
three years in my constituency Bijapur. In 
fact. it is well known for famine. There is 
shortage of drinking water throughout the 
district. Drinking water is supplied once in 
fifteen days. 

The ground water level has gone down. 
There is no water even in the borewells. This 
is the kind of famine situation that prevails in 
the state particularly in Bijapur and its 
neighbouring districts. 
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Now it is high time for the Centre to 
come forward and to assist Kamataka state. 
More money should be allocated for the 
Jawahar Rojgar Yojna. Proper arrange-
ment must be made for providing fodder to 
the cattle. Depots should be opened at 
various parts of the state to provide fodder 
to the cattle. Several Bore-wells should be 
provided to every Taluk of Bijapur district to 
solve the problem of drinking water. 

Under these conditions, the Govern-
ment of India should release more financial 
assisstance to the State immediately from 
the Drought Relief Fund. All parts of the 
Slate which have been affected by famine 
during the current year, should get the as-
sistance. I appeal to the Centre to study the 
famine situation in the entire state of 
Karnataka and to rush relief assistance to 
the affected people. 

Sir, I thank you for giving me a chance 
to speak on this vital issue and with these 
words, I conclude my speech. 

SHAI DATTATAAYA BANDAAU 
(Secunderabad): Thirteen districts are un-
der severe drought conditions and 400 
mandals are affected by drought. In view of 
this, I appeal to the Central Government 
once again to review the faminecod which is 
a very dangerous assessment of the fam-
ine. When 75 per cent of the products are 
affected by drought, then only they declare 
that area as a drought prone area. In the 
light of this, I demand that the Central 
Government should change the faminecod. 

Drinking water is a very severe problem 
over there. In my constituency, in 
Secunderabad and Hyderabad, which is the 
Capital, for seven days, there was no drink-
ing water in many areas. Officially, on 
alternative day, drinking water is provided. 
The level of the ground water has also gone 
down. That is why, I appeal to the hon. 
Prime Minister to do something about it. 

Last year, one-third of the plantation 

had not taken place in AncIva Pr8adesh 
particularly in many of the coastal areas, 
which is an area of high producIion. That is 
why, I appeal to the hon. Prime Minister, 
taking into account this situation. that Jong-
term plans should be initiated immediately. 
As. 500 crore as a special amount should be 
allocated for the drought prone area, back-
ward areas of Rayalaseema andT elengana 
. Thank you. 

[ Translation] 

SHAI AAM PUJAN PATEL (Phulpur) : 
Mr. Deputy Speaker < Sir, I am grateful to 
you for providing me an opportunity to speak 
on the drought conditions in the country. 
Today severe drought conditions prevail in 
various parts of the country. But I would like 
to specifically mention about the drought 
condition prevailing in ARahabad, Mirzapur, 
Banaras and Jaunpur. Hon. Governor has 
gone to Allahabad on they 30th of the last 
month, where out of total nine T ehsils, three 
were declared drought affected and when I 

. asked about the remaining six he told me 
that he had received reports from only these 
three districts and others wiD be declared on 
receiving reports in this regard. I would like 
to say that decision on such issues should 
be taken prudently by the Government 
officials and I would like to suggest that all 
the affected districts should be declared 
drought affected immediately. The Govern-
menttubewells which are out of order should 
be repaired and electricity for private 
tubewells should be provided for at least 20 
hours. Special facilities should be made 
available to farmers. Drinking water should 
be made available by digging more wells 
and installing handpumps. I would like to 
say that water should be filed in ponds, 
reservoirs and canals should commissioned 
in the interest of farmers and workers. I 
hope that the hon. Minister will take 
favourable decision in this regard in the 
interest of farmers. With these words, I 
thank you for providing me an opportunity to 
speak. 



639 Dl.Iscussion Under Rule 193 AUGUST 3, 1993 Duscussion Under Rule 193 640 . .~ .. 
*SHRI K.P. MUNfYAPPA (Kolar) : Mr. underground water level has gone down 

Deputy Speaker, Sir, I had given a sugges-- considerably. The ground water level is 400 
tion to link rivers of north with rivers of south to 600 feet below the ground during 1993. 
in the first session of the 10th Lok Sabha. I This factor has to be considered by the 
have to reiterate my suggestion and request Centre and suitable solution should be found 
the Centre to take immediate steps in this at the earliest. 
direction. Our late lamented leader and 
former Prime Minister Indiraji had such pro-
posal. Now, it is the responsibility of the 
Government of India to implement such 
proposal without any further delay. It may 
take ten or twenty or even thrity years. Even 
then, we have to persist on such proposal 
and implement it as it is the only solution to 
the problems of fanners of this country. 

About 75% of the agricultural land is dry 
without any irrigation facility. Added to this 
problem the fanners are faCing severe 
drought situation. 

More than 80% of the farmers particu-
Iarty in Kamataka are depending upon rain. 
Hence linking north Indian and south Indian 
rivers is inevitable if we are interested in the 
welfare of fanners. Instead of allocating 
money for flood and drought relief 
programmes it is better to invest money on 
irrigation pro;ects. Unking of rivers would 
also solve other problems like Kaveri dis-
pute also. It would also enable us to gener-
ate more power. 

About 75% of our population are agri-
culturists and their economic conditions and 
standard of living cannot improve unless 
some pro;ects are taken up for linking rivers. 

In Kolar district famine occurs every 
alternate years. Other districts which are 
affected by severe famine during the current 
year are, Bangalore, Chikkamagalur, 
Tumpur districts and in the north-eastern 
and northern parts of the country. The 
underground water level in my constituency 
Kolar during 1966 was 25 to 40 feet. The 

·Original speech in Aannda 

In this connection, we the Members of 
Parliament, MLAs, MLCs, Ministers and 
some responsible bureaucrats formed a 
Committee and gave a proposal to take up 
a project of As. 620 crores. The district 
Commission has stressed the point of re-
taining the ground water level. In this 
proposal, importance has been given for of 
tanks and lakes. This proposal has been 
sent to the state which wili send it for the 
approval of the Centre. I request the Centre 
to clear the same at the earliest. 

Once again I request the Hon'ble Min-
ister to allocate more funds for famine relief 
works in Kolar district. Sir, I thank you for 
calling my name to speak of famine and with 
these words I conclude my speech. 

[Translation I 

DR. G.L. KANAUJIA (Kheri): Mr. Deputy 
Speaker, Sir, Kheri is a large district adja-
cent to Nepal. No arrangements had been 
made there by the Govemment to deal with 
the problems of drought and flood. Dam has 
been built on the river Sharada but area in its 
South is affected by the drought. There has 
been very little rain and level of ground water 
has receded. Wells have dried and tubewells 
are out of order so no arrangement could be 
made here for water. As there was no dam 
in the area water could not be stored. Due 
to scarcity of medical facilities there is an out 
break of gastroentritis, cold, and fever and 
every third person is ill. There is no arrange-
mentfor fodder for cattle and food for people. 
The food supplied by the Government by 
helicopters has not reached the affected 
areas and has fallen in the river. 
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MR. DEPUTY SPEAKER : Or. Sahib, 
cow eats grass not food. 

DR. G.L. KANAUJIA : Sharada canal is 
approximately 110 km. long and by soil 
erosion it has caused extensive damage to 
agriculture for the first time. I had given in 
writing but no assurance was given. This 
problem should be solved permanently. We 
have not made any progress in this field 
even after 45-46 years of Independence. It 
is necessary to make arrangements for the 
problem of drought and flood. 

I urge upon the Government to make 
arrangements for medical facilities, fodder 
for cattle food and drinking water and 
measures should be taken for tackling the 
problem of such areas which are constantly 
affected by drought and flood. 

SHRI TEJ NARAYAN SINGH (Buxar) : 
Han. Mr. Deputy Speaker Sir, not only one 
but selleral States are affected by drought in 
the country. Bihar is severly affected by 
drought for the second year. Farmers are in 
worst condition as there has been drought 
for second successive year and the Govern-
ment has made no arrangements so far in 
this regard. It is a different thing that Mr. 
Minister has said that Bihar Government 
has been paid money. Last year also the 
money was sent but it never reached the 
affected people. Even after announcement 
I think money will not be received this year 
also, to tackle the problem of drought. So I 
urge 'upon the Govemment to send money 
for construction of Sane Canal. There are 
eight livers i(l my Parliamentary Constitu-
ency Le. ~aramnasa, Kochan, Dhori, Bana-
as, Malai, Kher etc. If dams are constructed 
on al these rivers, the problem of drought 
could be solved. I urge upon the han. Minis-
ter to arrange for construction of dams on all 
the rivers in the State for tackling the irriga-
tion problem in the interest of Bihar. So I 
request the Central Govemment to allocate 
more funds for Bihar to tackle the problem of 

drought. Rs. 250 crore should be given to 
construct dam on Sone Canal to provide 
irrigation facility in the area and for prosper-
ity of farmers in Bihar. Not only farmet]; but 
workers are also facing hardship in Bihar, So 
I urge upon the Government to implement 
the scheme of 'foodforwork'sothatlabourers 
are not forced to go to other areas for work. 

With these words I conclude. 

DR. LAXMI NARAYAN PANDEYA 
(Mandsaur): Mr. Deputy Speaker, Sir,l want 
to tell you about the strange situation pre-
vailing in Madhya Pradesh. On one hand 
the State is facing the crisis of floods and on 
the other it is facing severe drought. Shri 
Arvind Netamji is well versed abOut the 
situation of Chhattisgarh and Bastar re-
gions. Since long, these regions have been 
suffering from drought. A survey team had 
visited this area and submitted a report 
which recommended that sufficient assis-
tance may be provided to Madhya Pradesh. 
Even the Prime Minister visited that area but 
I am sorry to say that despite all these 
exercises the situation remains the same. 
Madhya Pradesh did not get the funds which 
were promised. Due to this, the dreadful 
situation continues. There is no drinking 
water available there for the people. The 
cattle are dying due to unavailability of fod-
der. If this situation continues there the 
people will start fleeing these areas. I want 
that the government should take decision in 
the right earnest in this regard. This situa-
tion not only prevails;n Madhya Pradesh but 
also in Bihar and Uttar Pradesh. I do not 
want to go into the details of all these things, 
but I definitely want to submit that the 
Govemment should go for a permanent 
solution to this effect. Interestingty ourcoun-
try on one side is facing the problem of 
floods and on the other it is facing the crisis 
of drought. So the Government shoufd 
simultaneously go inta the permanent solu-
tion of the problems of floods and drought in 
the country. On one hand, the water level 
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hasgonedown upon 40 feet and on the other 
floods are causing havoc. Small dams and 
ponds shoukI be oonstruded as per the 
requirement. Whatever it is needed, reser-
voir should be constructed. Such infra-
structure should be created as may solve 
this problem on a permanent basis. The 
States except Madhya Pradesh which re-
quire more assistance should be provided 
financial assistance as per their require-
ments. 

Reganing the discussion initiated by 
Shri NiIish Kumar about drought, I want to 
submit that the Government should make 
efforts to draw out a permanent solution of 
these problems. 

SHRI MANJAY tAl (Samastipur): Mr. 
Deputy Speaker, Sir, presently, most parts 
of India are facing drought and floods and 
people are sulfereing on this account. The 
Bihar state is suffering from the water com-
ing from Nepal. In the situation of an 
external attack the Central Govemment 
saves the country. So, I want that the 
Central Government should be something 
in order to remove the sufferings of the 
people of Bihar. Sometimes when there is 
a heavy down-pour it causes floods and 
sometimes there is no rains which cause 
severe droughtsilOation. BiharGovemment 
has bowed down to the nature. At such a 
juncture the Central Government should 
come for its rescue. I have come from my 
constituency today itself, even the 10 per 
cent of paddy could not be planted in 
Samastipur. ll1e same situation prevails in 
Muzzafarpur, Vaishali • Darbhanga and North 
Bihar, Patna, which is in south of Bihar is 
also facing drought. In my opinion, two 
types of arrangements can be made for both 
of those ·pmblems. One is an add hoc 
arraugement and other one is permanent 
arrangement. For making a permanent 
solution of the problems, the Central Gov-

emment will have to negotiate with the 
Govemment of Nepal. In respect of ad hoc 
solution, more and more electricity should 
be supplied to the region. The places where 
the water level has fallen to 35 feet, pipes 
should be laine there. The areas suffering 
from floods, should be supplied water 
through lift irrigation afterconstrcuting dams. 
This situation results the migration of the 
people to other areas, therefore you should 
start the Construction work in that region on 
a large scale and bridges and culverts should 
be constructed there. (lnterruptions) ..... The 
schools and colleges there should be asked 
to provide fee concession to the students 
and more funds should be arranged from 
National Calamity Fund of the 
Centre ... (lnterruptions) H you do thiS, you 
will save the people of Bihar, with these 
words, I conclude. 

SHRI KAMLA MISHRA MADHUKAR 
(Motihari) : Mr. Deputy Speaker, Sir, thank 
you for providing me an opportunity tospeak. 
I am not going to describe about the drought 
situation in various regions, I will be limited 
upto my district only. Many of our han. 
Members have discussed about North Bihar. 
I myself know that there is a severe drought 
in West Champa ran , East Champaran , 
Gopalganj, Chhapra, Siwan districts of North 
Bihar and even plantation of a paddy did not 
take place there. In this connection I want 
to suggest that there is a river called Gandak 
flowing in these districts, the capacity utiliza-
tion of Gandak canal is not proper. There-
fore, the Central Govemment should work 
for the maintenance for this canal and its 
capacity should also be increased as the 
Govemment of Bihar is incapable of doing 
this. You should provide funds from the 
Centre in order to make optimum use of 
irrigation schemes of Gandak and other 
canals. 

Sir, secondly, the system of lift irrigation 
is very much used in our district but non-
availability of electricity is adversely affect-
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ing it. You must give your attention so that 
the lift irrigation scheme should work th£!re 
smoothly. Thirdly, you should make ar-
rangements to give boring pumps to the 
farmers on large scale and also ensure the 
supply of diesel to them so that the farmers 
may run-their pumps properly. You should 
provide electricity for private as well as 
Government owned tubewells which are 
closed now .... (/nterruptions) 

More funds should be allotted under 
Jawahar Rozgar Yojana to avoid migration 
of agricultural labourers and stop the recov-
ery from the farmers of North Bihar as 
people are not in a position to repay their 
loans. (lnterruptions) ....... You must provide 
assistance to farmers there. I support the 
demand of the Government of Bihar. A sum 
of Rs. 1200 crores should be' provided to 
Government of Bihar to combat floods and 
drought because the Bihar Government 
alone cannot meet the challenges posed by 
the nature. While supporting their demand 
I concldue. 

SHRI RAMASHRAY PRASAD 
SINGH(Jahanabad): Mr. Chairman, Sir, 
thank you for giving me an opportunity to 
express myself. I have been witnessing it 
from the tenth Lok Sabha that this problem 
remains unresolved and we satisfy our-
selves by merely making a discussion on it. 

Sir, firstly the area to which I belong is 
known as Jahanabad Parliamentary Con-
stituency. It comprises th ree districts, namely 
Patna, Gaya and Jahanabad. last year 
also, this area had severe drought and this 
year the situation is more serious and it is 
very difficult forthe people even to live in this 
region. You can well imagine the position of 
the farmer in whose fields nothing has grown 
for two years successively. Our Minister of 
Agriculture himself is a farmer and he can 
well feel the pain of tlie farmers. My area 
has a severe drinking water problem. You 
are spending crores of rupees on Chapakal 

and even then the problem is not being 
solved? The problem remains as it is , what 
are the reasons for it. When so much 
amount is spent then the problem should 
have been solved. Actually the reason 
responsible for it is the rampant corruption. 
This devil ends up everything. Chapakals 
are constructed in every village to solve the 
drinking water problem. You will find them 
10 to 20 in every village but all are lying out 
of order. Therefore the biggest need of my 
area is drinking water which should be sup-
plied to it. This will enable the State Govern-
ment to quench the thirst of the people 
there. But the State Government should be 
given assistance for this purpose at it cannot 
provide water on its own. 

With these words, I conclude. 

SHRI SURESHANAND SWAMY-
(Jalesar): Mr. Deputy Speaker, Sir, drought 
and flood situation has been discussed in 
the House. Today, some parts of the coun-
try are reeling under floods while others are 
facing severe drought conditions. If the 
Government wants to pay attention towards 
our problem, it knows our problems as they 
have already been brought into its notice. 
and if it does not want to solve them. then I 
will take my seat after making the speech, 
as other Members did Inspite of all this I think 
it necessary to speak because my constitu-
ency Jalesar is also a problem ridden area. 
Just now one of my colleagues drew atten-
tion towards 3 districts of his constituency. 
There are 4 districts in my constituency and 
all of them are facing acute drought condi-
tion. I had stated in the beginning of the year 
that the water level in my constituency has 
gone down from 10 to 25 feet. I had also 
written a letter to Shri Uttam Bhai Patel that 
my constituency is facing acute shortage of 
drinking water. But nothing has been dQne 
in this regard. The rain also failed this year 
and the situation is very disappointing. The 
people first thought that they would take up 
sowing after some time, but during this 
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waiting time it did not rain and even grass 
dried up in the absence of rain. The planta-
tion of paddy could not be done. Maze, 
Millet and Com could norbe sown. There is 
no drinking water available for human be-
ings as well as for the animals at present. 
The maintenance of drains can not be done 
due to the rampant corruption. Actually the 
drains running along the roads are cleaned 
but others are not. The Government will 
have to make arrangements for boring to 
ensure the supply of water as the water level 
has gone down in that area. This is the only 
want to solve the drinking water problem 
and save the lives of people. If the Go.vern-
ment does not take timely action then the 
crops will dry up. The Minister for Agricul-
ture as well as Shri Uttam Bhai is sitting here 

I want that attention should be paid 
towards supplying drinking water and mak-
ing arrangements for irrigation facilities. I 
will be obliged. 

SHRI SHYAM BIHAR I MISHRA 
(Bilhaur): Mr. Deputy Speaker, Sir I would 
like to give some suggentions. It is very 
unfortunate that some parts of the country 
are affected by floods and some other by 
drought. Since independence it has been 
continuing like this. 

[English] 

MR. DEPUTY SPEAKER: It is pleasure 
of the House to extend the time by half an 
hour to enable the hon. Minister to reply to 
the debate? 

SEVERAL HON. MEMBERS: Yes 

[Translation] 

• SHRI SHYAM BIHARI MISHRA: I was 
saying that even after the continued 
reoccurence of floods and drought in the 
several parts of the country, the Central 

Government did not take up a programme or 
consider any scheme in this regard. A 
special programme should be launched 
during the Eighth five year plan to control 
floods and drought situation in the country. 
I would like to draw your attention towards 
Uttar Pradesh which is mainly a agricultural 
State. Its main crops are Maze, Corn, 
Tobacco and Potatoes. There was no water 
during Kharif seasons even than Basmati 
paddy was produced which earned us a 
foreign eXChange worth Rs. 150 crores. 
This year rural area of Kanpur and districts. 

19.00hrs. 

Of Bundelkhand are facing severe 
drought and acute drinking water problem. 
20 lakh people are facing drinking water 
problem as a dam could not be constructed 
on the Ganges. Every time an announce-
ment is made about constructed a dam but 
nothing is done. It should be constructed 
soon so that problems pertaining to drinking 
water and irrigation could be solved. 16 
Blocks of Kanpur rural area are facing 
drought condition. Waterfrom canals should 
be supplied to that area so that electricity 
could be provided and sowing could take 
place. Women folk of Kanpur rural areas 
have to fetch water from a distance of one 
and a half kilometres, therefore. 500 
handpumps are required to be set up 
People are fighting bloody battles for water 
and cases are being reported in the Police 
Stations, but the Government is not paying 
any attention towards it. Lakhimpur Khiri 
and Pilibhit in Uttar Preadesh should be 
provided with water for paddy irrigation and 
the farmers should be supplied electricity for 
twenty hours instead of 10 hours so that they 
may be able to irrigate their fi~lds, With this 
I conclude. 

SHRI CHATTARPAL SINGH 
(Bulandshahr): Mr. Deputy Speaker, Sir, 
this is the misforture of this country that it 
has three seasons. Hot winds destroy crops 
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and people die due to drought, winter and 
rians. Even after 44 years of Independence 
the Central Govemment has not been able 
to do something on this front. Drought 
becomes the cause of famine in which ani-
mals die. During British period a schedule 
was maintained to provide assistance, if 
animal die due· to lack of water. Same 
schedule is being adopted at present. Every 
year scores of people die but we have been 
unable to change this law. When farmers 
are affected by drought and their crops dry 
up, they say that there is no provision of 
waving off loan therefore, only postpone-
ment is done and the loan is recovered with 
interest after two years. The same policy of 
Britishers is still in vogue. There was some 
rain in July but for the last one month there 
has been no rain as a result of that maize, 
paddy and other crops have got damaged 
and the farmers have lost everything be-
cause of that. I belong to Bulandshahr in 
Uttar Pradesh which is second to Ludhiana 
in wheat production but that district too is 
dependent on the rain. In this modem age 
the farmers depend on the mercy of the God 
but our Government is not doing anything to 
keep the farmers alive. The electricity sup-
ply IS very irregular in our area. Sometimes 
it is available for two hours and then it goes. 
Shri Jakhar you are a big farmer, so you 
cannot imagine that plight of the small farm-
ers. You boast too much but you have not 
done anything for the farmers. The Central 
Government should legistate laws in favour 
of farmers ar:ld to combat the situation of 
drought and especially mobilise resources 
tor the drought affected farmers. 

SHRI VIRENDRA SINGH (Mirzapur) : 
At present many parts of the country are 
facing drouhgt but I will like to talk about my 
constituency Mirzapur-Bhadoi. In my re-
gion Lalganj, Halia, Hariyava, Bhadoi and 
Gyanpur are facing severe drought, 16 chil-
dren died in three areas after drinking 
unpotable water. I demand the han. Minis-
ter to at least supply clean drinking water in 

my region so that we may be able to face the 
present crisis to some extent. 

THE AGRICUL TURE MINISTER (SHRI 
BALRAM JAKHAR): Mr. Deputy Speaker, 
Si~, 25-30 hon. Members had participated in 
this discussion but I find that not even one 
fifth of those who participated, are present to 
listen to my reply. The well wishers want 
something from the Govemment. If they 
had some sympathy they should have lis-
tened to what has been done and what has 
not been done. Some members know the 
reply. You know the factual position. One 
member was calling me a big farmer. Yes, 
I am a farmer of 6 '3" height. But it is not a 
fact that the Government has not done 
anything in this regard. It is not good to have 
such a feeling. No Government wants 
famine? No Government wants flood in the 
country? Even the worst Govemment would 
not like to have drought situation in the 
country. We have to keep a watch on the 
resources also. If we had no resources we 
would not have reserves today. But it is a 
majorjob. It requires funds. ShriChandraka~i 
is not present here. Very innocently he had 
complained. Yesterday, I recall a couplet-

"Bari Shikayat Ki ineha chahta Hun, 
Meri Sadagi Dekh Kya Chahta 
Hun." 

He demanded only Rs.1 lakh crore for 
constructing Ganga canal. I will certainly 
provide if I had Rs. 1 lakh crore available with 
me. We also want to utilise the surplus water 
and pass it through pipes to divert it to 
desert. But we have no means. Have the 
developed countries carried out all their 
welfare plans. Do you know what is happen-
ing in U.S.A. which is the richest country or 
for that matter in France and China. Even 
they are helpless to check natural calami-
ties. Had we conquered nature it would 
have been the best thing. Shri Chandrakar 
ji, you had inocently demanded Rs. 1 lakt; 
crore for the Ganga Canal. I would like I 
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provide As. 21akh crore for it if, I had it. Even 
that will not serve the purpose. It requires 
mobilisation of resources. We are doing it 
gradually. A number of dams would have to 
be constructed on all big rivers and a num-
ber of small and medium projects will have 
to be undertaken for this huge sub-conti-
nent. We agree with your suggestions 
relating to lift irrigation and minor irrigation. 
I would like that maximum water utilisation 
should be made. Smt. Shavana is not present 
here. She has left. She had given the 
'example of Israel in this regard. They have 
very little area but foreigners have dumped 
billions of dollars there. I also wish to spend 
on the projects here but we have no funds. 

SHAI CHANDULAL CHANDAAKAA: It 
will come. You should take initiative. 

SHAI BALAAM JAKHAA : I have al-
ready initiated. 

SHAI BHAGWAN SHANKAA RAWAT: 
The N.R.ls will offer billions of rupees to 
construct dams on rivers, 

SHRI SALRAM JAKHAR : I also wish 
that it should be initiated but mere wishing 
does not help. Shuklaji is sitting here. These 
things have to be decided by him, I am being 
flogged unnecessarily. He has to reply to it. 
You should listen to him also. If dams are 
constructed on river, it will solve the problem 
of flood as well as drought. 

DR. ASIM BALA (Nabadwip) : It would 
be better if some arrangement is made to 
procure the surplus water. 

SHRI SALRAM JAKHAR : I am also 
reiterating it. Someone has said: 

"Pipal Pujan Mein Gai Kul Apne Ki 
Laj, 
Punat Hari Mile, Ek Panth Do Kaj." 

It will beilefit us both ways. (~ 
contain flood and check drought as welt: A_ 
compared to flood, drought damages every-
thing. Flood causes damage but leaves 
water in the soil. If paddy is not sown in the 
forthcoming season, there is possibility of 
growing pulses and sun-flower there. 

Just now an han. Member from 
Rajasthan was saying that there is scarcity 
of drillking water in the state. I fully agree 
that it should be provided on prioity basis. 
On that day when the Prime Minister was 
sitting I had said if you make water available 
there, I would award you 'Victoria Cross'. I 
also represent Rajasthan. I have installed 
4500 pumps there. Many of them have gone 
out of order. They have not been repaired. 
I am addressing Prof. Rasa Singh. Locust 
had swarmed from Pakistan. They have 
now been cleared. I spoke to the Joint 
Secretary today, Everything is normal. I am 
myself going to visit there. You need not 
worry, You crops will not be ruined. 

I know that it has rained in Jaisalmer for 
the first time. It has never rained there 
during this season. This problem is to be 
resolved. I have already spoken to the 
Governor. 

SHRI RAM KRIPAL YADAV (Patna): 
Please say something about Bihar also. 

SHRIBALRAM JAKHAR : The Govern-
ment will do something in that regard. Nitish 
Kuma~i, wake up , your Bihar can produce 
foodgrains for the entire country. Why is 
your State in a deep slumber like that of the 
the 'Kumbhkaran"? Therefore, I would say 
that there is need for cooperation. It de-
pends on the State and on the leadership to 
work for the progress. No doubt the Central 
Govemment grants little assistance but the 
rest is to be mobilised by the State Govern-
ment. Remember the States that have 
made progress have done it on their own. I 
can cite an example. Nobody can progress 
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, ." II by spoon feeding or by expecting help 
'IIV , ..... othersalways. You are not a child. You 

arE/also not old. You are young. You can 
lead the country. I have great expectations 
from you. The future of India depends on the 
progress of Bihar. Awaken it. Please 
arrange water, electricity and irrigation. 
What are you doing? There is no electricity 
, in the State. The Government of Bihar 
does not even spend the funds allotted to it. 
I have statistics. What happened to Jawahar 
Rozgar Y ojana. It is not a scheme meant 
to be worshipped. Funds were allocated but 
they were not disbursed. They should not 
have been kept in the cold storage. The 
purpose of the JRY is to provide employ-
ment and generate employment opportuni-
ties. These people should have been given 
work at any place, roads or school or canals. 

SHRI RAM NIHOR RAI (Robertsganj): 
I would supply electricity but give us water. 

SHRI BALRAM JAKHAR : All these 
things come under the purview of the State 
Govemment. Every possible help is given 
from here. The State Government has to 
settle matters on its own. I have limited 
resources. I am not capable of discharging 
all the work on behalf of the State Govem-
ment. They will have to handle the situation. 
What can we do in this regard? We can take 
a decision to provide third, fourth or fifth 
share of water, but it is for the State Govern-
ment to implement the decision of the Cen-
tre. 

PROF.RASASINGHRAWAT(Ajmer): 
The Central Govemment can issue guide-
lines to the States under a special scheme. 
It can moniter and make assessment whether 
the funds are being utilised properly or not. 

SHRI BALRAMJAKHAR: These things 
are looked into. Now the Britishers are not 
ruling the country. Everything is managed 
oy us. If you and we cannot manage it, then 
;'10 power on earth can manage it. 

SHRI VIRENDRA SINGH (Mirzapur) : It 
is true that the development in the State is 
the responsibility of the State Government. 
I "Would like to know why there is more 
development in the area to which the Prime 
Minister belongs. As compared to other 
areas why does the State Government be-
come more responsible in discharging its 
duty in a particular area in comparison to 
other areas. 

SHRI BALRAM JAKHAR : Not much is 
achieved there also. Somebody may get 
certain things done in a particular area but it 
impact is negligible. Development of the 
entire State alone helps in weifare of people. 

DR. ASIM BALA (Nabadwip): No doubt 
funds are allocated for Jawahar Rozgar 
Yojana but the guidelines that are issued 
become more or less restrictions in spend-
ing the amount. 

SHRI BALRAM JAKHAR : There is no 
restriction. When there is drought of flood. 
funds are granted to provide assistance in 
any form so that employment opportunities 
could be generated. 

An hon. Member was saying that 
foodgrains are not available. There is suffi-
cient quantity of foodgr<lins available in the 
country. I would like you to recall that last 
year about six and a half tonnes offoodgrains 
was procured under PDS by the Govern-
ment. This year the Government procurred 
two and a half lakh tonnes of foodgrains and 
we procure maximum quantity available in 
the market and we have huge foodgrains 
stocks with us. There is a shortage. We 
want to procure foodgrains. But it is not 
being procurred. I generally say that there 
is no shortage of foodgrains but there might 
be lack of hard work or lack of funds to 
procure foodgrains. That is why the fanners 
must have sold only part of their foodgrains. 
As. per statistics available with me it had 
rained in Bihar. As per rneteoro logical 
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statistics the percentage of rain fall was 47% 
in Patna. 43% in Lohardaga. 88% in 
Begusarai, 65% in Gopalganj, 40% in 
Madhepura. 45% in Muzaffarpur, 89% in 
Navada, 86% in Sara 93% in Sitamadhi, 
56% in West Champaran. I am telling you an 
important thing. Similarly, the statistics in 
regard to Madhya Pradesh are also avail-
able with me. 

DR LAXMINARAYAN PANDEY A: What 
happened to the assurance given by the 
Prime Minister? The Prime Minister has 
given an assurance to provide assistance to 
Madhya Pradesh for drought relief. 

SHRI BALRAM JAKHAR : We have 
provided assistance there. We have figures 
with us. The Government has given Rs. 14 
crore for C.R.F. RS.90 crore for Jawahar 
Rojgar Yojana, RsA crore for drinking wa-
ter, Rs. 5 crore for water shed development 
and has also provided additional funds for 
Jawahar ROJ9ar Yojana etc. The Govern-
ment has released total amount of RS.5 
crore. There is no problem in it. 

DR. LAXMINARA YAN PANDEY A: The 
Government of Madhya Pradesh had de-
manded Rs. 300 crore from the Centre. 

SHRI BALRAM JAKHAR One can 
demands as much as one may like from God 
or the Government. One should not hestitate 
in demanding more and more. What is the 
use. if one hesitates in demanding. It IS a 
very Simple thing. it is worth considering as 
to what is it Nitish Kumar ji, I don't hesitate 
in releasing funds out of what I have with 
me. I have no problem in it, I am prepared 
to release fund. I release the amount de-
manded by the State Governments and 
some times even more than the demand. 
After all, the fund IS to be spent by them. It 
IS not that the fund IS that of State Govern-
ment. It IS not their fund. 

[English] 

This is a specified item, under a specific 
head for a specific purpose. 

[Translation] 

If the said fund is not released, it re-
mains deposited with me, for example the 
fund meant forHajasthan and Uttar Pradesh 
is deposited with me. I can tell you that-

[English] 

We can spend it (Interruptions) 

[Translation] 

Rs. 306 crore of Calamity Relief Fund is 
still in balance. 

DR CHATTRAPAL SINGH 
(Bulandshahr): There is a scheme to dig 10 
lakh wells in our area. But this scheme has 
not proved successful, whether it was in 
Haryana. Punjab or Uttar Preadesh be-
cause water level has gone 50 or 60 feet 
down in every area. I would like to know as 
to why the Government is not giving to the 
State the right to change this scheme at 
their own level? 

SHRI BLARAM JAKHAR : It is a matter 
to be decided among the State Govern-
ments themselves. They can decide it 
because they have enacted the laws and 

-made rules. They can consider the difficul-
ties being experienced by them. 

DR.CHA TIRAPAL SINGH: Why does 
the Government not divert the fund allo-
cated for the scheme to dig 10 lakh wells to 
some other scheme? (Interruptions) 

SHRI BALRAM JAKHAR: A quantity 01 
10 thousand tonnes 01 foodgralns was given 
last lime to Bihar. If the State requires more 
loodgralns, I will provide that. There is no 
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problem in it. 

{English} 

It is not the question of shortage of 
foodgrains. It is only a question of how to do 
it. 

[Translation} 

SHRI NITISH KUMAR: Mr. Minister, 
Sir, you know the situation prevailing in my 
State. You also know the extent to which 
this State is experiencing the deficiency of 
rains from the report of the Meterological 
Division submitted to you. I would like to 
request you to send a Central team there. 

SHRI BALRAM JAKHAR : I am going 
there. I will accompany you. I will go there 
when Nitishji asks me to go there. 

DR. ASIM B,ALA : The situation in my 
State is also very bad. (Interruptions) 

SHRI BALRAM JAKHAR: West Bengal 
has also fund with it. Nothing was done till 
yesterday. We have received the first report 
day before yesterday. The State Govern-
ment has fund with it and more fund will be 
provided by the Central Government when 
the State demands. 

DR. ASIM BALA: The State reqUires 
RS.550 crore. Secondly, kindly tell me 
specifically by when the Government is 
sending a team there. 

SHRI BALRAM JAKHAR : When the 
state demands. We send the team. 

PROF. RASA SINGH RAWAT: The 
monsoon season has gone and there is a 
situation of drought in my State. 

SHRI SALRAM JAKHAR . The mon-
soon has not yet gone. It will come back 
God should be graceful to us. The God IS 

kind to us. Rajasthan has also funds with it 
(Interruptions) Uttar Pradesh has also a 
balance of Rs. 306 crore under Jawahar 
Rozgar Yojana and RS.62 crore under Ca-
lamity Relief Fund. 

[English} 

For West Bengal, the Central team is 
leaving tomorrow. 

{Translation} 

SHRICHANDULALCHANDRAKAR: 
There are 5082 blocks in the country. 

SHRI RAM NIHOR RAI : Mr. Speaker, 
Sir, yesterday I returned from my constitu-
ency Sonbhadra. Whenever I ask the offi-
cials there. they reply that sufficient fund has 
not been provided to them while Sonbhadra 
is the drought prone area in Uttar Pradesh. 
Why does the Government not take any 
step. (Interruptions) 

SHRI BALRAM JAKHAR : Ask the Chief 
Secretary of your State. He knows all this. 
Under the Chief Secretary a Committee is 
formed in each State which decided as to 
how and where the fund is to be utilised. He 
has all information. 

SHRICHANDULALCHANDRAKAR: 
There are 5082 blocks in the country. There 
are 5082 blocks in India. A large number of 
problems arise because of using this fertil-
izer or that fertilizer. We do not know the 
contents of the soil. So. can I be assured by 
the Government of India or by the State 
Governments that in each block there will be 
a soil-testing machine? These machines 
should be in working condition. It is not 
enough that the machmes are there and 
they are useless. Can you assure me. after 
getting the cooperation ot the State Govern-
ment. that in all the blocks there Will be soil-
testing machines? They should be In work-
mg condition 
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[English1 

SHRI SALRAM JAKHAR : Shri 
Chandulal Chandrakar ji is marching .far 
ahead of the present subject. But still I can 
assure you that I am also interested in that. 
We are trying to do it. I am putting up Krishi 
Vigyan Kendras. Every district shall have 
one. 

I think, I have convered more than half 
of it and I am covering this yearthe next one-
third. In the coming year, we will have all of 
it. They shall be able to do it for you. And 
also they will teach our farmers and also give 
them apparatus so that they can do it them-
selves. We have to make our people realise 
what they can achieve. It is something 
which has to be achieved through self-
reliation of our own efforts. 

{Translation 1 

Nothing will happen without our own 
efforts. Awareness will have to be created 
among the farmers. The Members of our 
party are there in the villages to which fund 
is provided. We will have to make them 
cautious about the misaporopiration of the 
fund. We are doing this and will contin~e to 
do it. 

SHRI SHYAM BIHARI MISHRA: Kindly 
give position of rain in Uttar Pradesh. 

{English] 

SHRI BALRAM JAKHAR : For Uttar 
Pradesh, details are given below: 

East Uttar Pradesh 

1. Allahabad -44% 
2. Deoria - 50% 
3. Fatehpur -58% 
4. Gazipur - 45% 
5. Rai Bareilly - 44% 

6. Unnao 
7. Banda 

Plains of West u.P. 

1. Etawah 

2. Hamirpur 

3. Jalaun 

4. Jhansi 
5. Pilibhit 

6. Rampur 

7. Lalitpur 

Hills of West Uttar Pradesh 

1 . Pithoragrah 

{Translation] 

- 54% 
762% 

- 58% 

- 52% 

-71% 

-45% 

-89% 

- 97% 

- 53% 

-59% 

SHRI SHYAM BIHARI MISHRA: When 
there is so much shortage of rain in Uttar 
Pradesh, how much fund Government is 
allocating to the State. 

SHRI BALRAM JAKHAR : I have al-
ready given the details. What shou!d I tell 
again and again. 

[English] 

Under Jawahar Rozgar Yojana, Rs.306 
crores is already with the State Govemment 
and 62 and odd crores of rupees is still un-
used of the Calamity Relief Fund. 

{T rans/ation] 

SHRI SHYAM BIHARI MISHRA: No-
fund has been allocated for pipes. 

SHRI BALRAM JAKHAR: Accelerated 
Water Supply Scheme, Watershed 
Programmes are all inclusive in that and 
also the drinking water scheme. They are 
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doing it separately. But I will entrust this task 
to my hon. colleague. I think, he under-
stands the necessity of providing drinking 
water to each village. I am also very much 
interested in this. I feel this is the most 
priority point in our life. Thank you. 

MR. DEPUTY-SPEAKER: The House 

stands adjourned to meet tomorrow, the 4th 
August, 1993, at 11.00 a.m. 

19.93 hrs 

. The Lok Sabha then adjourned till Eleven 
of the Clock on Wednesday. August 4, 
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